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LOK SABHA DEBATES

LOK SABHA
Monday, August 24, 1981/Bhadra 2,
- 1903 (Saka), ~

o
The Lok Sabha met at Eleven of the
Clock.

[Mr SPEARER in the Chair]

ORAL ANSWERS TO QUESTION

Rural Water Supply Schemes under
Sixth Plan Period

*101. SHRI CHISTOPHER EKKA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have a
proposal to launch Rural Water Supply
Schemes vigorously quring the Sixth
Plan period;

(b) if so, whether priority will be
given o the backward districts of
varioug States while jmplemnenting the
Rural Water Supply Schemes;

(¢} the total number of villages of
Sundergarh District in Orissa identified
to be brought under this Scheme;
and

(d) the details about the implemen~-
tation of the gbove proposal?

THE DEPUTY MINISTER IN THE
MINSTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) Yes, Sir.

(b) Priority will be given to pro-
vide drinking water o problem vil-
“Iages wherever they are situated.

(c) 1,227,

2

(d) 28,276 problem villages were
provided with drinking water facili-
tiegs during the year 1980-81 according
to information gg far receiveq from
the State Governments. Of these, 67
problem villages were in Sundergarh
district in Orissa.
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DR. SUBRAMANIAM SWAMY: I
want to know whether, in formula-
ting the scheme. he has with him the
statistics about the number of villages
per year for the last three years that
had been supplied drinking water,

SHRI BHISHMA NARAIN SINGH:
We have got statistics and we get them
trom the State Governments actually.
They ident'fy problem villages. The
total number of villages in the couniry
which have to be provided safe drink-
ing water is nearly two lakhs.

DOR. SUBRAMANIAM SWAMY. I
asked how many villages had been
provided drinking water year by year
for the last three years.

SHRI BHISHMA NARAIN SINGH:
The total number of problem villages
vovered during 1980-81 is 23,276.

SHRI YESHWANTRAO CHAVAN:
What is the procedure that is followed
by the Government of India in appro-
ving the scheme, because we fing that
recommendations are made by the State
Governments, but the approval of the
Ceniral Government, which is very
essentia] in the case of certain types
of rural water supply schemes, takes
a very long time?

SHRI BHISHMA NARAIN SINGH:
We have laid down the criteria which
we expect the State Governments to
follow in “dentifying problem villages.
There should be no safe drinking
water facility within 1.8 K. M. Then
a village will be identified as a pro-
blem village, That i3 the main
criterion.

SHRI NARAYAN CHOUBEY: May
I know how many such  problem
villages in the State of West Bengal
have been identified and how many of
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them have been provided with drink-
ing water? Whenever the State
Government try to supply drinking
water, the difficulty of rigs arises,
I want to know whether you are
efficient only in rigging -elections
and ballot boxes and you are
not efficient in the matter of giving
us proper rigs for supply of drink-
ing water?

SHRI BHISHMA NARAIN SINGH:
So far as West Bengal is concerned, the

total number of problem villages is
25,243,

SHRI NARAYAN CHOUBEY:
What is the number of villages which
have been supplied w'th drinking
waler?

SERI BHISHMA NARAIN SINGH:
The number of villages covered in
1980-81 is 874.

SR} FewT WY, T WEIEy,
# wet 7§l & S SR g
f& o8t duadlm DT F oAwdT
fagre & syarersr faforsior & foad g
Tfir wrfes #Y 7§} Foad 3@ aF
Y guerr gL wr ST g% ?

SHRI BHISHMA NARAIN SINGH:
The total allocations for Bihar in the
sixth plan for the minimum needs pro-
gramme is Rs. T5 crores.

Allocation for Development Projects

in Sunderbans Area

*102, SHRI SANAT KUMAR MAD
DAL: Will the Minister of AGRICU
TURE be pleased to siate:

(a) the total amount allocated fc
the various development projects i.
the Sunderbans Area the most back
ward one in West Bengal during th
current year and the nalure of the pro
jects covered,

(b) the progress made in the execu
tion of the Sunderbang Agricultura
Development Projaat; and
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(c) the amoun{ recelved from the
Internxiional Bank for Agricultural
Development (IFAD) for certain
projectg like putting up of marketing
centres and how it has been or is
proposeq to be utilised?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
ANpD IRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH):
(a) A total allocation of Rs. 6.26
crores has been made for the
current year (1981-82) by the
Government of West Bengal. The
amount will be spent on promotion
of agriculture, horticulture, fisheries.
Soolal forestry, adult education, loans
to small scale industries and
such other development activities
both wunder the normal deve-
lopraent programmes of the Sunderban
Develcpment Board and for the imple-
mentation of the Sunderban Develop-
nent Project assisted by the Inter
national Fund for Agricultural Develop.
ment (TIFAD).

(b) The International Fund for Agri
cultural Developmeny (IFAD) assisted
Sunderban Development Project is a
five year State Government project
which became operational in current
financial year. The State Government
has provided a sum of Rs. 4.21 crores
for 1981-82. The first progress
report ‘s due in September, 1981,

(¢) Since no relmbursement claim
against expenditure incurred has been
sent by the Government of Wes:
Bengal, no amount hag been received
from the International Fund for Agri-
sultural Development.

¥
It Shortage of Essential Commodities

+ .
*103. SHRI M. V, CHANDRASHF.
KHARA MURTHY:

SHRT MANPHOOL SINGH
CHAUDHARY:

Wil the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether in view of the shortage
‘created by the traders in the market
of all essential commodities his Ministry

BHADRA 2, 1808 (SAKA)
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has taken the steps to make them
available at ration shops or in Super
Bazar;

{b) if so, whether the shortage is on
the increase every day;

(c) if so, what steps Ministry has
initiated to provide all essential com-
modities in the market and fair price
shops; and

(d) whether several measures have

also been initiated to compel the hoar-
ders to bring them open in the market?

THEE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): (a) fo (d). A statement is
laid on the Table of the Sabha.

Statement

The ayallability of essential commo-
dities, in general, is satisfactory ex-
cept localised shortages of a temporary
nature in respect of a few commodities.
As and when reporis of shortage are
received, appropriate remedial measu-
res are taken by the concerned De-
partments and ggencies. The main
thrust of the Government policy
is to increase the production
of essentiay commoditieg and
improve their movement and distri-
bution. The domestic production of
the commodities in short supply is
being supplementeg by imports, The
public distribution system is being
expanded, The State Governments
have been advised to see that the
commodities meant for sale through
the public distribution gystem are
properly distributed. The State
Governments are vigorously implemen=-
ting the Essential Commodities Act,
the Prevention of Black-Marketing
and Maintenance of Supplies of Essen-
tial Commodities Act and other rele-
vant measures.

SHRI M. V. CHANDRASHEKHARA
MURTHY: We are =all aware
that shortage of essentiagy com-
modities in this country is al-
wayg created by the frading
community because they are interested
in black-marketing and profit making.



7 Oral Answers

In spite of repeated calls from the
Government, they are not prepared
to mend themselves. In view of this
fact, may I kpow from the hon
Minister whether the Govern-
ment is  thinking of  bringing
out a comprehensive programme of
procurement and distribution through-
out the country, particularly to the
poorer seclions of society both in rural
and urban areas?

RAO BIRENDRA SINGH: The Gove-
rnment is already following a policy of
dstribution of essential commodities
through fair price shops at g reasonable
rate. We also procure very large quan-
titieg of foodgrains, which is the most
important essential commeodity, We
supply foodgrains at a fixed price
throughout the year to public ag well
ag to floor mills. In the matter of
sugar also which is ancther essential
commodity we have 5 system of
procurement from the mills. ‘The
levy share is 65 per cent of their total
production. That t{oo ig distributed
through fair price shops at 5 fixed

rate of Rs. 3.50 per kg. Similarly,
kerosene, coarse cloth, matches
and things like that are also

distributed through fair price shops,
the number of which has been increa-
sing. In the last year its number has
gone upto 2.96 lakhs or so. Since
January, 1980, 60,000 more shons have
been opened.

If the hon, member wants to know
whether the Government will think of
taking over the trade in the matter of
these commodities, that is not our
policy. What we are doing, we think, is
sufficient. Certainly we want to improve
the system and resort to procurement
wherever necessary.

SHRI M. V. CHANDRASHEKHARA
MURTHY: The situation now prevail-
Ing throughout the country demands
that at least the wholesale trade
should be taken over by the Govern-
ment, Hgs the Government any
programme to take over wholesale

trade? Ig Government prepared
to supply essential commodities
at a subsidised rate to the

poorer sections of the people who
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form a major portion or our popula-
tion?

RAO BIRENDRA SINGH: As I said,
foodgrains are being supplied to all the
population at subsidised rate. But the
Government has not taken &
decision to abolish private whole-
salerg and take over the trade in its
own hand. '

SHRI KRISHNA CHANDRA HAI-
DER: The Minister has stated that the
supply position of essential com-
moditieg ig satisfactory, Sp far as;
wheat is concerned, I can say
that it is not supplied properly,.
at Jeast in my State of West,
Bengal. The Minister has eX~
plained that all the wholesale trade in,
commodities cannot be taken over by
the Central] Government. The West
Bengal Government hag put forward
a suggestion that 14 essential commodi-
ties should be procu by the Central
Governmen{ and distributed through
the public distribution system. In view
of the fact that the festival (Puja,
Bakrid, Dewali, Onam) season is
coming, will he ensure that items
like maida, wheat and sugar are sup-
plied in adequat. quantities to the
people?

RAO BIRENDRA SINGH: Govern-
ment have not decided to undertake
monopoly procurement of any of the
essential commodities,

Y Froe S TR &7 g,
Ty adt faear § dwe 7
Q% WAANG §IA U9 q7 IET
o ol
T AT fag 2 dw Fae
ig # THEUT WET 9T FgT 4@
TTen § qEd ST & dE@ FAW
#i aga g W AT L 7F §
For the festival season we have al-
ready released larger quantities of
wheat, edible oils and sugar. An addi--
tional quota of about 40 thousana..
ionneg of wheat hag been releaseg fon~
the coming months, so maida, atta and-

suji are easily available to the consyht
mers.
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SHRI JAGDISH TYTLER: This
question of price rise and availabili-
ty of procurement repeatedly touch
every family in our country. Have
the Government made any survey of
the price and availability of essential
commodities? Is it not a fact that it
iy more a question of pricing rather
than availability? What do the Gov-
ernment propose io do in the maftter?

‘RAO BIRENDRA SINGH: The

hon. Membey perhaps knows that it
5 only on account of Government's
vigilance and the successful policy
with regard to the distribution of es-
sential commodities that within the
ist few dayg the sugar prices have
crashed, Sugar is now available for
anything around Rs. 600 per quitnal
in any part of the country. In Delh:
it ig arounq Rs. 6,50 per kg:

ot wew fagr®t acwd : 6 v
Furagar g ?

RAO BIRENDRA SINGH: Nobody
could have thought of it last time,
when 1 assured the House that thc
sugar situation will be improving 1n
the coming year. We have seen to
it ,and the hon. Members will sup-
poit ug in this view, that we have
lookeq after the sugar prices very
=ell, Last year sugar was selling dur-

the festival period at Rs. 12 or
-ole; may be Rg 20 per kg in some
parts of the country, This year if we
could peg it down to Rs 650 for
iLiwali, Id and Dusserah, the hon,
Members should be happy. They
snould appreciate the Government's

rts. Similarly, in the matter of

ule oil also, we have releaseq <ub-
stantial guantities for the festival
season, And upto October, which is
the end of oil year in our country,
~e had an agreement with the manu-
acturers of vanaspati that the ex-
factory price of vaanspati would be
Rs, 192 per tin of 164 kgs. The
w.factory prices are being retained

t that level, Wherever we receive
»poris that the retailers charge high-

' priceg than justiied we would

imediately take action not only

.ainst the retailers but alsy against

1
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the wholesalers through the manufac-
turers because we have bound down
the manufacturers to take the respon-
sibility for availability of wvanaspati
also al a reasonably fixed price up 1o
the retail level.

(Interruptions)

st A wo ool ot F W
AT I ® 8 N F 41X F Feirgqy

ot Ar g o Wi T3 ®
g A fowms @ W § K
i, foe gw aord & w1 gaww
W aRE
st T faeer QA ¢ EaT
wmdG Wi W o owemw g f&
av; faeell & amie A FEAW
# wTswmE aEg T § Wi T
- & § & gan mfa & @
de g & Ffem =mfat F @g
TIY QI F AT GBS TR
g7 ww %1 foure & g@TC ST WY
&MY @aT § WX 9w A«
|y wdr g 7
st @R fag T qAWAG
agen ¥1 4§ geam fawgw aifgurs
e agfiate €
SHRI RATANSINH RAJDA: Sir,
the hon, Mjnisler has painted a very
rosy picture about the public distri-
bution system, But I make bold to
say that your public distribution sys-
tem has collapsed, if not completed
at least partially in the sense Lhat
people do not get essential commodij-
ties regularly and at cheaper rates,
When I had raised this point and
complained once on the floor of this
House that people of Bombay did not
get sugar for twg monthg continu-
ously, at that time you were angry
with me on this. But when I talked
about this to the Chief Minister there,
he agreed that thig wgg a statement
of fact.

Sir, T say that the common man Is
not getting regularly all the essen-
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tial commodities. I may fell you that
in the Janata Party regime sugar
was available at Rs, 2.50 per Kg. and
people are remembering those gold-
en days today (Interruptions), Well,
if the truth ig not palatable to the
treasury benches, how can I help?
(Interruptions). If the truth is not
palatable to this side, I cannot help.
You are taking the pride that you
have been able to bring down the
prices of sugar to Rs 6/. per Kg.
But that ig a very high price. If the
zonal gystem js abolished completely
and India is made as one zone, ‘hen
it will solve the problem. Now, in
Bombay the price of wheat As Tis.
350 per quintal and in UP. wheat 14
sold at 125 per quintal.

MR. SPEAKER: You have not to
give suggestions, youy have to put a
question, Mr. Rajda,

SHRI RATANSINH RAJDA: I agrec
it is a suggestion_ Sir.

MR, SPEAKER: No, I want to
have your question.

SHRI RATANSINH RAJDA: S,
I would like to ask the hon. Minister,
Would you kindly construct a con-
sumers’ basket ang put all the essen-
tial commodities into pipeline very
regularly so that the common mer
would get essential commodities ai
cheaper rategs and regularly?

RAO BIRENDRA SINGH: Sir, it
was only because of the constant
vigilance that we have exercised that
now I can say that the hon, Member
is in a very happy position and peo-
ple can eat as much sugar in Bombay
ag they like.

SHRI RATANSINH RAJDA: At
what price?

RAO BIRENDRA SINGH: At
Rs. 6/- pey Kg. in Bombay. It nas
gone down by Rs. 60/- to Rs, 80/- ger
quintal within the last two days,
Other suggestions of the hon, Mem-
ber have been noted. We shall se~
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what can be done to make our dis
tribution system more effective,

SHRI
1hank you.

RATANSINH RAJDA:

SHRI K, MAYATHEVAR: For th.
last one year throughout Tamilnada
public has been making complai.t
unanimously that they have no.
been getting supplies of ,wheal and
maida, Distribuljon of th¢se commo-
dities i not proper, I want to know
from the hon. Minister, if the Cen-
tre 1s seuding commodities regular'y
to Tamijlnadu Government especially
rice. If 1t ig true, will the Centre take
proper action against the maldistribu-
tion system of the Government of
Tamilnadu? We want essential Jom-
modities, Recently, I am told this in-
formation has been given by very reo-
ponsible people belonging to various
parties. There is no politics in my
question—that they dijd mnot gel
maida. Government of India has
been supplying it to the Government
of Tamilnadu, I am alsg told ihat
somcbody 1s indulging in blackmar-
ketiag. It is being done at the hjgh-
cst level. I want the Central Gov-
cinment to take action go that maida
is distribuled properly,

RAQ BIRENDRA SINGH: Within
the last few months the supply of
rice to Tamilnadu hag gone up four
fold. It is four or five times now ot
whatl it used fo be. The pressure on
our disiribution system ig increasing
on account of various factors. Pro-
bably therc has been drought in
Tamilnadu and failure of paddy
crops in the last season. But we are
mectjing the demands of Tamilnadu
Large quantities of rice and wheal
have been allocated fop Tamilnadu
But sometimes there are certain con-
straintg of movement for the south-
ern States We keep on monitoring
and pursuing the matter with the
Railway authoritijes. We hope theve
will be no difficulty in Tamilnadu
With regard to allocation from the
Central Government, I may say that
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adequate allocations for the people of
Tamilandu are made, Perhaps, 1
said earlier also, all these deficit
southern States—Tamilnadu, Kerala,
they are getting huge quantities of
food—130,000 tonnes of rice per month
and that bears a subsidy of about
Rs, 4 crores per month from the Cen-
tral Government. It is such a huge
quantity that it will not be possible
to move it.

MR. SPEAKER: Q. 104,

SHRI MANORANJAN BHAKTA: ]
am not being allowed.

MR. SPEAKER: You may please
co-operate with me so that I may be
able to cover more questions.

Death due to poisonous pesticides

*104. SHRI RAM SINGH YADAV:
Will the Ministey of AGRICULTURE
be pleased to state:

(a) whethey Government are awals
of the report of the World I{ealth
Organisalion indicating that Five
lakhs of persons die every year be-
cause of use of poisonoug_pesticides;

(b) whether Ministry of Agricul-
ture or any State Government have
provided a laboratory for {esting
pesticides which are used for protec-
tion of plants and crops in the coun-
try;

(c) whethey Government of Indija
recently appointed Five Regional
Survey Committees of experts to find
out the quality of pesticides provid-
ed to the farmers of the country;

(d) whether the above committees’
interim reports reveal that 385 samp-
les of pesticides were taken out of
which 134 sampley were chemically
analysed of which 44 were found tu
be sub-standard and adulterated; and

(e) what action Government have
taken against the manufacturing units
and the sellers which were found in
possession of sub-standard pesticides?

AUGUST 24, 1981

Oral Answers 14

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) The World Health
Organisation has not jssued any such
report,

(h) Yes, Sir.

(c¢) Yes, Sir.

(d) and (e), The report of the
Survey Team for the Eastern Zone is
awaited. The Survey Teamg for the
Southern and the Western Zones did
not take any sample The Survey
Teams for the Northern and the Cen-
iral Zones took 131 samples of which
64 were found to be sub-standard.
The samples were taken for the pur-
poses of assessing status of the qua-
lity of pesticide. Since the formalities
of taking sampleg for prosecution
purposes were not satisfieq in all the
cases, the Teams dig not suggest pro-
secution. However, the report of the
Survey Teams for the Northern and
Central Zones contajning the particu-
larg of the manufacturing and selling
units found to be in possession of
sub-standard pesticides, have been
sent tg the concerneg State Govern-
ments for necessary action.

SHRI RAM SINGH YADAV: Sur,
very heinous crimeg are being com-
mitted because of the use of poison-
ous pesticides

MR. SPEAKER: We had a lot of
discussion pa this during the Calling
Attention motion only the other day,

SHRI RAM SINGH YADAV: There
are some questions which arjse out
of the reply given to the present
Question, The reply of the Govern-
ment is:

“Since the formalities of tlaking
samples for prosecution purposes
were not satisfleq in all the cases,
the Teams did not suggest prosecu-
tiong ”

This is quite a confusing answer, If
the samples were taken legally and



18 Oral Ansters

results arrvived at were valid, why
were the prosecutions not lsunched
against those concerns? I want a
reply to that.

RAO BIRENDRA SINGH: The
matter is not confusing at all as the
hon Member would understand.
The requirement of taking samples
for the purpose of prosecution, under
the Act js that the samples have to
be taken in the presence of certain
witnesses. The officers of the Depart-
ment for the enforcement of the Act
in the State have algo to accompany
the gample taking team. The police
personnel also are required 1o be
with them. These teams were ap-
pointed only for the purpoge of know-
ing the present status of quality con-
trol in various parts of the couniry.
Our purpose was not to catch hold
of the people who were indulging in
mal-practices but o find out what
wag the situation prevailing ang how
it could be improved. In al] the cases
where legal formalities have been
met, we have reporled to the State
Governments the facts about cach
sample wherever it has been analysed
and, we hope the State Governients
will take action in the matter of pro-
secutjon. -

SHR] RAM SINGH YADAV: Se-
condly, the reply given by the hon.
Ministey to part (b) of my Question
is incomplete, The question is:

%“(b) whether Ministry of Agri-
culture oy any State Government
have provided a laboratory for test-
ing pesticides which are used for
protection of plants and crops in
the country”;

The reply is:
“Yes, Sir.”

That is the only reply given. I wan-
ted to know whether laboratories
have been set up by the Government
of India and whether all the States
and Union Territories have also set up
laboratories for testing pesticides,
The reply ig incomplete, Will the

v
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hon. Minister tell us as to how many
States ang Union Territories have set
up laboratories to test pesticides the
spurioug pesticides which have caus-
ed croreg of rupees losg to the far-
mers of this country?

RAO BIRENDRA  SINGH; Sir,
as you rightly remarked, a lot of dis-
cussion hag taken place on the Cail-
ing Attention metion and I have giv-
en replies to almost all these ques-
tions. If the hon, Member wants to
know again, I say, there are 26 labo-
ratories set up by the States in India.
There are 3 laboratories set up by
the Government of India. Five more
laboratories are proposed to be set
up by the Governmeni in different
regions. We also want to set up
regional stations for  surprise
check in various States, The total
capacity in all these 26 laboratories
and 3 Central laboratorieg in the
country today for analysing samples
is, 32,000 samples. Actually what has
been provided as a rule is that one
sample per tonne of pesticides/insec-
ticides yseq in the country ghall be
analysed. So far we do not have the
required capacity, I have also staled
that certajn States have not set up
any laboratory. Certain States have
not taken any sample during the last
2-3 years. ] gave figures for 1979-80,
When I said that very few samples
were analysed and very few prosecu-
tions were launched, that was during
the period of the previous regime.
But now we want to streamline the
whole system of controlling the qua-
lity of this important item wused by
our farmers,

Irrigation projects affected by ghort
supply of building materials
+
*107, SHRI P. RAJAGOPAL
NAIDU:
SHEI DHARAMBIR SINHA:
Will the Minister of IRRIGATION
be pleased to lay a statement show-
ing:
(a) whether it is a faot that a
shortfall in the supply of building
materials has adversely affected a
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large number of irrigation projects
all over the country;

(b) if so, the steps proposed by the
Government to rectify the sitaution
and complete the projects under
construction; and

(c) how many projects were affec-
ted and the detajls thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R, ANSARI): (a) Yes, Sir.

(b) Shortfall has ben maily with
regard to Cement and Coal The
Central Government has assigned
priority to requirements of Irrigation
and Power Sector in regard to
Cement and Coal. So far as Cement
is concerned, there is an acute coun-
try-wide shortage. The minimum re-
quirements for irrigation projects are
screened in the Central Watey Com-
mission and allocations of Cementi ure
being made on the basis of ‘this
screening. However, the actual cup-
plies are ngt commensurate with the
allocations. Steps have been taken to
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ensure that factories do release Ce-
ment in full and adequate number of
railway wagons are allocated for
transport, So far as Coal ig concern-
ed, the main bottleneck has becn
with regard to availability of railway
wagons for transport. Steps have
been taken to meet the urgent re-
quirements of project requiring coal
in large quantities. The allocations
and receipts of Cement and Coal are
being monitored for taking appro-
priate steps if and when necessary.
So far ag Steel is concerned, the main
shortage hag been regarding rounds
ang billets, Steps have been taken
to meet the requirments of the pro-
jects from indigenous sources as well
ag from imports.

(e) In spite of the short supplies,
the physical targets for the year
1980-81 have been largely met be-
cause scarce materials were diverted
to such works which contributed to
creation of potential in immediate
future, The major projects which
have reported shortfall are listed in
Statement attached.

Statement

List of Major Projects that have reported shortage of materials like cement, steel, ete.

State Name of Project

——— ——

Shortage of material reported

Andhra Pradesh . Pochampad Cement and Stecl
Gujarat . . Karjan Cement
Damanganga Steel
Hatyana . . . . Modernisation of Canals Ccement and Coal
Karnataka . . Ghataprabha Stage III Cement and Steel
Malaprabha Cement and Steel
Upper Krishna Cement and Steel
Jammu & Kashmir . . Ravi Canal Project Cement
Kerala . . . . Kanhirapuzha Cement
Kuttiadi Cement and Steel
Madhya Pradesh . + Hasdeo Bango Cement and Steel
Upper Wainganga Cement and Steel
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State Name of Project Shortage of material reported
Orissa . . . . Potteru Irrigation Project Steel
Rajasthan Rajasthan Canal Project Cement a nd Coal

Mahi Bajaj Sagar
Sarda Sahayak
Madhya Ganga Canal

Uttar Pradesh .

West Bengal

Cement and Steel
Coal and Diesel
Cement, Steel & Bricks

Teesta Barrage Project Steel

SHRI P. RAJAGOPAL NAIDU:
May I know the quantum of ghortfall
of cement ang steel?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL. SUPPLIES (RAO BIRENDRA
SINGH): We were allocated last
vear 60 lakh tonnes of cement. Out
of that, we got around 70 per ceat of
the supplies. The supply has now
improved. It wag 73 per cent last
year, This year the allocation for
Irrigation Department iz about 50
lakh tonnes ang we hope the sup-
plies would improve because produc-
tion of cement has also improved.

With regard to steel, as my Hon,
colleague has said apart from the im-
proved supplies within the country,
Government have taken a decision
that with a view to execute all these
Projects at the earliest, the Depart-
ment will be competent to import
steel according to its requirement,

SHRI P. RAJAGOPAL NAIDU:
Can we get an assurance that the
Projects will not be affected this year
because of shortage of cement and
steel?

RAO BIRENDRA SINGH: Even
earlier, the delay in implementalion
of various Schemes has mot been
mainly go much on account of short-
age af materials but for lack of finan-
ces, As our finances improve, there
should be no difficulty in  geiting
materials also. But I cannot give an

assurance that there will be no fur-
ther delay in any Project. We are
doing our best,

PROF. MADHU DANDAVATE; As
cement is required for Irrigation Pro-
jects, I would like to know from the
Hon. Minister whether the Govern-
ment faces the same difficulty which
the private builders face for purchase ,
of cement, I would like to ask this
specific question. In Maharashtra, fo1
instance everybody in Bombay knows
that if a bag of cement is to be pur-
chased some extra money hag to be
paid besides the official price of g ce- i
ment bag. A cheque is to be given ¢
for Rs, 35/. towards Indira Pratistan
and Rs 15/. in cash in black. I do
not know whether the same condi-
tions are imposed on Government also
whenever Government Irrigation Pro-
jects are required io purchase cement.

RAO BIRENDRA SINGH: Somehow
1 cannot believe that a person would
pay Rs, 50/_ for a bag of cement over
andg above the price of a bag of ce-
ment. Anyway if it hag happened
in any case, it is very sad. If the hon,
Member would furnish the particu-
lars to the Government, we shall cer-
tainly make enquiries.

PROF. MADHU DANDAVATE: |
am prepared to produce any npumber
of purchasers from Bombay and 1
would like you to take agtion against
the Maharashtra Government,

RAQ BIRENDRA SINGH: We shall
certainly enquire and see what can
be done in the matter.
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Programme for storage of Agricultu.
. ral produce

* *108, SHRI A. T. PATIL; Wil
the Minister of RURAL RECONS-
TRUCTION be pleased o state:

* (a) ‘the’ programmes proposed and
undertaken by Government of India
to provide facilities to farmerg to
store their produce and to get interim
credit 4ill the final disposa) of the
produce, during the current year and
the years following;

(b) the estimateq number of far-
mers likely fo be benefited and the

agricultural produce likely to be
covered by these programmes; and .

(c) the probahble relief estimated
to be obtained by the Public Credit
System?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECON-
STRUCTION (SHRI BALESHWAR
RAM): (a) The scheme for estab-
lishing a National Grid of Rural
Godowng has been launched with
the object of providing facililes to
farmers to store their produce und
to get interim credit till the final
disposal of the produce.

The targets fixed for the current
year ang the years following under
this scheme are as under:

Year _El;:‘ﬁ:

tonnes)
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1981-8a . . . . . 5.00
198a-83 . . . . . 6.00
198384 . . . . . 3-58
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(b) Storage capacity of 20 lakh
tonnes js proposed to be created
under the scheme. At this stage it is
difficult to estimate the number of
farmerg likely to be benefited by the
scheme, However, on a rough esti-
mate, approximately 30 lakh small
and margina) farmers are likey to
take advantage of the scheme,

(c) It 1z difficult to make gn esti-
mate at this gtage. But, small and
marginal farmerg will be entitleq to
get loan uptp Rs. 5,000 gt an interest
rate of 12-1/2 per cent,

SHRI A, T. PATIL: Sir, the ques-
tion was about the linkage provided
between the * storage credit and
recovery of loans, I wanted an ans-
wer ty thig problem. But' unfortu-
nately, the answer that ig given says
that thirty lakhs marginal farmers
will be benefited. The estimate is
approximate, I have not got .the
figure. Anyway, what are the details
of the National] Griq of Rural Go-
downg tp provide the linkage between
storage credit and recovery of loans.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): I exactly cannot follow the
mtention of the hon, Member.

SHRI A. T. PATIL: I shall explain.
The question put by tme is like this:
“(a) The programmes proposed
and undertaken by Government of
India to provide facilities to far-
merg to store their-produce and to
get interim credit tjl] the final dis-
posal of the produce....”
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That was the question. In short, it
means that you store the goods of the
farmers, especially, the small and
marginal farmers, give them credit
and, then at the appropriate time, they
dispose of the goods and you give the
final price recovered to the farmers
deducting loans so that there will be
avoidance of exploitation of the far-
mers by the traders.

MR. SPEAKER: He wants you to
pass on the profits to them,

RAO BIRENDRA SINGH: That is
exactly the intention, the propose,
of this scheme. The farmers who
do not want to sell when there is
slump in the market would be entitled
to store their goods in the rural
godowns and they will be allowed a
ready cash upto a certain extent, say,
upto 80 per cent. There will be 20 per
cent margin for small farmers and if
they want t{o sell their goods, they
can withdraw their goods and sell
them. They will only be paying the
storage charges for keeping their pro-
duce in the rural godowns.. My hon.
colleague has already stated that there
has been a ceiling fixed for the pur-
pose. Advance against stocks at low-
er rates of interest will be awailable
upto a maximum of Rs. 5,000 worth
of goods. This Rs. 5,000 will be ad-
vanced to the farmers so that the big
farmers and traders and hoarders
cannot take undue advantage of this
scheme.

That is the whole purpose. And for
that purpose, it has already been
stated that 20 lakhs tonnes of capacity
is intended to be created within the

Sixth Five Year Plan.

o) wawy faw AgeT ;T
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§?
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RAO BIRENDRA SINGH: They
have not asked for information State-
wise. But, the scheme was started
only in 1979-80. It is a new scheme,
recently starteq scheme. Before the
start of the Sixth Five Year Plan, the
capacity of only 47,000 tonnes could
be assorted. It is intended to be in-
creased.

SHRI GHULAM NAB] AZAD: Wil
the hon. Minister assure the House to
take steps to nationalise the private
godowns already existing as they are
nothing hut to misuse the public insti-
tution’s funds, especially, by paying
uncalled for huge rental income to the
parasites who do not deserve that by
any moral justification?

RAO BIRENDRA SINGH: Sir, the
nationalisation of private godowns
may not be in public interest. Mostly,
the private godown owners would like
to hand over their godowns to Govern-
ment. Government is creating its own
capacity. Government is also pur-
suing the policy of constructing its
own godowns for the F.CI. for the
Central Warehousing Corporation and
for the wvarious Siates Warehousing
Corporations. With the new scheme
of rural godowns which we want to
create for such a large capacity, it
will automatically become uneconomi-
cal for the private godown owners to
construct the same and to be able to
exploit {he sifuation.

SHRIMATI PRAMILA DANDA-
VATE: Sir, in Punjab during the Ja-
nata Party, Akali Dal regime under
integrated rural development scheme
they had decided to have godowns in
the rural areas for every 25 villages
group and 100 godowns were built up
during the first year and 100 were to
be built up next year. They are under
construction. Is it true that the pre-
sent Government has stopped the
scheme for the present and if so whe-
ther Government would take into con-
sideration the scheme that has already
started in 1978-79 and give a green
signal to it?

RAO BIRENDRA SINGH: The hon.
Member is talking of this very scheme
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which I said started in 1978-80. Under
the integrated rural development pro-
gramme, we have no scheme for cons-
truction of rural godowns. It is a
beneficiary-oriented programme to
bring up the peeple above the poverty
line, Xt is an individual programme.

SHRIMAT! PRAMILA DANDA-
VATE: One hundred godowns were
constructed in the flrst year. What
about the second instalment of 100
godowns?

RAO BIRENDRA SINGH: 1 do not
know Madam. 1 do not think there
was muach done during the Jamnata
regime which is worth remembering
or mentioning.

SHRI R. R. BHOLE: Under the
scheme of storage-cum-credit what
percentage of the total produce of the
farmer is being benefited?

RAO BIRENDRA SINGH: As I said
very small capacity has so far been
created.

Installation of Statues of Late Shri
Kamraj and Mahatma Gandhi

110. SHRI K. RAMAMURTHY: Will
the Minister of WORKS AND HOUS-
ING pe pleased to state:

(a) the reasons for the delay in the
installation of the statue of Late Shri
Kamraj in the Capital though the
committee for this purpose is headed
by the Finance Minister; and

(b) the reasons for the delay in the
installation of the statue of Mahatma
Gandhi in the Capital?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF): (a) The statue is not to be
installed by the Government. There-
fore, question of any delay on their
part does not arise.

(b) Some aspects of the project are
under consideration of the Govern-
ment. The work will be taken in hand
a8 goon ag thege are finalised,
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SERI K. RAMAMURTHY: Mr
Speaker, Sir, even though the instal-
fation of the statue of Kamaraj is in-
vested with the private person I would
ske to know whether the permission
has been given to Nadar Mahajan
Sangam, Madurai for the last three
years yet they have not done it. Sir,
now a separate commitiee is formed
under the Chairmanship of our Fin-
ance Minister and other responsible
persuns. So, why not the Government
come forward fo cancel the permis-
sion already given to a private party
and hand it over to this committee?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): The hon. Member is correct.
They have not done and, as such, the
permission has been cancelled. We
have now written a fresh letter te
Mr. K. T. Kosalram who is convener
of the Kamaraj National Memorial
Committes on 20.8.1981 and the site
for installation of Kamaraj statue has
also been decided. It Is near aboul
Duplex Road., We are expecting reply
from Mr. Kosalram.

SHRI K. RAMAMURTHY: About the
installation of Mahatma Gandhi's
statue in the capital, reply has been
given by the Hon. Minister that ‘some
aspects of the project are under con-
sideration of the Government'! Whal
are those aspects?

SHRI BIISHMA NARAIN SINGH.
Earller there were some different
views which were expressed aboul
the installation of Mahatma Gandhi’s
statue at Indla Gate. Keeping in view
the personality of Gandhiji and his
status, we have been trying to evolve
some consensus. By and large, some
consensus has been evolved and there-
fore it has taken some time.

N 7Y orw wnyY : fedfi Y
afadf W geAH F @wm wY Aww
g & 3 el ¥ geawg fear ar )
art 9w £ g o gezrs af o ax
¥ favary faemar mor o fe orod
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SHRI K. LAKKAPPA: There has
been a long delay in the installation
of these two statues of these two great
leaders of our country. Even the ge-
lection of site and implementation of
the project should not have been de-
layed so long. We have to keep in

view the traditions and culture of our
country: and the respect we have for
these great departdéd leaders. In view
of that the private organisations and

the Government must come forward
in the implementation of this project.
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But there are certain bottlenecks.
Even in the matter of collection of
funds by the private organisation, the
necessary income-tax exemption has
not been given by the Government in
regard to installation of the statue.
This action should be taken very ear-
ly. Will the hon. Minister agree to the
suggestion of giving income-tax rebate
or exemptions for collection of money
by these private organisations? Will
the hon, Minister make financial allo-
cation immediately for installation of
these iwo statlues?

SHRI BHISHMA NARAIN SINGH:
The hon. Member has given these
views by way of suggestions. I have
noted these suggestions.

SHRI K. T. KOSALRAM: 1 would
like to know whether the Janata
Prime Minister passed an order on
my letter in the year 1977 regarding
the installation of the statue of Kama-
1aj in the Capital and that order was
sent to Nadar Mahajana Sangam, a
communal body, insteaq of to me. This
is the reason for the long delay.

SHRI BHISHMA NARAIN SINGH:
I have already replied to this supple-
mentary questiog earlier

HY TAATT W@AET e o we
wga % ataT § f wgrem aidy W
FO@ F7 qfoat FAE AT W F )
v Ia% TR N g § fRRw S
g5 Tl 9T qiaat wr @gw wT
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aft wdf ek § 1 R Ty el S
#1 gar § o Frood & gwle 9T
& weria T S # qfc F amE
< T AT T foy ad § W 99
9T WA w1 wgagr wr & ? oaf
agf, ar v gwwT 3w o< fom i
¥ gar Twes fear § o faemms
FaAE FE !

SHRI BHISHMA NARAIN SINGH:
1 require notice for this,
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WRITTEN ANSWERS TO
QUESTIONS

Fire in Supreme Court Building
LAKSHMAN MAL-

*105. SHRI
LIK:

SHRI S. M. KRISIINA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether a Committeec was set
up to investigate the causes of fire in
Supreme Court building on 30 June,
1981 ana to suggest measures for its
prevention; and

(b) if so, the findings of the Com-
mittee gnd action taken by the Gov-
ernment thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) ¥es, Sir.

(b) On the hasis of the evidence
available, the Committec could not
come to any definite conclusion as to
the cause of the fire. However, the
Committee have stated that the possi-
bility of some moistire entering the
electrical wiring syslem and giving
rise to an accidental spark at some
point and initiating the fire could not
be altogether ruled out.

The Committee have also suggested
certain preventive measures, inter-
alia, systematizing the fire fighting
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arrangements in the Supreme Court
building; use of non-combustible/fame
retardant material for air-cenditioning
duets; false ceiling etc, preventive
maintenance and periodical inspec-
tions of electrical, mechanical and air-
conditioning installations. These sug-
gestions are being examined by Gov-
ernment in consultation with the Chief
Justice of India.

Abolition of Octroi

*106. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of WORKS
AND HOUSING be pleased to refer to
the reply given to Slarred <Question
No. 937 on 27 April, 1881 regarding
Octroi in Municipalities and state:

(a) whether Government have since
examined the recommendation made
by the National Council of Applied
Economics Research regarding aboli-
tion of Octroi in smaller towns; and

(b) if so, the result thereof?

THF, MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir. Levy of Octroi
is a State subject. Recommendations
made by the National Council of Ap-
plied Economic Research in its Study
Report have been sent to all the State
Governments/Union  Territories for
their views, The views of the State
Governments/Union  Territories are
still awaited. They are being request-
ed to expecite the same.

{b) Does not arise,

Aslad Projects

*109. SHRI DAULAT RAM SA-
RAN: Will the Minister of WORKS
AND HOUSING be pleased to lay
a statement ghowing:

(a) whether it iz a fact that some
of the Asiad Projects under his Minis-
try have run into trouble and their
completion is likely to be delayed:
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(b) it so, the details thereof stating
the names of the projects and the pe-
riod by which these projects are like-
1y to be delayed;

(c) the estimated rise in the cost of
these projects as a result thereof and
overall increase in the expenditure
on Asiad; and

(d) the steps taken by the Govern-
ment to remove bottlenecks to ensure
their completion according to sche-
dule?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) None of the Asiad Pro-
jects under by Ministry has run into
trouble.

(b) to (d). Do not arise.

Tornado in Keonjher (Orissa)

112. SHRI HARIHAR SOREN: will
the Minister of AGRICULTURE he

pleased to state:

(a) the total number of willages
from Keonjher distridk of Orissa that
suffereq a great loss due to the tor-
nado swept over there in April, 1981;

(h) whether Government have as-
certained the reasons of the tornado:

(c) whether it is a fact that a Cen-
tral team has visited the tornado hit
villages;

(d) if so, what is their assessment
aboutl loss in Keonjher;

(e) what relief measures have been
sanctioned by the Centre; and

(f) the details thereof?

THE MINISTER OF AGRICUL~-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA SINGH
(a) to (f). A statement is laid on ihe
Table of the House.

Statement

(a) According to the Memorandum
received from the overnment of
Orissa, tornado gtruck i2 villages in
Saharpada and Patna blocks of Keon-
jher district on the 17th April, 1981 and
9 villages in Baripada sub-division
of Mayurbhanj district were struck by
whirlwind on the 18th April, 1881,

(b) According to the India Meteoro-
logica) Department  tornadoes are gene-
rally classified as intense atmospharic
vortex which are confined to a very
small area. A distinclive feature of
tornado ;s that it seems tp build up
from above. Vertex scems to develop
in the atmosphere and then to propa-
gale downwards to the earth surface.
The cause of such vertex is pot yet
known, but certain mateorological fea-
tfures which are favourable for a tor-
nade formation are known, Opn the
basis of these features, warning for
thunder storm and squall are issued
by the India Meteorclogical Depart-
ment,

The India Meteorological Depart-
ment reported that 5 scheme entitled
“Severe Storm Studies’ has been in-
cluded in the Sixth Five Year Plan of
the India Metleorological Department.
The object of the scheme is to estab-
lish a Research Centre for a study of
past storms and to explore the possi-
bility of evolving a technigue for fore-

casting severe stormg of short dura-
tion

(c) Yes, Sir.

(dy The tornadg struck Keonjhar
district over a narrow bell 1 km wide
and 25 km long and on account of this,
5733 persons were aflectea. Thirty
seven human beings and 262 cattle
heads perished, 4,000 fowls were lost
and 721 persons were injured. The
number of houses damaged fully or
partially was 699. Some public pro-
perties hke school buildings, grain-
golas, gram panchayat ghars, electri-
cal-installations, etc, also sustained
extensive damages.
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(e) and (f), On the basis of the
report of the Central team and the
recommendations of the High ILevel
Committee on Relief, the Government
of India approved a ceiling of expendi-
ture of Rs. 55.88 lakhs fer purposes of
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Central assistance for various mea-
sures of relief and rehabilitation and
repairs/restoration of properties
damaged by tornado and whirlwind, as
follows:—

(Rs. in lakhs)
Items Keonjher Mayur
District  Bhanj
District.
1. Emergent relief including housing subsidy. . 20.00 0.31
2. Repair to Health Centres 5.00 2.50
3. Resloration of Public assests
(a) Electrical lines . . . . . 10.20 1.20
(b) School and other buildings . 7.85
4. Rehabilitation of cultivators
(a) Purchase of bullocks . . . 6.C0
(b) Subsidy for Agricultural inputs to small and marginal farmers . 1.40
5. Educational concession 1.00 0.10
6. Assistance to rural Artisans . . . . . . 0.32
ToraL: 51.77 4.11
Grann To1an: Rs. 55.88 lakhs

Zonal Plan for Storm Water Drain in
Trans-Yamuna Residentia]l Colonies,
Delhj

*115, SHRI KAMAL NATH: Will
the Minister of WORKS AND HOUS-

ING be pleased {o state:

(a) whether the Zonal Plan of ihe
Storm Water Drain of the Trans-
Jamuna residential colonies on both
sides of Vikas Marg of Delhi hys been
finalised; and

(b) if not, the reasons for the abnor
mal aelay in finalising it?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORYS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The Delhi Development
Authorily have reported that the
schemeg of storm water drains for the
planning zones E-9 E 10 and E-11 per-
taining to this aneg have been drawn
up by them and have been sent to
Municipal Corporation, Delhi for ap-
proval. The schemes for storm water
drains for E-B and E-12 planning
zones are under preparation.

(b) The delay is mainly due to ab-
norma] unauthorised and haphazaril
construction in these two zonesg which
hampered the planning work.
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Reviewing Support Price of Kharif
Crop

*117. SHRI MADHAVRAO SCIN-
DIA:

SHRI R, I.. BHATIA.

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether following the increase
in prices of varfuus petroleum proaucts
in July this year and the consequential
hike in the general price trend, Gov-
ernment have reviewed and  raised
the support prices of different Kharil
crop items; and

Clommodits
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46
(b) if 80, the detnils in this re-
gard?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUCH
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDHA SINGH):
(a) and (b). Consequent upon the in-
crease in the priceg of fertilisers and
diesel oil w.2f 11th July 1981, the
Government roquesied the Agricultural
prices Commissios i{c re-wtrk their
recommendations on procurement/
minimum support prices of agricultural
commodities for which they had al-
ready submitteq their reports. The
Commission hag since given its revised
recommendations ana the relevant
details arc given buelow--

Recommendations
made in the Report  made in the Supple-
prior to raise in price mentary Report
of fertilisers and diesel subsequent to  the
oil raise in the prices of
frrtilisﬂ:}i and diesel
oil.

Recommendations

(Rs. per quintal)

Klarif cereals

Pacdy "3 115
Jowar, Bajra. \Maise and Ragi. 115 116

Cotton

Kapas (FAQ, Cj-/34/414-F 178 380
Qifseeds

Groundnut-in-shell (FAQ) 270 273
Soyabean (Black) (FAQ) . . 210 213
Soyabean (Yellow) (FAQ) 230 234

Sun flower seed 250 253
Sugaroane e e M0 S50
Tobarco Rs. per. Kg Rs. per Kg.
Light sail 850 850
Black soil . . . 800 8:00

(Minimum prices payable by sugar facto
of 8.5 pey ceat).

ries ara linked to g basic jerovery

These recommendations are under the consideration of the Government,
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Failure to Maintain Ex-Factory Price
of Vanaspatli by Manufacturers

*118, SHRI JAGPAL SINGH:

SHAI RAJESU KUMAR
SINGI:

Wil] the Minister of CIVIL. SUP-
PLIEg be pleased {o state:

(a) whether it is a fact that Vanas-
pati manufacturers in the country had
voluntarily fixed ex-factany piices of
\anaspati;

(b) whether these manufacturers
Luve failed 10 mamtcin the ex-laclovy
priceg of Vanaspati voluntarily agreed
to by them;

(¢) if so, the reasons therefor :lating
the extent Jf rise n the price of
Vanaspati as a result thereof; and

(d) the measures taken by Gov-
ernment tg check the price mse and
to ensure availability of Vanaspati to
the consumer at g reasonable price?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
T1JON AND iRRLGATION ANL CIVIL
SUPPLIES (RAQ BIRENDRA SINGH):
(a) to (d), As a result of the discus-
sions initiated by the Govern-
ment with the vanaspati manu-
facturers, the industry had an-
nounced its decision tp observe a
voluntary price-restraint by pegging
the ex-factory prices of 16.5 kg. tin at
a maximum of Rs. 192 (including
excise duty) from the 11th April 1981,
The prices of small racks were {uv te
correlated with the price of 16.5 kg.
tin. The pries, by and large, ,re
being maintained, as reflected in the
wholesale pri*z  index cf vanospall
which has remained sieady. Neverthe-
less, this arrangement has been kept
under constaat wotch ane  roview Ly
the Central Go /i waeng wngd the State
Governments have also hLeen requested
to ensure I1t3 iniptenaentetion wr the
flelq in coordination with the vanas-
pati industry and trade,

Governruent is continuing dialogue
‘with the wvanaspati manufacturers re-
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garding the proJuction ana availability
of vanaspati in sufficient quantities
and at the price so anncunced, during
the feslival season. Government
would continue to take such appro-
priate steps ag the situation demands,
irom time tg time,

There is no overall shortage of
vanaspatj in the couniry and the pro-
duction is being maintained at a rate
much higher than in the preceding
year. To maintain the present irend
of production so as to meet the demand
of the consumers, the Government
have taken a number of steps like
maintaining adequate supplies of
importeg oil to the vanaspati industry
having periodic meetings with the re-
presentatives of vanaspati manufac-
turers tp sort gut any problemg re-
garding the supply of various inputs,
requesting the State Governments to
keep vanaspati industry out of the
purview of the power cuts etc. In
order to check any attempts on the
part of any section of the trade to
hoard stocks, the State Governments
have been requested to eflectively im-
plement the Storage Control Order and
other enactments,

Non-Implementation of Labour Court
Judgement by Central Tobacco
Research Institute

*119. SHRI P. K. KODIYAN: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Indian Council of
Agricultural Research has receivea any
representaton from staff of Central
Tobacco Research Inslitute, Rajahmu-~
ndry, complaining about non-imple-
mentation of Labour Court Judgements
in favour of the employees, by the
Director of the Institute;

(b) if so, whether any inquiry has
been conducted into the complaints;
and

(c) what action has been taken in
regard to this and other complaints by
the staff?
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THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH):
(a) Yes, Sir.

(b) ang (c), An award given by the
Labour Court, Guntur,in favour of
two employees of the Central Tobacco
Research Institute, Rajahmundry has
since been implemented by the Direc-
tor of the Institute,

In regard $o the other complaints
by the staff of thg Institute, the Deputy
Director Geperal (Crop Sciences) in-
charge of the Institute has been re-
quested to enquire into the matter.
He is expecleg tp visit the Institute
and report by first week of Septem-
ber, 1981. Further action will be taken
after receipt of his recommendations.

Crash Programme for Production of
Pulses

*120, SHRI KRISHNA PRATAP
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that Govern-
ment had prepared 5 crash programme
io step up production of pulses;

(b) if so, the result thereof;

{c) in case the programme has failed
the reasons thereof and who are res-
ponsible for this; and

(d) the future plan of the Govern-
ment to step up production of pulses
and bring aqown their prices in ihe
open market?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGAION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH)T
(a) A Centrally Sponsored Scheme
for increasing the production of pulses
hag been under implementation through
the State Governments gince 18972 73.

{b) The production of pulses was
8.9 million tonnes in 1972-73 when the
programme was started. It wag 12.17
million tonneg in the pre-draught year

BHADRA 2, 1803 (SAKA)

Written Anstwers 50

of 1978-79. The production during

1980-81 is estimated at 11.1 million
tonnes.

(c) Doeg not atise.

(d) The future plan is to increase
the production tp a level of 14.5 mil-
lion tonneg by the end of 1984-85,
the termina] year of the Sixth Plan,
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Execution of Lift ILrrigation Frojects
under Minimum Needs Programme in
Orissa

1002. SHRI MANMOHAN TUDU:
Will the Minister of RURAL RECONS-
TRUCTION be pleased to gtate:

{(a) whether it is a fact tHat the
execution work of lift irrigation pro-
jects have been taken up in some dis-
triets of Orissg under $he minimum
needs programme;

(b) if so, the name of the districts
where such work have been started
under the Minimum Needs Programme,

(¢) how many of them are expected
to be completed during the current
financial year; and

(d) the details thereoi?

THE MINISTER OF STATE IN THIL
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) to
(d) Lift Irrigation Projects do not form
part of the Minimum Need Pio-
gramme,

Avaljability of Improved Technology
to Smal] and Marginal Farmers

1003. SHRI DAULATSINHJI JADE-
JA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that I.C.AR.
hag initiateg 5 nation-wide programme
to make available tg the rural poor
the technology for improving their
products;

(b) it so, when that programme was
inHtiated and what is the result achiev-
ed: and

(c) what steps Government have
taken to ensure that this new prog-
ramme ghould reach the small and
marginal farmers throughout the
country?

THE MINISTER OF STATE IN TH{:-
MINISTRIES OF AGRICULTUR

AND RURAL RECONSTRUCTION
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(SHRI R. V. SWAMINATHAN): (1)
Yes, Bir.

(b) The Indian Council of Agricul-
tural Research initiated a Lab-fo Lana
Programme, as part of the celebrations
of the Golden Jubilee Year, in May,
1979. Unacer this programme, nearly
47,000 familles have already been
adopted by 85 Technology Transfer
Centres including Agricultural Univer-
sities I C.A.R. Research Institutes,
State Departments of Agriculture and
voluniary organisations ete. The pro-
gramme mainly aims to improve the
income and the enmloyment of small
and marginal farming families as well
as landless agriculture labour.

The programme was initially for onc
vear but it was later extended for an-
other two yearg by the Governing
Body of the Indian Council of Agri-
cultural Research. In this programm=,
the scientists directly work with the
poorer sections of the farming com-
munity. The programme. apart from
giving technical gdvice, ylso envisages
provision of critica]l inputs to the ex-
tent of Rs. 500/- per famiilyy Tnc
country, for the purpose, has been
divided inip 8 zcnes and in each of
these zones, there is an Advisory
Committee to advise about the content
of the programme,

The programme has helped small
farmers, particularly in imyroving
production from their lands and live-
stock,

In addition 10 the above, the Inuian
Council of Agricultural Research also
has a Nationa] Demonstration Project
which was initiated in 1969 wifh the
objective of demonstrating the poten-
tialities of high yielding various with
improved management pratices to the
farming community. The kev note of
ithe demonstrations laid down under
the project is multiple cropping where
two or more than two cropg arc grown
on the samp piece of land jn the same
year. The expected yield iargets of
these demonstrations are 9 tonnes and
11 tonnes per hectares from iws crope
and three crops, respectively. The
project ig in operatifn in 47 districts,
each having 25 demonstrations in the
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Bixth Five Year Plan. The districts
covered undey the project are primanly
those where  agricultural technology
hed not gny significant impact. Uncer
this project agalso, the scientists of
Agricultural - Universities, I1C.AR.
Research Institutes and the State De-
partments of’r.Agriczuture themselves
lay out demonstrations in the farmers
fields. In addition, 2-3 Field Days are
organised at each demonstration site
during the year, where neighbouring
farmers wiiness the technology de-
monstrated, thereby with a wider dis-
seminating effect,

The data obiained fromn these de-
monstrations indicates that it is feasi-
ble to obtain 2-3 times more yields of
the major food crops than what arve
obtained by farmers themselves on
their flelds.

(¢) The Lab tp Land Progromme -
primarily meant for small and mar-
ginal farmers and landless  agricul-
ture labour and other weaker sections
of the farming community. At pres-
ent, the number of families adoptled
under the programme is enly 47,000
and this forms a very small fraction
of the total number of small, marginal
and landless farmers. But it is hopea
that the technologies demonstrated
through this programme and through
the National Demonstraction Project
will have multiplier effect

DDA Flats of 8. Cs. and S.Ts.

1004. SHRI R. R. BHOLE: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the details of the schemes under-
taken by the Delhi Develoament Autho-
rity to provide houses to Scheduled
Castes and Schequled Tribeg in Delh
since January, 1980,

(b) the number of houses actually
allotted to persons belonging to these
communitieg since January, 1980; and

{(c) the details of the schemes D.D.A.
propose to undertake o provide houses

BHADRA 2, 1988 (SAKA)
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to 8C and ST during the Sixty Plan
period and the amount earmarked for
the same?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No geparate scheme for
allotment of houses to Scheduled
Castes and Scheduled Tribes has been
undertaken by the DDA since Janu-
ary, 1980. However, a quota of 25 per
cent ig reserved for SCs|STs in the
allotment of DDA flatg in all its
housing schemes.

(b) 1937 flats of various categories
have been allotted to SCs and STs by
the Delhi Development Authority since
January, 1980.

(¢) As part of its normal programme
the DDA proposes {g construct 20,000
dwelling units per year during the
Sirth Five Year Plan period 25 per
cent of these houses would be reserved
for allotment to the SCs/STs.

Supply of Drinking Water to Villages
of Orissa under Minimum Needs Pro-
gramme

1005. SHRI K. P. SINGH DEO; Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the number of villages of Orissa
that have beew supplied with potable
drinking water under minimum needs
programme auring the year 1980-81;

(b) whether Government have a
proposal to supply potable drinking
water to some additional number of
villages during the Sixth Plan pe-
riod;

(¢) if so, the number of villages
from Dhankhnat district Orissa that
will be extended with facilitieg during
that period; and

(d) the details thereof?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIY
SINGH): (a) 772 problem viliages.

(b) The effort will be to provide
potable water to all problem villages
during the Sixth Plan perioaq.

(¢) and (d) The number of problem
villages remaining to be provided with
drinking water facilities gt the begin-
ning of the Sixth Plan wag 1965 in
Dhenkanal district. Of these 48 vil-
lages were provided with drinking

water supply during the year 1980-81.

The remaining villages gre expected to
be covered by 1985.

Regularisation of Colonies in Delhi

1006. PROF. NARAIN
PARASHAR:

SHRI TARIQ ANWAR:

SHRI MADHAVRAQO SCIN-
DIA:

CHAND

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government propose to
regularise unauthorisea colonies 1n
Delhi;

(b) it so, the namesg of the colonies
which have been approved so far upto
30-6-81 or are planned for approval
during the current financial year; and

(c) the criteria followed in regula-
rising such colonies?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. Government
have decided that unauthorised colo-
nies existing gn non-Government land
in Delhi, covering residential and com-
mercia]l structures constructed therein
upto 30-6-77 and 16-2-77 respectively
may be regularise by Delhi Develop-
ment Authority and Municipal Corpo-
ration gf Delhj
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(b) The Delhi Development Authori-
ty and Municipal Corporation of Delhi
have regularised 20 unauthorised
colonies and 187 unauthorised
colonies as indicated in An-
nexure ‘A’ and ‘B’ respec-
tively upto  30-6-81. Besides, the
Delhi Development Authority and
Municipal Corporation of Delhj have
approved, after 30-6-81 another 11
ang 20 unauthorised colonies mention-
ed in Annexure ‘C’ and ‘D' respec-
tively. They have not compiled any
specific list of the colonies which are
to be regularised during the remain
ing period of the current financial year.

(c) The criteria followed in regulari-
sing unauthorised colonies are laid
down in Annexure E',

LIST OF COLONIES APPROVED BY
DDA UPTO 30TH JUNE, 1981

1. Nangal Raya Extension-II

. Tulsi Ram Bagichi,
Colony

. Nooy Nagar

ba

Harijan

. Jamig Nagar

. Nathu Colony

. Ashok Nagar

. Durgapuri Extension
. Sanwal Nagar

© ®. =9 S wm B W

. Guru Nanak Pura Exten,
. Basti Khajan Exten.

-
- D

. Village Maujpur & BExten,
. Kachhj Colony

. Vijay Colony

. Subhash Mohalla

. Bhajan Pura

. North Ghonda K Block

. Ganwari Exten, Part

. Ghonda Exten. Part

b e et e e e M
© @ =I o h.p W W

. Krishna Nagar
. Arjun Nagar

(]
(=]
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Annezt-zre B
S. No. Name of Colony,

LIST OF COLONIES REGULARISED -
BY MC.D. UPTO 30-6-81 37. Sham Nagar K Block.

38 » » N "

S.No.  Name of Colony. 39, Vishnu Garden J and N Block.

1. Saraswati Garden Extn. Part I 40. Ravi Nagar Deleted Portion.
and IL 41, Punjabi Guarden.

2, Ramesh Nagar Extn. 42. Bhagwan Dass Nagar Exin.
3. Mohan Park 31 K Block. 43. Shardp Puri.
4, Suraj Nagar. 44, EA Block Mansarover Garden.
5. Shastri Nagar near Sarai Rohilla. 45. Partap Nagar.
6. Shastrj Nagar C Block, 46. Anand Vihar,
7. —do— M " 47. Manak Vihar.
8 —do— D * 48. Uggar Sain Nagar of Bindra
9. —do— F " Nagar.

10, —do— E "

11. Harj Nagar ¢ Clock Tower adja-
cent colonies,

12. Kanahya Nagar.

13, Narang Colony Near Trinagar.
14. Rarnpura Extn., Colonies,
15. Shanti Nagar near Trinagar.
16, Harj Nagar MS Block.

17. Hari Nagar A, B and C Block.
18. ngak Pura,

19, Janak Park and Extn.

20. Shanti Nagar near Trinagar.
21, Onkar Nagar A ang B.

22, Ganesh Pura A and B.

23, Deva Ram Park.

24, Shambhu Park,

25. Shanti Nagar.

28, Lakhi Nagar.

27. Sham Nagar.

28. Sham Nagar Extn.

29. Vishnu Garden.

30, Vishnu Garden Extn,

31, Vishnu Park.

32. Chang Nagar.

33. Ravi Nagar.

34. Navyug Block.

35. H Block Vishnu Garden.
38. F n n »

49, Vishnu Garden Extn. No. L
50, Vishnu Garden E Block.

51. Vishnu Garden Extn. No, 38 and
4 (Block A).

52. Vishnu Garden B-1, B-3 C, E
ang A.

53. 7 " Ny/W/, R/Z, W/E.

54. » F Block.
55. ” West Block.
56. ” " B Block,
57. 7 ” J Block.
58. 7 »  Exitn. No. V.

Block M, J&T, NA, NE, P Extn.
59. Vishnu Garden Extn. No. 5.

60.” " N Block.

%." 7 S Block

62. " ” Block 283.

63. ¥ "  West Block Extin I
and IIIL

64. Fateh Nagar.

65. Asha Park.

66. Gury Nanak,

67. Akal Garh.

68. Ajay Enclave Extn.

69. Major Bhupinder Singh Nagar
Group of colonies,

70. Sudershan Park.
71. Sudf.'rshan Park Extn.
72! Ganesh Nagar.
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S. No. Name of Colony S. No. Name of Colony

73. Mahavir Nagar.

74. Ganesh Nagar Exin, (Deleted).
78, Mahaviy Nagar Extn. (Deleted).
76. Krishng Park Najafgarh Road.

111, Kewal Park Extn.
112, Nirankari Colony.
113. Rameshwar Nagar,

77. Krishna Puri. 114, Gupta Colony Exin,
78. Ganesh Pura B at Mahavir 115_ Manohar Park.
Nagar B. 118, Kadar Bagh on Rohtak Rd.
79. Krishna Park Extn. D at Block. 117, Inder Lok.
80. Krishna Puri (Deletey portion). 118. Anand Nagar Tulsi Ngr.
81. Mahavir Nagar (Deleteq Por- 119, Anang Nagar Tulsi Negr,
tion). 120. Lajwantj Garden.
82.311\;[’:2“& Nagar Extn, D and K 121, Lajwanti Garden Extn.

122, Rani Bagh.
83. L Block Msahaviy Nagay Extn. 123. Rishj Nagar.

84- Mukh Ram Pa.l'k. }24. Siri Nﬂgar Extn‘ (E&H).
85, Ram Nagar near Tilak Nagar. 125

: Raja Park.
86. Hind Nagar. . 126. Roop Nagar.
87. Sant Nagar near Tilak Nagar. 127. Mahindera Park

88. Mukh Ram Garden.

89. Mukh Ramn Park Exin.
90. Sant Garden Exin. East
91, Chaukhandi Extn.

92. Ram Nagar Extn.

93. Mukh Ram Garden.

94, Vishnu Garden Part-I. 134. Gobing Puri Near Kalkaji,
95, Mukherjee Park Extn. 135. Gobind Purj Extn.

86. D-Block Manserover Garden. 136. Gobing Puri, Deleled Portion.
97. Sardar Nagar. 137. Mohan Park/Risibh Nagar

128. Harj Nugar G, Block.
129. Shiri Nagar.

130, Shiri Nagar Exin,
131. Virender Nagar.

132. Virender Nagar Exin.
133, Fathe Nagar Exin.

98. Punjabi Bagh. Pry
99. Siri Nagar.
100, Meenakshi Garden. LIST OF UNAUTHORISED COLO-
101 Ram Garh. NIES APPROVED BY MCD IN

' RURAL AREA DURING
102. Rattan Park. 1978-81.
103, Nirankar; Colony (Deleted

portion). 138. Palam Enclave.

104. Sriniwag Puri Exin. 1239. Raj Nagar Part-L
105, Adarsh Nagar. 140, Raj Nagar Part-IL
106. Majlis Park. 141, Sadhi Nagar Part L
107. Kewal Park. 142. Sadh Nagar Part, IL
108, Gopa] Nagar. 143. Swatantra Nagar.
109. Adarsh Nagar Extn., 144, Narela Mandj Extn.

110, Majlis Park Extn. 145. Indra Colony.
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61
LIST OF REGULARISED COLONIES
DURING 1880-81,
S. No. Name of Colony
148. pandit Park.
147. Radhey Puri, Kh, Khas.
148, Shiv Puri.
149, Chander Nagar and Silver
Park Kh, Khas.
150. Hazara Park Kh., Khas.
151, Anarkeli Part ”
152, golden Park Kh. Khas.
158. Lachman Park »
154, Indera Park »
155. Gopal Park. »
156. Ram Nagar. ”
157. Giap Park. »
158, Krishan Ngr, Shahdara.

158,
169.
181
162,
163.
164,
165,
166.
167.
168,
169.
170,
171,
172,
178.
174.
175,
176.
177,
178,

179,
180.

181.

182,
188,

South Gandhi Nagar.
Kailash Nagar.

Bhola Nath Ngr. I.

Bhola Nath Ngr. IL
Gopa] Park, Kh. Khas.
Gian Park.

Anarkali South. "
Chander Park »
New Lyallpur »
Shalimar Park. »
Radhey Puri Extn, I ang IL
Radhey Puri Plots 1-16.
Anarkali gnd Extn,

Janta Colony Ram Nagar.
New Lyallpur Colony Extn
Anarkali Old.

New Anarkalj,

Anarkali South Extn.
Pandit Perk Exin.

New Krishan Nagar,
Saraswati Bhandar.
Bagichi Phool Singh.
Sham Block,

Ghas Mandi.

Multani Mohells. -

S. No. Name of Colony,

184, Bhola Nath Ngr. Deleted Por-
tion.

185. Goverdhan Behari Colony.

186, Bhola Nath Nagar (East).

187, Bholg Nath Nagar (West).
ANNEXURE-C

I. LIST OF COLONIES APPROVED
BY DDA IN JULY, 198l

Brahampur: Complex.

1. Harkeshu Nagar (Gautam Vihar).
2, Arvind Nagar.

3. Arvind Nagar Block A, V, J,
H and C.

4, Jagit Nagar.
5 Jai Prakash Mohalla

11. Colonies jncluded in MCD'g list and
approved by DDA as they were in-
cluded in an area recently declared as
Development area.

6. Brahampuri.

7. Brahampuri ‘X’ Block.

8. Kartar Nagar.

9. Brahampuri Harijan Colony Extn.
near Ghonda.

10, Chauhan Bangar Part.
11. Zafiabig Extension Part.

ANNEXURE-D

The lis;t of unauthorised colonies re-
gulsrised by the M.C.D, after
80-6-19881,

1. North Gandhi Nagar to Kailash
Nagar.
2. Dharampura.
. Raghubar Pura.
. Sham Park.
. Ranjit Park.
Chand Mohalla and Extin.
. Mohalla Ram Ngagar.

Raghubar Pura (Left out por-
tion).

8. Raghubar Pura I and II

= N I N
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S1. No, Name of Colony

10, Ajit Nagar.

11, Subhash Mohalla.

12, Gian Nagar.

13. Seelam Pur (West).
14. Jain Mohalla,

15. Singar Pur.

16. Kapoor Basti.

17, Arjan Mohalla.

18. Amar Mohalla,

19. Anand Mohalla.

20. Kailash Nagar (left out portion).

ANNEXE~E’

Criteria for regularisation of Un-
authorised Colonies 1n Delhi.

) (i) Both residential and commer-
cia} structures wil] be regularised.

(ii) Structures wil] be regulariseg
after fitting them in a layout plan
and after keeping clear space for
roads ang other community facili-
ties. To the extent land is ulready
avajlable for roads ang other com-
munity facilities in the immediate
vicinity or neighbourhoog such lang
should he utilised for these pur-
poses.

(iii) Development charges as de-
termined by D.D.A/M.C.D. will pe
payable by the owners of the pro-
perties in such manner as may be
laig down by these bodies.

(iv) The families which are dis-
placeg in the process of providing
space for roads and other commu-
nity facilities will be rehabilitated
in the following manner: —

(a) Owners of the houses, who
or any of whose fanily members
do not own a plot/house in Delhi
will be provideq alternate land/
flat.

(b) The tenants will be mllotted
alernate accommodation provided

they, or any of theiy dependent

memberg of family go not own a
house/plot in Delhi.

(v) In the procesg of regularisa-
tion, wherever necessary, change of
land use will he considered with
reference to the provisiong of the
Master Plan/Zonal Plans.

(vi) Colonies which have been
notified for acquisition will also be
considered for regularisation and
wherever necessary other conse-
quential steps will pe taken.

(viiy D.D.A/MCD. will take up
the work of the completing the case
by case study of alj the colonies,
which coulg not be done earlier, on
a top priority basis,

(viii) Constructiong already done
in areas earmarkeg for roads and
other community facilities in the
colonieg which had been regularised
earlier, will giso be regularised pro-
videq land for such facilities is
available in the immediate vicinity
or neighbourhood. Otherwise, they
will be given alternative gites/flats.

(ix) While deciding wupon the
regularisation of unauthoriseg colo-
nies in the manney indicated above,
it ig ales to be emphasised that Go-
vernment will not countenance any
activity or action on the part of
any individual or body to put up
fresh structures whether in the
existing unauthoriseq colonieg or in
any other arcas within or outside
the urbanisable 1limits of Delhi
Any attempt in this direction will
be vieweg seriously ang defaulters
will be dealt with severely,

Shortage of sugar

1007. SHRI MOHAN LAL PATEL:
will the Minister of AGRICULTURE
be pleased to state:

(a) whether a joint meeting of sugar
industry representatives and the Cen-
tral Government was held recently in
New Delhi to consider the present
sugar shortage in the country;
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(b) it so, the delails of talks held;
and '

(c) the final decision taken to golve
the problem?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):
(a) to (c). There is no overall sugar
shortage in the country. But in view
of the imbalance between levy and
free-sugar, to explore the possibility
of borrowing a quantity of free sale
sugar up to 4.5 lakh tonnes out of
the current year’s production on a re-
placement basis, to meet the needs of
the public distribution system, discus-
sions were held with the representatives
of the Indian Sugar Mlls Association
and the National Federation of Co-
operative Sugar Factories Ltd. on 23rd
July, 1981. The Association and the
Federation have agreed fo lend the re-
quired quantity of free sale sugar.
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Food value of chicken meat, beef,
Pork, etc.

1009. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
AGRICULTURE be pleased to lay on
the Tahle of the House a statement
giving the food values of chicken
meat, beef, veal, mutton, pork and
frog legs:

(a) the protein content of each of
the above; and

(b) the vitamin content, if any, in
each of the above?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):
{(a) The protein content of chicken
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meat, beef, veal mutton,

AUGUST 24, 1081
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pork - and frog legs is as follows:—

Protein content/100
E edible portion in
Chitken meat . 25.9
beef 22.6
Veal 19.4
Mutton . . 18.5
Pork 18.7
Frog leg . 16.4

(b) The vitamin contents of the above mentioned meats are follows:—

Vitamin/100 g edible portion
Type of meat. Carotene Thiamin Ribofavin Niacin Acid Folic Vitamin Vitamin
(ug) (mg) (mg) (mg) (ug) B12(ug) C(mg)

- _ . -
Chicken meat 18 0.05 0.14 10.7 6.8
beef . 18 0.15 0.04 6.4 2:0
Veal . . 0.14 0.26 6.5 . . ..
Mutton 9 0.18 0.14 6.8 5.8 2.6
Pork N 0 0.54 0.09 2.3 2.0
Progleg -+ -« 0 0.14 0.25 1.2

Production of sugar

1010. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of AGRI-
CULTURE be pleased to state:

{a) the total sugar cane crushed by

sugar mills quring the 1080-81 sugar
seasons;

(b) the total amount of sugar pro-
duced;

(c) the average price paid to the
canegrower, State-wise;

(d) whether sugar production dur-
ing 1980-81 season alongwith held-
aver gtocks of sugar would be adequate

to meéet country’s requirements during
the forthcoming festival season;

(e) if so, detalls thereof; and

(f) it not, how does the Government
hope to tackle the situation arising out
of sugar scarcity?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):
(a) The total sugar cane to be crushed
by the sugar mills during the season
1980-81 (Octo ber) is esti-
mated at 515.15 lakh tonnes.

(b) The estimated sugar production
during 1080-81 is 51.40 lakh tonnes.



Gy  Written Anpwers. BHADRA 32, 1903 {(SAKA,)

(c) Statement showing State-wise
sugar cane price paid by the factories
during 1980-81 season ig attached.

(d) to (). With opening sugar
stocks of.6.82 lakh tonnes as on 1-10-80
and estimated productipn of 51.40 lakh
tonnez in 1980-81 sugar year the total
availability works out to 58.22 lakh
ifonnes. Asg against thls, the require-
ment being 51.0 lakh tonnes, the esti~

Written Answers 70

mated net carry-over stock as on
1-10-1981 would be about 7.22 lakh
tonnes. Since the requirement of first
two months i.e. October and Novem-
ber of 1081-82 sugar year would be
about 9 lakh tonnes anc the fresh pro-
duction during these months would be
abilable for internal consumption from
November and/early December, the
gap in availability has been made good
by the import of upto about 2.15 lakh
tonnes of sugar.

Statement
smmmmmmwugwmm 1980-81 season (as per information
received from

‘State

1. Uttar Pradesh .

‘2. Bihar .

3. Punjab ° . . .
.‘. Ham . . - - - -
5. Amam .

‘6. West Bengal . . . . .

7. Orissa

8. Madhya Pradesh .

9. Rajasthan e .
10. Maharashtra . . .
11, Gujarat -« . . . . .
12, Andhra Pradesh . . . .
13, Tamil Nadu L . . .
14. Karnataka . . . . .

15- Kerala - - ] . . .
16, Pondicharry - .

170 Nwﬂ . L . . -
.18. G“ - - . - . -

Suger foctories)

) Price Paid in Rs./Qtl.
- 1900 o 26:00

« e e+ 1900 o 2200

e v v . 2300 o 28:00
. . . + 2300 to 26-00

. . . -« 13-00

< .+« 2000 to 25°00

. -« . 1700

-+« - 17:50 to 23-50

. . * 2100 to 2500
. . . + 17'50 to 28-20
. . . + 1200 to 20°00

s+ s+ 1850 to 22°20
<+« - 17°50 t 21°62

©+ + 1844 to 2500
o+ .+ 1700 w 18-00

17-50
< s - 1676
© v+ - 1650 to 2150

——

‘Nors:—- In Karnataks, Gujarat and Maharashtrs, the factorics have usually paid provisiona)

prices as advence.
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Repairs to Bhadra Dam

1011. SHRI B. V. DESAI: Will the
Minister of IRRIGATION be pleased
to state:

(a) whether proposal of emptying
of Bhadra Dam for repairs from
November 16, 1980 has almost affecled
20 lakh farmers and agricultural ana
other categories of labour of the eight
taluks in the Karnataka State;

(b) if so, whether the dam has been
having leakage in the form of water
crusing due 1n powerful jets at the
sluices since last three years;

(c) whether the project authorities
have prepared a plant to repair the
cGamages;

(d) whether draining of reservoir
was likely to result in a colossal loss
of nearly Rs. 100 crores through loss
of crops, labour and production;

(e) whether { was only on  the re-
commendations fn the Ceniral Water
Power Commission to repair the dam
al an early date; angd

(fy what are the difficulties being
faced Ly the farmers and what com-
pensation will he provided to them?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) XKarnataka
Government have intimated that there
is no proposal to deplete the Bhadra
reservoir for repairs.

(b) The State Government have
also stated that there is no leakage
through the dam as such; however
leakage in the dry wells of sluices and
sides of scouring sluices has been ob-
served in the form of jets.

(¢) Project authorities are consider-
ing measures for urgent repairs with-
Qut resorting to depletion of reservoir,

AUGUST 24, 1981
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.

(d) Does not arise in view of rebly
at (a) and (o) above.

(e) Early repairs of the dam has
been recommended both by the
Central Water Cemmission and the
High Level Expert Committee consti-
tuted by the State Government.

(f) Does not arise in view of reply
at (a) and (c) above.
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Miggwe of Slum Clearance Fund by
States

1013. SHR] RAMAVATAR SHASTRL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that Govern-
ment have since included State Capi-
tals under the slum Clearance
Scheme and necessary funds are aliot-
ted to State Governments therefor;

(") if so, the names of such States
Capitals and the details of the amount
provided io State Governments for
the developmenti of their Capituls dur-
ing the last three years,

it is also a fact that
many State Governments instead of
utilsing the amount proided for
slum clearance by Goverrment! of
India on developmenial works are
spending 1t on other works; and

(e) whether

(d) if so, the aclion taken by
Government to prevent them from
doing so and the tresults thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HHOUSING (SHRT BHISHMA NARAIN
SINGH): (a) and (b). The Slum Clear-
ance/Improvement Scheme is being
operated in the State Seclor, out of
block loans and grants given by way
of plan assistance Under the Sixth
Plan, provision of Rs. 151.45 crores has
been made tor environmental improve-
ment of slums. The scheme is applic-
able to all urban areas including State
capitals, regardless of size. The neces-
sary budget provision for the slum
improvement schemes is to be made by
the State Governments. No specific
allocation is made directly by the Cen-
tral Government to the State Govern-
ments for slum improvement in State
<apitals.

{c) and (d). Does nat gaxise.
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Collapse of overhead tank in J.J.
Cprlony Hasihan, Delhi

10i4. SHRI N. E. HORO; Will the
Minjster of WORKS AND HOUSING
be pleased to state:

(a) whether two officials of the Delhi
Development Authority were arrested
for causing death due to negligence
after a 50,000 gallon over-head tiank
in JJ Colony Hasthan, near Uttam
Nagar collapsec on 28 March, 1981
killing a five year old boy and injuring
several others; and

(b) if so, the outcome of the casc?

THE MINISTER OF PARLIAMENT-
ARY +AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

tn) The tases are under Police 1n-
vestigation

Quantity of onion purchased hy Maha-
rashtra State Marketing Federation

1015. SHR1I BALASAHEB VIKIIE
PATIL. Will the Min:ster of AGRI-
CULTURE ve pleased to state.

(a) the quantity of onion purchased
ny the Mahirashtia State Markeling
Fe ieration during the year 1980-3] :uid
irom April 1981 to June 1981 and price
Paict thereior,

(p) the extenl of loss suffered by it;
and

t¢) what steps Central Government
have iaken to help the Maharashtra
State Marketing Federation?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R V. SWAMINATHAN):
(a) According tfo information furnish-
ed by the Maharashtra Sfate Coopera-
tive Marketing Federation, the Fecera-
tion purchased under the State Govern-
ment scheéme a quantily of 35.15 laxh
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quintals of onion during 1980-81; out
of this, 19.95 lakh gquintals of onion
were purchased by them during April
1981 to June 1981. The purchase price
ranged between Rs. 60 to Rs. 75 per
quintal.

(b) Accountse are yet to be finalised
to determine the financial results of
this operation

(¢) Question does not arise as the
Maharashtra State Cooperative Market-
ing Federation undertook the opera-
tions under the sctheme of the State
Government.
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Setting up of forest based indusiries

1017. SHRI A. C. DAS: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether Government have a pro-
posal to set-up some forest based in-
dustries in the country during the
Sixth Plan period;

(b) if so, the number of such forest
based industries proposed to be set-up
in Orissa during the above plan period;

(c) the places where those industries
will be located; and

(d) the details about the progress
made so far in the implementation of
the above ‘proposal?
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) to
(d). The requisite information is
being collected from the Ministry of
Industry and the State Government of
Orissa and will be laid on the Table
of the Sabha in due course.

Categories of forest adopied fer protec-
tion and preservation

1018. SHRI GIRIDHAR GOMANGO:
Will the Minister of AGRICULTURE
be pleased to state-

(a) State-wise, the areas under Re-
serve Forest, Protection Forest un-
classifieq forest and other categories
of forests so far adopted by the Centre
and the States for protection and pre-
gservation of forest;

(b) what was the area of different
classified forests before and after the
report of the National Commision of
Agriculture on forest placed before the
Government of India;

Written Answers BHADRA 3, 1908 (SAKA)
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(c) the acts, legislations, Resolutions
and other measures taken by the Cen-
tre and the States to achieve the target
of representation and deforestea areas;
and

(d) what are the policy guidelines to
the States from his Ministry with re-
gard to deforestation by clear filling
of the areas by State Forest Develop-
ment Corporation for afforestations by
replacing other raw fast growing species
in the name of man made forest and
productive forest?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R V. SWAMINATHAN):
(a) The State-wise forest area under
different categories is given in the
enclosed statement

(b) The National Commission on
Agriculture was constituted by Govern-
ment of India in 1970. The Commis-
sion submitted its final report in 1976.
The details of forest area by classifica-
tion in these years are given below:

(Unit: thousand ha.)

Year/Categorics Reserved Protected Unclassed  Total
Forest Forest Forest Forest
1969-70 Yoo a9 38118 23816 12957 74,891
1976-77 39,010 23,209 12,560 74,780

(c) The question is not clear. It is
presumed thaf the information sought
is on reforestation of geforesteg areas.

The Centre and the States have taken
up programmes of planting for refore-
station from the time planned develop-
ment started in 1851. Upto 1980-81 an
area of 23 lakh ha. has been planted.

The Sixth Five Year Plan programme
includes plantation on 624 lakh ha.
area,

(d) The Ministry of Agriculture have
not issued any guidelines with regard
to deforestation by clear felling of
areas by State Forest Development
Corporations for afforestation pro=-
grammes.
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Statement
State-wies Forest Area by Lagal Statusse IP78-3p
‘ (Thousand hectares )
%IL& State/Union Territories Reserved FProtected Unclassed Total
) @) o " ) @ ) ©
States i
1. AndhraPradesh 4,868 1,414 143 6,425
2. Asam 1,642 .. 1,439 3,081
3. Bihar 505 2,418 4 2,927
4. Gujarat ’ 1,210 115 641 1,966
5. Haryana 2 76 61 159
6. Himachal Pradesh 182 1,763 226 2,171
7. Jammu & Kashwir 2,189 . .. 2.189
8. harnataka 2,790 458 386 3,634
9. Kcrala 916 198 18 1,132
10. Madhva Pradesh . 8,020 7,442 177 15,639
11 Maharashira s - . s . 4,232 1.557 603 6,392
12. Manipur * . . . . . . 551 .. 51 602
13. Mleghalaya . . . ' . . 7 1 79 R51
14, Nagaland® ¢+ s e+« s 50 52 184 286
15. Orisa *  + &+« . 2,669 4,097 1 6.767
16. Punjab + . . . . . . 4 84 134 22
17. Rajwsthan  + =+« s 1,262 1,558 628 1,148
18. Sikkim R 224 . 58 . 282
19  Taniil Nadu ° S & ) 360 44 2,174
20. ‘Tripura * LI . . . . 393 207 .. 600
21. Uttar Pradesh S 3,441 22 1,646 5,109
22. West B=ngal S 709 426 57 1,133
U'nton Territories '

23, A& NDslands + =« =+~ ¢ o . 291 42 . 714
24. Arunachal Pradesh - . . . . 1,238 20 3,896 5,154
25. Dadra & Nagar Haveli . . . 20 e . 20
26. Dell . . . . . . . 1 1 2 4
27. Goa,Daman & Dia * * + ¢ 2 T 129 131
28. Misoram*+ =+ *+ o+ o+ s s . 590 1,303

P . | - -
TorAL . 39,976 22,750 11,339 74,565

. e et it
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®T W &1 31-3-1980 aw fafesy
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wef ¥ frg ¥a  sarC & waww 200
vl WA 2awe

Destructisn of {rees dare to
extraction of resin

1020. SHRI R, P. GAEKWAD: will
the Minister of AGRICULTURE be
Pleased to stale:

(a) whether 1t is a fact that ewces-
sive extraction of resin has resulted
in desiruction of trees and the large
areas exposed to perns of land-suces
and erosion in  ILmalayas in Uitar
Pradesh and Jammu A Kashmir, and

(b) if so. the sieps proposed to he
taken to check the peril of denudat.on
in these areas?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R V. SWAMINATHAN):
(a) and (b). The requisite informa-
tion 1s being collected from the con-
cerne State Governments angd will pe

laid 0. the Table of the Sabha 1n due
course.

Diversification fun¢tions of F.C.I.

1021 SIIRI K T. KOSALRAM Wwill
the Mmausier of ACGRICULTURE be
pleased to state:

(a), whether the plans for diversifica-
tion ol the functions of ithe Food Cor-
poration of India undertaken in 1975
have since been given up ana if so,
the reasons thereof;

(b) the year-wisg and region-wise
statislics of procurement of foodgrains
during the past five years; and

(c) the steos being taken to revitalise
the Food Corporation of India so that

the annial target of foodgrains pro-
curement is achieved?
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THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):
(a) Food Corporation of India explor-
ed the feasibility of taking up new
projects mainly in the fleld of food
processing including production of
nutritious food. However, the pro-
posals could not materialise on account
of technical, commercial/economic via-
bility reasons. Moreover, in the mean-
time additional responsibilities cevolv-
ed on the Corporation on account of
building up of substantial buffer
stocks, construction of additional stor-
age accommodation and exports of
foodgrains etc.

AUGUST 24, 19881
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(b) Two statements (Statement | and.
II) indicating the year-wise and region-
wise statistics of procurement of Kharif
cereals and wheat during the last five
years are attached.

(c) Procurement of wheat and paddy
is, at present, under price support
operations whereas rice is procured
under the levy system. Elaborate ar-
rangements are made by the Food Cor-
poration of India and the State Gov-
ernments for implementing the price
support policy. The Food Corporation
of India is fully geared to underiake
the operations assigned to it.
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‘Development of poultry, piggery, oat
and sheep keeping

1022. SHRI BHOGENDRA JHA: wWill
the Minister of AGRICULTURE be
pleased to state: -

(a) what are the exact amounts
sanctioned for the development of
pouliry, piggery, goat keeping, sheep-
keeping ete. for Bihar during the last
three years as loan or subsidy;

(b) whether any part of that ameunt

AUGUST 24, 1981
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(c) what are the specific facilities
for the marginal] and small farmers,
agricultural labourers and Harijans?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):
(a) The Ministry of Rural Reconstruc-
tion gives Centiral assistance to  the
State under Special Livestock Produc-
tion Programmes and under drought
prone area programmes. During the
last three years, the following amounts
have been sanctioned to Bihar Govern-

remained unspent; if so, detalls there- ment for Poultry, Piggery, Goat and
about and reasons therefor; anc Sheep keeping etc.:—
(1) Special Livestock Prodsction Programmes
(Rs. in lakhs)
Year Releases made (Central  Share)
(i) 1978-79 21-00 (includes Rs. 19:00 lakhs as
balance from last year).
(i) 1979-80 1-00
(iii) 1980-81 3-50
TorAL R 25-%
(2) Drought Prong Areas Programmss
(Rs. in lakhs)
Year Releases made (Central Share)
(i) 1978-79 45-27
(ii) 1979-80 . 8-86
(ii) 1980-81 4-27

TorAL

— -
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(3) The Miniatry of Agriculiure gives
Central assistance to the {ates under
the Centrally Sponsored Scheme on
<ontrol of Rinderpest Eradication and

Written Answers o4

Foot ang Mouth Disease. The follow-
ing amount was released to the Gov-
ernment of Bihar under the Scheme:—

(Rs. in lakhs )
Year Realeases made (Central Share)
(i) 1978-719 . . 296
(i) 1979-80 . 0467
(iii) 1980-81 . e . 1-63

(b) The utilisation of funds releasec (tentative) are as:

(i) Special Livestock Production Programmes.

(Rs. in lakhs)
Year Releases made (Central Share).
(1) 1978-79 . . 10-00
(2) 1979.8C . . . . 8:00
(3) 1980-81 . - . . 8-63
ToraL 26-63

Under Special Livestock Production
Programmes, there is no short fall in
the utilisation of funds. Under
Drought Prone Area Programmes and
conirol of rinderpest and foot and
mouth disease, the figures of expendi-
ture with specific reference to these
programmes are not available.

(c) The Special Livestock Production
Programme aims for providing oppor-
tunities to the rural poor through ac-
tivities like cross-bred heifer calves
vearing, establishment of units of
Poultry, Piggery and Sheep. The assist-
ance is provided in the form of live-
stock, housing, equipment and feec
subsidy, provision of marketing and
health cover. The Small/Marginal
Farmers are provided subsidy at the
rate of 50 per cent and Agricultural
Labourers at the rate of 66-2/39/ for

feeding of cross-bred heifers from the
4th to 23th month of age. For setting
up of poultry, piggery and sheep pro-
duction units assistance is given at the
rate of 25 per cent to small farmers,
33-1/30/, marginal farmers and agri-
cultural labourers subject to a maxi-
mum of Rs. 3000 per beneficiary. How-
ever, in respect of tribal participants,
subsidy is given at the rate of 50 per
cent subject to a maximum of Rs. 5000
per beneficiary. Under Drought Prone
Area Programme, subsidy is being given
at the rate of 25 per cent to 33-1/30/
to small and marginal farmers. How-
ever, the individual beneficiary com-
ponent of Drought Prone Areas Pro-
grammes has now been discontinuec
atter the extension of Integrated Rural
Development Programme to the entire
country. Under the scheme on con-
trol of Foot and Mouth Disease, 50

P ]



per cent subsidy ‘an thie cost of Faot
and Mouth Diséase vaccines is pro-
vided to small, marginal farmers and
agricultural labourers for projecting
their exotic/cross-bred female cattle
upto flrst lactation. The other Scheme
Rinder pest Eradication control envis-
ages, provision of grant-in-aid to the
State Governemnt. Under the Inte-
grated Rura] Development Programme
which now covers all Development
Blocks in Bihar, assistance 's avai'a' le
to Small Farmers/Marginal Farmers,
Agricultural Labourers and Harijan
beneficiaries in taking any viable eco-
nomic activity including poultry, pig-
gery ete. and this assistance in the form
of subsicy, is provided at the scale of
25 per cent the capital cost of the pra-
ject to Small Farmers, and 33-1/3 per
cent of the capital cost to all other
categories. The Ministrv of Home
Affairs gives speriai Centtal assisiance
which 1s an additive to Siate Govern-
ment Plan Programmes for the Sche-
du.ed Castes
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Effects of floods on reservoirs

1024. SHR] HARINATH MISRA:
Will the Minister of IRRIGATION he
pleased to state:

(a) whether 1t is a fact that ordin-
arly the lLfe of couniry's reservoirs
have been afiected seriously by con-
tinuous floods; and

(b) if so, the details in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) No, Sir.

(b) Does not arise.

Rise in price of sugar, mustard ofl and
coal etc., in Blhar

1025. SHRI R N. RAKESH: Wil the
Minister of CIVIL SUPPLIES be pleas-
ed to state:

(a) whether Government’s attention
has peen drawn to the fact that In
Bihar State, the prices of gugar, mus-
tard oil and coal are prevailing at
Re, 9 per ki. more than Rs. 17 per kg.
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and more that Rs. 25 per matnd res-
pactively and these goods are in short
bupply also;

{b) whether not only the prices of
soap, soda, textiles, vanaspati, rice,
wheat etc, have gone up but these are
also in short supply;

(c) it so, the fixed prices thereof in
Bihar and Uttar Pradesh; and

(d) whether Government’s attention
has been drawn to the need fo make
these essential commodities easily
available to the weaker sections of
society?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (d). The information is being
collected and will be placed on the
Table of ihe House.

Coal depot at Paschimpuri, New Delhi

1026. SHRI HIRALAL R. PARMAR:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question
No. 60 on 9th June, 1980 regarding
allotment of coal depot at Paschimpuri
and state:

(a) what is the procedure for getting
a plot from DDA for the coal depots in
DDA colonies;

{b) whether there is a provision to
allot a plot at Pocket-III, Paschimpuri,
New Delhi-63 for the coal depot in the
near future;

(¢) if not, the reasons therefor;

(d) it so, how many applications
have been received by DDA for sllot-
ment of said plot; details thereof;

(e) what is the likely date when the

gaid plot is expecfed to be allotted;
and

() whether DDA is giving prefer-
ence to Scheduled Caste ladies for the
aliotment of plots under self employ-
ment scheme? )

1448 LS—4

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHR; BHISHMA NARAIN
SINGH): (a) The DDA allots Coal
Depot sites developed by it in various
colonies on the recommendations of
the office of the Commissioner (Food
& Supplies), Delhi Administration,

(b) Yes, Bir.

(c) Question does not arise.

(d) to (f). As stated above, the ap-
plications are not received by the DDA
airect. The Authority allots coal depot
sites on the recommendations of the
Commissioner (Food and Civil Sup-
plies). No such recommendation has
so far been received in respect of the
said plot. The question of giving any
preference in this regard by the DDA
does not arise.

Rural Drinking Water Programme jin
Ghazipur District, (U.P.)

1027. SHRI ZAINUL BASHER: Wiil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) how many problem villages have
bheen identified within the District of
Ghazipur in Uttar Pradesh for Rural
Drinking Water Programme;

(b) the villages covered so far;

(c) up to which time the rest of the
villages are to be covered year by year;

(d) with the experience of draught
of 1979-80 how much more problem vil
lages have come into the notice; and

(e) what measures are being taken
to cover them also under the scheme?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) 1110.

(b) 132 villages up to 31st Mareh,
1981,
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(c) It is targetted to cover the rest
ol the problem villages with drinking
water supply by the end of the Sixth
Plan Period—31-3-1985.

The detaileq planning is done by the
State Government as the execution ot
the schemes is their responsibility.

(d) No additional villages have been
reported.

(e) Does not aris?.

]

Area under irrigation

1028. SHRI CUMBUM N. NATA-
RAJAN: Will the Minister of IRRIGA-
TION be pleased to stale:

(a) the estimated water resources in
the country and area useable for irri-
gation and the irrigated area;

(b) a statement showing total area
under irrigation from different sources
of irrigation with 1951 as the base year;

(c) whether it is a fact that out of
total schemes taken up for execution
only half of them have been com-
pleted; if so, the reasons therefor; and

(€) a list of major irrigation pro-
jects with their year of completion?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) The estimated
water regource in the country is about
178 million hectare metres,

The area useable for irrigation that
is the land (that tan be ultimately
irrigated) 4s 113 million hectare|:

AUGUST 24, 1081
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As per the latest statistics published
by the Economic and Statistics Division
of the Ministry of Agriculture, the
gross irrigated area in 1977-78 was 45.91
million hectares.

(b) A Statement is laid on the Table
of the House (Statement-I).

(e) Yes, Sir. The important reasons
for this are—

(i) Proliferation of projects under
construction by the State resulting
in thin spreading of financial, mana-
gerial and technical resources.

(ii) Large escalations in costs of
projects which were found to occur
due to large scale rise in cost of
labour, materials, equipments, spares
land ete.

(iii) Lack of thorough investiga-
tions prior to taking up of the pro-
jects.

(iv) Difficulties in land acquisition.

(v) Non-availability of scarce
materials like cement, steel, explo-
sives, machinery, spares, foreign ex-

change ete.

(vi) Changes in scope of projects
during implementation due to inade-
qguafe planning, including addition of
drainage arrangements and flood pro-
tection to commang areas.

(vii) Lack of construction plan-
ning and monitoring organisations.

(viii) Lack of detailed plan and
estimates for the distribution systems.
and structures thereon.

(d) A Statement is laid on the Table
of the House (Statement II).
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Gross Irrigated area under Irrigation from different sources

-

Year Gross Irrigated area (million hectares)
1950-51 . . . . 22,56
1951-52 . . . . 23.18
1952-53 . . . . 23.30
1953-54 . . . . 24.36
1954-55 . . . . 24.95
1955-56 . . . . 25.64
1956-57 . . . . 25.71
1957-58 . . . . 26 63
1958-59 . . . . 26.95
1959-60 . . . . 27.45
1960-61 . . . . 27.98
1961-62 . . . . 28 46
1962-63 . . . . 29.45
1963-64 . . . . 2971
1964-65 . . . . 30 70
1965-66 . . . . 30 90
1966-67 . . . . 32.68
1967-68 . . . . 33.21
1968-69 . . . . 35.48
1969-70 . . . . 36.97
1970-71 . 38.19
1971-72 . . . . 38.43
1972-73 . . . . 39 06
1973-74 . . . . 40.28
1974-75 . . . . 41.74
1975-76 (P) . . . . 43.19
197677 (B . . . . . 43.53
1977-18 (P) . . . . . 45,91

(P} Pravinonal,
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List of the Completed Irrigation Projects

iod

S. No. Name of Project

Year of completion

K.C. Canal . . . . .

2. Tungabhadra LLC. . . . . .

3. Kadam . . . . . .

4. Tungabbadra HL.C.L. ¥ .

5. Badua ‘ . . . .
6. Chandan . h. . . . .

7. Sone Barrage remodelling works and Link Canal .
8. Banas (Dattiwads) . . . . .

9. Hathmati e e e e
10. Shetrunji (Palitana) . . . . .
1. WJ.C.Remodeling . . . . .
12. Bhakra Nangal (Punjab, Haryana and Rajasthan)
13. Beas Unit1I (Haryana) e e e
14. Tungabhadra . . . .
15. Ghataprabha Stagel . . . .
16. Ghataprabha Stage-1I . . . . .
17. Malampuzha y; : . . . . .
18. Bhander Canal (part of Matatilla Dam in U.P.)
19. Hasdeo Barrage ., . . . . .
20. Hasdeo R.B.C. . e e e
21. Ghod . . . . . .
22. Vir . . . . . .
23. Girna . . o . . .
24. Mula T
25. Purna e e e e e s
26. Pw . . . . . .
27. Kal s e, e e e

28. Tulshi . . . . . .
2.9 Bagh c e e e e e

m——

*Dam completed in 1956; Right Bank Canal in 1955 and Left Bank Canai in 1963

1962
1971-72
1973-74
1971-72
1965-66
1975-76
1972-73
1969
1969
1965
1976-77
1963-64
1975-76
L]
1975-76
1976-77
1966
1966
1972-73
1977
1956
1970
1970
1974
1974
1974
197778
197778
197611
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5. No. Name of Project

Year of completion

30. Itiadoh
31. Hirakud St. I&I1 .

32, Salandi . e . e
33, Beas Unit IJ (Punjab)

34, Harike Project . .

35. Sirhind Feeder . .

36. Beas Unit II (Rajasthan)

37. Lower Bhawani .

38. Manimuthar
39. Chittarpatnamkal
40. Modernising Vaigai Channels

41. Matatilla . . . .
42. Sardasagar St-II . . .

43. Haripura . .

44, Kosi . . . .

_ 1976-77
. « (i) Main dam completed in
1957 '

(ii} Project com in all
‘reapects in 1974

1975-76
L
. 1957-58
. 1961-62
1977-78
. . 1956
. . 1958
. . 1974-75
. . 1977-78
1966
. . 1961-62
. 1975-76
1977-78

-

##5=¢ under Beas Unit II (Rajasthan ) at item 36.

..Forwarg trading in raw Jute and..
Hessian

1029, SHRI CHITTA BASU: Will the
Minister of CIVIL SUPPLIES be pleas-
ed to state:

(a) whether Government are aware
of the fact that {llegal forward trading
in raw jute and hessian continues to
operate on a large scale at present; and

(b) if so, what steps have been taken
to stops this illegal trade in different
parts of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
{a) Yes, Sir.

(b),.Incidence of illegal forward
trading in raw jute and hessian is
maxifinr, in and around Calcutta.
Illegal forward trading is nomally con-
ducted #inder the garb of commodities
in which forward trading is legally
permitted through recognised associa-
tions. In the case of raw jute and
hessian, the East India Jute_and Hes-
sian Exchange , Calcutta, has
been recognised by the (Government
of India for conducting hedge- or
futures trading in sacking bags only
and transferable and non-transferable
specific delivery contracts in raw jute,
sessian and sacking bags. In actual
practice, however, futures or hedge
trading takes place poth in raw jute
and jute goods (whereas such trading
is permissible for sacking bags only).
For checking thiy illega} forward
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trading, the Forward Markets Commis-
sion has asked the East India Jute and
Hessian Exchange Limited to take all
possible measures to prevent its mem-
bers from participating in any such
illegal trading. For this purpose, the
books of accounts of the members ol
the exchange are scrutinised py a
Vigilance Committee in wilich one of
the officers of the Forward Markets
Commission is included. In June 1981,
the Chairman and Member of the
FPM(C visited Calcutita and discussed
thig problem with the Board of Direc-
tors of the East India Jute and Hessian
Exchange Limited,

AUGUST 24, 1081
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In adaition to the above action
through the mecognised association,
frequent raids are conducted by the
local Police authorities wilh the assis-
tance of the officers of the Forward
Markets Commission and on the basis
of the evidence ava:lable from the
documents seized during the raids,
prosecutiong are launched in the law
courts against the persons found in-
dulging in guch illegal forward trading.
A statement showing details of cases
registered under the Forword Contracls
(Regulation) Act, 1952, for illegal for-
ward trading jn jute and jute goods
during the last ten years is attached.
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Home-Stead Plots to Bargadar Families

1030. SHRI ZAINAL ABEDIN: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the number of bargadar families
given home-steaa plots upto 30 April,
1p81 State-wise; and

(b) of these, the number of SC/ST
familles benefited statewise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). The information
is being collected and .will be laid on
the Table of the House,

Hike in Prices of Fertilisers

1031. SHRI RAM LAL RAHI: Wwill
the Minister of AGRICULTURE be
pleased to state:

(a) the justification for making an
incrase of 20 per cent in the prices of
fertilizers suddenly when ferfilizer fac-
tories are making regular production
and the question of increase in the cost
has not yet arisen; and

(b) whether a detailea statement in
this regard will be 1md on the Table
of the House?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). The prices of fertilisers ex-
cept, Ammonium  Silphate, Calcium
Ammonium Nitrale and Single Super
phosphate, were increased by about
17.5 per cent with effect from 11-7-1981.
A statement indicating the prices pre-
vailing on 10-7-1981 and 11-7-1981, is
encloseq,

2. The main factors that led {o the
increase in the prices of {ertilisers
from 11-7-1981 are indicated below:—

{(a) The galloping increase in the
orices of petroleum praducts
which constityte the main feed

AUGUST 24, 1981
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stock for fertilisers. The
prices of Naphtha and fuel oil
usea for fertiliserg were in-
creased with effect from 13-1-
1981 to the tune of Rs. 300
per tonne and Rs. 225 per kilo
litre respectively. Their
prices were further increased
with effect from 11-7-1981 by
Rs. 352 per tonne and Rs. 235
per kilo litre for naphta and
fuel oi] respectively,

(b) The prices of R«ckphosphate
and Suirhur, which are used
as raw maienalg Lor rert(l sers
also increas-d considerally.

(c) The cost of distribulion, speci-
ally, transportalinn and jnven-
tory has ulso gure up as A
result of incresse in the g ices
of di=s:zl, 12l frefght and Bank
rate nf interast,

tt, Genern] prire esealation,

(e) The sube'dy on fertiliscrs had
to be containel at a reason
able "¢vel so that the Budge-
tary deficit could be reduced.

3. In order 1o neuiralise the im-
ract of inerense in the prices of forti-
I'sers, the Governaent bave tiken the
fellowing remedial mecsures:

(i) Consequent on the increase in
the prices 0! fertilisers and
diesel, tlLe Agricuiture Pricrs
Commiss e have ‘een direct-
ed to wo.k out the suppirt/
procurame .g rrites of agricul
ture commolitics afiep taking
into consideration the increas-
ed priceg of diesel and ferti-
lisers.

(ii) The existing subsidies on
fertiliserg {0 smal} and mar-
ginal farmers under Integratea
Rural Devclopment Scheme
will continued,

(iii) The Reserve Bank of India
have been requested tp in
crease the availability of cre-
dit to the distribution agen-
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cles like, Cooperativeg etc.
and the farmers.

(iv) The Government has already

underlined the need for effi-
cient use of fertilisers so that
greater gdvantage can be taken
of the same quantity of ferti-
lisers by adopting suitable
mansgement practices in crop
production.

(v) The distribution margin for

the inst'tuional agencies (Co-
operatives, Agro Industries

Statement

Corporations etc.) and other
distribution agencies has been
increased with effect from
15-3-1981 to neutralise the
increasing cost of distribution.
This would enable the distri-
bution agencies to move ferti-
lisers to the consuming areas
and stock there for timely
supplies to the farmers. It is,
therefore, pxpected thyt the
fertiliser consumption as a
result of timely availability
would go up and this in turn
will result in higher agricul-
ture production,

Statemenl showing incyease in prices fertilisers efective 11th Fuly, 1981.

Name of Fertilizers

e T I Y
N

16.

®® N AV AW N o

Ammonium Phosphate Sulphate 16:20:0
Ammonium Phosphate Suplphate 20:20:0

Nitrophosphate 20:20:0
Nitrophnsphate with Potash 15:15:15
Urca Ammonium Phosphate 28:28:0
NPK 10:26:26

MPK 12:32:16 .

NPK 14-35:14 .

NPK 17:17:17

. Urea Ammonium Phosphate 24:24:0

NPK 19:19:19

. NPK 14:28:14 .

Di Ammonium Prosphate 18:46:0

. Superphosphate Triple (Powder)

Suparphaiphate Triple (Granulated)

17. MOP

18.

mP L] . L]

Pre-revised Revised Increase

prices prices

prevailing effective
on

from

10-7-81 11-7-81

2000 2350 350
1950 2300 350
2200 26C0 400
2050 2400 350
1800 2100 300
3050 3600 550
2500 2950 450
2750 3250 500
2900 3400 500
2200 2600
2600 3050
2500 2950 450
2600 3050 450
3050 3600 550
2050 2400 350
2200 2600 400
1100 1300 200
1800 2100 300
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Hike in Priceg of Fertilisers due to
shortage in Production

1032. SHRI SONTOSH MOHAN
DEV: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that there
has been a steep hike in prices of
fertilizers;

(b) whether it ig also a fact that
there are increasing complaints of sale
of adulterated fertilisers; and

(c) the steps proposed io remeay
the situation?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATIHAN): (a) The
maximum retail prices of fertilisers
were increased by about 17.5 per cent
with effect from 11-7-1981.

(b) Few cases of sale of sub-stand-
ard/adulterated fertilisers have been
reported by some Slate Governments.
Reports received so far, however, do
not indicate any increase 1n the num-
ber of such complainis,

(e) Under the Fertiliser (Control)
Order, 1957, the State Governments
have been vested with neccssary pow.
ers to enforce the quality of fertilisers
and to take action against persons
indulging .n any malpractices. Where-
ever the cases of sale of sub-stanaard/
adulterated fertilisers have been de-
tected, the State Governments con-
cerned have reporied that they have
taken/initiated suitable action against
offenders,

Pollution of AIR Water Environment

1033. SHR1 HARISH KUMAR
GANGWAR: Will the Minister of
WORKS AND HOUSING be pleased
to state what recent steps have been
taken by the Government to check the
growing pollution of air, waler and
environment?

AUGUST 24, 1981
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): The recent steps taken in this
regarq arei—

1. Creation of the Department of
Environment;

2. Promulgation of the Air (Pre-
vention and Control of Pollu-
tion) Aect, 1981,

Posts of Beldarg in CPWD

1034. SHRI K. LAKKAPPA .

SHRI SATISH PRASAD

SINGH:

Will the Minister of WORKS AND
HOUSING be pleased 1o stateg

(a) whether it is true that a good
numbey of vacancies of Beldars are
lving vacant in the CPWD if so full
details of {otal number of vacancies,
circle-wise, in Delh;

L ]

(b) whether some nominationg for
the said posis had been asked from
the Employment Exchanges and the
lists of the candidates sponsored by
the Employment Exchange are lying
pending in Circle No. 1I for more than
five months wilhout any reasons;

(¢) whether there is some move 1o
regularise the daily wages of Beldars
working in various divisions whose
names have not been sponsored by the
Employment Exchange; and

(d) if so, is it not against Govern=
ment rules framed by the Minstry of
Labour as well as Ministry of Home
Affairs?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. 608 postg of
Beldars are lying vacant in the CPWD
circles jn Delhi. The details of vacan-
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cies Circle~-wise are given in the en-
closed statement,

(b) Yes, Sir. Further action was
kept pending as the matter of absorp-
tion of Muster Roll staff of CPWD in
Workcharged Establishment was under

BHADRA 2, 1903 (SAKA)
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consideration. Orders in this regard
have since been issued.

{c) No, Sir.

(d) In view of reply to part (c)
above, the question does not arise.

Statement

Vacancy position of Beldars in CPW D Circles in Delhi.

Sl. Name of the Circle
No.

DCC-I
DCC-II
DCC-III .
DCC-1V .
DCC-V
DCC-v1 .
DCC-VIa .
DCC-IX .
PWD C-I.
PWD C-II
. PWD C-III
PWD C-IV

v o® N A AW N =

=L

—
t

Dircctorate of Horticulture .

-
@

Monta upto Total No.

which in- of |
received, et
. June, 1981 87
May, 1981 119
. July, 1981 Nil.
t. July, 1981 9
. July, 1981 Nil.
March, 1981 236
May, 1981 17
March, 1981 97
July, 1981 1
. July, 1981 Nil
. Aprl, 1981 ’ 13
. June, 1981 _ Nil.
March, 1981 19

freelt fawre srfereewr § e

1035. sit 7w wamit :  Fur
frinr ot wram St ag [aw &
war a8 fa .

(%) |1 AEHI #7 &M 30
aurE, 1981 ¥ &faw “fgwan”
# “fto ®o Wo Brur wraredy ”
wide A swifra anralea sic feanar
7a1 ¥ fead awmawin wEEm fwar
¥ grada geoaaT F MY 8 care

arEfea 5@ ¥ aR 4 faram |
garer fogr mar &

(&) uft 4f ;@ acavawdt quf sair
g

(M) T4 QETETT 9T GTHC F
war xlafwar &

(%) &waivea  afavlfal &
faa  aWR I W FIENG
Zrag & : e
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(¢) s ¥ sarA ¥ @@ TIR
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sy %ar & 9TAH D e firwra i
wr ammgra fear aar § 7
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(%) <, & 1

(@) & (). fet foom
wigswr ¥ qfea frr g e @ &
= % Tar 3w oF & amen ARr
gk Wy wWR fam ey i—

st wT T wY o A
¥ demeard & qAafa FoAr &
RFATa  IAF FOT 70T » Afe@T o
1347 & w2 § wwawa Fgnw
XA H 21-2-79 F 3T ¥ fAwrer 7
qfedf ¥ wreaw B 170 aF #@ex
AT A H cAr frewr do &-
3/76 w1, nmEfe Frar mar a7 1 LG
faam woz oz a1 g wwmEm™
TS WY 9T 18-5-79 % 3 @
FT ®H3AT 2 I F7 favia ferr nar av
TIH FT AT 27 GAT 2 FETAUT AT R
e $1 If9a ®7 & Jaiwa g fear
mr oy | ¥ A 3g gar aar B ww
f7 ¥ fqg s dnifos famm Aa
dure fear aar ar faad sradg = h
T W #1 wEfEa AR F7 Faww
170 371 #Hev fmnmr aar v |
aafy, avdEr wrof § T W
FFRT ¥, TEitas ad fear ar swr
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* AR T Y wEfe w3 fzq
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A¥ 97 | wWA: TER qg 9N ¥ g
fo mr ag W U QR AR
FF $W ¥ 3F §_ WifT W A
¥ nqrga ATy wif AT Swwe gy
9 1 3-4-81 ®  sSwi wRA
W AN T va ardr Fear @ v
™ qa FTEE I A S AT
¥ MT 2 et oF W A gar
W1 1-7-81 F I ThH WLEHT®
@t ardr fsar aar g
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W 3 ¥ dmEw & gl aue
fa caE S & 1 SRF BT
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AT |

villages without Drinking Water
Facilitieg

1036. SHRI ATA], BIHARI
VAJPAYEE: Will the Minister of
WORKS AND HOUSING be pleased to
state:

(a) whether it is a fact that about
a decade ago nearly 1,50,000 villages
were iaentified where dinking water
was not easily accessible and that
now this number has increased, in
spite of some villages having been pro-
vided this facility in this perlod; and

(b) it so, State-wise facts in this
regard and work done in each of the
last three years-and glso the proposed
target to be achieved in the current
year?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). In 1971-72 -
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total of about 1.52 lakh villages in the
country were identified as being with-
out a safe source of drinking water
(problem villages). However, various
State Governments subsequently re
ported that the earlier gsurvey had not
sdequately represented the magnitude
of the problem partly because it was
not complete and partly because the
drought conditions in subsequent years
had brought to light fresh areas which
were vulnerable to water scarity.
Based on the number of problem vil-
lages reported by State ‘Governments
as on 1-4-1978 and deducting the num-

BHADRA 2, 1008 (34AKA)
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ber of problem villages covered during
the yeams 1978-79 and 1979-80, the
number of problem villages as at the
beginning of the Sixth Plan (1-4-1880)
was estimated at about 1.90 lakhs in
the Sixth Plan document,

The number of problem villages re-
ported by the State Governments in
1972 and 1978 is indicated in Annexure
I. The number of problem villages
covered during the last three years is
indicated in Annexure II. THe targel
is to cover about 36,000 problem vil-
lages during the year 1981-82.

Anpexure—I

Identification of Problam Villages

—— i e e M e o ey o —

T ——————— . — o — o — S ———

8
g
g

Remaining
to be cover-
ed
As Asreported
orlgillj::l in 1978
identifica-
tion by 1972

. 6133 5482

7619 17665

. 35000 22773

. . . 3000 6718
. . . 4180 3353
. . . 9400 10245
. . . 4000 4809
. . 8252 8202
1514 590

14020 28081

. 5233 5250

. . 1100 1062

. . 3306 3185

L] L] 814 6”

. . 4619 11286

. . 2340 1449

. ' 4277 20032

. 2585 17857

. 3356 3212

. 15478 30736

. 12451 27306

. 70 153

. v 2451 2451
. . 145 166
. . e 72
. - 2‘1 73

. . 693 227
. . 75 85
152,392 233,644
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Nos. of Problam Villages covered during

S —————— L T PSS

1. Andhra Pradesh
Assam . .
Bihar . - .
Gujarat

Haryana .
Himachal Pradesh
Jammu & Kashmir
. Karnataka

Kerala

. Madhya Pradesh
Maharashtra

IR I

L T~ Y
B = o

. Manipur .

. Meghalaya
. Nagaland .

[y
iy

. Orssa

. Punjab
17. Rajasthan
18. Skkim

19. Tamil Nadu
20. Tripura

21. Uttar Pradesh
22. West Bengal
23
24
25
26

=
S

. A & Nlslands .

. Arunanchal Pradesh
. Chandigarh

. Delhi

27. Dadra & Nagar Havclh
28. Goa, Daman & Diu

1978-79 1979-80 1980-81
360 990 487
467 921 963
3140 3319 2660
782 816 525
123 182 240
1289 1140 1166

216 198 321
3924 958 2063
15 19 78+
1654 5289 7195

2010 2618 Report in-
2 26 romplctcs4
28 104 . 52
14 74 72
2993+ 2555 1630
136 135 80
353 1146 2402
119 4  Report in
1485€ 2 %0
300 513 579
891 1250 912
432 216 874"
4 18 18
69 63 172
11 18 35

P NIL  NIL

12 9 8
T T T T T T T e B

* Includes partial coverage.
£ Includes hp:inletl also.

* Report of spot sources not included.
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Sub.letting of Quarters by the Em-
ployees of Dr. Rams Manohay
Lohia Hospital

1037. SHRI RAMJI BHAI MAVANI:
SHRI MANGAL RAM PREMI:

Wwill the Minister of WORKS AND
HOUSING be pleased tp state: -

(a) whether Governmeni{ are aware
that a numbey of employees of various
categories have sub-letied their qura-
lers, banglows etc. of Dr. Ram Mohohar
ohar Lohia Hospital Delhi;

(b) if so, the
them;

(c) whal sleps Government have
taken to fina out the employees who
have sub letteq their quarters, flats,
and bungalows;

(d) whether Government have
received complaints and letters in this
matier from Employees social workers
ang from public for the same during
the last twg years; and

(e) if so, the details thereof?

action taken against

THE MINISTER OF PARLIAMENT
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Some instances of sub-
letting have come to Government's
notice.

(b) and (c). In so far as General
Pool accommodation is concerned,
complaints of subletting are processed
and finalised in accoraance with the
provision in the Allotment of Govern-
ment Residences (General Pool in
Delhi) Rules, 1963, Since January,
1980, 5 employees of Dr. Ram Mano-
har Lohig Hospital who were in occu-
pation o General Pool gccommodation
were found guilly of sub-letting and
were awarded following punish-
ments:—

(i) Allotment was cancelled in tha
case of four class IV em-
ployees and they were debar-
red for General Pool accom=
modation for 3 years.

(ii) One employees was debarred
from, sharifg 61 his attomme-
aation for one year,

(@) Yes, Sir,

(e) The nomf;lamts generally relate
lo misue and sub-letting of the quar-
ters.

Price index for essential commodities

1038. SHRI K. A. RAJAN:
SHRI SURYANARAIN SINGH:

Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) the details of the monthly varia-
tion of the wholesale price index for
the essentia; commedities since March
this year,

) (b) how does it compare with the
index for the same period last year;

(c) whether Government has an-

nounced some package measures to
arrest the price rise;

(d) if so, the detans;

(e) whether the measures have made

any impact on the prices since then;
and

(f) if so, {0 what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) A statement showing monthly
Percenlage variation in the Wholesale
Price Indiceg of Selecteq Commodities
since March, 1981 is given in the
attached siatement.

(b) During the period March-July
1981 and March~July 1980, there has
been a mixed trend inasmuch as the
wholesale price indices of some com-
modities have gone up, some have
gone down and some have remained
steady. However, the increase in the
All-Commodities Wholesale Price Index
during the past four months has been
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nearly half of the increase that took
place during the same period last year.

{c) to (f). Government is keeping a
continuous watch on the prices of
essential commodifies and various
measures are being taken from time to
time to improve the situation. The
main thrust of the Government policy
is to increase production. The domestic
production of certain commodities In
short supply is being supplemented by
jmports. The public distribution sys-
tem is being expanded and improved.

AUGUsT 24, 1981
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The supply of imported edible oils to
the States and Union Territories for
the public distribution system has been
stepped uyp. The credit policy contin-
ues to be restrictive. State ‘Gowern-
ments gre enforcing the provisiong of
the Essential Commodities Act and
similar other legislations,

On g point to point comparison, the
rate of inflation has come aown from
23.3 per cent in March, 1989 to 15.6
per cent in March 1881 and further
down to 10.0 per cent in July, 1981.

Statement

Monthly percentage variation in the Wholesals Price Indices of seloctsd commodities— March '81—

July '81
Percentage variation
Commodities April, 81 May,81 Junc,81 July,81 -
March, 81 April, 81 May, 81 Junc, 81
) ) @ 3 @ ®)
Rices =+ = & o o &+ +0.4 437 425 +3,
Wheat * ¢ + 2+ o+ e s —~1.2 1.8 404 +1.5
Jowar = ¢ o+ s« e s +6.7 441  Steady +0.5
Bajra o+ v s e e +1.9 433  +1.5 5.4
Barley S -10.8 451 —0.7 +1.5
Ragi + =+ * ¢ o o s -44  +25 409 473
Gram &+ + + v o+ e -33 409 403 428
Athar & ¢ o o+ e e e —1.9 440 +1.2 3.1
Moong . . . . . . +2.9 +0.6 —0.1 —2.5
Masocor e e e e e s +1.3 417 423 442
Urad + + + + s o s —0.7 408 40.6 3.2
Vegetables + + + o+ o s +3.1 451  —0.3 172
Mk + + o+ o+ e e s -19 407 421  +40.8
Egg 0+ c o+ e s —14.0 +2.9 +7.4 +142
Fish ¢ + v o o+ e s —6.6 43 428  +40.6
Meat °* =+ * + = e +4.8  40.7 404  +1.9
Chilties P +70 423 420 461
Turmeric ¢ e e s s e e -36 —1.0 -150

-2,
1
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6 @ @) @ %)

Tea =« * + *+ * + + « 4106 —83 490 3.6

Coffec . . . . . . . —1.1 -0.7 +0.7 -d0.9
Kerosene . . . . . . . Steady  Steady  Steady +7-9
Bread . . . . . . . +5.4 +1.0  Steady Smdy:,
Sugar cs s s v e 463 =47 09 4.8

Khandsari *+ + =+ « « v + 41145 =55 {0.6 —5.4
Gur + *+ + + « « &« + 1155 —0.8 +40.1 —4.8
Vanaspa:1 + ¢+ * + + + 404 =l.7 40.1  Steady

Groundnut oil * . . . . . . +2.8 +1.7 -1 4.1 +7.1
Mustard oil  ° . . J o . —2.6 +2.7 +5.0 +3.3
Coconutoil . . . . . * +4.0 -3.7 -10.3 —-6.0
Gingellyol - . . . . . . +4.0 +1.6 +1.1 +0.9
Kardi oil . . . . . . . +3.2 +0.3 +3.6 +11.4
Cotton seed oil . . . . . . . +3.0 +0.9 +4.6 +9.2
Cotton cloth (Mills) . . .. . +0.3 40.1 40.8 +0.9
Khadicloth . . . . . . . +6.3  Steady  Steady Steady
Handloom and Powerloom cloth . . . -+0.8 +1.3 —l.5 —-1.3
Salt . . —3.7 —1.7 -—2.2 -—1.4
Paper " .  Steady Steady  Steady Steady;
Tyres . +0.1  +4.0  Steady +0.5
Tubes ‘ . . +0.2 +3.5 Steady +0.8
Rubber & Plastic shoes . ‘ . Steady  Steady Steady Steady
Soda Ash ' . . Steady  Steady Steady ~-2. 4
Drugs and Medicines . *  Steady Steady  Steady Steady
Soap . J . . . . . + Steady Steady  Steady  Steady
Synthetic detergents © + « « + Steady Steady Steady Steady
Tooth Paste  * . . . . e . 4+0.4 Steady  Steady Staedy
Tooth Powder * . * e . . * Steady Steady  Steady Steady
Matches L . . L ¢ Steady -0.7 —1.0 Steady
Cement . J . . . . . —0.9 Steady  Steady +5.0
Electric Lamps . . LR . * Steady Steady  Steady Swudz'

Razor Blades - . . . . . * Steady Steady Steady Steady
Steady  Steady Steady  Steady

¥
E

1446—LS—5 -
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Private Flve-Star Holols in Delhi are
comiag wup in Viclatiom of Master
Plan

1039. SHRI SUDHIR KUMAR GIRI:
Wil) the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Minister is aware
that private five-star hotels are mush-
rooming in Delhi and using the Asia’82
games ag a pretext over night clear-
ance hag been given to projects many
of which are in viclation of the Master
Plan and the land use regulations; and

(b) if so, the reaction of the Govern-
ment thereto?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The DDA has reported
that no clearance in violation of Mas-
ter Plan and land use regulations has
been given to any private party for
five-star hotel in Delhi.

(b) Does not arlse,

Imports of edible oils for festivals

1040. SHRI CHINTAMANI JENA:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) whether Government have made
arrangements in view of the gacute
shortage of edible oils in the country,
to impori sufficient stocks on order to
meet the enhanced demands during
the festivals August to October; and

(b)if so, whether Government have
also made gatisfactory checking at the
rising prices of vanaspati so far gs the
question of its distribution is concern-
ed to the consumers?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL. SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) Government have already made
arrangements for the import of ade-
quate quantitieg of edible oils during
the current oil year, keeping in view

AUGUST 24, 1081
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all the relevani considerationg incluo-
ing the enhanced demand during the
festival season, August to October,
1981,

(b) Yes Sir.
Under Utilisation Capacity of Sugar
Mill
1041. SHRI RAJNATH SOQNKAR
SHASTRI:
SHRI CHHOTEY SINGH
YADAV:
SHRI RAJESH KUMAR
SINGH:

SHRI RAM VILAS PASWAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the extent to which the sugar
mills in the country have been using
their own installed capacity during
the last three years;

(b) the reasons for the under-utili
sation of capacity if any, and the ex-
penditure to which the under-utilisa-
tion has contributed towards the rise
in the prices of sugar; and

(c) reaction of the Government?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURA], RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) A state-
ment showing the installed capacity,
sugar production and capacity utilisa-
tion during the last 3 years is attach-
ed,

(b) The main reason for under
utilisation of capacity during 1979-80
Bugar year wag mainly due to non-
availability of sugarcane by the sugar
factories arising out of sharp decline
in the production o sugarcane due to
wide spread drought in several parts
of the country. The gugarcane produc-
tion came down to 128 million tonnes
ag compared to 151.7 million tonnes
in 1978-79 thereby showing g fall of
15.6 per cent. The cost gscheduleg to be
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of capacity towards ‘lh! ri11e
price of sugar.

(c) Government have taken a pack-
age of measures for increasing the
production ef sugar and betler capa
city utilization which are anumerated
below:—

(i) Increase in the gtatutory mini-
mum Sugarcane price;

(ii) Incentives for early start of
crushing operations in 1980-81;

(iii) Revival of incentives for new-
ly established sugar factorles
and expansion projects:

(iv) Restrictions on khandsari
units—

{a) Working of khandsari units
wag not permitted upto 31-
12 1980.

(b)Excise duty on khanasari
was increased.

(c) 50 per cent levy on khand-
sarl produced by first sul-
phitation process was im-

Statement

posed by Pradesh and
Madh

ya with the
concurrence of the Central
Government.

{(v) In the wake of recent rise in
prices of free sale sugar, Gov-
ernment have taken certain
remedial measures, like higher
releases of free sale sugar for
March, April ang May, 1981
tightening of the procedure
for inter State movement of
sugar on trade account and
issue of an order regulating
the disposal of Kkhandsarl
stocks by the khandsari pro-
ducers.

(vi) The Government of India
have also agree in principle
to the levying of a cess of
Rs. 50/- per metric ton on
the sugar produced in the
country during the Sixth Five
Year Plan period which is
expected tp bring about Rs. 25
croreg every year. This cess
fund has been created for
helping large rehabilitation of
sugar mills and for helping
large number of mills to seek
soft loan  assistance for
such purposes which would
go a long way in improving
the capacity utilisation.

Statem>at showing the installed capasity, sugar production and percentage utilisation in the

sugar Industry,

Unit : Lakh tonnes

Installed Sugar Percent
capacity  Production utilisation

o ——— ey

56-26 64-62 114-86
59-09 58-44 98-90
5991 38-59 6441
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Bugar Production

1042. SHRI SUDHIR GIRI: Wil the
Minister of AGRICULTURE be pleased
fo gtate:

(a) the average production cost ot
sugar per quintal in the country in the
Yyear 1980-81;

(b) the average selling price of
sugar per quintal in the open market
in the same year;

(c) the total production of sugar in
Indiag in 1980-81;

(d) the total quantity of levy sugar
sold by the sugar industry in 1980-81;
ang

(e) thy total quantity of sugar im-
port, if any, during the year of 1080-
817

AUGUST 24, 1081
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRL
R. V. SWAMINATHAN): (a) The all~
Indig ex-factory cost of production
(excluding excise duty) of D-30 grade
of sugar during 1980-81 was estimated
at Rs. 28.56 per quintal based on
minimum notified cane prices,

(b) The statemeni attached shows
the open market price of sugar month
wise from October 1980 to July 1881 at
principal market centres in India.

(c) Sugar production during 1980-81
is estimated at 51.4 lakh tonnes.

(d) During 1980-81 ie, October,
1980, to September, 71981, 32.0 lakh
tonnes of levy sugar comprising of 2.8
lakh tonneg of 1979-80 season and 29.2
lakh tonnes of 1980-81 season have
been released.

(e) In the sugar year 1980-81 (Oc-
tober, 1980—September, 1981) upto a
quantity of 2.15 lakh tonnes of sugar
hag been contracted for import.
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Integrated Markeling System

1043. SHRI V. S. VIJAYA RAGHA-
VAN: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(e) whether Government intend to
introduce an integrated marketing
system throughout the country with a
view to ensuring remunerative prices
to the farmer's produce; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) Agricultural marketing being a
State subject the role of the Central
Government is limited to coordination
and provision of general guidance.
The Central Government do¢ not have
any plans to introduce an integrated
marketing system throughout the
country.

(b) Does not arise.

Adulteration of edible oils, pure ghee
and butter in Delbi

1044, SHRI K. MALLANNA: Wil
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whether it is a fact that adul-
teration of edible qils, pure ghee, and
butter has become a common feature
in the Delhi market;

(b) if so whether some cases of
imported rapeseed oil gnd palm oil
secured by the State Trading Corpo-
ration and sold to the fair price shops
through Super Bazar find their way
to the retallers who use them for
adulterating the more expensive varie-
ties of oils and vanaspati; and

{c) it 30,
matter?

action taken in the
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THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL
(SHRI BRAJA MOYIAN MOHANTY):
(a) No, 8ir,

(b) and (c). No specific complaint
has come to the notice of the Central
Government in this regard. Never-
thelesg Delhi Administration has, from
time to time, been asked to take
effective steps to obviate such possibi-
lities and they have been conducting
periodic checks in the Delhi markets.

Display of prices on Packages

1045, SHRI A. U AZMI: Wil
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) the steps proposed to ensure that
prices displayed on packages are rea-
sonable ang margins of profit are fix-
ed of the producers, wholesalers and
retailergs to bring them down;

(b) the factors responsible for steep
rise in prices of consumer goods and
non-availability of some of them and
what steps have been taken to bring
the prices down and make items avail-
able;

(c) whether Consumer Committees
have been set up, what is their com-
position and why the representatives
of the Residents’ Association and so-
cial workers have not been included
in them;

(d) why should the availability of
controlleg cloth be not extended fto
Government servants with basic pay
of Rs. 800 p.m. and less; and

(e) why should the Central Govern-
ment Employees Consumer Co-op. So-
ciety be not given the same publicity
and patronage as is being given to the
Super Bazar?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) The Essential Commodities Act
provides for fixation of prices for
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essential commodities, Under it, pri-
ceg of cerfain essential commodities
are fixed. Under the Standards of
Weights & Measures (Packaged Com-
modities) Rules, 1977, the manufac-
turer or packer of the packaged com-
modities has to indicate the prices on
the packages in one of the following
ways:—

(i) maximum price with local
taxes extra,

(i) maximum retail price (i.e, the
price inclusive of all taxes and char~
ges. There is no provision for gpe-
citying the margins of profits at any
level.

{b) The rise in the prices of some
of the essential commodities may be
mainly attributed to the general infla-
tionary situation, shortfall in the pro-
duction of some commodities and in-
crease in the prices of petro-products.
The main thrust of the Government
policy is to increase production, The
domestic production of certain com-
moditieg in short supply is being sup-
plemented by imports. The public
distribution system is being expanded
and improved. The supply of import-
ed edible oils to the States angd Union
Territories for the public distribution
system has been stepped up. The
credit policy continues to be restric-
tive. State Governments are enforc-
ing the provisions of the Essential
Commodities Act and similar other
legislations.

(¢) The State Governments/Union
Territory Administrations have been
requesteq to set up advisory com-
mittees at the State district and local
levels to co-ordinate, supervise and
guide the functioning of the public
distribution system. The guidelines
issued by the Government of India
have stressed the need for inclusion,
among others, of leading public men
of the locality, representatives of con-
sumers’ and women's organisation etc.

(d) According to policy, controlled
cloth is to be distributed only, to mem-

AUGUST 24, 1981
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bers of the "weaker sections, The weak-
er pections for this purpose, however,
is defined by the concerned State Gov-
ernments/Union Territory Administra-
tions. based on local conditions, Most
of the State Governments/Union
Territory Administrations have de-
fined “weaker section” for the pur-
pose. Central Government employees
who fall within these definitions are
entitled to get controlleg cloth.

(e) Publicity is the responsibility of
the cooperative concerned. Both the
Super Bazar and the Central Govern-
ment Employees Consumer Cooperative
Society are getting assistance and
patronage from Government of India,
depending upon their needs ang other
relevant factors.

Procurement of Wheat

1046. SHRI SURAJ BHAN:

SHRI ATAL BIHARI
VAJPAYEE:

SHRI KRISHNA KUMAR
GOYAL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) State-wise procurement targets
fixeq for wheat and rice for the cur-
rent year;

(b) State-wise shortfall in procure-
ment and the reasong thereof;

(¢) State-wise production of wheat
and rice in each of the last three years
and the estimateg production for the
current year; and

(d) estimated value of total wheat
imports this year?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):
(a) and (b). Stateswise procurement
targetg for rice for the current kharif
marketing seasons have not been fixed
and as such the question of shortfall in
its procurement does not arise.
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In the case of wheat State-wise tar-
gets for the current rabi marketing
season have been fixed, against which
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procurement made till 22nd August,
1981 is as under:

(in lakh tonnes)
State Target Procurement
Punjab . . . .. 47-00 37-16
Haryana . v e . 17-00 11-22
Uttar Pradesh . . . 25-00 14-59
Rajasthan 1-00 0-10
Madhya Pradesh . . 2:00 1-56
Bihar . . 1-50 0-13
Gujarat . . . . . 1-00
Maharashtra . . . . . 0-50
Otkers . . . . . . .. 0-20
ToTAL . . . ——55_-&— '62'9'8_

— ——

The main reasons for low procurement
of wheat vis-a-vig target can be attri-
buted to offers of higher prices by
trade as compared to procurement
price fixeq by the Government and
with-holding of wheat stockg by traders
and producers.

(¢) A Statement indicating State-

and wheat for the last three years end-
ing 1979-80 is attached. Similar final
information for 1980-81 has not yet be-
come available,

(d) A quantity of 15.15 lakh fonnes
of wheat has been contracted for im-
port from USA. The average landed
cost inclusive of ocean freight and inci-
dental expenses at unloading points is

wise estimates of production of rice estimated at Rs. 1964 per tonne,
Statement
Production Estimates for Rice and Wheat from 1977-78 to 1979-80 v
(‘000 tonnes;
State/Union Territory Rice Wheat
,_-——-———-————J.—t—-—-—-—n—- r——-—--———-—«.&-—.—-———-——‘
1977-78 1978-79  1979-80 1977-78 1978-79  1979-80
Andhra Pradesh 5604-7  7432-2  6203-3 }2'0 13-0 11-4
Assam 2311-2 21723 1876-4 84-7 69-2 69-2
Bihar . . . 5495-1 5489-5 35979  2294-3  2502-1 1841-3
Gujarat . . 669-3 534-5 437-2 1220-9 11924 1215-4
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1977-78 1978-79 1979-80 1977-78  197-19 1979-80*

Haryana . . 9650 122000 9420 28450 33980 _3283-0
Himachal Pradesh . 1141 1228 85:5 37180 2976 2262
Jammu & Kashmir . 521-6 5460  483-2  183-50  200-1 203.9
Karnataka . . 22807 21746 22312 230-6 2642 256-1
Kerala .. . 12946 12653 12826

Madhya Pradesh . .  4437-5  3562-1 17777 3102:9  3523-2 22243
Maharasl tra .. 23441 22008 1828-5 9623 951-:3 1006 0
Manipur . 300-0 2552 2275

Meghalaya .. 1308 1302 1249 2:7 2.7 27
Nagaland .. 7.5 765 765 . .

Orissa .. 43192 4401-9 2917-7 1274  110-0 80-6
Punjab . . . 24940 3091-0 3041-0 66420 74230  7865-0
Rajasthan .. 2BE&S 2344 1001 26100 28741 26963
Tamil Nadu . . 57050 55586 6229:0 06 06 0-7
Tripura .. 3632 3384 2912 9-6 717 90
Uttar Pradesh . . 52025 5964-3  2468-3 9884-4  11457-8 96686
West Bengal . . T494-6 66769 56866 10365  998:2 785-2

Andaman & Nicobar 1slands 11-8 159 96

Arunachal Pradesh . 80-6 83-6 78-0 2-7 2-3 2:6
Dadra & Nagar Haveli 13-0 13-4 11-§ 0-5 0-5 0-3
Delhi . . . 4-1 3-5 3-5 110-0 116-0 116 -0
Goa, Daman & Diu . 92-9 93.3 25-2
Mizoram . . . 49-8 19-3 195
Pondicherry . . 63-0 58.9 59-8
ALL INDIA . . . 52670-4 53773-4 42185-4 31749-2 35507-8 31363-8

*Finnl E-timate.
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Afforestation Programme

1047. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-

CULTURE be pleased to state:

(a) whether It is & fact that despite
concern over dwindling forest cover in
recent years, safforestation programme
hdve not made any significant head-
way; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):
(8) No, Sir.

(b) Question does not arise,

Fishery Policy

1048. SHRI XAVIER ARAKAL:
SHR1 AMAR ROYPRADHAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) what is the Government policy
in the field of fishery;

(b) how much money is laid out in
the Sixth Plan to accelerate the growth
rate in fishery and the objectives of
the Government as proposed to previ-
oug Plans;

(c) has the Government made any in
depth study in thig flely or by any
other agency; what is their report; and

(d) what is the total production and
the potentially of fisheries in India;
how much foreign exchange is earned
in the last five years from export?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R, V. SWAMINATHAN):
(a) The Government's policy in the
fiely of fishery is to increage fish pro-
duction, baoth from marine and inland

waters, by promoting development of
capture as well as culture fisheries,
deep sea fishing, creation of infrastruc-
tura) facilities and marketing arrange-
ments, Various schemes under the
Sixth Plan aim at fulfllling the above
objectives/policy.

(b) An outlay of Rs. 371 crores has
been earmarked in the Sixth Plan as
compared to Rs. 150 crores outlay in
the Fifth Plan. Our jurisdiction ex~
tends over Exclusive Economic Zone
upto 200 nautical miles from coast, So
in the current plans emphasis is being
placed on exploitating of resources in
the Exclusive Economic Zone,

(c) Different aspects of fisherieg de-
velopment are studied in depth as a
matter of constant endeavour. For ins-
tance, Nationa] Council of Applieq Eco-
nomic Research have done a study on
Fish Farmers’ Development Pro-
gramme. The Programme Evaluation
Organisation of the Planning Commis-
sion has done g study on the fisheries
harbours and these reports are avail-
able, Besides studies are in progress
by the Indian Institute of Management
on Marine ang Inland Fish marketing.
The National Committee on Develop-
ment of Backward Areas are also
studying problems relating to fisheries
development in marine and brackish
water regimes,

(d) The total production of fish in
India in 1979 1s placed at 23.43 lakh
tonnes (provisional—14.95 lakh tonnes
marine ang 8.48 lakh tonnes inland).

The fishing potentia]l of India per
annum is estimated as under:

Quantity in million
tonnes
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The foreign exchange earned in the mentation of these schemes in the
1ast five years from export is indicated States?

below:
THE MINISTER OF STATE IN
. THE MINISTRIES OF AGRICUL-
Year e o) TURE AND RURAL RECONSTRUC-
— —_ _— TION (SHRI BALESHWAR RAM):
1976-77 . 189-1 (a) The following are the major rural
1977-78 ) 181-0 recongtruction schemes included in the
Sixth Plap for which Ceniral assist-
1978-79 . 234-6 ance to the Stateg has been provided:—
1975-80 : %8-8 (i) Integrated Rural Development
1980-81 . 234-8 Programme
— (ii) National Rural Employment
Programme
Assistance to States for Rural Recans gra
truction Schemes under Sixth Plan (iii) Drought-Prone Area Pro-
1049. SHRI VIJAY KUMAR YA- grammea
DAV: Will the Minister of RURAL (iv) Desert Development Pro-
RECONSTRUCTION be pleased to gramme
state: (v) Programmes of the Khadi and
(a) the rural reconstruction schemes Village Industries Commission.
includeq in the Sixth Plan for which .
Central assistance to the States has (vi) Agriculture Markeling and
i provided; rural godowns
(b) whether these schemes have al- (b) Yes  Sir,
ready been taken up by the States in i
the current year; and (c) A statement showing the Central
assistance given So far in the current
(¢) if so, the central assistance given year for implementation of these
go far in the current year for imple- schemes is attached.
Statement

Statement showing the major rural reconstruction schemss included in the Sixth Plan and the central
assistance given so far in the current year for implementation of these schemes in the States|UTs

Amount reicased for
implementation of the

Name of the Scheme scheme so far in the
current year in the
States/UTs
{Rs. in crares)
] S o — — —— ] — ] — — —] — = — — —— t— — v — ] S — ] v — il w———
1. Integrated Rural Development Programme . . . . 44.40
2. National Rural Employment Programme . . . 83-90+
3. Drought-Prone Arcas Programme . . . . . . 13-23
4. Desert Development Programme . . . . . . 2.67
5. Programmes of the Khadi & Village Industries Commiasion 14 25+

#*In addition, 1,35,900 MTIs of foodgrains have also been released.

#sShows the amount released by the Central Government t to the Khadi & Village
Industiies Commission (KV!YC') for awisting State Kh:a’i'lggmvmnge Industries Boasds An

T:;o;‘um of Rs. 1,662.00 lakhs has also been released by the Central Government to KVIC as
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Regularisation of Trans-Yamuna
Colonies

1050. SHRI PHOOL CHAND VER-
MA: Will the Minister of WORKS AND
HOUSING be pleaseg fo state:

(a) the number of trans-yamuna co-
Jonieg which have been regularised and
the number of these colonies which
are still to be regularised;

(b) the time by which the remaining
colonies are proposed to be regularised;
and

(c) what are the complete details in
this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) 84 unauthoriseq colonies
in trans-yamuna area have been regu-
lariseq by the Delhi Development Au-
thority and Municipal Corporation of
Delhi and 190 such colonies still re-
main to be regularised.

(b) 1t is not feasible to lay down any
time limit for this purpose.

(c) The lists of the colonies which
have already been regularised are
given in statements I, II ang II.

STATEMENT—I

List of 18 unauthorised colonies regula-
rised by Delhi Development Authority
In Trans Yamuna area of Delhi

1. Durga Puri Extension

2. Nathu Colony

3. Ashok Nagar

4, Village Ghonda & Extension

5. Ganwari Extension

6. Har Keshu Nagar

7. Arving Nagar

8. Arvind Nagar (Block A, V, J,
H&:C)

9. Jagjit Nagar

10. Bhajan Pura (Block R & B)

11, Mauj Pur Village Extension

12. Jaiprakash Mohalla

13. Kachhi Colony

BHADRA 2, 1008 (SAKA)
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14, Vijay Colony
15. ‘K’ Block North (Ghonda)
16. Subhash Mohalla

STATEMENT—II

List of additional 6 unauthorised colo~
nies included in MCD’s List for which
regularisation plang have been approv-
ed by DDA being in an area recently
declared as development area in Trans-
Yamuna area of Delhi

. Brahampuri
. Brahampuri ‘X’ Block
. Kartar Nagar

. Brahmpuri Harijan Colony Exten-
sion near Ghonda

. Chauhan Bangar Part
6. Zafrabad Extension Part.

W N

(2]

STATEMENT-—-III

List of regularised Colonies in Trans
Yamuna Area of Delhi regularised by

MCpD
1. Pandit Park
2. Radbey Puri, Kh. Khas.
3. Shiv Puri
4. Chander Nagar & Silver Park,
Kh. Khas

. Hazara Park, Kh. Khas

. Anarkali Park, Kh. Khas
Golden Park, Kh. Khas
Lachman Park, Kh. Khas
. Inder Park, Kh, Khas
10. Gopal Park, Kh. Khas
11. Ram Nagar, Kh. Khas

12, Gian Park, Kh. Khas

13. Krishna Nagar, Shahdara
14. South Gandhi Nagar

15. Kailash Nagar

16. Bhola Nath Nagar, I

17. Bhola Nath Nagar, II

18. North Gandhi Nagar & Katlash
Nagar

19. Dharam Pura
20. Raghubayr Pura

© ®amw



155

21.

'Wriuegs Answers

Sham Park

22. Ranjit Park

23.
24,
25,
26.
27.
28.
29,
30.
31.
3.
33.
34.
35.
36.
37.

38

39.
40.
41.
42,
43.
44,

tion

45.
46,
47.
48.
49,
50.
51.
52.
33.
54,
55.

Gopal Park, Kh. Khag
Gian Park, Kh. Khas
Anarkali, South, Kh. Khas
Chander Park, Kh. Khas
New Lyallpur, Kh. Khas
Shalimar Park, Xh. Khas
Radhey Puri Extn. I & IL
Radhbey Puri Plots 1—16
Anarkali & Extension
Janta Colony, Ram Nagar
New Lyallpur Colony Extension
Anarkali Old

New Anarkali

Anarkali, South Extension
Pandit Park Extension
New Krishan Nagar
Saraswati Bhandar
Bagichi Phool Singh
Sham Block

Ghas Mandi

Muiltani Mohalla

Bhola Nath Nagar, Deleted Por-

Goverdhan Behari Colony
Bhola Nath Nagar, (East)
Bhola Nath Nagar, (West)
Chand Mohalla & Extension
Mohalla Ram Nagar
Raghbar Pura

Raghbar Pura, 1 & II
Ajit Nagar

Subhash Mohalla

Gian Nagar

Seelam Pur, (West)
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56. Jain Mohallg
57. Singar Pur

58. Kapoor Basti
59. Arjun Mohalla
60. Amar Mohalla
61. Anand Mohallg
62. Kailagh Nagar

Setting up of drinking water points
in States

1051. PROF, RUPCHAND PAL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the total number of drinking
water points set up, State-wise during
the last three years; and

(b) the financial assistance sanc-
tioned and disbursed by the Centre
on this account State-wise during the
above period?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) ang (b). It is
presumed that the Question relates to
drinking water supply to problem vil-
lages for which Central assistance is
provided under the Centrally Spon-
sored Accelerated Rural Water Supply
Programme. The assistance under the
Central Programme is intended to
supplement the resources of the State
Governments under the Minimum
Needs Programme in the State Plans.
The progress in this regard is moni-
tored in terms of the number of pro-
blem villages covered under the Mi-
nimum Needs Programme and the
Central Programme and not in terms
of the number of drinking water
points. The number of problem vil-
lages provided with drinking water
facilities during the last three years
State-wise is given in Annexure ‘A’,

The financial ssgistance relemsed
State-wise under the Central Prog-
ramme is given in Annexure ‘B’



157 Writien Answers BHADRA 2, 1003 (SAKA) Written Anpwers 158
ANNEXURE A
Statement indicating the coverage of problem villages
8. No. ;o State/U.Ts. 1978-79 1979-80  1980-81
1. Andhra Pradesh . 360 990 487
2. Assam . 467 21 963
3. Bihar 3140 3319 2660
4. Gujarat 782 816 528
S. Haryana . . . 123 182 240
6. Himachal Pradesh 1289 1140 1166
7. Jammu & Kashmur 216 198 321
8. Karnataka 3924 958 2063
9. Kerala 15 19 T8
10. Madhya Pradesh 1654 5289 7195
11. Maharashtra 2010 2618  Report
in coms=
plete
12. Manipur 29 26 34
13. Meghataya 28 104 52
14. Nagaland . 74 74 12
15. Orissa 2993+ 2555 1630
16. Punjab 136 135 80
17. Rajasthan 353 1146 2402
18. Sikkim 119 4 Report in-
complete
19. Tamil Nalu 485, 2% 710
20. Tripura . 300 513 579
21. Uttar Pradesh . . 891 1250 912
22. West Bengal . . —-. 432 216@ 874@
23. A & N Iiland . . 4 18 '
24. Arunachal Pradesh 69 63 1
25. Chandigarh - — —-
26. Delhi . . . 11 18 is
27. Dadra & Nagar Haveli - -— -
28. Goa, Daman & Diu . 2 11 R {:;
29. Lakshadweep - - —
30. Mizoram . 2 Nil Nil
31. Pondicherry 12 9 8
20920 22,82 23275
“‘Inclndu

Includes m“e:lv:-ge

eport om spot sources not included.
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ANNEXURE B

(Rupees in lakhs)
8. No. State/U.Ts. 1978-7%  1979-80 1980-81
1. Andhra Pradesh . . . . 351.00 215.60 436.23
2. Asam . . . 149.57 323.15 427.11
3. Bihar . . . . . . 504.20 680.45  503.36
4. . Gujarat . . . . . . 260.85 127.80  358.50
5. Haryana 200.79  260.19  357.09
6. Himachal Pradesh 425.12 392.86  561.77
7. Jammu & Kashmir 200.00 182.05 314.75
8. Karnataka . . . 107.70 69.00 248.81
9. Keralg . . 278.00 282.35  330.08
10. Madhya Pradesh 290.00  357.15  696.00
11. Maharashtra 403.97 378.30 664.00
12. Manipur 53.57 53.55 106.03
13. Meghalaya . 103.77  111.60 149.00
14. Nagaland . . 97.00 139.57  150.00
15. Orisa 218.00 209.00 307.00
16. Punjab ) 174.90  68.40  128.95
17. Rajasthan . 353.27  205.00 559.10
18. Sikkim . 43.13 26.00 19.30
19. Tamil Nadu . 408.00  219.37 506.00
20. Tripura . 113-50 97.15 112.44
21. Uttar Pradesh . 617.50 709.55 951.95
22. West Bengal . . 535.01 672.72 443.50
23. Arunachal Pradesh 32.00 46.20 3s5.00
24. Goa, Daman & Diu . . 9.50 11.95 11.40
25. Mizoram . 18.50 19.05 26.28
26. Pondicherry 17.00 12.00 7.00
27. Andaman & Nicobar . . . . 18.50 15.50 6,00
28. Delhi . . 14.00 13.10 13.50
TOTAL . . . . . . 5998.46 5898.61  B424.38

In 1980-81 an additional expenditure of about Rs. 15 crores was incurred towards the cost

obtained for drought affected States.
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Srrigation poteafial creited during
Iast four year

1052 SHRI  SATYA
CHAKRANBORTY: Will the Minister
of Irrigation be pleased to state the
additional irrigation potential created

BHADRA 3, 1008 (SAKA)
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by the State Governments during the
last four years; State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): A state-
ment ig laid on the Table of the House.

Statement
Additional irrigation Potential created during the last four years in 000" ha.

8. No. States 1977718 197879 197980  1980-81
(anticipated)
_ W o

1. Andhra Pradesh 4 - 122 137 184
2 Asam . . . 18 - 45 s 4“4
3. Bibar . . . . . 119 - 197 188 20
4 Gujanat 88 - 74 75 73
5. Haryana . 46 — 80 61 51
6. Himachal Pradesh — —_ 2.5 3 7
7. Jammu & Kashmir 5 — 8.5 12 16
8. Karnstaka 48 - 61 7 86
9. Keraa 1 - 27 22 36
10. Madhya Pradesh 92 - 145 183 215
11. Maharashtra 63 - 131 109 149
12. Manipur - - 7 5.3 1
13. Meghalaya — - 2.7 3.8 2

14. Nagaland -— — 4 3
15. Orissa 45 - 141 106 %
6. Punjab . . . 21 - &5 7 72
17. Rajasthan . . 150 — 51 56 63
3. Skkim . . — - 1 1 1
L19. Tamil Nada . . . . 15 - 27 21 39
L\20. Tripura . . - - 2.7 2.7 2
[21. Uttar Pradesh Ce 544 - 890 917 952
2. West Bengal . . . =) 2 - 250 7 118
Total : States . . 1284 1100+ 2335.4  2143.3  2438.00
Union Territories - 7.6 7.7 6
All Tndia Total 12841 tioow 243.0  2151.0  2444.00

*5tatevwise break-up is not available.
1448 1.S—8.
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Amendments in Assistance to States
for National Rural employment pro-
gramme

1053, SHRI ARJUN SETHI: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether it is a fact that Cen-
tral Government has made amend-
ments in the method of giving Cen-
tral assistance to States for National
Rural Employment Programme; and

(b) if so, what are the details of
this revised programme and the rea-
sons thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) and (b). Yes, Sir. Based on the
recommendation of the National De-
velopment Council, the pattern ot
financia) assistance for the program-
me has been revised with effect from
1-4-1981. As per the revised pattern,
the expenditure on the programme is
shared between the Centre and the
States aon 50:50 basis, Accordingly,
50 per cent funds have been provid-
ed in the Central budget and the
remaining 50 per cent has to be pro-
vided for in the State budgets,

Inadequate foodgraing supply to
Orissa

1054. SHRI RASABEHARI BEHRA:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether it is a fact that ade-
quate foodgrains are not made avail-
able to Orissa for the payment of
part of the wages to the workers
working in the employment guaran-
tee scheme;

(b) if so, the steps taken to re-
move the difficulties faced by the
‘workers; ang

(c) detailg thereof?

AUGUST 24, 1981
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THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) to (c). Foodgrains under the Na-
tional Rural Employment program-
me are allocated to the States/UTs ac-
cording to their over-all availability
in the Central Government's stocks.
Due to the tight position of these
stocks at present, a quantity of 1.5
lakh metric fonnes only has been
made available for the programme
during the current year, out of which
the share of Orissa comes to 7000 me-
tric tonnes. This quantity, all in rice,
has already been released to  the
State, Wages to  workers engaged
under this programme are now paid
mainly in cash, An amount of Rs. 410
lakhs has already been released to
the Stiate.

Non-availability of edible oil on ra-
tion cards in Delhi

1055. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
CIVIL SUPPLIES be pleased to state:

(a) whether the Government have
taken note of the situation that edi-
ble oil is not available to the consu-
mers on the ration cards in Delhi and
the same is available in the open
market at double the price;

(b) 1f so, the reasons thereof; and

(c) what action Government have
taken against the erring traders who
are diverting their oil, supposed to
be sold on ration cards, to the open
market and what steps Government
is taking to resume the supply of oil
through fair price shops?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) and (b), Instructions have been
issued by the Central Government
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from time to time to all the State
Governments/Union Territory Admi-
nistrations to exercise strict vigilance
over the public distribution system
of imported edible oils so as o ensure
that the imported edible oils are
sold only through licensed fair price
shops and cooperative outlets to the
card-holders for whom  they are
meant and are not diverted to open
market. The Delhi Administration
have indicated that imported edible
oils are already being so made avail-
able to the consumers on food cards
through fair price shops. Imported
oils are not being made available for
sale in the open market, though the
possibility of leakage of some quan-
tity through any errant trader can
not be altogether ruled out.

{¢) The States have been asked to
take strictest action against the anti-
social elements among the oil trade
under the Essential Commodities Act,
and the Prevention of Black-market-
ing and Maintenance of Supplies of
Essential Commodities Act. The Delhi
Administration have taken the follow-
ing steps to check malpractices in the
distribution of oils under the public
distribution system:—

(i) The previous system of whole-
salers and group leaders :n distribu-
tion of imported oils has been dis-
continued and the handling of its
wholesale distribution to fair-price
shops has been entrusted to the Super
Bazar, Central Government Emplo-
yees Consumers Cooperative Stores
and Delhi Wholesale Consumers Co-
operative Store, New Delhi.

(ii) Necessary  directions have
been given to the fair price shops
to issue separate cash memos for
supply of imported edible oil and to
obtain acknowledgement from the
food card holders in token of hav-
ing received the supplies;

(iii) the issue scale of imported
edible oil has been fixed at 4 kgs.
per month per food card, and the
2ame {s to be issued in two equal ins

BHADRA 2, 1003 (SAKA)

Written Answers 166

talments instead of one ingtalment
on monthly basis as heretofore;

(iv) the tire of imported edible
oils are out opened by the Area
Inspeclor before putting it for dis-
tribution.

(v) A constant watch is being
kept by the enforcement staff of the
Delhi Administration with the help
of police authorities on the distri-
bution of edible oils.

Sharing of Ganga waters at Farakka

1057. SHRI G. M, BANATWALLA:
Wil the Minister of IRRIGATION be
pleased to state the latest position
with respect to the working and re-
view of ndo-Bangladesh Agreement
of 1977 on sharing of the Ganga
waters al Farakka and on augment-
ing itg flows?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): The
The interim arrangements for the shar-
ing of the flows at Farakka, as provid-
ed for in Part A of the Agreement
are being fully implemented in con-
formity with ithe provisions of the
Agreement. The review exercise was
also completed in April 1981, In res-
pect of Part ‘B’ of the Agreement
both sides noted the fact that the
Joint Rivers Commission could not
submit its recommendations as provid-
ed for in Article IX of the Agreement
for the solution of the long-term
problem of augmenting the flows of
the Ganga during the dry season, The
two sides held different positions on
the circumstances leading to the Joint
Rivers Commission’s inability to make
such a recommendation. Both India
and Bangladesh had attached great
importance to finding an urgent solu-
tion to the problem of augmentation
of the flows of the Ganga and noted
that appropriate and adequate mea-
sures for this purpose would have to
be decided upon by the two Govern-
ments at a high political level.
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Money spent to Control Floods

1058. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of IR-
RIGATION be pleased to state:

(a) the amount of money spent by
the Government of India for control
of floods during the last five years
and the current year (State-wise
and year-wise);

(b) the detailed measures taken by
the Government of India and the
State Governments to control the
floods; and how far the Governments
were able to chalk out a plan for the
control of floods; and how far they
have been successful;

(c) the number of persons killed;
injured, houses demolished and par-
tially damaged, the total assessment
of crops etc. during the last five years
(State-wise and year-wise); and

(d) the number of persons killed
injured, houses demolished and parti-
ally damaged, the total assessment of
crops etc. during the period 1st April,
1981 to 31st July, 19817

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION

AUGUST 24, 1881
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(SHRI 2Z. R. ANSARI): (a)
Flood control js essentially a State
Subject. The outlay on flood control
in the last flve yearg is given in the
Annexure I attached, The statement
also shows the special assistance given
by the States, and the money spent
by Centre on flood forecasting ete.

(b) The State Governments have
constructed flood control works, such
as, construction of embankments,
river training and anti-erosion works,
construction and improvement of
drainage channels, town-protection
works, etc. These have generally
been successful and provide reason-
able protection {fo an area of 11.17
million hec. Flood forecasting system
has also been set up which is very
successful. The State Governments
have been urged to prepare compre-
hensive master plans and there has
been some progress.

(c) Annexure II gives the requisite
information for the major flood prone
States.

(d) Annexure III gives the requisite
information for the period sought on
the basis of reports furnished by
State Governments,
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National forest Policy

1050. SHRI M. RAM GOPAL
REDDY: Will the Minister of AG-
RICULTURE be pleased to state:

(a) whether it is a fact that long
awaited National Forests Policy has not
been given final shape so far; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
Yes, Sir.

(b) The National Forest Policy has
impact on conservation needs to en-
sure environmental equilibrium having
a bearing upon drought, floods, land-
glides and other calamities; raw ma-
teria] production affecting domestic
needs and forest industries; exercise
of rights and concessions affecting
considerable number of people living
in and around forest areas, and other
several important factors needing an
indepth study. Hence there has been
delay. The policy draft is under ac-
tive consideration

Deteriorating of high.yielding variety
seeds

1060, PROF, AJIT KUMAR MEHTA.

SHRI CHHOTEY SINGH
YADAV:

SHRI CHANDERDEC PRA-
SAD VERMA:

SHRI RASHEED MASOOD:

Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether it is g fact that the
quality of the high yielding variety
(YV) seeds is fast deteriorating;

(b) if so, the reasons therefor; and

(c) its likely impact on the food
production during the Sixth Plan
period?
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
to (c). The yield potential of high
yielding variety seeds has not deterio-
rated. However, with passage of
time, they have become susceptible to
pests and diseases, This is an entirely
expected phenomenon all over the
world and is taken care of by deve-
loping new varieties to replace the
old ones. As the new varieties have
been developed, thereis no apprehen-
sion of any adverse impact on food
production on this account in forsee-
able future,

welg ww Fawier fawmr wqeErd)
§q &, #whwaa
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Levy Sugar to West Bengal

1062. SHRI SATYA GOPAL MIS-
RA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are
aware that the Chief Minister of
West Bengal had drawn the atten-
tion of the Prime Minister to the diffi-
culties faced by the State in respect
of levy sugar; and

(b) if so, steps laken by the Gov-
ernment thereon?

THE MINISTER OF STATE 1IN
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (h). In his letter dated 17-7-1981
addressed to the Prime Minister, the
Chicf Minister of West Bengal has
claimed that they should be allotted
40,000 tonnes as against the monthly
allocation of 22,000 tonnes. He has
also mentioned about the short sup-
ply of sugar by the Food Corpora-
tion of India against the monthly
allocations.

2. With the coming into operation
of partial control on sugar with effect
from 17-12-1979, the monthly State-
wise levy sugar quotas as obtaining
during previous partial control period
have been revived and accordingly
West Bengal Government is getting
a monthly levy sugar quota of 21,994
tonnes for distribution through fair
price shops (in addition small quanti-
ties for BSF and CRPF etc. are also
being allotted). Due to tight avail-
ability of levy sugar it has not been
possible to increase the monthly quota
of West Bengal Government,

3. As regards the supply of sugar
by the Food Corporation of India,
against the total allocation of 66061
tonnes for the last 3 months from
May to July 1981, the quantity sup-
plied by the Corporation to the nomi-
nees of the State Government was
63113 tonnes, leaving a shortfall of
2048 tonnes only for the said 3 months,
The food Corporation of India is
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arranging for expeditious lifting of
allotted sugar from the factories to
arrange its speedy movement by
special rakeg to various destinations
in West Bengal.

Plan to Associate kisans and rurai
workers organisation

1063. SHRI SURYA NARYAN
SINGH: Will the Minister of
RURAL RECONSTRUCTUTION be
pleased to state:

(a) whether any plan has been
drawn up to associate organisations
«of Kisans and rural workers in im-
plementing the rural development
schemes included in the Sixth Five
Year Plan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). People's participation in the
planning and implementation of rural
development programmes is one of
the objectives of the Sixth Five-Year
Plan. It is sought to be achieved in
various ways. There is no specific

an for this purpose but the state
governments have been advised from
time to time to associate the non-
official organisations in the implemen-
tation of the rural development
schemes. The panchayatiraj bodies,
the cooperatives, the mahila and the
yuvak mandals etc, have been assign-
ed important role in this area of
activity. The kisans and the rural
workers are represented in these
organisations.

Shortage of Bullocks

1064. SHRI K. PRADHANI; Will
the Minister of AGRICULTURE be
pleased to siate:

(a) whether Government are aware
that the gradual shortage of bullocks
in India is eroding the country’s agri-
«cultural economy; and
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(b) if so, whether Government
would like to tske immediate mea-
sures to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) The number of bullocks
(working male caitle and buffaloes)
was 64.52 million in 1951, which rose
gradually to 68.43, 77.80, 79.03, 80.17
and 80.90 million in 1956, 1861, 1968,
1972 and 1977 respectively. Thus there
has been an increase of nearly 25
per cent between 1951 and 1977,

(b) Does not arise.

Deputationists on Class I Posts

1065. SHRI R. P. YADAYV: Will the
Minister of IRRIGATION be pleased
to state:

(a) what are the pay scales and
the latest position of Clasg I posts in
the Department of Irrigation and at-
tached offices against which the per-
sons are working on deputation for
more than three years;

(b) is it a fact that as per the
normal procedure the term of depu-
tation should not exceed more than
three years;

(c¢) what are the reasong that the
persons who have completed more
than three years on deputation are
being granted further extension on
the pretext of public interest; and

(d) action taken to repatriate all
those officers who have completed
more than three years on deputation
on ad-hoc basis?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) A state-
ment furnishing the requisite infor-
mation is attached.

(b) No, Sir. The period of deputa-
tion may exceed three years in ac-
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cordance with the provisions of the
rules relating to the posts.

(c) The Officers on deputation for
more than three years are continuing
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in accordance with the provisions of
the rules relating to the posts.

(d) Doeg not arise,

Statement

Statement showing the category of Group A (Previously (t.'}hl:ss I) posts, the pay scales

thereof and the number of officers on deputation for more

3 ycars against the posts

in the Munistry of Irrigation and its attached office, Central Water Commission

——

Catcgory of Group A (Class I) posts

A. Ministry of Irrigation
1 Sccretary . . . .

Posts of level of Jomt Secrctary .

Director . . . . . .
Dceputy Secretary
Deputy Commusioner . . .

LI R <]

B. Central Water Commission
1 Director/Suptdg. Engincer . . .
2 Dcputy Directot/Exccutive Enguneer .

3 Assistant Dnector/Assistant Exccutive
Engimeer . . . .

Pay Scale No. of officers work-
ing on deputation on
the post for more
than 3 years

Rs 3,500/- Fixed I
Rs 2500—2750 4
Rs 2000—2250 1
Rs 1500—2000 2
Rs 1500 —1800 1
Rs 1500—2000 4
Rs 1100—1600

Rs j00-—~1300 1

Production and reguirement of edible
Oils

1066. DR, KRUPASINDHU BHOI:
Will the Minister of CIVIL SUP-
PLIES be pleaseq to state:

(a) the total quantity of edible oil
produced in each State and what is
the total requirement of such oil in
the country during the period 1981-
82;

" (b) the total requirement of edible
oils by the Vanaspati manufacturers;

(c) whether the recent increase in
the import duty of edible oils would
result in rise in price of edible oils
produced indigenously; and
1446 LS—7

(d) the steps Government propose
to take to stop the monopoly of indi-
genous edible oils manufactureres and
bring the pr.ce under control?

THE DEPUTY MINISTER IN
THE MINISTRY OF CIVIL SUP-
PLIES (SHRI BRAJA MOHAN MO-
HANTY): (a) State-wise production
data of edible oils is not being main-
tained. The total estimated produc-
tion of edible oils in the country dur-
ing the year 1980-81 was around 25
lakh tonnes, The production of edible
oils during the year 1981-82 would
depend on the actual production of
oilseeds which takes place during
the year. As regards the total re-
quirement of edible oilg during the
year 1981-82 it can be estimated at
around 36—38 lakh tonnes,
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(b) The total requirement of edi-
ble oils (including imported oils) for
vanaspati manufacturers is expected
to be around 8 lakh tonnes during
the current oil-year,

(¢) and (d). In order to bridge the
demand-supply gap of edible oils in
the country and to stabilise the prices
of oils in the indigenous market, im-
ported edible oils are being supplied
by the Central Government to the
State Governments|Union  Territory
Administrations for distribution to
the card-holders through the public
distribution system, These oils are
made available at prices which are
much lower than the prevailing indi-
genous prices. Moreover, these 1m-
ports beiag on Government account,
have mot been subjected to the re-
cent increase in the custom duty on
edible oil imports, The increase in
the import duty on edible oils need
not result in rise in the prices of edi-
ble oils produced indigenously.

The Government have taken several
long term as well as short term steps
to stabiligse the prices of edible oils
ing the country. Some of the impor-
tant measures taken are:—

1. Encouraging a greater produc-
tion of oilseeds and planned efforts
to exploit non-traditional sources so
as to reduce the gap between de-
mand and supply of oils;

2. Continuing imports of adequate
quantity of edible oils;

3. release of more imported oils
for publie distribution system;

4, price-restraints on a voluntary
basis by the vanaspati industry;

5. maintenance of steady produc-
tion of vanaspati;

8. encouragement of greater pro-
Auction of cottonseed oil;

7. request to State Governments
to enforce Storage Control Orders
and other enactments;
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8. free movement of oilseeds and
oils between various parts of the
country; and

9, Curb on illegal trading in oil-
seeds and oils by Forward Markes
Commission through periodic raids.

Fair Price Shops visited by Enforce-
ment Staff in Delhi

1067. SHRI R. 1. P. VERMA.: Will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) how many fair prices shops
were visited during the last three
months by the Enforcement Staff of
the Food and Supplies Department,
Delhi of their own, on the basis of the
signeq and anonymous/pseudonymous
complaints together with the number
of times they were visited and the
details thereof;

(b) the resultg of such visits, the
nature of discrepancies found and the
action taken hereon, with details; and

(c) what safeguards have been
ensured for the honest fair price shops
against personal vengeance, unneces-
sary victimisation and harassment?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) During the period 1lst May 1981
to 31st July 1981, 584 fajr price shops
in Delhj were visited by the Enforee-
ment Staff of the Food and Supplies
Department of the Delhj Administra-
tion. Out of these 225 fair price shopg
were visiteg as a result of a special
campaign organised under the orders
of the competent authority, 162 as a
result of written complaints received
from varioug quarterg and the remain-
ing 197 on the basis of complaintg re-
ceived on telephone at the Control
Room, Out of these 584 fair price
shops referred to above, 1 was visited
four times, 2 were visited 8 times
and 27 were visited twice during the
relevant period.

(b) Out of the 584 fajr price shops
visited, irregularities were noticeg in
480 cases, of which 32 were of serious
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nature, Acecordingly, prosecution was
launched by the lodging of FIRg with
the Police in 32 cases gnd in the re-
maining 448 cases, departmental pro-
ceedings have been initiated.

(c¢) Every reasonable precaution and
safeguard is taken to ensure that
honesi fair price shop holders are not
in any way harassed.

Gandhiji’s Statute

1068. SHRI JANARDHANAPOOJ-
ARY: Wil] the Minister of WORKS
AND HOUSING be plemsed to state:

(a) whether it ijs a fact that Go-
evrnment have not arrived at a final
decision for the installation of
Gandhiji’s statue under the Canopy :t
India Gate; and

(b) .f so, th reasons therefor?

TIIE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) (a) Yes, Sir.

(b) Some aspects of the project are
under consideration of the Govern-
ment.

Free Foodgrain Traffic

1069. SHRI CHITTA MAHATA:
SHRI M. RAM GOPAL
REDDY :

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it 1s a fact that the
President of the All India Foodgrains
Dealers Federation has requested the
Government to stop procurement and
remove all restrictions formal as well
as informal on foodgrains movement
to help stabilise prices; and

(b) if so, what are the details in
this regard and action so far taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(S8HRI R. V. SWAMINATHAN): (a).
Through a statement made at the Press
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Conference held in New Delhi on 15th
July, 1981, the President of the Federa-
tion of All India Foodgrain Dealers’
Associations had requested the Gov-
ernment to remove all sorts of restric-
tions on movement of wheat—formal
or informal-—so that the prices of
wheat, other foodgraing pulses and oil~
seeds may stabilise and the supply line
restored.

(b) In the interest of the manage-
ment of the country’s food economy by
maximising procurement and availabi-
ity of foodgrains to the needy States
from the Central pool through the
public distribution system in the eoun-
iry, the Central Government consider-
ed 1t expedient to restrict movement
of wheat and rice by rail by private
trade as well as State Government
account from  Punjab, Haryana,
Uttar Pradesh and other States with
effect from 22nd/26th April, 1981.
This decision facilitated increased
movement on Central Government
account and acted as a safe-guard
against any undue nse in the price of
essential commodities (including food-
grains) in the open market.

Edible Oils stocks with STC

1070. SHRI RASHEED MASOOD:
SHRI RASHEED MASOOD:

Will the Min'ster of CIVIL SUP-
PLIES be pleased to state:

(a) whether it is a fact that edible
oils stocks with the STC have consi-
derably dwindled seriously affecting
the oil supplies to the public distribu-
tion system as alsp to the vanaspati
industry;

(b) if so, details thereof; and

(c) the measures taken by Govern-
meat to improve the gituation?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) No, Sir.

(b) Does not arise.
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(¢) The Government have taken
-several long-term and short term
measures to improve availability of
edible oils in the country. Some of
the important measures taken are as
under:

1. Encouraging production of oil-
seeds and planned efforts to exploit
non-traditional sources so as to re-
duce the gap between demand and
supply of oils;

2. continuing imports of adeguate
quantity of edible oils;

3. release of more imported oils
for public distribution system;

4, encouragement of greater pro-
duction of cottonseed oil;

5. request to State Governments to
enforce Storage Control Orders and
other enactments vigorously;

6. iree movement of oilseeds and
oils between wvarious parts of the
country; and

7. curb on iilegal trading in oil-
seeds ang oils by Forward Markets
Commission through periodic raids.

Pilferage of building material meant
for Asiad, 1982

1071. SHRI RASHEED MASOOD:
Will the Minister of WORKS AND
_HOUSING be pleased to state:

(a) whether Governmeni are aware
of the large scale pilferage of cement
and steel from the stocks allocated to
the Asiad 1982 construction projects
and its selling in the black market;

(b) if so, the estimated quantily of
Cement and Steel pilfered (till date)
from the Asiad 82, godown indicat-
ing its estimated value; and

{c) whether Government have made
any inquiry into the pilferage of the
commodity, if so, result thereof and
the measures taken by the Govern-
ment to remove the lacuna if any in
the exisling system of maintaining
the stockh and to bring the persons res-
ponsible for the pilferage of book?

AUGUST 24, 1081

Written Answets 200

THE MINISTER OF PARLIAMEN-:-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). The CPWD,
NDMC and the DDA are constructing
new stadia for ASIAD '82. No incident
of pilferage of cement or steel was re-
ported by the CPWD and the NDMC.
The DDA have reported 8 cases of
alleged theit of cement 968 cement
bags are alleged to have been pilfered
in seven cases. The quantity of
cement involved in one case is not yet
known.

(c) The cases of alleged theft of
cement are being investigated by the
police. The construction agencies
have reported that all possible steps
and measures are being taken to
prevent pilferage of building materials.
Cement is kept in the godowns with
double locks, the key of one lock
remaining with the departmental ofli-
cialg all the time. Proper ‘Watch &
Ward’' arrangement have also been
made by the construction agencies at
work sites.

Noise pollution on Baba Kharag Singh
Marg, New Delhi

1072. SHRI PIUs TIRKEY: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that noise-
pollution on Baba Kharag Singh Marg,
New Delhi (from Gole Dakkhana to
Ram Manohar Lohia Hospital) created
by buses/trucks/three-wheelers ete.
plying on that road is highest in
New Delhi area;

(b) whether effects of noise pollut-
ion have been studied on the residents
of that area; anc

(¢) it so, the steps Government
propose to take to reduce the noise
pollution in the area?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND

HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Government of Indis is

not aware of it.
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(b) No, Sir.
(c) Question does not arise.
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Short Supply of Sugar to West Bengal

1074. SHRI SOMNATH CHATTER-
JEE: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Minister is aware
that Sugar arrivals in the State of
West Bengal had consistently fallen
short of the allocation;

(b) if so, the reasons therefor; and

(c) if not, the month-wise supply
of levy sugar in 19807

THE MINISTER OF STATE IN THE
VIINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): (a) and (b).
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The arrivals of sugar in West Bengal
in some of the months were short of
the allocation of the monthly levy
sugsr quota of the State. Since Food
Corporation of India is required to
move levy sugar to various destinations
in West Bengal from the far off sur-
plus State of Maharashtra, movement
difficulties are encountered on certain
occasions due to constraints in the
availability of adequate number of
wagons. Since the Food Corporation
of India has been given adequate pipe-
line/operational stocks of sugar also,
the Corporation arranges the supply of
sugar to the State Govermments (in-
cluding West Bengal) serviced by it
out of the sugar which arrives in the
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State as well as from the pipeline
stocks already held in its godowns In
the State.

(c) With the taking over of the dis-
tribution work by Food Corporation of
India in mid-December 1979, some
initial difficulties on account of gpera-
tional/movement bottlenecks, litigation
with factories efc. had to be faced
resulting in short supplies in the initial
months of January to May 1880, There-
after, there was considerable im-
provement in the supplies of sugar as
will be observed from the following
figures o! monthwise supply of levy
sugar by the Food Corporation of
India in 1980.

[ ——— i

Month Quantity of Quantity of
allocation supply

— _ (T?nnus)
January, 1980 . . . 21944' 0 —_
Pebruary, 1980 22015 3 1682
Match, 1980 . . . . 22018 5 9oy
April, 1980 22018 5 14318
Muay, 1980 . 22018 5 16923
June, 1980 . 22018 5 25107
July, 1980 . . 22018- 5 25770
August, 1980 . . . . . . 22018 5 20663
September, 1980 . 22018 5 18892
October, 1980 . . . . . 22017 1 24068
November, 1980 . . . . . 22017° 1 18150
December, 1980 . . 22017 1 17302

Decongesting Bombay

1075. DR. SUBRAMANIAM SWAMY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether he is aware that
Bombay is a very congested city and
there is a need to Gecongest it;

(b) if 8o, whether it is advisable to
shitt many of the Central Government

Offices from Bombay io New Bombay
in the interest of Bombay; and

(c) if so, the details fhereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, SIr. This, however,
is a State subject.

(b) and (c¢). The shifting of Central
Government offices from Bombay to
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Commercial Production of Vegetables
and Fruits

1078. SHRI JAGDISH TYTLER: will
the Minjster of AGRICULTURE be
pleased to state:

(a) whether there is a proposal by
the Government to demarcate land ex-
clusively arounc Delhi for the com-
mercial prodyction of vegetables and
fruits for consumption by the city of
Delhi;’ and - : :

(by if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) There is
no proposal to demarcate the lana
around Delhi exclusively for the pro-
ductjoh of fruits and vegetables. There
is, however, a proposal for the inten-
sive cultivation of vegetables for in-
ternal consumption and export around
big cities including Delhi.

(b) Main details of the proposed
scheme are as follows:
(i) The scheme in the present

form will operate in flve large and
ten medium area cities involving
60-70 thousand farmers;

(iiy It will cover an area of about
25,000 hectares resulting in an addi-
tional procuction of 7.5 lakh metric
tonnes.

(iii) The growers would be orga-
nised into producers’ Credit and
. Market Cooperative Saocieties at the
primary level in suitable groups of
300—400 farmers for each Society/
City.

(iv) Special emphasis will be laid
on production of quality vegetables
for export, for which facilities for
seeds of improved vegetable varie-
ties, fertilizers, plant protection
measures and pre and post harvest
handling of the crop will be stream-
lined. The main stress will be ]aid
on post-harvest handling including
collection, cleaning, grading, pack-
ing etc.
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(v) A total of 100 Community
Nurseries is proposed t{o be estab-
lished for ensured supply of vege-
table seedlings.

Drought in Karnataka

1079. SHRI T. R. SHAMANNA: Will
the Minister ot AGRICULTURE be
pleased to state.

(a) the areas of Karnataka which
are aflected by drought during the
last 2 years; and

(b) to what extent funds have been
provided for drought relief in Karna-
taka?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Accord-
ing to the information reccived from
the Government of Karnatoka, the
districts of Bangalore, Belgaum, Bija-
pur, Bellary, Bidar, Chitradurga,
Chickmagalur, Dharward, Gulbarga,
Hassan, Kolar, Mandya Mysore, Rai-
chur and Tumkur during 1980-81 and
1081-82, and the distriet of Shimoga
during the current financial year
1981-82 are affected hy drought.

(b) On the basis of the recommenda-
lion of the Central Team which visit-
ed Karnataka, once during 1980-81
and again during 1981-82, ceilings of
expenditure of Rs. 665 lakhs during
1980-81 and Rs. 806 lakhs during
1981-82 were approved for drought
relief in Karnataka.
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Production in Farm Sector

1081. SHRI R. K. MHALGI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether it is a fact that out of
the total of 2.4 million large farm hold-
ings i.e. larger than 10 hectares or more
in the country, 80 per cent are in
Rajasthan, Maharashtra, Madhya Pra-
desh, Gujarat, Karnataka, Punjab and
Haryana giving State-wise figures of
such holcings;

(b) whether it is also a fact that the
average farm holding in the Gangetic
plain encompassing U.P., Bihar, West
Bengal is only 1 hectare, and out of
the above holdings more than 70 per
cent are smaller than 0.4 hectare;

(¢) whether Government propose to
take any special steps to help the small
farmer in this region of the Gangetic
plains, so as to achieve the overall
targets of production in the farm see-
tor; and .

(d) if so, their deflnition and the
physical parameters of the programme?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND



211 Written Answers

RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No, Sir.
In fact it works out to 78.4 per cent.
The State-wise break-up of the hold-
ings is as follows:—

State No of operational
holdings 10 hectares

and above
(in thousands)
1 Rajasthan 506
2 Maharashtra . 426
9 Madhya Pradesh 455
4 Gujarat . . 194
5 Karnataka 199
6 Punjab . . . . 61
% Haryana . . . v2

(b) It is true that the average farm
holding in U.P., Bihar and West Bengal
is around 1 hectare. Since in our
agricoltural census 0.4 hectare class
size data is not available, it is not
possible to confirm "the second part of
the question.

(c¢) Under the overall strategy of
the Government to increase production
to achieve the production targets, a
number of schemes are in operation,
the benefit of which is also available
to the small farmers. In addition,
under the Integrated Rural Develop-
ment Programme, gpecial benefits of
subsidy etc. are availeble to the small
farmers.

(d) Under the Integrated Rural
Development Programme a small far-
mer is one who cultivates a land hold-
ing of 5 acres or below. However, tak-
ing into consideration the type of the
land and whether it is irrigated or not,
the State Governments have adopted
suitable conversion ratio for deter-
mining small farmers for such benefits.
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DIR Scheme in district Rajgarh in M.P.
to provide ofl mill through K.&V.LC.

1083. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state;

(a) whether DIR Scheme is operated
in district Rajgarh in Madhya Pradesh
to provide power oil mill (Ghani);

(b) if so, how many persons are
benefited under this scheme from 1977
to 1981;

(¢) whether the cases are recom-
mended through Khadi and Village
Industries Commission and the rate of
interest is at 4 per cent;

(d) whether subsidy is given on the
loans;

(e) if so, how many persons have
received such subsidy on recommenda-
iion of Khadi and Village Industries
Boara and without recommendation of
the Board since the scheme started;

(I) whether the farmers are facing
difficulties due to (i) extra charges for
electrical energy by Electricity Board
and (i1) and 12§ per cent interest
charged by State Bank of India,
Sarangpur; angd

(g) the action taken by Government
to safeguard the interest of the far-
mers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) to (g). The
type of power ghanis included in the
programmes of Khadi and Village In-
dustries Commission cannot be set up
within the ceiling of the financial assis-
tance available under the D.I.R. Scheme.
The Commission, however, proviaes
assistance to Telies for setting up of
power ghanis through the State Khadi
and Village Industries Board. A total
number of 188 power ghanis were set
up in Madhya Pradesh during the
period 1977-78 to 1979-80. Under the
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pattern of financial assistance prescrib-
ed by the Khadi and Village Industries
Commission for its various industries
including power ghanis, the difference
between the rate of interest charged
by the bank from the borrower and 4
per cent is given as subsidy to the
cnterprenuers who set up such indus-
tries.

Non-allotment of Government gccom-
modation to the daughter-in-law of the
retiring Government employees

1084. SHRI T. S. NEGI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that Gov-
einment have rccently issued an order
to allot Government accommodation fo
the sons and daughters of those Gov-
ernment officers who do not have their
houses in Delhi;

(b) whether daughter-in-laws have
been excludeq from such concession;
and

(¢) whether Government will re-
consider the concession with a view to
giving the benefit io the daughter-im-
laws?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): {(a) Yes, Sir.

(b) Yes, Sir.

(c) No such proposal is under con-
sideration.

Financial assistance from World Bank
for implementation of water supply
and sewerage project in Rajasthan

1085. SHRI JAI NARAIN ROAT: will
the Minister of WORKS AND HOUS-
ING be pleasec to state:

(a) whether it is a fact that the
World Bank has agreed to give filnan-
cial help to implement a water supply
and sewerage project in Rajasthan;
and
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(b) if so, what are the comprehensive
details in fhis regard?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSBING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) A water supply and sewerage
project at an estimated cost of Rs. 137.69
crores covering rural water supply io
about 2000 villages in 10 districts of
Ajmerp, Bikaner, <Churu, Ganganagar,
Jhunjhunu, Jodhpur, Kota, Nagpur,
Pali and Sikar and improvement and
extension of water supply in four cities
(Jaipur, Jodhpur, Kota and Bikaner)
and extension of sewerage system in
3 cities (Jaipur, Jodhpur and Bikaner)
has been negotiatec for a World Bank
credit of U.S. § 80 million. Agreement
has been signed on 3-6-1980. The pro-
ject is to be completed in a period of
five years.
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Wastage of foodgrain

1087. SHRI BHERAVADAN K. GAD-
HAVI; Will the Minister of AGRICUL-
TURE be pleased t{o state:;

(a) whether Government is aware
that there is 10 per cent wastage of
grain from threshing floor to market
and storing it in godowns;

(b) if so, what preventive measures
are contemplated;

(c) the wastage ratio in godowns of
Food Corporation of India; and

(d) whether by preventing that
(wastage) we can tide over the short-
age of procurement target?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No reli-
able or precise estimates gre atailable
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for the country as a whole on wastage
of grain from threshing floor to market
and storing it in godowns. Reliable
date on the gualitative and quantitative
losses at the post harvest phase are,
however, yet to be collected in different
States of the country and for indivi-
dual commodities.

(b) The following steps are taken to
avoid losses to foodgrains in storage:

1. The godowns constructed are
rat proof, white ant and damp progdi.

2. Pre-monsoon inspection of the
godowns is carried out and repairs
undertaken to prevent leakage of
rain water.

3. Modern scientific pest control
measures are undertaken to check
the inesct, rodent and bird {rouble.

4. Qualifiec and technically train-
ed staff are deployed for periodical
inspection and proper upkeep of the
foodgrains.

For want of adequate covered sto-
rage accommodation, the food Corpo-
ration of India had to resort to CAP
Storage at some centres and while
uncertaking this type of storage, addi-
tional precautions are taken for cur-
tailing storage losses as detailed
below.—

(i) Bags of foodgrains are stored
on wooden crates and covered with
specially fabricated polythene
covers;

(ii) Nylon ropes are provided for
proper lashing of polythene covers
to avoild damage due to storms etc.
Nets and cover tops are also provid-
ed as additional precautions to save
the foodgrains from the vegaries of
nature.

(iii) During clear weather, covers
are lifted and free aeration allowd
to maintain the health of the food-
gErains;

(iv) Special care is taken to inspect
the stocks, treat them with approved
chemical insecticides and proper
fumigants;
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(v) A country-wise Save Graln
Campaign programme is under im-
plementation for education, motiva-
tion and persuation of farmers to
adopt scientific storage practices
thereby minimis'ng farm level
storage losses.

(c) The Food Corporation of India
ensures preservation of foodgrains
using modern scientific techniques for
minimising losses.

The losses have been minimal during
1978-77 (0.7 per cent), 1977-78 (0.9 per
cent) and 1978-79 (1.0 per cent)., The
losses are on the basis of quantity of
foodgrains sold.

(a) Al]l round efforts are being made
tfo prevent storage losses. The saving
on this account woulc mean higher
quantjties of foodgrains being avail-
able, to that extent supplementing the
quantity obtained through procure-
ment.

Water supply in Lodhi Road,
New Delhi

1088. SHRI ANWAR AHMAD: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state;

(a) whether there is an acute short-
age of water supply in Lodhi Road,
Government quarters, New Delhi
throughout the year; if so, since when
and the causes thereof;

(b) whether water supply was ade-
quate there some years back; if so,
reasons for deterioration instead of
improvement;

(c) whether water supply from Lodhi
Road water line was extended to Pra~
gati Vihar without augmenting its
capacity and resulting in loss to Lodhi
Road;

(d) whether construction of over-
bead water tank in Lodhi Road can
solve the problem, if so, whether it is
under consideration of the Govern-
ment; and
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(e) if so, action to be taken to im-
prove water supply in Lodhi Road by
increased pressure and by what time?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir. However, sone
shorlage of water is experienced dur-
ing summer months in some parts of
Lodhi Road.

{b) The N.D.M.C. and the MCD have
informed that there has been no
deterioration 1n the water supply.

(c) No, Sir.

(d) and (e). There is no proposal
to construct overheac water tank in
Lodhi Road. However, the New Delhi
Municipal Committee is constructing
an underground tank of 7.5 lac gallons
capacity with boosting arrangements.
With 1ts commssioning, water supply
position will further improve in Lodhi
Colony area which is one of the major
colonies to be served through this tank.

Banks River Scheme of Ajmer

1089. ACHARYA BHAGWAN DEV:
Will the Minister of WORKS AND
HOQUSING be pleased to state:

(a) whether Government would
make efforts for implementing Banas
river scheme of Ajmer expeditions
keeping 1n view of the increasing
scarcity of driking waler there on
account of the fact that popu-
lation of the city has doubled during
the recent years;

(b) the work completed so far
under this scheme and the work
which still remaing to be completed;
and

(¢) the time by which the remain-
ing work is likely to be completed
and the scarcity of drinking water of
Ajmer would he over?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (c). Provision
of drinking water is the responsibility
of State Governmentg who are to take
the required steps for implementing
various schemes expeditiously. Ac-
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cording tp information received from
the Government of Rajasthan, the
Iind Reorganisation Water Supply
Scheme for Ajmer costing Rs. 482
lakhs is under execution and is ex-
pected to start functioning by March,
1982. This scheme envisages the con-
struction of infiltration galleriegs in
the bed of the river Banas and is
expected tp augment the present
water supply by a quantity of 32
lakh galions per day.

In the meanwhile, an Emergency
Water Supply Scheme was alsp sanc-
tioned in December, 1980 at an esti-
mated cost of Rs. 14.65 lakhs. The
scheme proposes augmentation of the
water supply by constructing new
tubewells at Sandla and Chatri and
alsg in the city. In addition, the
existing arrangementg of drinking
water supply from the Annasagar
lake are also proposed to be augmen-
ted.

Cultivation of Sugarcane

1090. SHRI RAJESH PILOT: Will
the Minister of AGRICULTURE be
pleased tp state:

(a) whether the yield of sugarcane
per hectare in India jg far lesg than
the yield per hectare ¢f sugarcane in
Cuba jf so, the figures and reasons;

(b) whether yield of sugar per
Quinta) of sugarcane in India ig-Tar
lesg than in Cuba, if so, the figures,
and reasons; and

(c) what steps have the Govern-
ment taken up to increase the above
yields during the last five yearg and
with what results?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) No, Sir. The latest
available International Statistics jndi-
cate that the average cane yield of
India is 53.6 metric tonnes per hectare
as against 43.8 metric tonnes per hec-
tare in Cuba. Thus the gverage yield
of Sugarcane per hectare i more than
Cuba,

(b) Yeg Sir. The average yield of
sugar per quintal of cane (recovery
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percentage) in Cuba 1s about 14.0 as
against 9.8 in India, Recoveries in
{ Cubp are guperior hecause (i} that
‘country hag favourable climatic con-
ditions leading tp good sugar accumu-
lation in the cane, (ii) all the sugar-
¢ane produced is used for manufac-
ture of white sugar gnd every effort
is directed towards improving white
sugar output per unit area, (iii) there
1s 1o problem of discaseg and pests
and (v) 1t can also be attributed
to the mode of payment which 18 based
04 sugar content .n the cane in Cuba
as against the cane weight with an
wncentive for better recoveries over a
statutory minimum of 8.5 per cent re-
covery in India. In order to improve
the recovery percentage in Indian
cane. the sugarcane breeders in the
country are at present concentrating
on evolving varieties with  higher
sugar yields per unit area. Some of
the recently evolved varieties are
Co. J. 64 in Punjab and Co. C. 671 in
Tamil Nadu which have improved re-
covery uptp one to two units.

(c) Government pf India launched
a Centrally Sponsored Scheme for
Development of Sugarcane during the
Fifth Plan (1975-79) with an qutlay
of Rs. 802 lakhs. The Scheme pro-
vided for (i) production of disease-
free seed-cane, raised in nurseries for
further multiplication, (iiy adoption
of plant protection measures on plant
and ratoon crops, (iii) demonstration
of improved practices, and (iv) train-
ing of development workers ete. Pro~
duction of Sugarcane in 1975-76 at
the time of start of the Scheme was
140 & million tonnes with a yield level
of 50.90 tonnes per hectare. Produc-
tion during the year 1980-81 is esti-
matrg at 1523 million tonnes with a
vield jevel of about 57.46 tonnes per
hectare.

Harassment to Falr Price Shops Owness

1091. SHRI SHIBU SOREN: Will
the Minister of CIVIL. SUPPLIES be
pleased tp state:

(a) the number of times fair price
shops in Delhi Cantonment particit-
larly in Sedar Bazar areas have been
1446 1LS—8

checked by Civil Supplies Authori-
ties during the last 3 yearg and the
total] number of Fair Price Shops in
Sadar Bazuar, Delhi Canfonment;

(b) whether any illegal transac-
tiong were noticed during these ehec-
kings;

(¢) if not, the rcasong for mak-
ing one particular shop, the tlarget
tor checking every time;

(d) wlether the authoditics who
are harassing the Taip Price Shop
cwner on the bag's of bogus com-
plaints made by some elements liv-
ing ouls’de the Caniiment area;
and in 3adar Bazai, D 'hi Caiton-
ment; and

(e) if so, the attion proposed to
be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJAMOHAN MOHANTY):
(a)y and (b). Out of 21 fair price
shops in Delhi Cantonment, 5 fair
price shops are located in Sadar Bazar
area ‘These shops were checked 24
times during the last three years.
Of these, the 5 shops at Sadar Bazar
were checked 10 times.

(c) and (d) Checking of 3z fair
price shop is always done whenever
a complaint is received. The fact
whether such a complaint is bogus
or genuing can be ascertained only
after checking is conducted. No
particular fair price shop wag made
a target for repeated checking

(ey Does not arise.
Food Deficiency in Bihar

1092. SHRI D P YADAV: Will
the Minister of AGRICULTURE be
pleased tp state:

(a) whethier any assessment/cal-
culation has been made aboul the
food deficit of the State of Bihar;

(b) what has been the average
food supply toc the State of Bihar
fromm Food Corporation of India
godowng in the last 5 years; and
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(c) what steps are being taken to
overcome this food deficit in the
State?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V  SWAMINA-
THAN). (a) The experience of last
eiglit rears ind cate that the supply
of Toodgram: {o the State from the
Central Pool 1n most of the years
ranged between 4.5 lakh to 7.1 lakh
tonnes in a wyear Besides certain
quanhitics of frodgiains alsp moved
both in the State and outside the
State on account of free movement
permitted by the Government. In
view of this, 14 ig not possible to give
an exact idea of the extent of deficit.

(b) Allotments ¢f Ioodgramns are
made top varioug State Governments
on month tg month basis having re-
gard to overall availability of food-
grains in the Central pool vis-a-vis
demands receiveq from the State
Government. The off-take of food-
grains from the Central Pool to Bihar
during the last five years is a5
under: —

(In 'ooco tonnes)

Year Rice Wheat
1976 . . . - 110° 3
977 . - . 45'1 422°9
1978 . . . 131 517°3
1979 . - . 35'3 614-3
1980 . . . 110" § 850 2
1981 . 68 3 236 7
{upto July)

(¢) During the Sixth Five Year
Plan, the production of foodgrains
in the State is targetted at 12.8 mil-
lion tonnes in 1984-85 ie. an increase
of 2.3 million tonneg over the assum-
ed base level of 10.5 million tonnes
in 1979-80. This target iz sought to
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be achieved by increase in the area
under high yielding varieties, exten-
sion of irrigation, increase in  the
consumption of chemical fertilizers,
improvement in quality of seeds, im-
provement of soil testing faculities,
proper fertiliser application, improv-
ed plant proteclion measures, better
so0il crop and water management etc.
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Production of Coconut

1084, PROF. P. J. KURIEN: Wil
the Minister of AGRICULTURE be
pleaseg to state:

(a) the total production of coco-
nutg in the country for the last 3
years, State-wise;

(b) is it a fact the production of
coconut in Keralg is on the decrease;

(c) if so, the reasons for the same;
and

(d) the steps taken by Govern-
ment to increase coconut production
in Kerala?

THE MINISTER OF STATE 1IN
THE MINISTRIEg OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) The estimates of pro-
duction of coconut for the three
yearg up to 1978-80 are given in the
attacheq statement.

(b) and (c). Earlier there had
been decrease in production in
Kerala mainly due to g serious dis-
ease known ag Coconut Root Wild
which affecteq about 30 per cemt of
the area. The declining trend has
however, been arrested in the last
2 years.

(d) A Coconut Developmeni Board
has been set up on 12-1-1981 under
an a¢t of Parliament to look into all
aspects of coconut development in
the country.
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Statement
Estimates of Production of Coconut for the last 3 years ending 1979-Bo

(Production in million nuts)

Btate/Union Territory 1977:78 1978-79 {t ;}gﬁu

1 2 3 4
Andhra Pradesh 164.:6 1616 170 6
Amam 31" 0 3-8 33 8
Karnataka Bro- 2 8548 865- 5
Kerala 3053 0 3236- 7 3208 B
Maharashtra 49'6 43'3 57 5
Orisn . 589 72°9 go- 1
Tamil Nadu 1088- 9 1128- 8 1192 2
Tripura 13 s -
West Bengal 22' 0 220 az o
A & N Islands 59'3 61-5 62-1
Goa, Daman & Diu 86-0 850 go o
Lakshadweep 21-8 20'6 20 8
Pondicherry 16-0 9'9 155
All India 5412° 6 5729° 7 583 0' ¢
e

Public Distribution System

1085. SHRI SUBODH SEN: Will
the Minister of CIVIL SUPPLIES
be pleased i, state:

(a) whether he js aware that
effective and efficient public distri-
bution system depends largely on (i)
adequate supply of essentia] com-
modities g8 per requirement of each
state to be calculated on equitable
basis, (il) smooth movement of such
tommodities to distribution points,
(iii) proper enforcement of law
against hoarders, blackmarketeers
and anti-sorial elements, and (iv)
availability of commercial credit at
concessional rate; and

(b) if so, the steps taken in this
direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHAN-
TY): (a) and (b). Yes, Sir. Sup-
ply and movement of essential com-
modities such ag foodgrains, levy
sugar, imported edible oils, kerosene
oil, soft coke and controlled cloth is
arranged against the allocations
made to the States through the pub-
lic sector and cooperative agencies
like the Food Corporation of India,
State Trading Corporation, public
sector oil companies, Coal India Lid.,
and the National Cooperative Con-
sumers Federation.

Most of the State Governments
have nominated their agencies such
ag Civil Supplies Corporations, Co-
operative Marketing Federationg and
Cooperative Consumer Federations
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for the procurement storage and
supply of the essential commodities
to the outlets of the public distribu-
tion system.

The State Governmentg and Union
Territory Administrations are enforc-
ing the provisions of the Essential
Comimodities Act, 1955 and the Pre-
vention of Blackmarketing and
Maintenance of Supply of Essential
Commodities Act, 1980 tg curb the
activities of anti-social elements in-
dulging in hoarding and blackmar-
keting of essential commodities

Cash credit facilities at concessional
rates of interest are being made
available through Commercial ard
Cooperative Banks tg the State level
agencies entrusted with procurement
and distribution of essential com-
modities.

Ceniral Government Suggestion to
Grow more Trees

1096. SHRI G Y. KRISHNAN:
Will the Minister of AGRICULTURE
be pleaseg to state:

(a) whether 1t 1¢ a fact that Cen-
tral Goverameni hag suggested the
State Grvernments tp grow Imore
trees and

(b) if s0, how far Centiral Gavern-
ment bave got success in thiz regard
and tle ways sugdested to various
States +¢ seek the co-operaiion of
penple 1n thig regard?

THE MINISTER OF STATE 1IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) Yes, Sir,

(b) The State Governmentg are
now taking up larger plantation pro-
gramme on the appeals issued by
the Central Government from time
to time. Various t{ree plantation
schemes have been included in the
Bixth Five Year Plan and normal
programme of the States and Uta,
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During 1080-81, the toal number
of seedlings planted in all states was
about 84 crores. For 1081-82 the
target has been enhanced +to 134
crores

All states have been asked to set
up extension wings under the Forest
Department for educating the people
and obtaining their cooperation in
t{ree plantation programme. The ex~
tension wingg arc expected to edu-
cate the public about the importance
of tree planting through various pub-
lications, talks, slides, films and ex-
hibitions.
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Amount Allotted to States for land
Reforms

1098. LHR. KRUPASINDHU BHOI:
‘Will the Minister of RURAL RE-
CONSTRUCTION be pleased to
state:

(a) the total amount of money ®o
far released by the Centre for taking
up the Land Reforms work in each
State curing the curreny financial
year;

(by the major itemg of work un-
dertaken by each State to implement
the Land Reform Programme and
the targlet dateg fixeg for completion
of each project (State-wise);

(e) whether it i g fact that a
part of the Land Reforms Programme
is beinjy implemented out of World
Bank finance;

(d) if' so, what is the total amount
of such World Bank finance; and

(e) what steps Government have
taken 1o ensure speedy implemen-
tation of such schemes?

THE MINISTER OF STATE IN
THE MINISTRIEg OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) A sum of Rs. 38,26 lakhs has been
released to Uttar Pradesh during the
current financia] <year. Ng other
State has been allotted any funds
under this scheme as either such re-
quests have not been received from
them or provisiong in the State bud-
gets have not been made towards
State’s contribution as  provided
under the revised pattern for this
scheme or utilisation certificates have
not been furnished by them in res-
pect of funds released tp them during
the previous finanecial year,

(by The major items of work are
as follows:

(i) ceiling on agricultural hold-
ings;

(Al) tenancy reform;

AUGUST 24, 1081
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(iil) preparation of land records;
and

(iv) consolidation of holdings.

It iz not possible to lay down tar=
get dates for implementation of
various land reform measures, but
it iy expecied that the bulk of ceil-
ing surplus landg will have been dis-
tributed and substantial progress in
preparation of land records and con-
solidation of holdingg will have made
by the eng of the Sixth Plan.

(¢y and (d). Yes, Sir. In Orissa,
there is an on going ID.A. assisted
project, namely the Orissa Irrigation
Project, which includes a component
of land consolidation. Out of the
ID.A, credit of 58 million for the
project, $3.3 million have been allo~
cated for land consolidation,

(e) The Government of India has
impressed upon the State Govern-
ments the need for expeditious im-
plementation of land reform mea-
sureg, especially implementation of
lang ceiling laws.

World Bank Assistance for Irrigation

Projects in MP,
1099. SHRI PRATAP BHANU
SHARMA: Will the Minister of

IRRIGATION be pleased tp state:

(a) whether it ig a fact that Gov-
ernment are considering to get fin-
ance for major and medium irriga-
tion projects of Madhya Pradesh from
the World Bank;

(b) if so, the details therefor; and

(c) the jrrigation benefits of these
projects?

THE MINISTER OF STATE 1IN
THE MINISTRY OF IRRIGATION
(SHRI Z, R. ANSARI): (a) to (e).
An agreement with the International
Development Association, an affiliate
of the World Bank for credit assist-
ance of Ug § 1128 million over a
5-year period for M.P. Medium Pro-
ject has been eigned on 28th Msrch
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1981, 'Thig project iz designed 1o
asgist the State Government in carry-
ing out the irrigation development
in Madhya Pradesh over a five year
period through construction of about
80 medium jrrigation projects at a
cost of about Rs. 1570 million, which
are- likely to benefit an area of about
107,000 ha.

Negotiations are in progresg bet-
ween the Government of India and
the International Development Asso-
ciation for extending credit assistance
for M.P. Composite Major Irrigation
Project comprising Mahanadi Reser-
voir complex, Hasdeo-Bange and
Arpa Projects. The size and scope
of these projects and quantum ot
credit assistance are under discus-
sion.

M.P. Chambal Phase-II CAD Pro-
jeect and Narmada Project Phase-I
are also being considered by the
World Bank for possible credit
assistance. The size and scope of
these projects or probable credit
assistance have not yet been finalis-
ed.

Income from Tendu Leaveg

1100 SHRI B. R. NAHATA: Wil
the Minister of AGRICULTURE be
* pleased to state:

(a) what was the income from
tendu leaves in each State during
the last 5 years;

(b) what has been the price pre-
vailing during these five years in
each State;

(¢) in how many ang which States
the tendu leaves trade hag been na-
tionalised; and

(d) what is the total income of
each State during the last five years?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) to (d). The in!ormat_!pn
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has been called for from the Tendu
Leaves producing States and  the
same would be placed on the Table
of the House in due course.

News item captioned Hush-Hush visit
of UK. Expert

1101. SHRI S. M. KRISHNA:
SHRI SUBHASH YADAV:

Wil] the Minister of WORKS AND
HOUSING be pleaseq to state:

(a) whether his attention hag keen
drawn tgo the newg item *“Hush-Hush
visit of UK. expert” appearing in
the ‘Hindustan Times’, New Delni
dateg 25 July, 1981;

(b) if so, which gre these contro-
versia] Asiag Projecls fur which ex-
perts were sent from India and
brought from abroad;

(c) what is the expenditure incur-
red on such visity and how the mat-
ter wag finally resolved; and

(d) how the fate of these projects
has been finally decided?

THE MINISTER OF PARLIA-
MENTARY AFFAIRg AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN sINGH): (ay to (d). The
Delhi Development Authority are
constructing an Indoor Stadium at
Indrg Prastha Estate, New Delhi. A
150 metres diameter Structural Steel
Space frame dome i; envisaged in
the roof design of this Stadium. On
the recommendations of the Engi-
neerg India Limited, the Delhi Deve-
lopment Authority sought the assist-
ance of Prof. Z. S Makuwski, Head
of the Department of Civi] Engineer-
ing of Survey University, UK. for
conducting gn independent check of
the roof design. For assisting Prof
Makowski to carry out the assigne?
task expeditiously, the Engineers of
the Engineers Indiy Limited accom-
panied by the Principal, Structural
Consultant appointed by the Delhi
Development Authority were depu-
ted tp the Space Research Centre of
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fhe Survey University, UK. for =a
short period, for carrying out detail-
ed investfgations, Prof, Makowaki
vigsited India from 21st to 27th July,
1981 gnd ms findings ratifieq the de-
sign concept envisaged for the roof
of the Indoor Stadium. The Delhi
Develepment Authority is tp reim-
burse to the Engineers India Limited
an amount of £ 5000 (net of
taxes) for the services rendered by
Proi Makowaki and £ 10,000 (met
of taxes) for the facilities availed at
Space Structure Research  Centre,
U.K. The project ig expected to be
completed well before the commence-
ment of ASTAD'82.

Environment Threat by TIndustries
in Delhi

1102, SHRI BHIKU RAM JAIN:
Wil] the Minister of WORKS AND
HOUSING be pleaseg to state:

(a) whether it 1s a fact that in-
dustries in and around Delhi are
posing a threat to environment; and

(b) if vu the steps proposed tp be
tak:n tn cherk pollution here?

THE IINISTEX OF PARLIA-
MENTARV AFFATRS AND WORKS
AND HOUSING (SERT BHISHMA
NANMAIN STNTHY-  (a) No, Sir. The
mdestr+1 < Punt discharze js only
fou: pere-at of ‘ot.l waste  water
goaerdded in Delhi, The number of
air pollutipn, sourccg by industrial
activities in Delhi it also relalively
smoller a, comparced to other indus-
trial citics in the country

(b) The Ceniral Board for the
Prevention and Conit'nl of Water
Pollution has identified industrial
units in Delhi relevant to water pol-
lution. The discharge of liquid eff-
uents of industrial units is being
regulated by the Centra] Board for
the Prevention and Control of Water
Pollution through consent orders
issued under the provisions of Water
Pollution Act.

With a view to suggesting plan of
action for taking remedial -and eon-
trol measures tp reduce air pollution
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hoth on short term and long lerm
basis, the Delhi Administration has
entrusteg the School of Environmen-
ta] Sciences, Jawaharlal Nehru Uni-
versity, New Delhi with the work of
monitoring of ambient air quallty
and inventory survey of emission
1ate source-wise, This project con-
sists of establishment of 5 or 6
stations for collecting air samples
and their analysis and the prepara-
tion of an inventory of gir pollution
sources in Delhi, covering domestic,
industrial, commerecia] and mobile
sources, such as trucks, buses and
cars. The exact measurement ig to
be undertaken to determing the ac-
tual emission rates, Based on the
data, a tota] emission rate in Delhi
will be worked out and alsp major
sourceg of pollution identified. For
the causeg of pollution the School of
Environmental Sciences, Jawaharlal
Nehru Universit,, have identifieg 300
industries and are in the process of
collecling relevant information. Ac-
cording to the present indications,
this project Is likely to be completed
by 20th September, 1981,

The Air (Prevention and Control)
Act, 1881 has algp come into forece
from 16th Mav, 1981 and under the
provisions nf thig Act Central Board
for the Prevention and Control of
Water Pollution hag bcen empowered
to exeicisp powerg and perform func-
tions assieneq to that Board for the
Prevention ang Control of Air Pol-
lution.

House Building Loans to Central
Government Employees

1103. SHRI CHRISTOPHER EKKA.
Will the Minister of WORKS AND
HOUSING be pleased tg state:

(a) the procedures laid down by
Government for the pavment of
house building loang to different cate-
gorieg of the Central Government
employees;

(b) the maximum amount of ;Jean
that can be given to an emplovee;
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(¢) whether Government have a
proposal to increase the total amount
of loan following the rise of All
India Consumer Price Index; and

(d) the delails thereof?

THE MINISTER OF PARLIA-
MENTARY AFFAIRg AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) The proce-
dure for grant of House Building
Advance is containeq in the relevant
Rules ang various orders issued from
time tgp time.

(b) the maximum amount of
House Building Advance admissible
to an employee is Rs. 70,000 or 75
months* basic pay or cost of construc-
tion of house flat or repaying capa-
cily of the employee, whichever is
the least.

(¢) Nug, Sir.

(d) Does not arise

Housing Assistance to Karnataka

1104. SHEI S, M. KRISHNA:
Wil the Minister of WORKg AND
HOUSTNG hr pleascd tp state:

(a) what [undg has been allocated
to the Btate of Karnataka during the
cutrent financial year under the fol-
loewing socia] Housing Schemes;

(i) integrated subsidiseq Housing
svstem for Industrial workers;

(ii) Subsidised Housing Scheme

for Plantation Workers;

(iliy Slum Clearance/improvement
scheme;

(iv) Rental housing scheme for
State Government employees;

(v) integrateq urban development
in metropolitan cities and areas of
national importance; and

(b) the amount released so far,
that in the pipe-line and the balance
to ba relessed?

BHADRA 2, 1003 (SARA)
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRg AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) and (b). The
Integrated Subsidised Housing Scheme
for Indusiria] Workers and Econo-
mically Weaker Sections of Commu-
nity, Slum Clearance/Improvement
Scheme ang the Rental Housing
Scheme for State Government Em-
ployees are in the State Sector Cen-
tral financia]l assistance for all the
Statle Sector Plan Schemes, including
Housing, ig released by the Union
Ministry of Finance in the Shepe of
‘block loans’ and ‘block grants’ with-
out itg being tieq to any particular
scheme or head of development.
HUDCO has, however, sanctioned
loan assistance of Rs. 2.28 crores to
the Government of Karnateka for
the Village Accountanis’ Rental
Scheme during the current financial
year so far.

2. The Scheme of Integrated Urban
Development in Metropolitan Cities
and Areas gf Nationa] Importance
has beep discontinued from 1st April.
1979.

3. The Subsidised Housing Scheme
for Plantation Workerg is a Central
Sector Scheme and ig being 1mple-
mented by the six State Governments
including Karnataks, but ng funds
have been allocated this year to the
State Governments for this purpose.
Fowever, a pravision of R<. 2.00 crores
existg in the current year’s Budget
for the implementation of this
Scheme. This amount will be re-
leased shortly to the concerned State
Governments, including Xarnataka,
after scrutiny of their demands and
performance.

Conversion of Lease-Hold Land into
Free Hold

1105. SHRI 8. M. KRISHNA: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state;

(a) whether any decision has since
been taken to convert the Mase-hold
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land alloited by the DDA in the capi-
-tal for house building through the
various co-operative house builaing
societies to free-hold;

(b) if so, when; and

(c) if not, the stage at which the
matter slands at present?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Ngo such proposal speci-
fically in respect of land allotted by
the DDA to the co-operative house
building societies is under considera-
tion. However, the general question
whether the leasehold system in Delhi
shoulg continue or it can be converted
into freehold in respect of residential
plots generally hag been under the
consideration of the Government,

(b) The proposal referred to above
is still under the consideration of the
Government,

(¢) The views of certain State Gov-
ernments/Union  Territories, which
have experience in the administration
of leasehold as well as freehold sys-
tems of land tenure, are being collect-
ed. Thereafter, all aspects of the
matter will be carefully examined be-
fore a flnal decision is taken.

Blug Print for Housing and Urban
Development for the Sixth Plan

1106. SHRI S. M, KRISHNA: Wwill
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the working group set
up by the Planning Commission last
year and headed by the Secretary »t
his Ministry to draw up a blue print
for housing and urban development
for the Sixth Plan hag rejected the
suggestion that rent and land costs be
frozen for five years at the December,
1978 level;

(b) if so, what other recommenda-
tions huve been made by this group

AUGUST 24, 1981
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regarding the freezing of rent and the
lang values at the level obtaining on
31st December, 1976 for a period of 5
yearg initially aund other cognate mat-
ters; and

(¢) Government's reaction thereto?

THE MINISTER OF PARLTAMENT-
ARY AFFAIRS AND WOURKS AMND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) o (c¢). The Working
Group considered this suggestion but
felf that it was not practicable sincc
such an ag hoc and hlanket decision
to freeze rent and land costs could
lead to slackening of housing activity
when the preseni urgent need is t0
step up housing activities, specially
in the private sector where the bulk of
housing construction is done, Tht
Group did not fina it feasible to make
any recommendation regarding the
freezing of rent and land values.

House Building Cooperative Socleties
20 years oId in Delhi

+

1107. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the name of the louse Build-
ing Cooperative Societies which hate
been in exstence for over 20 years
and where members arve still 1o be
allofted plots; and

(b) the likely date by which the
plots would be allofled to the members
alongwith the reasons for delay?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b) Arcording to the
report from Delhi Adminisiration and
Registrar Cooperative Societies out of
150 Cooperative House Building Socie-
ties in existence for more than 20
years, only in, case of I2 sociéties the
members have not been alloited plots
so far. A list of these 12 societies is
attached.
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The non-allotment is due to:—
(i) Stay Order by Court.

(ii) The membership of the socie-
ty has not been got cleared from the
Registrar, Cooperative Societies,
Delhi.

(iii) The setback-cum-demarca-
tion plan has not been got approved
by the Delhi Development Authority.

The plots to thse members of these 12
societies can be allotted after the
above pre-requisites are completed
or the stay by Court is got vacated as
the case may be,

LIST
S1. No. Name of the Coopera-
tive Society
1. Delhi School TTeachers Coope-

rative House Building Society
Ltd.

2. Sarv Hitkari CHBS Ltd.
Vardhaman CHBS Ltd.

Ministry of Commerce & Indus-
tries CHBS Ltd.

5. Shiva CHBS Litd.
6. State Bank of India CHBS Ltd.

7. Shakti CHBS Litd.
8. Jein CHBS Ltd.
9. N. D. M. C. CHBS Ltd.
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10. New Ashoka CHBS Lid.
11. Rishabh Jain CHBS Ltd.
12, Pahari Dhiraj CHBS Ltd.

Funds allocateq to States for Minor
Irrigation Schemes

1108. PROF. NARAIN CHAND
PRASHAR: Will the Minister of
IRRIGATION be pleased to state:

(a) whether any fundg have been
specifically allocateq to the States for
the construction of Minor Irrigation
schemes as envisaged in the 20 point
Economie Programme;

(b) if so, the allotment for each
State/Union Territory during the past

3 years including current financial
year; and
(c) the number of L.IS./F.LS.

schemeg approved by the Government
for this purpose, Statewise?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). The
funds approved by the Planning Com-
mission for minor irrigation prog-
ramme for the past three years and
during current year are indicated in
Statement I.

(c) All minor irrigation schemes are
approved by the States themselves
and the irrigation potential created
both from surface and ground water
schemes State-wise is given in State-
ment II.

Statement

Approved Qutlays for Minor Trrigation

Approved nutlays (Rs in crores)

Sl No State 1978-79 1979-80 1980-81 1981-82
1 2 ) 3 4 5 6
1. Andhra Pradesh . g-63 810 900 9' 00
2. Assam . . 10° 60 12 00 - 30 12° 00
3 Bihar . . . . 21° 00 1B 88 25 40 28- oo
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6. Himachal Pradesh
9. Jammu & Kashmir
8. Karnataka

9. Kerala .

10. Madhya Pradesh
11. Maharashtra

12. Manipur

13. Meghalaya

14. Nagaland .

15. Orissa

16. Punjab .

17. Rajathan

18.  Sikkim

19. Tamilnadu

2o0. Tripura
21. Uttar Pradesh

Total : States
Fotal : U.Ts
Grand Total

e .

3 4 5
11°93 13" 50 14° 50
4 00 2 40 3°43
3-64 385 375
6-320 6: 00 6- 80
12* 50 9' 00 17 oz
. 425 375 6-65
24 8o 29° 00 40 00
17-28 2100 21° 20
o 73 o' 75 1'50
o 75 1-00 115
1-25 I' 40 1- 6o
13 8o 11* 00 17* 00
. 520 520 1-86
5° 69 5'85 6- 41
o' 49 1-00 1-10
2' 43 2 54 400
1° 30 150 2: 05
37°59 36- 00 53° 00
20- 77 20 75 2121
Tavn s
4’52 4 9t 448
220 35 219 30 274 41

—— i — -

16-g3
4 00
3-8o
7+ 00
1715
665
42' 00
25 25
1°45
1-00
1
1700
2° 00
6- 45
o- 8o
438
2- 20
53" go
19- 37
T a8 g9
561
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Construction of additional godown in
Punjab

1109. SHRI R, L. BHATIA: Will the
Minister of AGRICULTURE be pleasegd
to state the amount allocated to the
State of Punjab during the current
year for (i) the construction of addi-
tional storage space both by the Cen-
tral and the State Warehousing Corpo.-
ration in urban and rural areas aad
(ii) Dairy Development?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):
(i} Central Government does not al-
lot funds to any State Government
for building warehousing capacity, It
gives budgetary support to the Central
‘Warehousing Corporation which uti-
liseg funds made available to it by the
Central Government, other sharehold-
ers and its internal resources for
building its own capacity and also for
contributing 50 per cent to the share
capital of the State Warehousing Cor-
porations, the other 50 per cent com-
ing from the concerned State Govern-
ments, The Central Warehousing Cor-
poration is likely to contribute a sum
of Rs, 24.00 lakhs to the equity capi-
tal of Punjab State Warehousing Cor-
poration during 1981-82, The outlay
for building additional warehousing
capacity in Punjab by Central Ware-
housing Corporation during 1981-82 is
estimated at Rs. 178.00 lakhs,

(iiy An amount of Rs. 51.00 lakhs
has been allocated to the State of
Punjab for Dairy Development during
1981.82 towards the State Plan Sche-
mes. Fundg are also being released
by the Indian Dairy Corporation to
the State Implementing Agencieg for
Operation Flood-1I Project. So far
amount of Rs 70 18 lakhg has been re.
leased to Punjab Government under
Operation Flood-TI out of which Rs,
*1.79 lakh has been released during the
current year till May, 1981.
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Instaliation of tubewells in Punjab by
CTO

1110. SHRI R. L. BHATIA: Will the
Minister of IRRIGATION be pleased
to state:

(a) the total number of tubewells
proposed to be installed by the Central
Tubewell Organisation in the State of
Punjab during the current Plan pe-
riod;

(b) the numbey of wells energised
s0 far and expected to be energised
during the remaining part of the cur-
rent year; and

(c) its district-wise break-up?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z, R. ANSARI): (a) The Cen-
tral Ground Water Board (erstwhile
Exploratory Tubewell Organisation)
proposes to drill 82 exploratory bore-
holes in Punjab during the Sixth Five
Year Plan,

(by and (c). The Central Ground
Water Board do not energise any ex-
ploratory wellg for production purpos.
es but these are handed over ot States
for energisation ang utilisation there-
after.

Amount Allocated to Punjab for
Housing under HUDCO

1111. SHRI R. L. BHATIA: Will the
Minister of WORKS AND HOUSING
be pleased to state the amount ali)-
cateq to the Btate of Punjab quring
the current year for housing pro-
gramme for the weaker sections of
both in the uaban and industrial areas
undey HUDCO pattern?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): HUDCO does not allocate
funds State-wise, It sanctions schemes
received from housing agencies, How-
ever, a rough indication of fund avail-
ability is given to State Governments.
HUDCO expects that during the year
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1981::}&: housing agencies jn Pun-

jab be able to formulate urban
housing schemeg with HUDCO loan
sanction of Rs. 3.62 crores,

Food stock with Punjab

1112, SHRI R, L. BHATIA: Will the
Ministe; of AGRICULTURE be pleas-
ed to gtate:

(a) the quantity of paddy at pre-
sent lying in stock with the Food Co:-
paration of India in Punjab;

(b) whether at some places stocks
have bene deteriorated due to expo-
sure during the recent rains;

(¢) if so, the quantity thereof ond
the reasons therefor; and

(d) the steps being taken to prevent
such deterioration of stocks in the cus-
tody of the Food Corporation of India?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) The quantity of paddy
at present lying in stock with ¥ood
Corporation ¢f India in Punjab is
13,569,373 Mts, as on 1st July 1981

(b) and (c)., The stocks of paddy
have undergone deterioration at gome
places (especially under CAP storage)
due to factors beyond human control.
Ag regards the damage of foodgrains a
Survey Commitier has examined the
stocks of paddy in Punjab which are
more than three years old and a
quantity of 1936 MTs. hag been been
segregated and auctioned,

(d) As and when discrepancies
come to notice, the Food Corporation
of India ig askeqd to investigate and
rectify, Instructiong are also issued to
intensify the quality checking arrange-
ments with the Food Corporation of
India as well 38 the States. The Qua-
lity Control Cell in the Department of
Food at the headquarters also carrics
out surprise inspection of gtocks and
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suitable measures such as selection of
storage site, use of duinage and good
quality polythene covers etc, are sug~
gested to minimise  deterioration.
Modern scientific pest control measu-
reg arc undertaken by qualified and
technically trained personnel for pro-
per upkeep of the foodgrains,

Irrigation projects of Sundergarh

1113. SHR1 CHRISTOPHER EKKA:
Will the Minister of IRRIGATION be
pleased to state:

(a) the name of major irrigation
projects of Sundergarh distriet in
Orissa taken up during 1978-79, 1978-
80 and 1980-81;

(b) the progress made go far for the
completion of those projects;

(c) whethe, the LB river irrigation
project will be completed during 1981.
82;

(d) the total number of villages in
Sundergarh and its adjacent districts
which will be benefited by the imple-
mentation of these projects;

(e) the total acreg of land can be
brought under irrigation in those dis-
tricts by the completion of this LB
irrigation projects; and

(f) the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
1rr.
gation project is the only Major Irri-
gation Project which hag been propos.
ed by the State Government to benefit
Sundergarh district in Orissa,

(b) The project has not been =ap-
proved so fay and no work has so far
been undertaken

(c) No, Sir,

(d) Sambalpur ig the only adjacent
district to be benefiteq from this Pro-
ject, Information regarding numbey cf
villageg to be benefited is not avail-
able with the Centre,

"
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(e) and (f). This project on comp-
letion will provide irrigation to an
area of 2,03,000 ha.; out of which the
area to be irrigated in Sundergarh dis-
trict will be 1,82,000 ha. and the
balance in Sambalpur district,

Government accommodation

1114, SHRI CHRISTOPHER EKKA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the total number of different
categories of quarters under construc-
tion in Delhi ang New Delhi;

(b) the expected time of the com-
pletion of their construction;

(c) whether Government have a
proposal for constructing some more
number of quarters during the current
financial year;

(d) the total number of guarters in
different categories (A, B, C, D and
E) type are going to be released and
allotted to the various Central Gov-
ernment employvees during the current
financial year; and

{c) the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The details of ‘general
pool’ quarters are ag under:

TYP“ A . . . . 574
Type B (including Type II) -+ 3988
Type G+ + « + = 6376
Type IV +  + =+ s 72

" 11010

(b) Quarters numbering about 5749
and 5245 are expected to be complet-
ed during the current and next finan-
cial year respectively. The expected
time of completion of the remaining
16 ig not quite certain at present due
to a dispute in Court.

(e) Yes, Sir,
1446 159
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(d) 5749 quarters,

{e) 'I'ym A . . . . 3”

Type B (including Type II) * 2534
Type C - . . . . 2760
Type 1V . . 56
P —

5749

¥AT iR & piw aWa
JATAT WAT

1115 = wt ™8 I : w=;T
wfw #dr g o A war w9 5

(%) =@t dwc e W pfw
T g ¥ fyg @@ gwr
stara frg s ® ]

() afzer, &t 1962 A 9w,
1981 T ¥} <@ fowdr i *t
s W gmraur; W%

(w) afc & @ dom ey
qft & e ga gy drw
Iy T F fqaAe § 7

wfr arar wwitr gafmin wavemt
# wwq Wl (‘ﬂ' "o Ao
awimreR) ¢ (F) § (7). TGt ar
9 97 QA F AT TFT FT A~
WE AR XA W T
9T W O g )

fawmf & vmiy ufefoer = s

1116. *t 7l TR wTdY . W7
fuarf wat ag aard W g § 0
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(%) wx=&, 1080 @ 9,
1981 & uw fradr wfafew
yfr fawf & gwis @€ @f
10

(@) s ar 1985 F ww
aF ga fradt wiefem wfe faard
® wiw wrg sor ?

faa€ damy & wew @t (N
fraedamydaxt) @ (x)
waaad ¥ fawf ¥ s @@
T wicfm &= # fgamw 9@ af
TF @€ § wen a9 A% 30 97,
a% #t wafy & g wamEr s@r g
gw ¥ o oaf ader § W@
wnm § & 19w, 1980 & 30
WA 1981 §F W wWafg ¥ 2.44
fafwgn ERax wfafee d= (afsa
f 7€ afcfm gwar) fa=f &
safa w®IgT T |

(&) smr 14 fafeas &RE<)

gretor gafanfo sniwn & vadta
ghemat, snfearfast st fafoomt
w7 g AaTE
1117, = &) W AP w7
wrter  qafaaio s ag Fay #
soEaGtE

(#) = @ ¥ ghedl, wifz-
aifdi s fafedt ¥ grate &
fog snftor  gefrmior wriww ¥
W O @S qE A s 6
s}
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(@) & DAt § VI gT
@i ¥ vgEr wer feaAt g2

gfa aavawito gafraior dawat
n T A (s wwEET ww) o
() oft g | sl =t & weg wTe-
st of@d & wwrar  gfe,
snfgsrfadi gar fafs & afwrd «r
W ®IEE FAfsa  gufaa awfr
fagR 1, TiE AT TSI
TR WAT  gEEd g AT
F A0 qEIEST GEW T GTar g |
guf=a arfw faare s 9%
2 WFEY, 1980 & W F Ot goe
e #¢ fear war &, % wwwd
7g @mAedr ® g g fE apww
ofard & W & ¥ 30 wfam
wegfaa srfadl/spafan arafadi
& 7 =g oar &9 § F9 30
wsfam @ wlem F71 F afe
FA T WU GIT SUEHI F BT H
s Y =ifgr 1 Tw v
JWAMT FEAFH & wwda, 10 Sawg
Hargd wgfaa  Sifaal /s o@ -
wrTfadl 1 ya@ €7 A /9 qg=T AT
frator st & fog fruifa fam
Sy €1 awmfy, I F  wdd
srwRy  afErd & dear wr o
g7 Wi @ adi femr mar R
qEUE @9 FUAA F weada oY
gheaal, sfafadi sar  frfeet
7 ggmmar & A 8 )

(&) a8 1980-81 ¥F fag
gafra aror fawrw wdw oo
qEUE Ga TEAFT F HATT AW
fraa wgfec snfo/wqgfes saarfs
¥ ofard ) g& A Wi aTEr
ox fagTor 9WT TEEOX @1 S@r

A
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faaoy
gfcoml, sfeafaai aur fafeadt § ofardt #t gen, frd 1980-81 #
agraar qg=ré Tf
TV 3 wifea g anfeaa aefior fara gamma S FEwT
FAHT
wafes  saglea ararfirdt o deat
wifa  wawfa
(gf=a)  (fafeas wigha  wagha
oy wfs- e EEE
arEt)
1. HTFET g2 . . 48154 7 12459 39470 13643
2. wEA . . 26 94 —_ —_
3. fagme . . 21037 7003 17738 22508
4. SqAR . . 18780 17522 650 301
5. gieamom . . 6860 316 101391 —
6 fearm wRw . . 17953 3039 —_ —_
7. 9¥ Q4r FRAIR . 502 —_— 2278 10
8. FAtew . . 5110 588 25359 14216
9 F@ . . . 4260 534 —_— —_—
10. #ew SRW . . 20489 28048 3879 19607
11. AgRIE . . 10064 7844 2848 270
12. wfage . . — 2582 — -
13. Fearerd . . 404 4854 —_ —_
14. =rmee . . —_ 16721 — —_—
15. I<rar . . 9931 23891 1489 3178
16. q9rT . . 32418 16279 —_— —_—
17. TSR . . 39457 35872 1713 2129
18. fefrmr . . 3 17 —_— —_
19. affaarg . . 36675 919 7935 1412
20. faga . . 2569 3323 — -
21. of=w Fmer . . 8395 2127 5544 5943
22. IATLRW . . 219323 1164 10337 —_
Fxarfes &
23. feeely . . 1242 — —_— —_—
24. oifex . . 94 — —_— —_

ufasr wreg . . 495746 185729 220631 83217
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National afforestation plan foy India

1118. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of AGRICULTURE be pleaged to state
whether there is any national affore-
station plan for India and if so, what
is the area fixed for each State for
afforestation for the entire Sixth Five
Year Plan period.
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THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): Yes,
Sir. A statement showing the area
proposed to be planted up in each
State and Union Territory under the
state sector tree plantation schemes

during the Sixth Plan period is atta-
ched,

Statement

State-wise area

proposed to be brought under afforestation programme during Sixth Five Year Plan

(1980-85) (under State Sector Schemes)

State/Union Territory

States
Andhra Pradesh . . .

Assam - . . . .

Bihar .
Gujarat . . . .
Haryana - . . . .

Himachal Pradesh . . .
Jammu & Kashmir - . .
Karnataka . .

Kerala . . . .
Madhya Pradesh + + o
Maharashtra . . .
Manipur - . . . .
Meghalaya . . . .
Nagaland -+ . . . .
Orissa - . . . .
Punjab . . . .
Rajasthan . . . .
Sikkim . . . . N
Tamil Nadu - . . .
Tripura . . . .
Uttar Pradesh - . . .

West Bengal - . . .
Total (States) . .

Area[Hectares
e e 113155
. 55315
e e 74836
.+« 149440
ST 51642
R 84230+
e e e 45250
I 57780
. 51122
. .« 165500
e 185000
e e . 15386
. . . . 20220
e 14950
. s+« « 182300
. . . . 56200,
coe e 83323
. . . . 6200+
-+« « 117000
. . . . 223000
. . . . 129800«
. « « » 12110

i y—p—
1801039
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Wriften Anstlers 20§

Stgte/Unioh Territories Ared/Hécsres
Unlon Territories
A & N Islands » . . . . . . . 2200

Arunachal Pradesh . . .

iWChandigarh . . . .
Dadra & Nagar Haveli .
Delhi . . . . .

Goa, Daman & Diu . .
Mimam - . . . .
Pondicherry . . . .

Total—Union Territories .

ALL INDIA TOTAL - .

e e 179
- e 2500
e 1300
< e 13583
S BRI 20600
e e 50

s
SR 86853
R 1}

Plan for strengthening public distribu-
tion system in Kerala

1119. SHRI A, NEELALOHITHA.
DASAN NADAR: Will the Minister
of CIVIL SUPPLIES be pleased fo
state:

(a) whether the Government »>f
India has received a plan for streng-
thening the Public Distribution Sys-
temn in Kerala;

(b) if so, give detailg of the plan;

(c) whether the Government of
Kerala has requested a financial as-
sistance from the Central Government
for the implementation of the plan;
and

(d)if so, what action has been taken
by the Government of India on the re.
fuest?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) No, Sir.

(b) Does not arise,

(cy and (d), The Government of
Kerala has asked for cash credit faci-
litieg at concessional rates of interest
tfom the Commercial‘_Ban!m for pro-

curement, storage and distribution of
essential commodities. The question
of providing credit facilities from
Commercial and Cooperative Banks at
concessional rates of interest for the
public distribution system to States
have been considered in consultation
with the Finance Ministry and Reserve
Bank of India. The Reserve Bank of
India have revised the rateg of inter-
est on the advance to be made to the
State level agencig entrusted with pro.
curement ang distribution of essential
commodities with effect from 2nd
March, 1881,

Sharp decline in prices of sugar

1120, SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of AGRICUL.
TURE be pleased to state:

(a) Hindustan Times dated July 18,
1881 news captioned the Indian Sugar
Millg Association (ISMA) and the Na-
tional Federation of Cooperative
Sugar Factories (NFCSF) had invited
Government’s attention to what they
called the serious situation ‘arising in
sugar markets due to sharp decline in
free market prices’ calling for emer.
gent steps by Government; . ’
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(b) if so, what wag the precise mar.
ket situation and demands made by
therr; and

(c) what i the Government’s res-
ponse thereto?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) The news item has
come to the notice of the Government.

(by and (e¢), The industry appre-
hended that with the downward price
trend, it would suffer heavy losses as
50 per cent of the free sale stocks of
sugay was still lying with the facto-
ries and woulg have to be disposed of
at prices much below their cost of
production. This wag considered to pe
“grossly unfair” to the industry which
haq paid high cane prices to maximise
sugay production. It wag further felt
that a financially crippled industry
would not be able to pay remunerative
cane prices next season which might
result in shortages in subsequent

years.

The following demands were, there-
fore, made:—

(i) The validity of the free-sale
sugar quota for July, 1981, should
be extended up to August 15 and the
freesale quota for August, 1981,
should be announced keeping the
price situation in view;

(ii) The policy on imported sugar
shoulg be clearly spelt out to re-
move uncertainty in the market; and

(iii) The unjustified harassment
and seizure of stocks of sugar on the
U.P. border at Ghaziabad should be
stopped to ensure a free flow of free.
sale sugar to distant markets,

The prices of free-sale sugar, which
had been rising rather steeply up to
April, 1981 started coming down in the
subsequent months ag a result of cer-
tain remedial stepg taken by Govern-
ment. These steps included a judi-
cious regulation of monthly releasey of

AUGUST 24, 1981
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free-sale sugar and the decision to im.
port sugar to augment availability.
The wholesale prices of sugar, which
ranged between Rs. 820 to Rs. 910 per
quintal in April, 1981 have declined to
Rs. 600 to Rs. 685 per quintal in the
first week of August, 1981. This level
of priceg is not considered as unremu-
nerative to the industry,

The extension of the validity period
of the free-sale quota for Julv 1981
up to August 15, was not acceded to
keeping in view the need to maintain
an even supply of free-sale sugar dur.
ing July and August at reasonable pri-
ces. Ag regards the imported sugar,
government have decided to release
the first instalment as a part of the
free-sale quotas in September,

On receipt of reports of alleged na-
rassment and seizure of sugar stocks
on the U.P, border at Ghaziabad, the
matter was taken up with the State
Government who have reported tnat
the seizures were on account of sus-
pected unauthorised movement of
sugar in contravention of statutory
orders and the cases are being dealt
with in accordance with the law.,

Price paid to sugarcane cultivation

1121, SHRI SATYENDRA NARA.
YAN SINHA: Will the Minister of
AGRICULTURE be pleased tq state:

(a) whethey Government have
made any study of the total procecds
from the sale of sugar during each of
the last three years, the price paid to
the farmer and the profits made by
the sugar industry as a whole;

(b) if no such study has been made
whether Government will initiate such
study; and

(c) if the study has been made,
what are its conclusions?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a )o (c). No formal



269

study of the profits made by the sugar
industry during the last three years
has been made by the Governmcnt,
The question of profit or loss would
be kpnown only from the actual finan-
cial results i.e, from the annual ac-
counts prepared statutorily by the
respective sugar factories, The Gov-
ernment in the Department of Food,
do not monitor these accounts, Fur-
ther, the accounting year of sugar
factories differs from the sugar season
and the accounts do not represent the
sale proceeds of the sugar produced
during a sugar year, However, on the
basis of the data relating to the free.
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sale realisationg received from the fac.
tories, the levy sugar prices and the
production, it is assessed that, in 1977
78, there wasg under realisation to tnz2
extent of Rs, 32 per quintal but, dur-
ing' the years 1978.79 and 1979-80,
there were over-realisationg of Rs, 2
and Rs. 18 per quintal, respectively,

As regards the sugarcane prices
paid to the farmers, a statement show.
ing the range of the minimum sugar-
cane prices notified for the factories
in the different States and the prices
actually paid during the geasons 1977-
78, 1978-79 and 1979-80 is attached.

Statement

Statement showing the range of minimum sugarcane

prices notified for factories in different States and

the prices actually paid during the seasons 1977-78, 1978-79 and 1979-80.

(Rs./Quintal}
1977-78 1978-79 1979-80
State

Min. Price Min. Price [ Min. Price

Notified  Paid Notified Paid Notified Paid

1 2 4 5 6 7

Uttar Pradesh . . 8.50 12.50 10.00 9.40 12.50 12.50
to to to to to to

11.00 13.50 12.71 12.71 16.03 22.00

Bihar . . . . 8.50 12.25 10.00 10.00 12.%50 12.50
to to to to to to

10.80 12.50 12.59 12.59 15.59 15.59

Punjab - . . . 8.60 13.50 10.00 10.00 12.79 14,12
to to to to to to

10.20 15.00 12.35 12.50 16 03 16.03

Haryana . . . 8.50 13.50 10.00 10.00 12.50 12.35
to to to to to

9.80 11.18 12.50 13.53 17.65

Assam . . . 8.50 12,09 10.00 11.00 12.50 12.65
to o o o o

9.10 10.35 12.09 12.65 13.00

West Bengal . 79,30 12.50 10.5%9 10.59 12.50 14.50
to to to to %o

9.40 14.50 14.50 13.09 16.00

Orissa ] . . » 8.50 10.50 10.00 11.00 12.50 i3.38
to to to to to 0

8.80 11.00 10.82 12.50 13.38 14.00

Madhya Pradesh + . 2.50 10.20 10.71 8.70 13.09 13.09
to to to to to to

10.20 12.75 11.29 10.71 14.26 14.00
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1 2 3 4 s 6 7
Rajasthan . . 8.50 10.80 10.00 10.00 12.50 12.50
to to to to to to
10.20 14,25 12.24 11.76 15.18 15.15
Maharashtra - . . 8.50 9.(0 10.00 8.50 13.97 11 00
to to to to to 0
12.40 16.20 14.59 14.71 18.68 18.50
Gujarat + * * ° 8.50 9.00 10.00 10.50 12.94 10.20
to 1o to to to to
11.80 11.80 14 00 15.46 17.06 18.00
Andhra Pradesh  + -« 8.50 8.50 10 00 10.00 12.50 12.50
to to to to to to
10.80 13.00 12,24 12.24 15.74 18.74
Tamil Nadu . . 8.50 8.50 10.60 10.00 12.50 12.50
to to to to to to
10 00 12.75 12.24 12.50 15.00 15.00
Karnataka =+ =+  » 8.50 8.75 10.00 10.47 12.50 14.12
to to to to to to
11 30 15.40 13.41 17.90 17.50 18 74
Kerala - < e e 8.50 13.00 10.00 13.70 12.50 13.00
ta to to to
8.60 10.82 13.68 15 00
Pondicherry + + = 8.70 10.10 10.47 10.47 12.50 14°50
Nagaland . 8.60 11.25 10 00 11.00 12 50 12.50
Goa e e 8.60 12.00 10.35 11.00 13.38 16.00

Note : In Maharashtra, Gujarat and Karnataka, the factories have usually paid provisional

prices as advance

£LFactories in some States have paid lower price than the minimum notified as per interim

Court Orders.
National Bio-gag development WBoard

1122, SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether Government have ap-
proved the constitution of a National
Bio-Gas Development Board to boost
the bio-gas project for the Sixin Five
Year Plan;

(b) if so, whether the achievements
of the past years had been only 15 to
16 thousand units a year;

(¢) if so, whether Government plan
to gp much faster in order to save the

energy;

(d) whether any programmg has
been evolved for the same; ang

(e) to what extent the studying of a
National Bio-gag Development Board
will be helpful in thig regard?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHR1I R. V. SWAMINA-
THAN): (a) and (e) The Govern-
ment have not yet approved the pro-
posed National Bio-gas Development
Programme, which includes setting up
of a National Development Board also,
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{b) In the past few years, the cons-
truction of bio-gas plants has been as
under:—

Year No. of plant

1974-75 - . . . . 10710
1975-76 - - . . . 14322

1976-77 14228
1977-78 16261
1978-79 14756
1979-80 15506

——r—

(c) and (d). Yes, Sir. The propos.
ed project on Bio-Gas Developmeat is
intended to be an attempt for seiting
up of larger number of bio-gag planis
in the country.

feeslt ¥ gurdifezet ® WA

1123. ot fagm Ty :
fante ot ararq &t 72 IIT A
gqT B4t fa

(%) € feelt a= arfo,
fel A famm Wk et e
wfgmaor ¥ 1978 ¥ 15 0§,
1981 7% 1 wafg & fa waw,
gmm W ww wEfea feg o
L

(@) v wayd qfw & am,
e W sadr dar fagfer
fafqat w1 & € w1 wrEew
fwar mar ?

e wrg age fete st v
weat (st wien wemw fag): (F)
WX (@) Tg gAar gwma w7 @y
¥ o Ay = 9T W A AT
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Levy sugar

1124, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI~
CULTURE be pleased to state:

(a) the consumption ang quota of
levy sugar allotted by the Central
Government each State from various
sugar factories from January to June,
1981 (month.wise);

(b) whethe, most of the State Gov-
ernments have not been lifting their
regular monthly levy sugar quota
from April to July, 1981 if so, which
are the States afid the quantity of
levy sugar lifted by each State against
their allotment (month-wise);

(¢) whether some States particular.
ly Rajasthan and Madhya Pradesh
have appointed private agencies as
their Transporting Agentg to lift levy
sugar from sugar millg to State;

(d) whether these private agencies
have been lifting sugay levy quota
after two op three months; if so, the
reasong therefor;

(e) what action Government have
taken in this regard; and

(f) the steps Government have
taken to check blackmarketing in the
supply of levy sugar and to ensure its
availability immediately to the fair
price shops for supply to the consu-
mers?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA.
THAN): (a) A statement showing
the monthly levy sugar quotas of the
States for supply by the factories is
attached. Actual consumption figures
are not available,

(b) In respect of 12 Stateg ond
Union Territories, namely, Assam,
Bihar, Madhya Pradesh, Meghalaya,
Mizoram Orissa West Bengal, Chandi.
garh (U.T)  Delhi, Jammu and
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Kashmir, Arunachal Pradesh and An-
damans, the lifting of levy sugar
from the sugap factories is arranged
by the Food Corporation of India, The
remaining 19 States/Union Territories
arrange the lifting of levy sugar them-
selves, Figures of month-wise lifting
from factories by each of these States
against their monthly quotas are not
available. However, ag against Lhe
total allocation of 26.90 lakh tonnes of
levy sugar made to them during the
period from mid-December, 1979 to
July, 1981, the quantity lifted by them
was about 26.80 lakh tonnes during
the same period, leaving an unlifted
balance of only about 10,000 fonnes.

(cy to (e). The Rajasthan Govern-
ment have appointed private agencies
as transport agents to lift levy sugar
but have denied that the gugar g1ota
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is lifted by them after two or three
months. The position in respect of the
other States is being ascertained froin
the respective State Governments,

(f) The steps taken by Goverament
are, (i) impressing upon the Stale
Governments the need for a strict en-
forcement of the stock holding limits
fixed for sugar dealers and of other
statutory control measures to check
speculative hoarding, black-marketzer.
ing, profteering and smuggling of
sugar; (ii) stream-lining of the 21~
rangements for lifting and proper Adis-~
tribution of levy sugar to plug all loop.
holeg and eliminate chances of hoard-
ing, etc,; and (iii) tightening of the
existing procedures regulating the in-
ter-State movement of sugary on trade
account,

Statement

Statement showing State-wise monthly levy sugar quotas of the States

S. No,

2 Assam . . .

3 Mizoram . .

4 Bihar . .

5 Gujarat . . .

6 Haryana .

7 Himachal Pradesh . .
8 Jammu & Kashmir

9 Kerala - . .

10 Madhya Pradesh . .
11 Maharashtra . . .

1z Karnataka . . . .
13 Nagaland . . B
14 Orisa . . .
15 Punjab . . . .

16 Rajasthan . . . .

State/Union Territory

—— i e et e, Tt S o e e e At ot

—

Monthly levy suzar quota

_________ 3
. . . . 20882
. . . . 7541
. . . . 171
. . . . 26929

. . . 14031

. . . 40916
. . . . 1588
. . . . 2250

. . . 10495
. . . . 20825
< e e 24743
. . . . 14215
. . . . 140
. . . . 10723
. . . . 6564
. ' . . 12757
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—— v —— — S————

— - — —

17 Tamil Nadw . . .

18 Uttar Pradesh . . .
19 West Bengal

20 Andaman & Nicobar .
21 Chandigarh . . .
22 Dadra & Nagar Haveli .
23 Delhi . . . .

24 Goa, Daman & Diu . .
25 Lakshdweep . . .
26 Manipur . . . .
27 Meghalaya . . .
28 Arunachal Pradesh . .
29 Pondicherry .

g0 Tripura . .

gr  Sikkim . . . .

Total . . . .

. . . . 19783
. . . 41761
. . . 21994

' . . . 243
. . 36

. . . . 5304
. . . 470

. . . . 65
. . - . 524
. . . . 493
. . . . 228
. . . . 230
. . . . 759

107 5

. . . . 2711575

Pilferage of grains

1127. SHRI HARINATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it i a fact that there
is large scale pilferage of grain in the
godowns of FCI (Food Corporation of
India);

(b) if so, the cases detected durirg
1981.82;

(c) whether Government propose to
institute an inquiry into working cf
FCI; and

(d) if not, the reasonsg and justifi-
cation thereof?

THE MINISTER OF STATE IN
THE MINISTRIEs OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V, SWAMINA-
THAN): (a) and (b). Occasional
cases of pilferage, theft ete., of food-
grains from the godows of the Food
Corporation of India have been report.-
ed which, considering the vast storage

net-work, may not be large, Accord-
ing to the reports received at the
Headquarters of the Food Corporation
of India six caseg of theft/pilferage
of foodgraing worth about Rs. 19,665!-
were detected during April, 1881 to
June 1981 in the godowns of the Cor-
poration all over the country.

(c) ang (d). The Governmenl and
the management of the Corporation
keep the working of the Corporation
under constant review in order to
bring about improvements. The Com-
mittee on Public Undertakings of the
Parliament has also examined its func.
tioning during this year, No further
Inquiry seems necessary.

Home delivery system by DMS

1128. SHRI SANAT KUMAR MAN-
DAL: Wil] the Minister of AGRICUL.
TURE be pleased to state:

(a) whether the Home Delivery
System has been recently modjfied by-
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the DMS authorities; if so, the broad
outlines thereof and how the quota for
each Depot has been fixed;

(b) whether the quota for the De-
pots in the South Moti Bagh area had
been cut down in May ang June lost;
if so, by how much in the morning ang
evening;

(¢) whether the DMS authorities do
not take any action on complaints
made by the citizens about the mal-
functioning of the Depots or short
supplies made to them; if so, the rea-
sons therefor and whether he wnll
issue a directive that all complaints
should be looked into and replies sent
to the aggrieved parties; and

(d) the number of complaints made
to the General Manager during June,
1981 which remaineg unattendeg to
and unreplied and not even acknow-
ledged uptil 31st July, 1881 ang tte

reasons therefor? ;

THE MINISTER OF STATE IN
"THE MINISTRIES OF AGRICUL.
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN) (a) Yes, Sir. Under the mo-
dified gystem of Home Delivery, DMS
is allowing only persong who have
been specifically authorised, to engage
themselves in dooy delivery of DMS
milk to such of those consumerg who
retain the services of home delivery
agents. The maodified Home Delivery
Systern has been introduced only in
areas where it hag been in existence
previously, These persong selecied for
Home Delivery have been authorised
on the basis of following criteria;

(1) Only such persons who by
and large depend on thig agency for
income and who are not in any re.
gular service/vocation are authoris-
ed.

(2) Home delivery persons
should not be less than 18 years or
more than 55 years of age.

(3) The number of bottleg to be
supplied to home delivery agents is
restricted to 80 bottles per agent, In
special cases where the person/agent
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is totally unemployed, the limit can
be raiseg upto 100 bottles subject to
production of a suitable certificate.

(4) The gelecteg home delivery
agent will have to furnish a regular
undertaking to fulfil certain satisfac.
tory conditions of consumers gervice,

(5) Those home delivery agents
who were previously engaged are
also eligible subject to fulfilment of
criteria,

The Home delivery agents are autho-
rised to draw their quota of milk from
specific milk depots earmarked in
each area for supply of milk to the
home delivery agents. The quota for
each home delivery depot depends up-
on the total number of bottles autho-
riseq for supplv to the home delivery
agents attached to that particular de-
pot.

(b) No, Sir, The quota has not
been generally cut down in the depots
in South Moti Bagh area except in the
case of two boothg where it was mar-
ginally reduced due to detection of
unauthorised bulk supply of milk.

(c) and (d). No, Sir, The comp-
laints are generally looked inte by
DMS authorities and prompt action is
taken, A good number of the comp-
laints receiveq during the month of
June, 1981 have been attended to.

Forest coverage in States

1129. SHRI HARINATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it ig a fact that deci-
mation of forest cover is one of the
major environmental crisis which the
country is facing at present;

(b) if so, what ig the State-wise ap.
proximate forest cover at present and
the coverage requireq to maintain pro-
per ecological balance:

4



281 Written Answers BHADRA 2, 1003 (SAKA)

(¢) whether the steady depletion of
forests has intensified the severity of
floods and increaseq the sediment en«
tering the reservoirs; and

(d) if the answer to (c) be in the
affirmative, the approximate losg of
cultivable soil and other devastating
effects during each of the last five
years?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) It ig generally agreed
that loss of forest cover affects envi-
ronment. However, it iz one of the
several factors that may lead to a cri-

B18.

(b) The State-wise forest area in
the country is given in the attached
statement,

The National Forest Policy, 1952 re.
commended that India ag a whole
should maintain one-third of its Tund
area under forests, though the propor.
tion could vary in different regions. In
hilly regiong particularly in the Hima.
layas, the Deccan and other moun-
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tenous tracts liable to erosion, 60 per
cent of the land ig recommended to-
be kept under forests while in the-
plaing where ground is flat and erosion
is normally not a serious factor the
proportion to be attained should be
placed at 20 per cent. At the same
time, even distribution of forests in
all physical regions ig as important :3
itg overall proportion,

(c) It is generally agreed that seve.
rity of floods has intensified with the
deplation of forests, However treat-
ment of catchment area of river valley
projects with Soil Conservation meu-
sures has resulted in reduced sediment
production rates in the reservoirs com.
pared tn gitaution obtaining before the
treatment.

(d) It is estimated that about 8 mil-
lion ha. of land is affected every year
by floods resulting in loss of Rs. 250
crores by way of damage to crops,
houses and othey property, It is also
estimated that sheet erosion causes an
average annual loss of soil eguivalent
to 6000 million tonnes including 8.4
million tonneg of nutrients. (NPK).

Statement

State-wise Area under Forests as Reported by Siate Forest Departments

(In thousand hectaies)

States

Andhra Pradesh . . .
Bihar . . . .
Gujarat . . .
Haryana . . . . .
Himachal Pradesh . . .
Jammu & Kashmir , . .
Kerala . . . . .
Madhya Pradesh . . .

Year 1980

6409- 2
3070- 8.
2923 =
1952* 5.
. . . . 163- 7
2119 0
2188-6
37866
. . . . 1112-0

15389- 0
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States Year rgBo
Maharashtra . . . . . 6407-8
Manipur 1515 4
Meghalaya 854'8
Nagaland . . . . 287-6
Orissa 67673
Punjab . . . 242+ 8
Rajasthan 3491° 3
Sikkim 260-0
Tamil Nadu 2179 1
Tripura . . . 593 2
Uttar Pradesh 5139°2
West Bengal . . . . . 18g-y
Union Territories :

A & N Islands . . . . . . . . 7145
Dadra & Nagar Haveli 19'9
Arunachal Pradesh 5154'0
Delhi Neg

Goa, Daman & Din . 1053

Mizoram . 712-7*

74-:74-3‘_;

*Reserved Forest Area only.

‘Work glven up on Irrigation Projects
in Tamil Nadu

1130. SHR; K. T. KOSALRAM:
‘Will the Minister of IRRIGATION be
pleased to state:

(a) whether it is also a fact that
two irrigation projects in the Southern
district of Tamil Nadu have been
given up due to the objection of State
Government about despoilation of
environment; and

(b) if so, the details of gamage to

environment?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) No such infor-
mation hag been received by the
Central Government.

(b) Does not arise.

Advice to States for dehoarding drive
of Essentia]l Commodities

1131. SHRI B. V. DESAIL: Will the
Minister of CIVIL SUPPLIES be
pleased to state: IEY

(a) whethey it is a fact that the
Centre hag advized the State Govern-
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ments to launch a dehoarding drive
and award stringent punishment to
those gound hoarding essential com-
modities;

(b) if so, whether it is also a fact
that the Union Government has point-
ed out to the States that they are well
armed under the Essential Commodi-
ties Act to deal with wunserupulous
traders;

(c) if so, whether it has also come
to the notice of the Government that
hoarding of the essential commodities
has peen increasing for the last six
months; and

(d) if so, whether in view of the
States inability to control the hoard-
ing, the Union Government is on its
own taking a stringent action against
thoarders?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (d). In the context of rising
trend in the prices of esesential com-
modities when there is a much greater
tendency to hoard by traders, the
Union Government has been periodi-
cally advising the State Governments
to enforce vigorously the provisions of
the orders issued under the Essential
Commodities Act and other similar
laws to deal effectively with hoarding
of stocks of essential commodities.
The State Governments are fully
empowered to take action in such
cases and ag such have been making
use of the provisions under the various
Acts. The provisicns of the Essential
Commodities Act are being amended
by the Union Government to make its
implementation more effective.
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Pollution of Jamuna Water

1133. SHRI HARINATH MISRA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that a
recent study by the Central Board for
Prevention and Control of Water
Pollution on the Jamuna river re-
vealed that the stretch of the river
from Delhi to Etawah was highly
polluted;

(b) whether it is also a fact that
the saig water from the point where
Najafgarh drain joins 1t upto Okhla
was not fit evep for irrigation;

(¢) whether Government’s attention
has been drawn to large increase in
the number of diarrhoea, dysentery
and jaundice cases from Nangloi
recently; and

(d) if go, what measures Govern-
ment propose o take, or have already
taken under the Water (Prevention
and Control of Pollution) Act of
1974, identifying the polluting indus-
tries in the Union territory?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) While the water is not fit for
drinking or municipal use, its suita-
bility for irrigation has not been
studied by the Central Board for the
Prevention and Control oy Water
Pollution.

() The Municipal Corporation of
Delhi has reported that there wag no
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report of large increase in the number
of Diarrhoea, Dysentery and Jaundice
cases from the Nangloj Dispensary
covering Nangloi area,

(d) The Central Board for the Pre-
vention and Control of Water Pollu-
tion has completed the identification
and inventory of polluting industries
in the Union Territory. The Munlieci-
pal Corporation of Delhi 13 taking
necessary action to strengthen the
sewerage and sewage treatment facili-
ties in the city to reduce pollution of
the Yamuna.

Drinking Warer Problem in Bijapur
District of Karnataka

1134. SHR] B. V. DESAI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that for
well over two decades in Bijapur the
biggest district in the State of Karna-
taka with over 25 lakh population has
been affected with drinking water
problem;

(b) if so, whether despite abundant
water reserves underneath and five
rivers flowing through the area
Bijapur appears to have acquireg the
Sobriquet ‘desert district’;

(¢) if so, whether the Union Gov-
ernment is congidering the proposal
to help the State Government to pro-
vide drinking water in the district;

(d) it so, whether the Union Gov-
ernment has also agreed to take up
this work directly; and

(e) if not, the main reasons for the
same?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b), According to
the State Government, 837 villages
with a population of about 9 lakhs
have been identified. as problem
villages in Bijapur district. The posi-
tion of drinking water supply in these
villages is acute. Of these villages,

1446 LS—10,
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59 with a population of about 63,000
were provided water supply facilities
by 31-3-1980. During the year 1980-81,
56 villages with a popmistion of 41,612
Wwere provideg water supply sacilities.

(c) to (e). Diakingyeste swupply ig
a State subject and the funds for this
purpose are provideg in the State
Plans. An outlay of Rs. 18 crores
has been included in the State Plan
of Karnataka under the Minimum
Needs Programme to provide drinking
water to problem villages during the
Sixth Plan periog (1980—85). Schemes
are formulated and executed by State
Governments. Financial assistance is
provided by Central Government
under the Centrally Sponsored
Accelerateq Rural Water Supply
Programme to supplement the efforts
of the State Governments in providing
drinking water to the problem
villages. During the year 1980-81 a
sum of Rs, 248 81 lakhs was released
to the Government of Karnataka under
the Cenfrally Sponsorejy Programme.
During the year 1981-82, a sum of
Rs. 62 lakhs has been released to the
State Government on ad hoc basis as
the first instalment under the Cent-
rally Sponsored Programme,

FHwt Wi v & wedt ¥ wfy
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Attack on Indian Fishing Vessels

1136. SHRI A. T. PATIL: Will the
Minister of AGRICULTURE be pleased
to refer to reply given to Unstarred
Question No. 842 on 23rq February,
1981 regarding intrusiop by Pakistani
vessel in Indian Waters Near Lakhpat,
Kutch and state:

(a) the relief obtained from the
Government of Pakistan in respect of
damage to one Indian vessel, injury
to its Tindal and robbery of property
worth Rs. 8400/- by some Pakistani
mechanised vessels on 1st January,
1881 off Lakhpat in Kutch Distriet; and

(b) the number of subsequent
attacks, iy any, by Pakistani vessels
against Indian Fishing vessels?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The Government of Pakistan have
stated that enquiries conducted by
them have shown that no vessels of
Pakistan Coast Guard or any other
department was involved in the alleg-
ed flring on the Indian boat. It is
stateq that the Pakisttan Coast Guard
are not aware of any such incident,
No relief could be obtained.

(b) There has been no report of any
subségquent attdcks by Pakistani
vessels against Indian Fishing Vessels,
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Sub-Letting of Governmemi Accom-
modation by Employees of Dr. Ram
Manohar Lohia Hospital

1137. SHRI NAVIN RAVANI: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that a
number of employees were given
notices, jissued memos, suspend-
ed for sub-letting their quarters
during January 1980 to 30th June
1981 in Dr, Ram Manohar Lohia
‘Hospital New Delhi;

(b) if so, the number of such
employees; and

(c) the action taken against such
employees for sub-letting their quar-
ters?

THE MINISTRIES OF AGRICUL-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (c). 5 employees of
Dr, Ram Manohar Lohia Hospital who
were in occupation of General Pool
accommodation were found to have
sublet their accommodation during
this period and the action taken
against them was as follows: —

(i) allotments were cancelled in
the case of four employees and they
were debarred for General Pool
accommodation for 3 years;

(ii) one employee wag debarred
from sharing his accommodation for
one year.

Rural Road Net work for the Country

1138. SHRI SONTOSH MOHAN
DEV: Will the Minister of RURAL
RECONSTRUCTION be pleaseq 10
state:

(a) whether the National Traffic
Planning and Automation Centre
(N.ATP.A.C.) has taken up studies
10 plan a rural road net work for the
entire country; and

(b) if so, the cost likely to be in-
curred thereon and the details of
areas to be covereg therein?

BHADRA 2, 1903 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
The National Traffic Planning and
Automation Centre (N.AT.P.A.C))
has taken up studies on the socio-
economic aspects of rural roads in-
cluding road net work planning in
rural areas at the behest of the Indian
Roads Congresg only in two districts—~—
Patiala in Punjab State and Salem in
Tamil Nadu State.

{b) The approved cost of the studieg
is Rs. 3 lakhg each for Patiala and
Salem distticts.

Visit of Denmark T
possibility of supply
in Orissa

to  Explore
drinking water

1139. SHR] K. P. SINGH DEO:
Will the Minister of WORKS AND
HOUSING be pleased to stat=:

(a) whether it is a fact that re-
cently a team from Denmark had
visited Orissa to explore the possibility
of supplying drinking water in the
saline belt areas of Kuttack, Puri and
Balasore;

(b) whether the team was invited
by the State Government; ,

(c) whether the team has agreed 10
give to Orissa financial assistance for
this drinkimg water project and if so,
the details thereof; and

(d) whether 3 final azveemer{ in
this regard has been reached?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) A project proposal was pre-
pared by the State Government for
bilateral assistance and the Danish
team visited Orissa to look into the
proposal.

(c) A final view will be taken after
consultations between the Govern=
ment of India and the Danish authori-

ties.
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(d) No agreement has been signed

so far.

gfirng dsf & fog qeonnw
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1 2 3
3. 1T + 19.5
4. TS + 14.7
5. &Y — 9.8
6. HEHT 4+ 17.2
7. Tt + 12.9
8. THA — 5.5
9. =AY + 1.0
10. @1g 4+ 13.3
¢

11. Rz + 11

Imporied Edible Oils released to
states

1142. SHRI N, E. HORO:
SHRI ARJUN SETHI:
SHRI K. MALLANNA:
SHRI K. PRADHANI:

Will  the Minister of
SUPPLIES be pleased to staie:

CIVITL,

(a) the details regarding the quan-
tity released to various States of im-
ported edible oils to meet the increas-

ing demands during last two months;
and

(b) whether Government  have
made efforts to check tho rising prices
of vanaspati of which there 1s short-
age in the market at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) Overall allocations to the State
Governments/Union Territories {or
public distribution have been stepped
up by about 10 per ceat each month
since April, 1981 to meet the increased
demands. The allocations of imported
edible oils for this purpose in June
ang July, 1981 were 11,700 MTs and
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46,800 MTs respectively. As against
these allocations, the State Govern-
ments/Union  Territories have lifted
about 33,000 MTs and 41,000 MTs
respectively in those two months from
the State Trading Corporation of India
Ltd.;

(b) The vanaspati industry had
announced, in April 1981 its decision
to observe a voluntary price-disciphine
at an ex-factory price not exceeding
Rs, 192/- per tin of 16.5 kg. inclusive
of excise duty but exclusive of sales
tax and other local taxes, till the end
of October, 1981. The prices of small
packs are correlated with the prize of
large packs. The prices, by and large,
are being maintained as reflected in
the monthly wholesale price index of
vanaspati which hag remained steady.
Nevertheless, the voluntary price
arrangment hag been kept under con-
stant watch and review, gnd the Gov-
ernment is continuing dialogue with
the vanaspati manufacturers regard-
ing the production and availability of
vanaspati in sufficient quantities and
at the price so announced durmmg the
festival season. Governrment would
continue 1o take such appropriate
steps ag the situation domands from
time to time. The State Governments
have also been requested to keep a
wateh on the situation and to take
effeciive measures (0 mamtiin vanas-
peti  prices in coordination with
vanaspati industry aad trade.

There iz no overall shortage nof
van: pati in the country and the pro-
du-‘inn is heing maintained at a rate
murh higher than in the preceding
yea To maintiin the present ‘rend
of wrodurtion <o as to meet the
Aenand of the consumers the Gov-
etnment have taken a number of
slep- like maintaining adequate -upp-
lies of imported oils to the vana-~pati
indusiry, having periodicr meetings
with the representatives of vanaspati
manufacturers to sort out any pro-
blems regarding the supply of various
inputs. requesting the State Govern-
ments to keep vanaspati industry out
of {the purview of the power cuts, ete.
In order to check any attempts on the

AUGUST 24, 1981

Written Answers j00

part of any section of the trade to
hoarg stocks, the State GQovernments
have been requested to effectively im.
plement the Shortage Control Order
and other enactments.

Villagers benefited under Small
Farmers Development Agencies
Scheme in Orissa

1143. SHRI CHRISTOPHER EKKA:
Will the Minister of RURAL RECON-
STRUCTION be pleased to lay a state-
ment showing:

{(a) the total number of farmers in
villages of varioug districts of Orissa
who have been benefiteq under the
Small Farmers Development Agencies
Schemesg during 1979-80 angq 1980-81;

(b) whether Government have a
proposal to pay much attention for
the upliftiment of the small farmers
Schemes during 1979-80 and 1980-81;

(c) if so, the total number of
villages from Sundargarh District of
QOrissa which are proposed to be
covered under the above scheme
during 1981-82; and

{(d) the details thereof?

THE MVINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRT BALESHWAR RAM): (a)
The {otal number of persons benefited
in vanous distiicts of Orissa under
the Smal. Faimers Development
schemes during 1979-80 and 1980-81 is
given in the stalement at annexure
‘A,

(b) to (d). Yes, Sir, Under the In-
tegrated Rural Developmeni Pro-
gramme with which SFDA Pro-
gramme was merged in 1980-81, it is
propos~d tgp asvist 15 million families
consisting of Small Farmers/Marginal
Farmers/Agricultural Labourers and
Rura! Artisans during the Sixth Five
Year Plan all over the country. All
the blocks in the country are covered
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undep the Integrated Rural Dovelop-
thent Programme with effect from 2nd
October, 1980, Thus all the 17 blocks
of the Sundergarh District are cover-
ed under the programme. At the rate
of Rs. 6 lakhs per block they are
entitled to an allocation of Rs, 102
lakhs during 1981-82, It is proposed
to cover 600 familieg per block. Thus
10,200 families are expected to be
covered under IRD Programme during
1981-82 in Sundergarh district.

News Item Captioned ‘DDA has more
Cement than it can Handle’

1144. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether his attention hag been
drawn to the news item “DDA has
more cement thap it can handle”
appearing in the Indian Express dated
16 July, 1981;

(b) if so his reaction thereto;

(r) whether it is a fact that there
had becn a large scale pilferage and
misappropriation of this precious
commodity; and

(d) if o, whether any responsi-
bilitv has heen fixed for thic state of
affairs and delinquent parties brought
to book?

THE MINISTER OF PARLIAMEN-
TARY AFFATRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The DDA hag reporteq that the
News item is not correct. The cement
was lifted within the permissible
time and no demurrage charges were
paid.

(c¢) and (d), The DDA has reported
that eight cases of alleged theft of
DDA’s cement have come to notice.
These cases are under investigation
by the police.

Conference of State Ministers in New
Delhi

1145. SHRI M. V. CHANDRA-
SEKHARA MURTHY

SHR; GHULAM MOHD.
KHAN:

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether he hag called a con-
ference of the State Ministers in New
Delhi during the month of July, 1981;

(b) if so, what were the subjects
discussed;

(c) the decisions arrived at;

(d) the steps taken by the State
Governments to implement the sugges.
tions; and

(e) whether any committee has
been set up to wateh the implementa-
tion of the recommendations made in
the Conference?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) Yes,
Sir.

(b)Y The items discussed at the con-
ference were:—

T Employment generation for the
rural unemployed

II Development of tertiary sector.

I Infrastructural development
for emplovment generation.

IV Worms for quantification for
emplovment generation under diffe-
rent Rural Development Pro-
grammes,

(c) 1o (e) Thr conference mnade a
number of recommendations. Also, it
adopted a resolution urging Central
Government to set up a Committee to
recommend inter-alig a suitable policy
for rural employment. All these are
under consideration of Central Gov-
ernment.
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Buffer 8tocks of Sugar and Wheat

1148. SHRI M. V. CHANDRA-
SHEKHARA MURTHY.

SHRI SAMAR MUKHERJEE:
SHRI E. BALANANDAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Union Government
have decided to have g buffer stock of
wheat and sugar in view of the poor
Pprocurement of the both commodities;

(b) if so, whether many state Go-
vernments have faileg to procure the
full quota which was ordinarily to be
procured by them;

(¢) what gre the States which have
procured the wheat and sugar this
year, and

(d) what action Union Government
have taken in thig regard?

THE MINISTER OF STATE IN

THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMI-
NATHAN): (a) Government of
India is already holding buffer
stocks of wheat. Building up
of  buffer of sugar depends
on domestic production exceed-
ing requirements substantially,

(b) and (c). In the States of Pun-
jab Haryama, Uttar Pradesh, Madhya
Pr desh, Ra)asthan and Bihar wheat
procurement is less than the targets
fixud. No wheat was procured in the
Slates of Gujarat and Maharashtra.
The list of States which procured levy
fugar from the factories themselves is
attached. The quota allolteg to them
rince 1st October, 1980, to 31si July,
1981 is 14.83 lakh tonneg and the
quantity lifted by them till 31st Julv,
1981 is almost of the same order.

(d) Wheat is being imported for
building up the buffer stocks as a
measure of national foog security and
to combat the pressure on prices and
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machination of traders ang hoarders.
As rgardg sugar, in view of answer to
(a), (b) apd (c¢). np action is called
for.

List of States which lift levy sugar
directly from the factories—

. Andhra Pradesh
Gujarat

. Haryana

Kerala

Tamij Nadu

. Maharashtra

. Karnataka.

. Punjab

. Uttar Pradesh

. Rajasthan

. Goa

. Dadra and Nagar Haveli
. Chandigarh

. Himachal Pradesh
. Manipur
Nagaland

. Pondicherry

. Tripura

. Sikkim

@ @ MM Wk WM
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Effect of non-Availability of Building
Material

1147, SHRI M. V. CHANDRA-
SHEKHARA MURTHY. Will the
Minister of WORKS AND HOUSING
be pleased to state:

(ay whethey housing activities in
almost ali the States have been
affected due to the non-availability
of raw material i.e. cement, bricks,
steel etc.,

(b) if so, whether this hag greatly
effected the people in developing
their huts;

(¢) if so, whether Union Govern-
ment has taken varioug steps to help
ang provide the materialy needed
for development of houses in the
~ountry;
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(d) to what extent the building
construction has suffered and in
what States; and

(e) what help Union Government
hag provided to these States?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS ANp WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) It is a fect
that there is p general shortage of
scarce  building  materials  like
cement, steel, otc. However, this
Ministry has not received any speci-
fic complaint from any State ag to
what extent building activities have
been affected due to non-availability
of raw material.

(b) No, Sir, because people in the
rural areas mostly make use of local

building materials like mud and
tiles.
() to (e). The State Govern-

mentg are allotteg quota of cement,
stee] etc. by the Central Government
or their agencies. The State Govern-
ments redistribute them according to
thner priorities and reg. o w s T
is a fact that bulk of these materials
is utilised on priorit - projects, hixe
irrigation. power, energv c¢iwe. Housing
is not a prioiity activity and, therefore,
the allocation of thig materilal is not
sufficient to its requirements,

Drinking Water for Villages in
Karnataka

1148. SHRI M. V. CHANDRA-
SHEKIIARA MURTHY: Wil the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether any progiamme has
been made and urovisiong in the
Sixth Plan periog provided to meet
the shortage und alsg provide drink-
ing water to a]) the villages; and

(b) if so, what are the total vil-
lageg in the ,Karnataka State which
are yet to provide the drinking
water and will remain without it after
completion of the Sixth Five Year
Plan?
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THE MINISTER\ OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir, to
provide safe drinking water to the
problem villages,

(b) 15,456 problem villages re-
maineq to be provided with drinking
water supply in  Karnataka at the
beginning of the Sixtph Five Year
Plan. Efforts will be made to pro-
vide drinking water supply to all the

problem villages during the Sixth

Plan.

Meeting of Consultative Committee
outside Delhi

1149. SHR] CHIRANJI LAL
SHARMA:
SHRI RAJESH KUMAR

SINGH:

SHRI K. RAMAMURTHY:

Will the Ministey of PARLIAMEN-
TARY AFFAIRS be pleased to state:
state:

(a) whether some Ministries have
made 1t a practice ty hold their Con-
sultative Committee meetingg out-
side Delhi ang put financial burden
on the exchequer; and

(b} the names of the Ministries
who helg their Consultalive Com-
mittee meelings outside Delhi and
places where meetings were held
during the year of 19817

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHR] BHISHMA
NARAIN SINGH): (a) The Com-
mittee 0of~ Members of Parliament
regarding holding of Parliament Ses-
sion in the South made a suggestion
that meetlngs of the Consulative Com-
mittees should be held periodically
in the South during inter-sesion period.
The Government considereq this re-
commendation and decideq that rmeet-
ings of the Consultative Committees
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during the inter-session period might
at the discretion’ of the Chairmen of
these Committees, be held outside
Delhj by utilising the already avail-
able facilities in the States. How-
ever, g meeting of any Committee
wil] not be helq outside Delhi more
than once in , financial year, No
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additional expenditure s likely to be
incurred by way of TA/DA ty Mem-
bers of Parlioment whether the
aﬁng is held ouiside Delhi or at

(b) A statemen; giving the infore
mation asked for is attached.

Statement

Statement showing the names of the Minisiriss who held their Consultative Commitiee meetings
outside Delhi and places where meetings were held during ths period 15t January to 16th August, 1981

S. No. ‘Ministry/Department

t Communications . . . .

Education and Culture . . .

(=]

Encrgy and Coal
External Affairs

L5 I TR *- ]

Industry
Labour .
Law, Justice & Companv Affaits

=]

b |

Petroleum, Chemicals & Feruhizers

o=}

9 Planning
1o Railwass
11 Shipping anrd Traspoit

12 Towsm anl Civil Aviation

e e T T e e —————e o —

Place

Srinagar
Hyderabad
Bangalore
Hyderabad
Chandigarh
Bombay
Goa
Sinagar
Madras
Sumla
Visahhap itnam

Stinagar

Resources and Equipment for Expiloit
ing Fishing Wealth

1130. SIIRI CHIRANJI LAL SHAR-
MA: Will the Minister of AGRICUL-
TURE be pleased to siate:

(a) whether Government’s atiention
has becn drawn 1n Secretary Mimsiry
of Agriculture's statement appearing
in the *Hiduston Times® dated 24 June
1981 that for want of resources and
equipment, India cannot exploit the
fishing wealth 1n its exclusive econo-
mic zone measuring about 202 million
hectares;

(b) whether it has also stateq to
have the help of the private fishing in-
dustry; and

(c) if so, what is his reaction there.

to?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):

(a) Yes Sir.

(b) and {(¢) The Additional Secrefary
in-charge of Fisheries in his Press Con-
ference indicated the important place
India occupies in the world fisheries,
being the eight largest fishing country
in the world and the seconq Jargest in
Inland fisheries. He indicaled lack of
adequate data on fisheries resources in
the Exclusive Economic Zone and not
the lack of resources as such, being one
of the major constraints, He also
outlineq the steps being taken by the
Government like grani of soft loans
through the Shipping Development
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Fund Committee exploratory surveys,
training of personnel, creation of fish-
ing harbours, the scope for joint ven-
tures and permission for charter of
foreign fishing vessels, etc. He invited
the fishing industry to play its legiti-
mate role in the development of fisher-
jes and fisheries exports.

Wheat Quota to Orissa

1151. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICUL-
TURE be pleaseq to state:

(a) whether it is a fact that Orissa
State is being faced with wheat crisis,
as they are getting reduced quota
from the Central pool;

{b) whether it is a fact thai the
State Government was denied permi-
ssion to purchase wheat from Haryana
and Punjab markets directly; and

(c) if so, what arrangements have
been suggesteq to meey the present
demand for wheat in Orissa State?

THE MINISTER OF STATE IN
THFE  MINISTRI'S OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATIAN):
(a) Tt is no! a facl that Orissa Slate
is facing a wheal crisis on accouny of
recir o of v cthiv s heat quota 1o
the State

(L) Yes, Sir

(¢) Reasopable demands for wheat
received from the State Governmeats
including Orissa are being met.

Homesicad land for Tribals

1152. SHRI A. C. DAS: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government have a
proposal to provide homestead lang to
the Iandless tribalg anq Harijans in the
State Cgpitals and other urban areas
of varioug States;
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(b) it so, whether homestead land

has been given to any tribal or Harijan
at Bhubaneshwar and in any other
urban area of the country;

(c) whether Government have sent
any guidelines to the States for provid.
ing land to the tribals and Harijans;

(d) it so, the details of the guide-
lines; and

(e} the nameg of the States where
such scheme has been implemented?

THE MINISTER OF PARLIAMEN.
TRY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (e). The information
is being collected and will be laid on
the Table of the Sabha.

Increase in production cost of Agricul-
tural Produce

1153. SHRI A. T. PATIL: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the net increase in the per unit
cost of produclion of diflerent kinds of
agricultural produce from year to year
over the period of past ten years;

(b) the causes of this increase; and

(c) the steps taken by Government
of Indin during this period to curb and/
or remove these causes, and the success
achieved? .

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRT R. V. SWAMINATHAN):
(a) Estimates of per unit cosi of pro-
duction have been generategd for various
crops for different years/States under
a Comprehensive Scheme for Studying
the Cos{ of Cultivation of Principal
Crops which is being implemented since
1970-71 in a phased manner. Under
this Scheme, the crop coverage in a
State is not continuous over time and,
for a crops, all the States are not
coveréq simultenecusly. On the basis
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of the available information, net in-
crease in the per unit cost of produc-
tion has been worked out for a number
of crops and given in the enclosed
statement.

(b) Available data indicates that the
increase In the cost per unit of produe-
tion has resulted from an increase in
the prices of inputs used in the produc-
tion of crops following the general in-
crease in prices over time. Some in-
crease has alsp been on account of in-
crease in the use, and hence cost of
certain crucial agricultural inputs like
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fertilizers, machine labour, irrigation,
ete.

(c) A number of steps have been
taken by the Government like provid-
ing subsldy on the transportation of
fertilizerg right upto the block levels
extension of institutional credit facilities
for providing cheaper credit, initiation
of various crop-oriented programmes
under the Central and Centrally Spon-
sord Schemes, etc, Bsides, in decid-
ing on the administered pricesinter-aha,
change in prices of agricultural inputs
are also taken into consideraton.

Statement

Net increase in the per unit cost of production of important crops

Crop State Years Cost of Netin-
produc- creas in
tion per cost of
tuinta'  produc-

tion
(Rs) {Rs )
1 2 3 4 5
Wheat . . . *  Punjab 1970 71 61 01
1979 {0 102 76 41 "2

Hasana . . + 1970-71 48 .10
1979-£0 114 00 65 0

T ttar Pradesh 1971.72 0 38
1978-"9 95 10 44 72

Paddy . . . Andina Pradesh 1971.7» 51 53
1979 <p 93 12 41 59

Tarun Nadu 1971-72 53 47
1978-7% 81.74 28 27

Jouwar . . . * Mlaliwashtra 1971.72 57 03
1978-79 .10 14 &7

Bajra . = Guparat 1971-77 49 73
1978-79 74 79 25 06

Sugarcane * Maharasitra 1973-74 7.67
1978.79 10 05 2.38

T'ttar Pradesh 1973-74 7 B1
1979-80 8 77 0 96

Kapas . . . * Punjab 1972-73 149 19
1979-£0 272.53 123.34

— — .

(Provisiona }
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Technologieal

1154. SHRI A, T. PATIL: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the deficiencies in our technologi~
cal know-how in respect of Agricul-
tural inputs, such as fertilisers, pesti-
cides seeds etc. and/or their compo-
nents either imported or adopted from
foreign countries which damaged or
are likely to damage our agricultural
output and/for soil fertility ete.; and

(b) the steps taken during the last
three Plans to acquire the technological
know-how and to be self-reliant and
results thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):
(2) No such deficiencies have come to
notice.

(b) Question does not arise.
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Cost of preduction vis-a-vis procure-
ment price of wieat

1155. SHRI DAULAT RAM SARAN:
SHRI TRILOK CHAND:
SHRI RASHID MASOOD:

Will the Minister of AGRICULTURE
be pleased to state:

{a) whether any analysis has been
made by Government with regard to
the rise in the cost of per quintal of
wheat output since 1973-74;

{b) if so, details thereof; and

(c) the extent to which the rise in the
procurement prices during these years
is in consonance with the rise in the
prices of production”

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):
(a) to (¢). The estimates of cost of pro~
duction of wheat are generated by the -
Comprehensive Scheme for Studying
the Cost of Principal Crops. Generally,
studieg for a particular crops in many
States are not repeated every year. For
the period 1972-73 to 1979-80, complete-
time geries data are available for Pun-
jab only. These data aad the support/
procurement prices of wheat fixed by
the Government are given below:—

(Rs. per quintal)

e o i g = - ——aan pmp = o

1972-73

1973-74

1974-75

1975-76 e e e
1976-77 . . . . a
1977-78

1978-79

1979-80

1980-81

Cost of production

Suppot t{proc, rement

e e e e " — ——

Punjab price
0T o
“ 74-34 105-00

87-76 105-00

99-45 105-00

101-39 110 00
108-57 112-50
101-45 115-00
102.76 115.00

130-00

Nore: Procurement Price shown against 1072-73 relates in the market-

ing year 1973-74 and s0 om.
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It woulg be seen that support/procu-
.curement prices have been higher than
the cost of production. While the in-
‘crease in the cost in Punjab during
eight years (1972-73 to 1979-80) was
Rs. 35 per quintal the rise in the pro-
-curement price during this period was
-of the order of Rs. 41 per quintal,

Margina) farmers and Agricultural
iabourers development scheme in
Keonjher Disiriet of Orissa

1156. SHRI HARIHAR SOREN: will
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether it ig a fact that the
Marginal Farmers and Agricultural
Labourers Deveiopment Agency Sche-
me was introduced in Keonjhar dis-
trict of Orissa from 1970-71 to 1978-79:

(b) the names of the blocks and
total number of small and marginal
farmers and agricultural labourers
who had heen identified to be brought
under this scheme and how many of
them have actually been benefited;

(c) what was the mode of payment
of subsidy to them;

{d) whether it 1s a fact that the
above scheme could not become a
success there;

(e) 1f so, the reasons theretor. and

(f) the steps Government propose
to take for proper utilisation of funds
and to give real benefit to the small
and marginal farmers and agricultural
labourer where this scheme is stil
under implementation?

THE MINISTER OF STATE IN THL
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR] BALESHWAR RAM): (a) Yes,
Sir.

(b) A statement ig attached,

(c) Subsidy was generally paid on
behalf ol the beneficiaries to the fingn-

«ing ingtitutions to be adjusted against
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the loan sanctioned to them; in the
case of small investments where lin-
kage with loan is pot obligatory, sub-
sidy was remitied to the approvea
supplier, organisation or firm provid-
ing the goods and services.

(d) Marginal farmers agrivultural
labourers agency was started in the
fourth Five Year Plan. If was made
into a composite project covering small
farmers also at the end ot initial
phase of 5 years and continued till
the end of the Fifth Plan. Thus wupto
1978-79 the agency had to cover 50,000
beneficiaries. Against this, the agen-
cy identified 41,822 participants but
has actually covered only 10,922 till
31st March, 1979. Against the total
amount of Rs. 115.34 lakhs made
available to the agency upto 31-3-1979,
it has been able to utilise Rs. 115.15
lakhs. It is thus observed that the
agency could not cover the targetlea
number of beneficiaries.

(e) The constraints reported are
underdeveloped infrastructure lack of
communication and banking facilities,
want of adequate meaqical service for
animals ete.

(f) The state government is taking
steps for mobilisation of credit, identi-
fication of participants on cluster basis,
provision of infrastructure develop-
ment etc. for betler implementation of
the programme. With effect from 2nd
October, 1980, the small farmers
deveiopment programme has been
merged with the integrated  rural
development programme. TUnder the
IRD programme the beneficiaries are
to be selectea from the lowest docile
of the income group. Only those
families are to be identified whose
total annual income does not exceed
Rs. 3,500/- They are to be identified
on the basis of a detailed household
survey, Operational guidelines have
been issueq for detailed block level
planning. The programme will be imp..
lemented through a district rural deve.
lopment agency for which a planning
team has also been sanctioned, Detail.
ed proformae have been prescribed
for monitoring. utilisation of fundg and
t:;i‘ve{age of beneficiaries undey the
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Statement

(A) Names of blocks covered wunder
Small Farmers Development Agency/
Marginal Farmers Agricultural La-
bourers Agency, Keonjhar, (Orissa).

o)

. Anandpur

. Bansapal

. Champua

. Ghasipura

. Ghatagaon

. Harichandanpur
. Hatadihi

. Jhumpura
Joda

. Keonjhargarh
. Patna

. Saharapada

. Telkej

© B2 Y s ® N

= s b
W N - O

(B) Identification and coverage

(i) No. of persons to be
indentified (from 1970-71

and 1978-79). 50,000
(ii) No. of persons
:dentified 41,622
(ili) No. of persons
assisted. 10,922

Production of Feodgrains

1157. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the details of production of food-
grain during the last 5 years including
the current year;

(b) the reasons for import of wheat
this year; and

(c) is it a fact that private traders
were allowed to buy wheat for hoard-
ing this year while the Food Corpora-
tion of India under instructions re-
Mained a silent spectator?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Estitnated production of foodgrains
during the years 1976-77 to 1979-80 is
as under:—

YEARS (QUANTITY IN MILLION
TONNES)

197677 111.17

1977-78 126.41

1978-79 131.90

1979-80 108.85

1980-81 133 00

(Provisional, Final estimate is yet to
be made)

(b) Import of wheat is being made
to build up the buffer stocks as a mea=
sure of national food security and to
combat the pressure on prices and
machinat’on of traders and hoarders.

(¢) No, Sir.

Prospectg of Kharif Crops

1158. SHRI MADHAVRAO SCIN.
DIA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Guvernment have asses-
ed the prospects of Kharif crops in
different States this year; and

(b) if so, what are the details there-
of, State/Union Territory-wise?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) and (b). It is as yet too early to
give an assessment of prospects of
Kharif crops in the current year. How-
ever, the rainfall from 1st June uptil
19th August has been normal or in
excess of the normal in all parts of the
couniry except some parts of North
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East India. Practically all over the
country the sowings of Kharif crops
including transplanting of paddy have
been completed or almost completed.

River Valley Projects held over due
to Inter-State Disputes

1159, SHRI JAGPAL SINGH:

SHRI CHHOTEY SINGH
YADAYV:

Will the Minister of IRRIGATION
be pleased to state:

(a) the number of river valley pro-
jects (with names of the States involv-
ed) that have been held gver because
of the Inter-State disputes regarding
sharing of water remaining unresolved;

(b) the main reasons for the Inter-
State disputes remaining unresolved
80 far and the efforis mmade by the

Centre so far to resolve these disputes;
and

(c) the extent to which the cost of
these projects is anticipated to rise
ag a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R ANSARI): (a) The main pending
river water disputes relate to the use
and development of the waters of (i)
Cauvery basin amongst Karnataka,
Kerala Tamil Nady ang Pondicherry;
(ii) Yamuna basin amongst Haryana;
Utiar Pradesh, Rajasthan, Himachal
Pradesh and Delhi: and (iii) Ravi-Beas
between Haryana and Punjab. 39
major and medium irr‘gation schemes
are pending in these basins on account
of these disputes.

(b) The present position of these dis-
putes and the details of efforts made to
Tesolve them are as under:—

Cauvery Basin:

A number of meetings at official and
Chiet Ministers’ level have been held
in the past, the last meeting being in
December, 1980. Another meeting at
Chiet Minister’s level is proposed to be

held shortly at a mutually convenient
date..

AUGUST 3¢, 1981
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Yamuna Basin:

In April, 1981, at Inter-State Chiet
Min:ster’s meeting, a technical Expert
Committee headed by Chairman, Cen-
tral] Water Commission and with Chief
Engineers of the States as Members,
was constituted to examine the availa-
bility of water as well as to recom-
mend the norms/principles for alloca-
tion of Yamuna waters. The Report of
this Committee, when received, will be
considered further at Chief Minister’s

level.
—

Ravi-Beas:

In termg of Section 78 of the Punjab
Re-organisation Act, the Central Go-
vernment was requested by Haryana
Government to allocate the waters be-
coming available as a result of Beas
Project among the successor States.
The Central Government accordingly
passed an ordep on 24.3.1978 allocating
3.5 million acre feet (MAF) of the
waters to Haryana. Punjab has repre-
sented against this order and flleq a
suit in the Supreme Court questioning
its validity. Haryana hag also filed a
suit in the Supreme Court for imple-
mentation of the order of March, 1976,
Whereas both these suits are pending
in the Supreme Court, Central Govetn.
ment is assisting both the Stateg to
resolve the matter, outside the court.

(c) As it is not known as to when
these water disputes will be finally
settled, it is not possible to indicate the
extent of the rise in cost of projects
pending on that account,

gty wat ¥ nyd w gy g w
afcagw

1160. &t frgm fag : w
wwite gafante @@ 2 w9, 1981
¥ warcwa W eI 1938 ¥ IO
F wraa § ggaarr Ay gar w4 e

(%) wo qddfir &= § el w
vy Sur W ¥ A & fag wiooan
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Transfer Ruleg for Junior Engineers
in CPDW.

1164. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether there are trangfer
ruleg for Junior Engineers in CP.W.D,
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(b) iy go, what are these rules;

(c) whether thesé rules have not
been implemented in large number of
cases; and

(d) if so, their nuribers in Regions
‘A’ and ‘B’ and the resasons for the
same?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). Transfers of
Junior Engineers in the C.P.W.D, are
regulated by the guidelines contained
in Para 10 under Section 9 of the
CP.W.D. Manual Volume I, an ex-
tract of which is contained in the
Statement attached.

(c) and (d). Rotational transfers
have not been effected since 1979 due
to (i) ban imposed by the Ministry of
Finance on transfers involving change
of station as a measure of economy
jn Government expenditure, and (ii)
keeping in view exigencies of service.

Statement

L] * L

(10) The following guiding principles
will be observed by the Superintend-
ing Engineers (Coordination) in
effecting transfer of Junior Engineers.

(a) The normal period of con-
tinuous stay of Junior Engineers
shall be 4 years at all stations,
unless a different period of normal
stay is specifically prescribed by the
Engineer-in-Chief in respect of any
particular area or Division, ete.
The period of stay may be reduced
by one year in the case of officers
posted to difficult areas.

(b) The period spent on deputa-
tion or on leave at any station
beyond the normal period of stay
up to a maximum peried of 8 years,
provided that it is ensured that
they do not serve in any particular
Division or Group (viz., Planning,
Maintenance or Construction) for

more than 4 years.

Wriftsh A0 go%-

(c) The peridd spent on reputas
tion or on leave at any particular
station will be {reated as a period of
stay at that station.

(d) The Superintending Engineer
(Coordination) will intimate the
Circle in which any particular
Junior Engineer is serving, 2
months in advance of the expiry of
the normal period, that the Junior
Engineer oncerned is due for
transfer on a particular date,
Normally the date lines will be
adhered to except for marginal ad-
justment, up to one month on either
side,

(e) Superintending Engineer Co-
ordination) may effect transfers
upto 6 months before completion of
the period of normal stay at any
station if the transfer becomes
necessary due to:

(i) Opening of new Circlesf
Division, and

(ii) repatriation of Junior
Officers from deputation in large
numbers, In all other cases, the
permission of Engineer-in-Chief
wil] pe necessary for relaxing the
normal period of stay.

(f) Transfers of Junior Engineers
from one Region to another may be
effected if the 2 Superintending
Engineer (Coordination) agreed to
such transfers.

(g) The Engineer-in-Chief shall
have the full discretion to make
transfers from one Region to another
or in any other manner according
to the exigencies of service,

(h) Ghaziabag and Faridabad are
not regarded as separate stations for
Tenure trapsfer Rules and those who
have completed a combined term of
4 years in the Delhi complex consis.
ting of Delhi, Ghaziabad and Farida.
baqd shall be deemed to have comp-
leted the tenure of 4 yearg in one
particular station.

(i) The officers who have \lready
completed 52 years of age shall not
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generally be posted to difficult
mt

() In oase of partial deviation
from the Transfer Rules for any
reasonsg to be recordeq in writing,
prior approval of the Engineer-in-
Chief should be obtainéd.

Cost of Procurement of Wheat

1165. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the details of per quintal pro-
curement cost of wheat by the Food
Corporation of India after taking into
account the expenditure on storage
accommodation and transport;

(b) the details regarding the price
per quintal at which wheat is supplied
at a subsidised rate; and

(c) the difference between the cost
of wheat at the F.C.I. godown and the
price at which it is supplied to the
flour mlls?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
At the proceurement price of Rs, 130/~
per quintal fixed gor 1981-82 market-
ing season the economic cost of wheat
is estimated at Rs, 182,95 per quintal.

(b) The Central issue prices of
wheat fixeq with effect from 1-4.1981
are as under:—

Rs. 145, per quintal for Public
Distribution System.

Rs. 155/ per quintal for roller
flour mills,

(c) The difference between the
estimateq economic cost of wheat and
the price at which it is supplied to
roller flour mills comes to .3s. 27.95
per quintal w.ef 1-4-1081.

Weftten ivipiers  4dy
Sugay Preduction

1106. SHAT B, V. DESAL: Will the
Minister of AGRICULTURE be pleds-
ed to state:

(a) whether it is a gact that during
the month of May, 1881 sugar produc-
tion touched 52 lakh tonnes as against
38.50 lakh tormés in 1979-80;

(b) if go, whether with the carry-.
over stock of 6.8 lakh tonnes total
sugar available is sufficient to meet
the domestic requirements till the
crushing season commences;

(c) whether prospects of sugar
production during the next crushing
season also appear to be very high,
if so, to what extent;

(d) whether in view of this com-
fortable position of sugar production
in the country the prices are likely
to come down; and

(e) if not, the main reasons for
the same?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI r. V. SWAMINTHAN): (a)
Sugar production during the meonth
of May, 1981 was 0.78 lakh ionnes as
against 0,45 lakh tonnes during the
corresponding month last year. The
total sugar production in 1980-81
sugar year (October-September) 1s
estimated at about 51.4 lakh tonnes
as against 38,569 lakh tonneg in 1979-80
sugar year.

(b) With the carryover stock of
6.82 lakh tonnes as on 1-10-1980 and
the estimated production of 51.40 lakh
tonnes in 1880-81 sugar year, the total
availability would amount to 58.22
lakh tonnes. This together with 2
lakh tonnes of imported sugar will be
sufficient to meet the domestic re-
quirement till the crushing season
commences for 1981-82 sugar year.
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]

%e)tIt is too early to make reliable
estimates of sugar production in
1981-82 sugar year. However, taking
into account the higher sugarcane prc.
duction expected for the next geason,
the sugar production in  1981-82
sugar year is also expected to be
substantially higher than the estimat-
eq production of 51.4 lakh tonnes .or
the current sugar year,

(d) Yes, Sir. In view of higher
gugar production expected next year,
the sugar prices are also expected to
show a declining trend.

(e) The Question does not arise.
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Distribution of Vested Land to Land.
less Peasanis

1167. SHR] SAMAR MUKHERJEE:
Wil] the Minister of RURAL RECON-
STRUCTION be pleased to state;

(a) the amount of vested land se
far gistributed to landless Ppeasants
by the Stateg till 31st December, 1980
State-wise, seperately; ang

(b) the percentage of SC and ST
benefited; State-wise?

THE MINISTER OF STATE IN THE
MINISTERIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
and (b), A statemept is attached.

Statement
State Arca distri- Percentage
buted u of SC and
31-12-1980 ST benefi-
under ciaries
revised
ceiling laws
(Acres)
Andhra Pradesh . . . 2,85,227 64.8
Asam o+ o+ v+ e v e 3,12,802 15.2
Bihar* - . . . . 1,31,000 65.4
Gujarat * . . . . . . 3,879 82.8
Haryana®* A R 9,313 50.6
Himachal Pradesh - . . . 3,500 76.7
Jammu & Kashmir . . . . .e .
Karnataka . . . . . 46,199 59.7
Kerana * . - . . . . . . 50’379 45.7
Madhya Prnduh . . . . . . . . 77,616 70.9
Mgaharashtra  * . . . . . . . 2,80,601 52.2
Manipur . . . . i . . . ..
Orissa * . N . . . . . - 1,00,157 72.7
Punjab + . . . . . . . . 10,596 46.7
Rajasthan*** - . . . - 1,21,809 56.1
Tamil Nadu - . . . . . 53,524 42.9
Tripura * -+ -+ =+ . 246 39.7
Uttar Pradesh*** . . . . . . . N a3yl 1 73.7
‘West Bengal . . . . . . 54,271 61.0
Dadra & Nagar Haveli®*** . , . - . 3,192 100.0
Delhi . . . - N . . . . . .. ..
Pondicherry . . . . . . . . . 837 74.5
Total + + ¢ A * s+ 17,6909 53.6
31-8-80
to 31.7-80
ssspto 30-9-80
““lg to 31-10-80
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Deferring Allolmeat Year fof Govera-
ment: Acobmmicdasion

1168. DR. A. U. AZMI:

SHRI RAJ NATH SONKAR
SHASTRI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
allotment year was to commence 1n
January this year but the same has
yet not started;

(b)what are the piessing circums-
stances which necessitated its post-
ponment and thus adversely affected
the employees;

(c) should the choica of indicat-
ing the preferreg locality be not left
to the employee rather than forcing
an accommgglation on him; and

(d)if so, the reasons for causing
harassment to the employees and for
not streamlining tne functioming of
the Directorate of Estates?

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA
NARAIN SINGH): (a) The allot-
ment year has been extended upto
31-12-1981.

(b) Extension of the curren. allot-
ment year upto 31-12-1981 was
Tound necessary owning to the fol-
lowing reasons:

(i) There was already a large
waiting list of the Government
servants for allotment of accom-
modation, and no useful purpose
would have been sarved by invit-
ing fresh applications.

(ii) Invitation of fresh applica-
tions wouly have caused avoidable
expenditure in printing of forms
extry manhours ete.

(iif) Certain changes were con-
templated in the existing applica-
tion formg on the basis of studies

Written Anstoers aalk

made undgr Management Informa-

tion Bmﬁ

(c) In case the choice is left to
the employees, they will, by and
large, opt for central licality and
since only limited quarters are avail-
able in the central locality, it will mot
be possible to meet their require-
ments.

(d) There is no harassment in-as-
much as that every Government ser-
vant has been given the facility to
ask for a change to the locality of his/
her choice.

alfren

Pooy Quality of Government Statio-
“‘nery

1189. DR. A. U. AZMI:

PROF. AJIT KUMAR
MEHTA:

Will the Minister of WORKS AND
HOUSING Qe pleased tp state:

(a) whether poor quaiity stationery
is being suppled n the Gcveinment
offices and thera exist no rules and
regulations duly updated for the pro-
per use of stationery/paper and its
distribution for the last 40 years;

(b) if so, whoether Government
will effect quality control ang save
wastage of public funds; and

(c) should such firms who supply
sub-standard items be not black-
listed?

THE MINISTER OF PARLIAMEN-
TARyY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Stationery sup-
plied to Government offices is as per
ISI or Departmental specifications.
Rules exist for the use of stationery
and its distsibution.

(b) There exists a system of quality
control ang "dlecks and there is no
wastage of public funds.
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{c) Tt ‘such actidh is ciilled fof it
will invariably be taken.

Export Sugar

1170, SHRI D. P. JADEJA: Wil
the Minister of AGRICULTURE be
Pleased to state:

{(a) whether it is a fact that India
has to export a certain quantity of
sugar per year ag per the Interna-
tional Sugar Agreement;

{b) it so, th quantity exported an-
nually and the hames of the countries
to when exported at what rate; and

(¢) whether it is also a fact that
We are importing sugar to meet cur
own demand if so, the quantity like-
ly to be imported during the current
year?

AUGUST A, 1981
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THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) No, Sir. Export of the
quoty under the International Sugar
Agreement 1977 is not of mandatory
mature provided notice of shorifall
in export performance is given to the
International Sugar Organisation as
prescribed in the Agreement,

(b) Exportg are made on & Calen-
dar year basis, However, export ac-
counts are maintainey on financial
year basis. Rate at which sugar is
exported varies widely depending on
market forces operating on the inter-
national sugar markets. Our country-
wise export performance under the
International Sugar Agreement, 1977
and Indo.EEC Agreement (to UK
only) during the four financial years
1977-78 to 1980-81 were as under:—

Quantity Value

Country to which exported

Financial Year &%kh (Rs. crores) (Quantity in lakh MT)

1 2 3 1

1977-78 . 060  19-48  (0-03)) Egypt
(0-008, Maldive
(0-002) Salalah
(0-004) Scychalles
0-17) Sr1 Lanka
(0-06) Kenya
(0-18)  Tanzania
(0-24) UK.

1978-79 7-37 131-85 (0-10) Afghanistan
(0-81) China
(0-01)  Djibouti
(0-44)  Egypt
(3-21) Indonesia
(1-05)  Sri Lanka
(0+71)  Sudan
(0-25) U.Ks
0-10)  U.AR.

Yeman

(0-34,
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1 ' 2 3 4
197980 . . . . . . 568 $28:94  (0-26) Bangladesh
(0:11) Chuna
(0-81) Egypt
(1-24)  Indonesia
(003) Maldive
(0-05) North Korea
(0-20) Pakistan
(0-21) Somalia
(2:021) Sr1 Lanka
(0-24)  Sudan
(0-41; Kenya
(0-100 UK.
19881 . . . . . 0-715 35-96 (0-115) Egypt
(0.305) 1lndoncsia
(0 015) Nepal
(0-140Y Sr1 Lanka
(0-140) U.K.
(c) Yes Sir. A quantity of sugar during the Sixth Five Year Plan,

upto about 2.15 lakh tonnes has been
contracted for import to increase
the overall availabilily of sugar for
domestic consumption.

Amount earmarked for Rural Recon-
struction under Sixtp Five Year Plan

1171. SHRI D. P. JADEJA: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) the amount earmarked for
rural reconstruction for the country

State-wise; and

(b) the naiure of scheme that was
proposed to be taken under this pro-
gramme in the country and particu-
larly in Gujarat State?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) The amounts earmarked for
major rural reconstruction schemes
for the couniry dunng the Sixth
Five Year Plan are as under:

Prosrm Sixth Flan outlay
(Ceentral sector)
. 1IN cTOTLS
1. Integrated Rural Development Programme . 750
2. National Rural Employment Programme . . 980
3. Drought Pronc Areas Programme . . . . 175
4. Desert Development Programme . . . . 50
5. Programmes of the Khadi & Village Industries Commission . 480
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A statement showing the State-wise
break-up of the amount for the Sixth
Five Year Plan in zpspect of pro-
grammes (1), (3) and (4) is enclos-
ed, In respect of programme (2), year
to year break-up of outlay State-wise
is worked out while for programme
(5), no State-wise break-up is work-
ed out.

(b) The schemes to be taken up
under the programmes mentioned in

AUGUST 24, 1981
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(a) above are either beneficlary orien-
-ted or ainfrastructure oriented
and cover one or more of the
fields or agriculture, minor irriga-
tion, gnimal husbandry, lang and
water conservation, water harvest-
ing, forestry, fisheries, rural and cot-
tage industries tertiary sector, seri-
culture, bee-keeping, etc. All the
schemes mentioned in (a) above are
being implemented in Gujarat State.

Statement

Central Outlay of Important Prugrammes of Rural Reconctruction during Sixth Five Yeir Plan

States/UTs.

1. Andhra Pradesh

2. Assam . . .

3. Bihar .

4, Gujarat . . . . . .
5. Haryana e e e

6. Himacl al Pradesh . .

7. Jammu & Kashmir .

8. Karnataka

9, Kerala . .

10. Madhya Pradesh . . .
11. Maharashtra
12. Manipur . . . . .
13. Meghalaya . . .

14. Nagaland . . . .

15. Orima . . . .

16. Punjab . . . .

17. Rajasthan . . . . .
18. Sikkim . . . .-
19. Tamil Nadu . . . . .
20. Tripura . . . N .
21. Uttar Pradesh . . . . .
22, West Bengal

(Rs. in lakhs)
IRD DPAP DDP
Programme
5670-0 28500
. 2345‘0 . -n
. 10272’5 2137'5 X3

38150  1537-5 4]12-5

1207-5 - 9750
. 1312.-5 487-5 375-0
. . 3062-5 1725-0
. 2520-0 s
. . 8015-0 1575-0
5180-0 1575-0
455-0 .
. 420-0 .
. 367-5 . .
5495-0 937-5
. . 2047-5

. « 4060-0 2962:'5  3150-0

- - 6597‘ S 1800 0

. . 15330-0 1500-0 e
. . 58625 1312-5
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' fRD DPAP DDP
StatesjUTs Programme
Union Territories
23. A&N Islands . . . . 175-0
24. Arunachal Pradesh . . . . 1680-0
25. Chandigarh . . . . . 35-0 . .
26. D & N Haveli . . . . 35-0 . .
27. Delhi . . . . . . 175-0 .
28. Goa, Daman & Diu . - 420-0 . .
29. Lakshadweep . . - 175-0 . .
30. Mizoram . . . . . 700-0 o
31. Pondicherry . . . . 140-0 . .
All India

89460-0* 20887-5@ 4912-5**

*In the Sixth Five Year Plan, total outlay of only Rs. 750 crores is provided for in the

central sector for IRD programme ;

@In the Sixth Five Year Plan, total outlay of only Rs. 175 crores is provided for in the

central sector for DPAP ; and

** In the Sixtt Five Year Plan, total outlay of only Rs, 50 crores is provided for in

the central sector for DDP.

Housing Policy

1172, SHRI XAVIER ARAKAL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) what is the projected popula-
tion of urban centres in the next ten
years;

(b) how many are without a house
of dwelling in urban centres and how

'any will be without & roof in cities

(c) what is the government policy
in the matter of housing?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The Expert
Committee on Population appointed
by the Planning Commission has
worked out the quinquennial esti-
mates for 1981 to 1981 of urban popu-

within next ten years; and bl lation as under:
Year Population (in million)
1981 B - 148-11
1986 . ~170-25
1951 . 194-39
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(b) The National Building Organi-
sation, on the basis of 1971 census,
has estimated the absedutely house-
less population in urban areas at 4.66
lakhs. The figures for 1981 censug are
yet t6 be finalised.

(c) The policies and objects of the
Government are enumerated in the
Sixth Five Year Plan 1980-85. Hous-
ing is a State subject. In the rural
areas, the Plan has p programme for
house-sites and assistance for the
construction of dwellings for rural
landless labourers. A total outlay of
about Rs, 354 crores has been provid-
ed in the Plap for the scheme to
provide siteg to all remaining eligible
familieg of 6.8 million and construc-
tion assistance tg about 3.6 million
families.

In the urban areas, the emphasis
woulj be on environmental improve-
ment of slums in place of attempting
a massive relocation of slums. The
proposed investment of about Rs. 151
crores in the Plan will benefit about
10 million people, It is also proposed
to give direct public sector assistance
for housing to the Economically wea-
ker  sections of the population. A
provision of about Rs 485 croreg has
been proposed in the Plan with a
target of 16.2 lakh units to be construc-
ted.

Completion of irrigation projects

1173 SHRI XAVIER ARAKAL: Will
the Minister of IRRIGATION be pleas-
-ed to state:

{(a) how many approved irrigation
projects are yet to be completed both
by the Centre and the States;

(b) what ig their estimated original
costs and the irrigable area of land;
and

(c) how many new projects are going
to be taken up during 1981-82 by the
Centre and the States and their costs
and irrigable area of land; what is the
Plan period completion?

- AUGHST 24 198%
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THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) to (c¢). The infor-
mation is being collected and will be
laid on the Table of the House.

wd 1979-80 & gYtviw facell fawne
sifaweer & wwis gy gefew
AT Y q w1 wAza

1174, ® §& weg qwf : &1
frafer st wiw @& 5g W #Y
g w9 fF o

(¥F) wCFX FTUF 4§ 197980
¥ atpd AT grelan | Wy
sfw &1 orges 79 Sl §

(@) S § w¥w azea &
afa ®  fEadt Nwa s,
wiT

() wfw ax w3+ fRfor & forg
feeefi fawm afgww gra figtfka
sfwar &1 saer Far g 7

d&la w17 var fanie sienars
aal (= dexaroawicg )  (¥)
feeeft farra wfwwor & gfaa far
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afafaadt & s aq war 57 §
qMATH  qaEl ®1 Awd &7 S il
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Poor maintensnce of Govermment
acogmrpadalion

1175. SHRI RAJ NATH SONKAR
SHASTRI:

PROF. AJIT KUMAR
MEHTA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

{a) whether the standard licence fee
in respect of Government owned resi-
dences includes municipal and other
taxes for both ordinary ana special
maintenance gnd repair; and

(b) if su, how is it that the condition
of the residences are so poor—white
washing is anything but eye-washing,
broken floors are not repaired, win-
dows and other shutters painted regu-
larly, access roads are not repaired,
Provisions of Supplementary Rules 323
are not implemented, lawns and
hedges are poorly maintain, even
and water stagnates in them hy-
drants in the lawns are missing or
are ineffective ,storm water drains in
the backyard are not to be seen and
the rainy water from the roof tops
spread in the backyard breeding mos-
Quitoes?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir,

{b) Maintenance and repairs of Gov-
ernment owned residences and minor
additions and alterations thereto are
carried out as per the prescribed norms
subject to availability of funds.

Allotment of Government residences
Rules

1176. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
WORKS AND HOUSING be pleased
tq state:

(a) what are the latest rules of
allotment of regsidences from the ge-
Deoral peol and their subletting and
why has the allotment year 1681 not

stacted as yet and, when is it likely to
start; .

(b) what is the schedule of refen-
tion of residences after death, retire-
ment etc, and house owning emplo-
yees; and

(c) by when the reply to the un-
starred question No.2759; and inte-
rim reply of which was given on 9th
March, 1981 be expected?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Allotment of
Government Residences  (General
Pool in Delhi) Rules have been noti-
fied vide S.0. No, 1330, dated 6th
May, 1973. The current allotment
year has been extended upto 31-12-81,

(b) Schedule of retention of resi-
dences after death and retirement is
4 ronths and 2 months respectively
for all employees including house
owning employees,

(c) Reply given to the Unstarred
question No. 2759 on 9th March, 1981
was converted into an assurance and
the requisite Implementation Report
in fulfilment of the assurance has
been sent to the Department of Par-
liamentary Affairs on 8th June, 1981.

w@ T § ;3 & Frafo @ fwg dner 3w
& HARAT
1177. =Y TRAG NAET WA :

war feang e ag Sort ¥ T IR
fw :

(w) w1 wraa ara wmo Ad §
qrey & mprwa W agA 23 4WTT D
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&w % gra ow anwtar fear T ar;

(w) afw &, Y T IR W
R
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Rice Production

1178. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government intend to
increase rice production on a scale
much larger than current out put of
over 50 million tonnes;

(b) if so, whether it intends to ex-
po¥t rice ok a large scale in view
of its great international demand;

{¢) whether Government consider
the economi® of cost of ¥oduction of
Tice compared to wheat justify export
of rice in exchange for export of
wheat a worth while pfbosition; and

(d) it so, details thereof?

THE MINISTER. OF STATE IN
THE MINISTRIES OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) The target of rice pro-
duction for the terminal year of the
Sixth Five Year Plan (1984-85) has
been fixed at 63 million tommes; the
target for 1981-82 ig 58 million ton-
nes.

(b) Export of cereals iz allowed
depending on the internal production,
domestic demenad, price behaviour,
both internal and international and
the other related factors. In view of
this jt is difficult to give a categorical
statement in this regard. The export
of Basmati rice is presently on Open
Genera] Licence (OGL-3) and limit-
ed quantities of rice (non-basmati)
decided on yearly basis, are also al-
lowed to be exported,

(c) No, Sir.
(d) Does not arise.

Drinking water supply scheme Hor
HP.

1179. PROF. NARAIN CHAND PA-
RASHAR: Will the  Minister of
WORKS AND HOUSING be pleased
to state:

(a) the names of the Centrally
Sponsored  Drinking Water Supply
Scheme sanctioned for H.P. district-
wise alongwith the estimated cost
in each case during the last three
years including the current year;

(b) the amount spent so far on
cach scheme, alongwith the gllotment

made for the current financial year;
and

(e) the likely date by which each
scheme would be completed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND ‘WORKS
AND HOUSING (SHRI BHISHMA
NARATN sINGH): (a) Schemes co-
vering 3,370 villages have been sance
tioned in Himachal Pradesh under the
Centrally Sponsored Accelerated Ru-
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rel Water Supply Programme. The
distriet-wise number of villages along
with the estimated costg are given in
statement attached.

(b) and (c). Funds in the Central
Programme gare intended to supple-
ment the resources of the State Gov-
ernments to provide drinking water
to problem villages and are released
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annually to State Governments who
implement the schemes. Release of
Central funds fs noi made Scheme-
wise but for the Programme as a
whole. Monitoring is also done like-
wise. The funds released under the
Central Programme and the number
of problem villages covered during
the last 3 yearg in Himacha] Pradesh
are as follows:—

Year Funds released Number of villages
(rupees in lakhs) covered
1478-79 422:00 792
1979-80 388-80 575
1980-81 561-77 617
Statement

——— e S e e S e e e E = S -

1. Bilaspur
2. Chamba
3. Hamirpur

4. Kangra

Kinnaur
6. Kulu . . . . .

7. Lahaul & Spiti

8. Mandi p
9. Simla o e
10. Sirmouo
11. Solan . . . . .
12. Une
lotal :

No. of Estimated
Villages  cost (Rs.

in lakhs)
119 112-97
295 161-17
706 341-65
1175 645-07
6 16.25
40 43-04
11 7-35
383 296-96
132 106- 46
82 77-73
226 122-63
- . 195 263-21
3130 208449

1448 LS—12,
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Crocodile Profects

1180. SHRI MANMOHAN TUDU:
Will the Minister of AGRICULTURE

be pleased to state:

(a) the name of the States where
crocodile projects have been started
in  collaboration with UNDP and
FAQ;

(b) whether any such project has
been started in Orissa to save some
of the rarest species of crocodile from
extinction;

(c) if so, their total number and
places of QOrissa where such projects
have been started;

(d) whether it is a fact that Gov-
ernment have decided to fetch some
Magor yearlings from Madras croco-
dile to the Simitipal Crocodile project;
and

(e) what other steps Government
propose to take for the development
of crocodile projects of Origsa?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) The Central Crocodile
Breeding and Management Project
with assistance from FAO|UNDP is
being implementeq in the following
nine States;

Andhra Pradesh, Gujarat, Kerala,
Madhya Pradesh, Orissa, Rajasthan,
Tamil Nadu, Uttar Pradesh, and
West Bengal.

(b) and(e). In Orissa the Project
iz being implemented at Bhitarkanika
Simlipal, Nandanknan and Satkosia
Gorge.

(d) Mugger yearlings have al-
ready been brought to Simlipal from
- Madras.

(e) This is an on-going Project for
which financial assistance is being
provided by the Central Government,

AUGUST 24, 1081
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A total amount of Rs. 1838 lakhs
has been released during the last four
years. Special emphasis is being
placed on the breeding programme
and rehabilitation in selected areas
suitable for this purpose.

Financial assistance to Tornado effect-
ed District of Mayurbhanj

1181. SHRI MANMOHAN TUDU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that a Cen-
tral Team has visited Orissa to make
an assessment about the loss caused
to the people of tornado affected
areas of Orissa of April 1981;

(b) whether the above Central
Team has made any on the spot as-
sessment about the loss of the Mayur-
bhanj district Orissa tornado affected
villages;

(c) if so, what is the estimated
loss of Mayurbhanj district tornado
affected people; and

(d) the details about the finanecial
grant given by the Centre to the
Mayurbhanj district’s tornado affected
people?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) Yes, Sir. A Central
team visited Orissa from the 12th to -
14th May 1981,

(b) and—€c). According to the Me-
morandum received from the Govern-
ment of Orissa, nine villages in Bari-
pada Sub-division of Mayurbhanj dis-
trict were hit by a tornado on the
18th April, 1981. Three human lives
were lost and twentyone persons
severely injured; 110 houses were
either completely destroyed or par-
tially damaged. Eleven cattle heads
and 17 fowls perished, Some electric
installations also suffered damage.
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(d) On the basis of the report of
the Central team and the recommen-
dations of the High Level Committee
on Relief, the Government of India
approved a ceiling of expenditure of
Ra. 411 lakhs for relief and rehabi-
litation and repair/restoration of pub-
lic properties damaged by tornado in
the district as under:—

(Rs. in
lakhs)
1. Emergent relief including
housing subsidy . . o 3t
2. Repair to health centres . 2: 50
3. Restoration of public assets—
electrical lines damaged by
tornado . . . . 1-20
4. Educational concessions . 0 10
Total . . . . 411

Possession of plots to allottees by
D.D.A.

1182. SHRI RAJESH KUMAR SINGH:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of cases in which
possession of plots 1s yet to be given
to the alloitees by DDA even aiter
more than six months of the draw
stating the reasons therefor;

(b) the number of cases, if any, in
which allotment of land was made by
DDA which was non-existent stating
the circumstances under which such
allotments were maae; and

(¢) the steps taken by Government
to expedite allotment of plots in case
of (a) above and to accommodate per-
song who have been allotted non-exis-
tent plots?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) 518; the reasons mainly
are non-furnishing of the required
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documtnts and non-payment of full
premium by the allottees.

(b) The DDA has reported that there
is no such case. However, the lay-out
plan of Blocks C-1 and C-2 of Pitam-
pura having 241 plots had to be revis-
ed, because of high tension power line
passing through these Biocks.

(¢) The DDA has reported that the
possession of plots to the allottees re-
ferred to in (a) above will be handed
over, on completion of all the formali-
ties by them. Action is being taken
to finalise the cases mentioned in (b)
above.

Schemg tp provide house to houseless

1184. SHRI ARJUN SETHI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the details regaraing the schemes
Government have finalised to provide
a house to the houseless;

(b) whether Government have fixed
definite targets for the current financial
year and for the Sixth Plan period in
this regard; and

(c) if so the details thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The State Governments
and U.Ts. Administrations are imple-
menting a scheme for provision of
House gites-cum-House Construction
Assistance to Rural Landless Workers
as a part of Minimum Needs Pro-
gramme of the Sixth Five Year Plan.
The scheme envisages allotment of a
developed house-site, free of cost,
measuring about 100 sq. yus. to fami-
lies of landless farm workers, artisans
fishermen, etc, with the provision of
approach of approach roads as also a
masonry well for a cluster of 30—40
families, For consiructing houses
thereon, these families are provided
a subsidy of Rs. 500 per family towards
cost of local building materials etc,
All labour inputs are to be provided
by the beneficiaries,
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(b) and (c). The Sixth Five Year
Plan contains a provision of Rs. 353.50
crores for the scheme. Of this Rs. 170
crores is for providing houst-sites to
6.8 million families and Rs. 183.50
crores towards house construction as-
sistance to 3.67 million families. The
details of out-lays and targets for this
scheme for the current financial year
have not so far been received from the
State Governments.

Assistance to Orissa for drinking
waters

1185. SHRI RASABEHARI BEHERA:
Will the Minister of WORKS AND
HOUSING be p.eased to state:

(a) the financial asistance proposed
to be given to Orissa Government, for
providing drinking water to acute water
shortages villages and towns; and

(b) the details thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). Provision of
drinking water is a State subject and
the funds for this purpose are provided
in the State Plans. However, under
the Centrally Sponsored Accelerated
Rural Water Supply Programme, finan-
cial assistance is provided to the State
Governments to supplement their re-
sources for the provision of safe drink-
ing water to problem villages. A sum
of Rs. 307 lakhs wag released to the
Government of Orissa under the Cen-
tral Programme dGuring the year 1980-
a1.

Imported Edible Oil Supplied to
Manufacturers

1186. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) what are the number of vanas-
pati manufacturers and the total nro-
duction of vanaspati oil in our country
from July 1980 to June 1981;
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(b) what quantity of imported edible
oil is supplied to these companies by
S.T.C. and at what price;

(c) whether it is a fact that sub-
stantial quantity of imported oil sup-~
plied to the vanaspati manufacturers
has heen diverted to open market; and

(d) if so, what steps Government
has taken against the erring parties?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) and (b). The number of vanaspatj
manufacturers is 88 and The total pro-
duction of vanaspati oil in our country
from July, 1980 to June, 1981 was
7,79,377 tonnes. During that period, a
total quantity of about 6,25,600 MTs
imported oil was suppiied to the vanas-
pati industry by State Trading Corpor-
ation of India. The issue price of
Soyabean oil and Rapeseed o0il supplied
to vanaspati industry is Rs. 7,210 per
MT and that of crude Palm Oil is
Rs. 7,060 per MT.

(c) and (d). No specific complaint
have been received in this regard
which could be enquired into. As re-
gards importea oil given to vanaspati
industry, the Vanaspati production is
being monitored through returns and
inspeetion by field officers. A cons-
tant dialogue is also being maintained
with the two Vanaspati associations to
review the various aspects of vanaspati
prodpction, distribution and prices.

Ceniral assistance sanctioned and
actnally paid for Irrigation Projects

1187. SHRI MOHAMMAD ASRAR
AHMAD: Wil the Minister of IRRI-
GATION be pleased to state:

(a) the amount of Centra] assistance
including loan and subsidy sanctioned
and actually paid to the State Govern-
ment as well as sanctioned for Central
areas for irrigation projects during the
last five years (year-wise and State-
wise);
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(b), the amount of assistance actual-
ly utilised by each State and the Union
Government during the last five years;
and

(c) the amount of Central Govern-
ment assistance that remained unutilis-
ed by the State Government and the
Union Governments during the last
five years and the reasons therefor
(year-wise and State-wise)?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the House.

Procurement of diseased wheat

1188. SHR] K. A. RAJAN: Will the
Minister of AGRCULTURE be pleas-
ed to state:

(a) whether his attention has been
drawn to a report in ‘Indian Express’
of 11 June, 1981 that 70 per cent of
Punjab Wheat procured is diseased;

(b) if so, the details;

(c) whether an enquiry has been
made and report called for; and

(d) 1f so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) to (d).
The total procurement of wheat in
Punjab during 1981-82 has been
87,14,680 M. tons of which Food Cor-
poration of India thas procured
9,48,576 M. Tong upto 14th August,
1981 Thus the major quantity of wheat
has been procured by the State Go-
vernment and its procuring agencies
from whem specific information is
oot available,

A survey was conducted by the
Senior Quality Control Officer of the
Fooa Corporation of India and a quan-
tity of 6,01,318 M. Tons of wheat in
storage was inspected and incidence
of Karnal Bunt was noticed as under:
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Incidence of Kaornal Perentage
bunt (m?;) stocks mgr
Less than 19 . . 32- 46%
1tog% . . . . 39 38%
3t05% . . . . 15°92%
Above 5% . . \.\ 12-22%

On the basis of specific studies con-
ducted over the incidence of Karnal
bunt in good wheat, the Government
of India issued instructions, in July,
1981, to liguidate stocks upto 3 per
cent Karnal bunt affecteq grains (i.e.
71.84 per cent stock) by issuing
through Public Distribution System.
15.92 per cent of stocks containing 3
to 5 per cent Karnal bunt have been
earmarked for 1ssue to the Roller
Flour Mi.ds. Balance 12.22 per cent
stock of wheat woulg be recondition-
ed and cleaned 1o bring the same
within the prescribeq specifications.

Incentives to wheat sellérs

1189. SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE be
pleased to state:

(a) whether Haryana Government
have offered any incentive to those
who sell wheat to the Government
agencies;

(b) if so, the details;

(¢) whether h.s attention has been
drawn to report appearing in ‘Indian
Expres:? dated June 5, 1981 where-
in it has been stated that Haryana
Government decided to freeze cement
stocks and to release it in favour of
those selling wheat to Government
agency; find

(d), it so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, sir.
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(b) The State Government have re-
ported that the District  Authorities
were advised to copsider, depending
unreu availability of cement, issuing
to growers one bag of cement against
five/ten bags of wheat as incentive for
wheat procurement.

{¢) and (d). No cement stocks were
frozen by the State Government for
release in favour of growers seling
wheat to Government agencies.

Work charged staff in Arunachal
Pradesh Zone of C.P.W.D.

1190. SHRI K. A. RAJAN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the number o workcharged staff
in each Division in Arunachal Pradesh
Zone of CPWD;

(b) the number of them who are
contributing to General Provident
Fund and to workmen's Contributory
Provident Fund;

(c) which offices maintain these
accounts; and

(d) whether the subscribers to the
Provident Funds have been given
gtatements of accounts for the year
1979-80 and 1980-B17?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to {d). The workcharged
staff of Arunachal Pradesh Zone is
not borne on the cadre of CPWD. How-
ever, the requisite information is
being collected from the Union Terri-
tory of Arunachal Pradesh and will
laid on the Table of the Sabha.

Lifting ban on sugar export

1191. SHRI M. RAM GOPAL
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government has been
urged to lift ban on sugar export; and
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(b) if so, tht reaction of Govern-
ment on it?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Govern-
ment of India have not been officially
addressed urging it to lift fhe ban on
sugar exports. However, the Govern-
ment is aware o! reports appearing in
the Economic Times, New Delhi, of
July 17, 1981 and the editorial in the
Commerce magazine dateg August, 1,
1981 to the effect’ that in the 25th
Annual General Meeting of the Maha-
rashtra Rajya Sahakari Sakhar Kar-
khana Sangh the members jn the
meeting had pleaded for the lifting of
the ban on exports of sugar on the
ground that the sugar production in
the next season was expected to be
much larger,

(b) The Government of India do not
propose to lift the ban on sugar ex-
ports for the present.
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Utilisation of siorage capacily

1194. PROF. AJIT KUMAR -
MEHTA;:
SHRI CHHOTEY SINGH
YADAV:

SHRI TRILOK CHAND:
SHRI B. D. SINGH:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) what are the existing faciiities
and the capacity to store grain buiffer
stock in the country; .

(b) to what extent the existing
storing capacity was utilised during
the years, 1978, 1979 and 1980 stating
the reasons for the low utilisation, if
any, of the storing capacity;

(c) the extent of loss of stored
grains becausg of insects and rodents
and natural calamities during the last
three years; and

(d) whether the existing storing
facilities are adequaie to meet the re-
quirements, if not, the measures pro-
posed to be taken by the Government
to remove the inadequacy in the stor-
ing capacity and also to solve the
problem of loss in storage by improv-
ing the safety measures?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI:
R. V. SWAMINATHAN): (a) Storage
capacity with the Food Corporation of
India which is responsible for manage-
ment of buffer stocks is 206.22 lakh
tonnes as on 1-7-1981,

_(b) The overall percentage utilisa-
tion of storage capacity with the Food.
Corporation of India during the pre-
vious three financial years was As
under: —

Year Percentae

e Utilisation
1977-78 5;%—
199879 . . . 70° 5%

oo ... %
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The foodgrains heing a perishable
commodity are given turn over regu-
larly as far as practicable by way of
jssues and replemishment with fresh
gtocks, Therefore, if the operations of
turn over are taken into consider-
ation, the utilisation of the storage
capacity around 70 per cent is con-
gidered satisfactory,

{c) The total quantity of foodgrains
damaged and rendered unfit for human
consumption due to rains, floods,
cyclones ete. for the last three years
in Food Corporation of India godowns
were gs under—

Year (Qui:mity
tonnes)
1978-79 . -+ . 100657
1979-80 . . . 6g,Bg6%
lml . . . . ‘5!041.
*Provisional.

( The existing overall storage
facillties available with the Food Cor-
poration of India are adeguate for the
level of stocks with the Corporation.
Pressure on storage capacity is, how-
ever, felt particularly during peak
procurement season. However, to re-
duce the dependence of the Corpora-
tion on sub-standard hired and CAP
(cover and plinth) storage as also to
meet the future requirements of
storage of buffer gnd operational
stocks, additiona] storage capacity is
planned to be built.

The following steps are taken to
avoid loss to foodgrains in storage:—

(i) The godowns constructed/to
be consgtructed by Food Corporation
are rat, white-ants and damp-prooi.

(ii) Pre-monsoon  inspection of
godowns is ca out and repairs
undertaken to prévent leakage of
raip water.

(ii{) Modern scientific pest control
measures are undertaken to check
the insect, rodent and bird trouble.
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{iv) Qualified and technically
trained staff are deployed for periodi-

cal inspection and proper upkeep of
foodgrains.

Short supply of Levy sugar to
West Bengal

1195. SHRI SATYA GOFAL MISRA:
Wili the Minister of AGRICULTURE
be pleased to state:

(a) whether it is & fact that West
Bengal requires 40,000 tonnes of levy
sugar per month but the allocation
to the State has been only 22000
tonnes, even this quantity did not ar-
rive thus creating a backlog of more
than 64,000 tonnes by the end of last
year;,

(b) if so, the reasons thereof; and

{c) how much sugar supplied to
West Bengal during the last one year;
month-wise?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) to (c).
With the coming into operation of par-
tial control on sugar with effect from
17-12-1979, the monthly State-wise
levy sugar quotas as obtaining during
previgus partial control period have
been revived and accordingly, West
Bengal Government is getting a month-
ly levy sugar quota of 21994 fonnes
for distribution through fair price shops
(in addition, small quantities for Bor-
der Security Force, Central Reserve
Police Force etc. are also being allot-
ted), West Bengal Government had
asked for increase in the monthly quota
to 40,000 tonnes but due to tight avail-
ability of levy sugar it has not been
possible to make any increase in the
quota.

2. With the taking over of the dis-
tribution work by the Food Corpora-
tion of India in mid-December, 1979,
some initial dificuities on account of
operational/movement bottlenecks, liti-
gation with factorieg, etc. had to be
faced resulting in short arrivals in the
initial months of January to May, 1980.
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Most of the backlog of more than 64,000
tonnes pertained to the sald period.
The following are the figures of month-
wise supply against the States monthly
levy sugar quota of about 22,000 tonnes
in the last one year:—

Month Q &fn‘fﬂ?&
supply
August, 1980 . . . 20663
September, 1980 . . . 18892
October, 1980 . . . 27068
November, 1980 . . . 18150
December, 1980 . . . 17302
Januvary, 181 . . . 17348
February, 1981 . . . 15301
March, 198r . . . 16374
April, 198t . . . 21353
May, 1981 . . . 22827
June, 17:': ) H 19833
July, 1981 . . . 20953
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New housing projects sanctioned by
HUDCO in States

1196. SHRI SATYA GOPAL MISRA:
SHRI BHIKU RAM JAIN:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of new housing pro-
jects sanctioned by the Housing and
Urban Development Corporation
(HUDCO) State-wise;

(b), total project cost of newly sanc-
tioned projects; and

(c) amount sanctioned for each state,
details thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) During the year 1980-31
HUDCO sanctioned 346 schemes with
total project cost of Rs. 258.71 crores.
HUDCO's loan commitment to these
newly sanctioned schemes was Rs.
161.68 crores.

(b) and (c). The details of project
cost of Schemes, amount and dwellings
units sanctioned by HUDCO to different
States during the year 1880-81 are given
in the statement attached.
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Impiementation of Natiomal Raral
Employment Programmes in States
under BSixth Five Year Plan

1197. SHRISURYANARAYAN SINGH:
Will the Minister o RURAL RECON-
STRUCTION be pleased to state:

(a) whethtr the States have worked
out the detaiis of the National Rural
Employment Programme fo be taken
up during the Sixth Five Year Plan;

(b) if so, the main features, and ein-
ployment potential of the schemes
worked out by various State Govern-
ments;

(c) whether these schemes have
been taken up for implementation by
the States, in the current year; and

(d) if so, the total additional em-
ployment io be provided in each Stale
under the schemes in the current year?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) to (d). Ac-
cording to the guiaelines on National
Rural Employment Programme, the
States/UTs are required to prepare a
shelf of projects for each development
block, This project preparation work
is in progress. The schemes to be
taken up include afforestation, social
forestry, land development, community
construction sites, drinking water
wells, community irrigation wells for
scheduled castes and scheduled tribes,

(b) Year

1979
1980

1981
(to date)
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xural roads, village tanks, school, dis-
pensary buildings, etc. States have
already started implementing the
projects prepared and approved.
Every year, 300 milljon tp 400 million
mandays of employment is to be
generated in the States under the
programme during 6th Five Year Plan
period.

Export of Sugar

1198. SHRI K. PRADHANI; Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether India is in a position to
export Sugar quota under the Inter-
national Sugar Agreement for 1982;
and

(b) il so, the details regarding India’s
performance in this regard during last
three years?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) India's
export quota under the international
Sugar Agreement for 1982 is to be
determinea by International Sugar
Organisation only by about February/
March, 1982. However, looking to the
good sugar production indications for
the sugar year 1881-82 there does not
appear to be any difficulty for India
to be able to export sugar in 1982 on
the basis of whatever quota is given to
it by the International Sugar Organisa-
tion.

Exports
(Lakh tonnes)
6.56 inclusive of about
0.64 5000 tonnes of suger
exported under the EEC
Agreement)
o 6o (exculusive of commi-

tment of about 25,000
tonnes of suger requ
to pe exported under the -

C Agreement.
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Kosi Control Board

1199. SHRI BHOGENDRA JHA: Wwill
the Minister of IRRIGATION be pleas-
ed to refer to the reply given on 2nd
March, 1981 to U.S.Q. No. 1881 regard-
ing functions of Kosi Control Board
and state:

(a) whether the Kosi Control Board
announced in the House on 5th August,
1980 has since been functioning;

(b) if so, details thereabout, if not,
reasons and acountability therefor;

(c) whether the Kosi Control Board
set up by the Government of Bihar in
1954 has not held j single meeting
since 1975, if so, reasons and respon-
sibility therefor; and

(d) whether the Kosi Board of Con-
sultants headed by Dr. Kanwar Sain
was set up in Janliaty 1974, and sub-
mitted its provisional report in Sep-
tember 1974 and hag not been called
to meet for flnal report, if so, details
o! the provisional report and reasons
not meeting since?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). No, Sir.
The Government of Bihar did not agree
to the proposal made by Central Gov-
ernment.

(c) Yes, Sir. The matter concerns
the Government of Bihar.

(d) The Government of Bihar have
intimated that no report (either final
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or provisional) of the Kosi Board ol
Consultants constituted by the Govern-
ment of Bihar, in 1974, has been re-
ceived by them.

Amount sanctioned to Blhar for raral
reconstruction

1200. SHRI BHOGENDRA JHA:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) what amount under specific
heads of the items of Rural Recons-
truction have been sanctioned for
Bihar during the last three years in
cash or kind;

(b) whether specific annual targets
fixed under specific heads have been
fulfilled and the funds fully and pro-
perly utilised;

(c) it so, details thereabout; and

(d) if not, reasons and remedial
measures therefor?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) to
(d). The major programmes of Rural
Development implemented in Bihar
during the last three years are
Small Farmers Development Agency/
Integrated Rural Development (SFDA/
IRD) Programme, the Drought Prone
Areg Programme (DPAP) and the
National Rural Employment Pro-
gramme (NREP). The position relat-
ing to each is given in statements I,
II and III respectively.

Statement~— I
Small farmer development agency[integrated rural developmenis (SFDA[IRD)

A. Achisyment of fi

ial targets in Bikar during the lasi 3 years

Year 3

Allocation Release Utilisation

Administrative (Central) _including

approval sharc)  State share

{Gcmu! share) (ks.1n (Rs.m .

(Ra. in lakhs) lakhs)—e

in lakhs )
A Y — — - i . vl o m— "

1978-79 2154.43  1318.00 530.79
1979-80 1465.30¢  737.94¢ 621.64
1980-81 1467.50%  551.59+ ga:_'.\o.sm‘l

#The State Government have also to relcase an equal amount as matching contribution.
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B, Achievement of physical targets :

Year Families to Families
be covered  actually
(Target)  asmsted

1978-79 . . . . . . . . 3,40,000 2,02410
1979-80 e e e ... 234480 1,78,898
1980-81 . . . . . . . . 3,52,200 1,38, 956 (Provisinal)
C. Reasons for shortfall in the phy- en, The Government of India are
sical and financial targets and reme- providing 50 per cent assistance for
dial measures taken. strengthening of the block administra-
tion and the proposals received from
The major constraints in Bihar are them wiil be discussedq on 2nd Sep-
administrative, organisational and tember 1981 by the Sanctioning Com-
lack of adequate credit flow. The block mittee consisting of a representative
set up in Bihar also requires streng- each of the Planning Commission, the
thening. These have been discussed Minjstry of Finance and the State Go-
with the State Government at several vernment. The monitoring mechanism
forums, These were also discussed is being strengthened and the Govern-
during the visit of the Hon’ble Prime ment of India will review continuous-
Minister to Bihar on 26th June 1981. ly the flow of credit to the IRD pro-
Suitable remedial action is being tak- gramme,
Statement—II

Drought Prone Area Programme (DPAF)

{a) The Drought Prone Area Programme is being implerrcned in the 4 districts of Nawadah,
Rohtgs, Monghyr and Palemau covering 57 blocks. The experditure on the pregremrme is
shared equally,between tte Central ard the State Goverrments. The followirg statemennt shows
the allocation of Central thare, the release of Central share and the utilisation including the State
share,

Achizvement of financial targets in Bihar during the last 3 years.

(Rs. in lahs )
Year Allocation  Release of* Utilisation
of Central  Central including
share share share
1978-79 . . . . . . . . 427.50 361,68 280.€0
979-80 . . . . . . . . 427.50 206.88 479.00
1980-81 . . . . . . . . 427.50 283.00 594,86

*An equal amount has to b¢ released by the Stats Government as matching soniribution.
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b) Ackievement of physical targels 3
1978-79
Sector Unit Target Achievement?
1. Area treated under Soil Conservation. . 100 hect. 67 50
2, Irrigation. . . . . . . hect. 12875 1398
3. Forestry & Pasture . . . » 8801 4589
4. Distribution of milch animals . . No 1800 79
1979-80
1. Arca treated under Soil Conservation . 100 hect. %0 77
2. Irrigation hect. 8943 1785
3. Foresty & Pasture . . . hect, 3741 3731
4. Distribution of Milch animals. . . No. 2200 666
1980-81 (Upto March, ‘81)
1. Area treated under Soil Conservation . 100 hect. 4592+ 3835
2. Irrigation - . . hect 19684+ 2608*
3. Forestry & Pasture . . . N ”» 3216» 2191+
4. Distribution of Milch animals . No. 500+ 325+

*Figures pertains to two districts of Monghyr (Jamui) and Nawadah. Progress reports in
ilable,

yerpect of Rohtas and Palamau are not availabl

{c) and (d). The major reasons for
the sHort-fall in achieving the targets
have been administrative, organisa-
tiona] and the non-availability of mate-
rial and equipment. This is being
pursued with the State Government.

Statement IN

Food for Work Programme/National
Rural Employment Programme in
Bihar

Food for Work Programme has peen
in operation since April, 1977. The
Programme has been revised thorough-
ly and consequently restructured. It

has now been renamed as ‘National
Rural Employmeni Programme' since
October, 1880. Only works which di-
rectly help in strengthening the rural
infrastructure and result in creation of
durable assets in rural areas as also
those works which improve the rural
economy and the quality of life in the
villages would now be taken up under
the programme, Under National Rural
Employment Programme in addition
to foodgrains, cash funds are now being
provided to the States for procure-
ment of materials required for ensur-
ing durability to the projects executed
under the programme and for pay-

ment of wages in cash on central ac-
count.
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The quantities of foodgrains allocated/ released to the Government of
Bihar during the last three years areag under:—

{Quantity in MTs.)

U

Year rvatities  Unutilised Totalfood- tities B_lance

food- grains made of food-

grains from last available grains

allocated/  year utilised

releated

1978-79 . 200000 22264 56 222264 56 1B2140-00 40124 56
1979-80 . 346000  40124-56 386124-56 301355'24  B4769 32
198081 . . . . 164000% 84679 32 248769 22  135005'98 11286324

*Out of th.s 54,000 metric tonnes could not actually be released.

It will be noticed from the above
that the rate of utilisation which was
25.80 per cent in the year 1977-78 rose
to 81.9 per cent in the year 1978-79.
In the years 1979-80 and 1980-81 the
rate of utilisation has been 78.0 per
cent and 69.8 per cent respectively, In
addition to foodgrains an amount of
Rs. 17.25 crore (Rs. 14.22 crore for
material component and Rs. 3.03 crore
for wage component) was released to
-the Government of Bihar. As the
tunds were releaseq towards the close
nt the financial year the information
in regard to the utilisation of funds
has not so far been received.

12.00 hrs,

PROF. K. K. TEWARY (Buxar):
Sir, I have given a Calling Attention
notice about the statement made by
the hon. member, Shrj Atal Bihari
Vajpayee in America criticising the
Government of India....(Interrup-
tions).

MR. SPEAKER: I will consider it.
It is under my consideration now.

’ (Interruptions)

—

12.00 hrs.

PAPERS LAID ON THE TABLE

REVIEW ON AND ANNUAL REPORT
oF NarioNnar BumbinGs CONsTRUC-
TIoN CoORPORATION LTp, NEW DELHT
FOR 1979-80 AND A STATEMENT FOR
DELAY AND STATE;ENT SHOWING THE
ActioN TAKEN BY GOVERNMENT ON
VARious ASSOURANCES, PROMISEs AND
UNDERTAKINGS GIVEN BY MINISTERS
During VARIOUs SESSIONS OF Lok
SABHA.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): I beg to lay on the
Table— ———

(1) A copy each of the following
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1056:—

(i) A statement regarding Review
by the Government on the working
of the National Buildings Construe-
tion Corporation Limited, New
Delhi, for the year 1979-80.
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(ii) Annual Report of the Na-
tional Buildings Constructjon Cor-
poration Limited, New Delhi for the
year 1979-80 along with the Audited
Accounts and the comments of the

Comptroller and Auditor-General
thereon. :

(2) A statement (Hindi and Eng-
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lay in laying the papers mentioned
at (1) above,

[Placed in Library. See No. LT-—
266|81).

(3) Tha_ following statements
(Hindi and English versions) showing
the action taken by the Government
on various assurances, promises and
undertakings given by the Ministers

during the various sessions of Lok
Msh versions) showing reasons for de- Sabha:—
(i) Statement No. XVII—Sixth Session, 1978.
Sixth Lok Ssbha
(i) Statement No. XX—-5eventh Session, 1980}

(ili) Statement No. VII—-First Session, 1980

(iv) Statement No. VIII~.Second Session 1980
(v)  Statement No. XII~+Third Session 1980

(vi) Statement No. Ve—Fourth Session 1980
(vii) Statement No. II~-Fifth Session 1981
(viii) Statement No. III—Fifth Session 1981
(ix) Statement No. I'V~<Fifth Session 1981
[Placed in Library. See No. 2667/81),

AssAM Wip LiFe (TRANSACTIONS
AND TAXIDERMY) AMENDMENT RULES
1981; REVIEW ON AND ANNUAL REPORT
OF NATIONAL CoOPERATIVE UNION OF
INpza, New DEeLHI For 1070-80 AND
STATEMENT FOR DELAY; REVIEW ON
AND ANNUAL RAPORT OF Foop CoORr-
PORATION OF INDIA FOR 1979-80 ETC,

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z, R. ANSARI): Sir, on be-
half of Rao Birendra Singh I beg to
lay on the Table:—

(1) A copy of the Assam Wild
Life (Transactions and Taxidermy)
Amendment Rules, 1981 (Hindi and
English  verisions) published in
Notification No. G. S. R. 401(E) in
Gazette of India dated the 22nd June,
1981, under sub-section (2) of sec-
tion 63 of the Wild Lif, (Protection)
Act, 1972,

[Placed in Library. See No. LT—
2668/81].

(2) (i) A copy of the Annual
Report (Hindi and English versions)

Seventh Lok Sabha

|
|

J

of the National Cooperative Union
of India, New Delhi, for the year
1879-80 together with Accounts and
the Audit Report thereon.

(ii) A copy of the Review (Hin-
di and English versions) by the
Government on the working of the
National Cooperative Union of
India, New Delhi, for the Yyear
1979-80.

(3) A Statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the documents men-
tioned at (2) above.

Placed in Library. See No. LT—]
2669/81].

(4) (i) A copy of the Annual
Report (Hindi and English versions)
of the Food Corporation of India
for the year 1978-80 along with the
Audited Accounts, under sub-sec-
tion (2) of section 35 of the Food
Corporations Act, 1964.

(ii) A copy of the Review
(Hindi and English versions)
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by the Government ‘o the work-
ing of the Food Corporation of
India for the year 1979-80.

(8) A statement (Hindi and
English versions) showing reasons
for delay in laying papers men-
tioned at (4) above.

[Placed in Library. See No. LT—

2870/81].

‘(65 A copy of Government Reso-
lution No. 22/7/80-P-I, (Hindi
and English versions) published
in Gazette of India dated the 27th
September, 1980 constituting the
Sardar Sarovar Construction Ad-
visory Committee,

(7) A statement (Hindi and
English versions) showing reasons
for delay in layig the Resolution,
mentioned at (68) above., [Placed
in Library See No. LT-2671/81 ]

(8) A copy each of the following
papers (Hindi and English ver-
sions) under section 61-A of the

Companies Act, 1956: —

(1) Review by the Government
on the working of the Kerala
Forest Development Corporation
Limited, Kottayam, for the year
ended 30th June, 1979.

(n) Annual Report of the
Kerala Forest Development Cor-
poration Limited, Kottayam, for
the year ended 30th June, 1979
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon.

(9) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers
mentijoned at (8) above. [Placed
in Library. See No. LT-2672/81.)

1)

(1) A copy of the Forest (Con~
servation) Rules, 1981 (Hind} and
English versions) published in
Notification No. G.SR. 719 in
Gazette of India dated the 1st

1446 LS--13,

Aygust, 1881, under sub-maction
(2) of section 4 of the Forest,
(Conservation) Act, 1980. {[Placed
in Library. See No. LT-2673/81.]

(11) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955:—

(i) The Fertiliser (Control)
Second Amendment Order, 1981,
published in Notification No.
G.S.R. 34B(E) in Gazette of India
dated the 13th May, 1981.

(ii) G.S.R. 436(E) published
in Gazette of India dated the
11th July, 1881 fixing the maxi-
mum price per tonne at which
fertilizer specifiedq in the Sche-
dule of the notification would be
sold to tea, coffee or rubber plan-
tation or to cultivators. [Placed
in Library. See No. LT- 2674/81.]

CoconvuTr DEVELOPMENT Boarp (ForMsS

oF OprroN) RUELS, 1981 anp NoTtrFr-

CATIONS UNDER EssEnNTIAL, COMMODI-
TIES AcT, 1955

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): 1 beg to lay on the Table—

(1) A copy of the Coconut Deve-
lopment Board (Forms of Option)
Rules, 1981 (Hindi and English
versions) published in Notication
No. G, S. R. 322(E) in Gazette of
India dateq the 6th May, 1981,
under section 21 of the Coconut
Development Board  Act, 1979,
[Placed in Library. See No. LT-
2675/81.]

(2) A copy each of the following
Notificationg (Hindi and English
versions) under sub-gection (8) of
section 3 of the Essentia] Commo-
dities Act, 1955:—

(i) The Sugar (Price Deter-
mination for 1980-81 Production)
(Third Amendmenty Qrder, 1981
published in  Notification No.
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GSR. 370(B) in Gezette of
India dated the 28th May, 1881
together with Corrigendum there-
to published in Notification No.
G.S.R. 440(E) in Gazette of India
dated the 17th July, 1981.

(ii) The Sugarcane (Control)
Amendment Order 1981, publish-
ed in Notification No. G.S.R.
427(E) in Gazette of India dated
the 3rd July, 1881, [Placed in
Library. See No. LT-2676/81.}

NOTIFICATION UNDER CUSTOMS ACT,
' 1962

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROTH: I beg to
lay on the Table a copy of Notifica-
tion No. GS.R. 490(E) (Hindi and
English  versions) published in
Gazette of India dated the 2l1st
August, 1981 together with an ex-
planatory note regarding re-imposi-
tion of export duty on coffee at the
Tate of rupees 75 (Seventy-five) per
quintal, under section 159 of the Cus-
toms Act, 1962, [Placed in Library.
See No. LT-2677/81.]

MR. SPEAKER: Whatever is said
without my permission will not form
part of the proceedings.

(Interruptions)®

MR. SPEAKER: You canngt dis-
cuss it here.

A FI A AT QTR 7
(Interruptions)

MR. SPEAKER: Have you read
the rule?

(Interruptions)
MR. SPEAKER: Nothing will go
on record.
(Interruptions) *
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MR. SPEAKER: I have not allow-
ed anybody to speak.
(Interruptions) *

MR. SPEAKER: They are all to

be discusseq there in my Chamber,
not here.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Sir, I would like my
statement tp be discussed here be-
cause he has referred it hege jugt
now....

(Interruptions)

MR. SPEAKER: Whatever is said
without my permission will not form
part of the proceedings.

(Interruptions) *

SHRI EDUARDO FALEIRO
(Mormugao): Sir, you can listen to
us one by one. Sir, Mr. Tewary has
given a Calling Attention notice re-
garding same statement made by Mr.
Vajpayee and now the hon. Member
is here. ... (Interruptions)

MR. SPEAKER: That is wunder
consideration, I have not decided
anything, How can I discuss it here
now?

SHRI EDUARDO FALIERO: He

has given a  Calling Attention
Notice. ..

MR. SPEAKER: You cannot call
for the conclusion, Sir.

SHRI EDUARDO FALEIRO: It
is a matter of propriety that a leader
of a Politica] party, g leader of a
political party angd a ember of this
House, has gone abroad and made a
statement. ...

(Interruptions)

MR. SPEAKER: It is my discre-
tion.

PROF. K. K. TEWARY (Buxar):
How can he go abroad and make a
statement about the Government of
India? It is never done, Sir. (Inter-
ruptions),

*Not recorded.
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MR. SPEAKER: Nothing will
form part of the proceedings.
(Interruptions) **

SHRI ATAL BIHARI VAJPAYEE:
1 am going to criticise this Govern-
ment abroad.

(Interruptions)**

MR. SPEAKER: Nothing js form-
ing part of the record. Not allowed.

(Interruptions) **

MR. SPEAKER: First, you must
learn. When any motion in a proper
form is given to me, I have to de-
cide whether I admit it or not. So
simple it is. You give me g motion
and I will consider it. You cannot
take anything for granted.

PROF. K. K. TEWARY: I have
given it....(Interruptions) and I
wanted to make a small submis-

(Interruptions)

MR. SPEAKER: Why discuss it
here? Np discussion here. I do not
bind myself to anything, it is my
discretion. I have to decide upon the
merits gnd demerits of the motion. I
have to look into that.

PROF, K. K. TEWARY: You may
look into the merits, but this iz a
very important issue.

MR. SPEAKER: Might be, you
might think it so, but I have to give
my decision. If there i3 any motion,
I have tg decide.

SHRI HARIKESH BAHADUR
(Gorakhpur): On a point of order.
The Government should make a
statement on the arrest of an Indian
journalis in Sri Lanka....**

MR. SPEAKER: Not allowed, ir-
relevant.
st T feere e (grae)
¥ fam gam ¥ ow Aifes T gy
g faosa mw 7, ..

Papers Taid 390

MR. SPEAKER: This is a State
subject, Not allowed, irrelevant....
No, I am not going to allow it here.
This i8 a State subject....We are
going to discusg something here.

(Interruptiong) **

MR. SPEAKER: Not allowed.
Don't you know the rules,

DR. SUBRAMANIAM SWAMY
(Bombay North East); Under Direc-
tion 2, you have to give us your rul-
ings on notices of breach of privilege
motions. I gave you one on the tap-
ping of mail of Members....

MR. SPEAKER: I am very much
concerned about it. I am going
through it and then wil] let you know
whether it forms a privilege motion
or not.

SHRI RATANSINH RAJDA (Bom-
bay South): It is a very serious
matter. Even the mail of Members
of Parliament is being intercepted...

MR. SPEAKER: ©Doesn't matter.
I have replied to that. If it comes
within the purview of privileges, I
will admit it otherwise not. I have
to consider it

ot wew fagt andat @R
TR F T3 gEwr oF 9 faay §)

waR waw : faegw faerr @

q aeR @t aar wr g & &

var dfga ol fedifen 3@ o
g1

The moment I come to a2 con-

clusion within g day or two. I

will let you know whether it forms
a privilege motion or not.

SHRI ATAL BIHARI VAJPAYEE:
I have not given any notice of pri-
vilege motion,

MR. SPEAKER: You have not, but
you have just asked me about that
aspect, but other hon. Members have

**Not recorded.
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given noticeg of privilege motion. I
::1 looking into it. I am getting the
cts. ,

SHRI ATAL BIHARI VAJPAYEE:
‘We are prepared to prove the allega-
tions, Have you collected the facts?

MR. SPEAKER: Yes, Sir, I am
collecting the facts. I have already
got some facts and 1 am going into
it. I will have tp decide according
to the precedence and according to
ruleg and what it is all about.

s waroR wwy  (feRR)
TRy Agka 4% IR <@ feq agd
e on favorfewmiz w7 Afea
faarar fescht ¥ os dwme uw
giffaniE & faq1q aax ey oY, .

MR. SPEAKER: 1 have rejected
that. N

st FAITR Iy - wmT REd
IuM fdae a7 femy &, @ #r
nEsr sfamr ¥ afer frand?

WA WEIW: A arE. o)
ey & oY) A% wgr a7 & faar
faly am & 4 20 wawm agdf 7m0

I AW WAPY B BT
fo o d% =9

 weaw wgvew : agt | AT fEdr
®T AW, & FLAr, 37T n@@Aw Y
an 9T TE

SHRIMATI GEETA MUKHERJEE

{(Panskura): Sir, we have given a

Call Attention Motion on I.M.F. loan.

MR. SPEAKER: No Call Atten-
tion Motion ig to be discusseg here.

SHRIMATI GEETA MUKHERJEE:
Al]l our questions gre being refused
on this; and the Cabinet has already
accepted the termg of loan....

S m——
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12,10 hrs.

MESSAGE FROM RAJYA SABHA
SECRETARY: Sir, I have to report

the following message received from
the Secretary-General of Rajya
Sabha: —

“] am directed to inform the Lok
Sabha that the High Court at
Bombay (Extension of Jurisdic-
tion to Goa, Daman and Diu) Bill
1980, which was passed by the
Lok Sabha at its sitting held on
the 23rd December 1980, has been
passed by the Rajya Sabha at its
sitting held on the 20th August,
1981, with the following amend-
ments:—

Enacting Formula

1. That at page 1, line 1, for the
worg “Thirty-First” the word
“Thirty second” be substituted.

Clause 1.

2. That at page 1, line 4, for the
figure “1980” the figure “1881” be
substituted.

I am, therefore, to return here-
with the said Bill in accordance
wity the Provisions of rule 128 of
the Rules of Procedure and Con-
duct of Businegg in the Rajya Sabha
with the request that the concur-
rence of the Lok Sabha to the said
amendments be communicated to
thiy House.”

12.11 hrs.

HIGH COURT AT BOMBAY (EX-
TENSION OF JURISDICTION TO

GOA, DAMAN AND DIU) BILL
As AMENDED By RaJYA Sasma,

SECRETARY. Sir, I lay on the Table
of the House the High Court at Bom-
bay (Extension of Jurisdiction to
Goa, Daman and Diu) Bill, 1988],
which has been returned by Rajya
Sabha with amentments.

I ——

**Not recorded.
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12.11 hrs,

STATEMENT RE: FLOOD SITUA-
TION IN THE COUNTRY

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z R. ANSARI): T rise to
make a statement on the flood situa-
tion in the country.

In thig Monsoon heavy floods have
occurred in Assam, Bihar, Uttar Pra-
desh ang Rejasthan. Some damage
has alsp occurred in other States.
The State Governmentg have not re-
ported complete information on the
damages sustained. However, based
on the information received so far,
the tota] area affected by floodg is
37.61 lakhs hectares. A total popula-
tion of 178 1akh persons has been
affected and 553 human lives have
been lost. The value of total damage
has been placeq at Rs, 260 crores
approximately.

For the same period during lsat
year the damage reportey had been
about Rs, 169 crores. The Statewise
position in regard to floods is con-
tained in Annexure T laid on the
table of the House. The Statewise
‘figures of flood damages are contain-
ed in Annexure II laig on the table
of the House.

Annexure—I

The south West monsoon reached
Kerala on the 30th May, 1981, two
days in advance ang by 10th July,
the entire country was under the in-
fluence of monsoon. The rainfall upty
19th August, 1981 has been abhove
normal in the State of Haryans,
Gujarat, J&K, East Rajasthan, Gange-
tic West Bengal and Telegana; it is
deficlent in Nagaland, Mizoram,
Manipur and Tripura; while it is nor-
ma] in the rest of the country.

2. These wWwere several spells of
very heawy rainfall in various parts ot
the country. Jaipur city in Rajasthan
recorded unprecendented rainfall from

18th tp 20th July, 1981, The rainfall
during these days Was 82 cms ‘as
against annua] average rainfall of
58.8 cms. On the 18th of July, in a
single day, Jaipur experienced rainfall
of 36 ¢ms. which i{g a record so far,
This unprecedented rainfall caused
heavy damage to the city of Jaipur
and the surrounding areas.

Heavy rainfal] wag also experienced
at the following places; Agra, Main-
puri, Aligarh, Delhi, Ahmedabad, Raj-
kot, Bhuj, Bombay, Indore, Ramag-
undum, Bhubaneswar and Titalgarh,

3. According to reports received from
the State Governmentg floods have
occurred in the States of Assam, Bihar,
Gujarat, Kerala, Orissa, Punjab,
Uttar Pradesh, Rajasthan, West Ben-
gal and Delhi. The total value of
damage causeq by floods is reported to
be Rs 26028 crores according to the
information received from the States
till 22 August, 1981. For the samme
period during the last year the damage
reported was Rs. 169.07 crores. The
position regarding floods in each State
is given below ang the details of the
damages that have been reported by
the State Governments as having so
far are given in the Annexure—IL

ASSAM

The river Brahmaputra crossed the
danger level at Dibrugarh on the 25th
of June, 1981 and it remained above
danger leve] till 4th August, 1981. The
levels in other rivers namely, Burh’,
Dehing, Dhansiri, Subansiri, Manas,
Sankosh, Beki, Pagladiya, Puthimari,
generally remnained near about dan-
ger level or somewhat higher. On the
Dikow river, which is a southern tri-
butory of the Brahmaputra, there was
unprecedented rise in the water level.
The historic town of Sibsagar, on the
banks of the Dikhow was inundated
from 16th to 20th July, 1981, National
Highway No. 37 was overtopped "and
railway communication between Sib-
sagar-Sirnaluguri was suspended.
Breaches took place along the bunds
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of the river Burhidehing, Aie, Singri,
Solangi, Dikhow and Boginadi, caus-
ing inundation of wvillages and lands
behing the protective embankments.

According to latest reports received
from the State Government, the main
Brahmaputra river is flowing above
danger levej at Dibrugarh and Neama._
tighat in Assam, and its tributaries are
also showing the same trend.

BIHAR

The riverg Burhi, Gandak, Bagmati,
Kamla Balan, Adhwara, Kosi, Maha-
nanda and Farman in North Bihar,
ang Sone, Punpun and North Koe] in
South Bihar bhave been in low to
medjurn floodg (i.e. between warning
level and danger level) since 5th July,
The Mahananda Western embankment
,was cut by the villagers, and the Ma-
hananda Left (Eastern) Embankment
wag erodeq near its downstream end.
The necessary action {o close the cut
and check erosion has since been
taken.

GUJARAT

In Gujarat, damages occurred main-
ly because of the heavy rains in
Ahmedabad ang Saurashtra region.
The baaly affected areas were Ahme-
dabad city, Kalol, and Kadi Taluka of
Mehsana and Mehmedabad taluk of
Kheda district covering about 116
villages.

In Saurashira region, there was
heavy rain on 10th and 11th July,
causing overflowing of 53 smal]l dams
in the region. There was a breach in
the Chhacha dam of minor tank
in Limbdi taluka in a length of about 20
metres on account of which there were
heavy damages below the dam. The
work of closing the breach has been
undertaken and the situation iz under
control

KERALA

Heavy raing caused damage in
almost alj the districts of the State,
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Two school buildings in Kozhikode ang
Mallappuram districts collapsed. A
number of village roads were damaged
in Alleppey district. Three fish curing
yards were washed away in Mallap~
puram district. Severe gea erosion at
Tenur in Mallappuram district and
Sreenarayanapuram and Chauthorppin
in Trichur districts hes also been re-
ported by the State Government.

ORISSA

According to State Government, the
floodg in riverg Baitarni, Burhabalang,
ang their tributaries affecteq 1.54 lakh
people in 362 villageg of Balasore dis-
trict in the first week of July, 1981.
Damage worth Rs. 851 lakhs was
caused to 200 village roads and 14
houses were damaged. Sixteen test
relief embankments were breached.

On account of the cyclonic storm on
8-9 August, 1981, the rivers Vamsa-
dhara, Rishikulya end their tributarieg
including Kusumi and Malagani rivers
were in floods, affecting 164 villages in
the districts of Puri, Ganjam, Cuttack
and Koraput. The paddy crop in an
aren of 14,500 hectares was submerged,
River ang canal embankments were
breacheq at 163 places, and 72 roads
ang 128 culvarts were damaged. Road
comrnunications were disrupted and
telephone lines were disconnected, at
various places. Three human lives
were lost,

PUNJAB

The State Government reported
that the Charan Ganga overflowed its
bank on the 14th and 20th July, inun-
dating parts of Anandpur Sahib im
Ropar district. The Ropar-Nangal and
Nainag Devi roads breached at three
places. The flood embankmentg along
river Budhkinadi, a tributary of the
Sutlej breached wt three places in
Ropar district on 28th July 1981, There
were also reports of overflowing of
‘choes in Hoshiarpur district, disrupt-.
ing vehicular traffic on various roads,
including Hoshiarpur - Chandigarh.
road.
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RAJASTHAN

Unprecedented rain was experienced
in Jaipur city from 18th to 20th July,
1981 when a total of 82 cms. was re-
corded. This caused considerable
damage to public ang private proper-
ties, roads, bridges ana electric and
water supply lines, in Jaipur city and
its surrounding areas. The heavy
rains/floods also caused considerable
aamage in the areas of Bikaner, Sawal
Madhopur, Tonk, Nagaur, Banswara,
Kotg and Bharatpur districts of Rajas-
than. Sanganer town was cut off due
to overflowing of small nallahs. Many
buildings including factories were
washed away. Flooag in the Banganga
in Bharatpur district overtopped the
national highway near village Malony
on 1gth July, 1981. The hevy dis-
charge in river Gambhir in Bharatpur
area resulted in damage to wvarious
earther banks and bunds and also en-
dangered Ajan bund. Morel river in
Sawai Madhopur district changed its
course, and, as a result, Hingonia vil-
lage was Washed away on 19th/20th
July, 1981 and five other villages were
also affected. Irrigation tanks and
allied structures numbering 416 were
either breached or damaged, causing
extensive inundation and damage to
farm land and houses,

TAMIL NADU

The ‘Sangali Pallan’ in Tiruppur
town of Coimbatore districi was 1n
high floeds on 10-5-81 ana damaged
the nearby hutments, About 620 peo-

ple were affected and 161 huts valued .

at Rs, 1.07 lakhs were damaged. Twen-
tyfour head of cattle were lost,

UTTAR PRADESH

The Ghaghra, Gandak and Rapti first
crossed their respective danger levels
on the 15th July, 28th July and 2nd
August, 1081 rmespectively. However,
these riverz lafer receded and all the
main rivers in the State are now flow-
ing below their respective danger
levels. The Gandak however was flow-

ing above the danger level since the
21st August.

There was heavy rainfall in many
areas of western U.P. from 29th June
to 4th July, 1981. This resulteq in
acute drainage congestion and breaches
in railway lines and road embank-
ments,

The Turtipar-Srinagar embankment
on the right bank of river Ghagra in
Ballia district was under attack from
the river and some spurs and studs of
the embankment were damaged. How-
ever, the situation is reported by the
State Government to be under control.

The Amwakhas bund on the right
bank of river Gandak was overigpped
in a length of about half kilometre. A
spur of the embankment was also
under atiack by the river. However,
no damage to the bund has been re-
ported. The railway embankment
along the Gandak downstream of
Chitauni was under attack from the
river. The position was reported to be
precarious on the 9th August when the
river wag only five metres away from
the railway embankment. However,
the situation was brought under con-
trol and the railway embankment is
reported to be safe,

The flood protection embankment
along the Rohini river, a tributary
of Rapti in Gorakhpur district, was
damaged due o unprecedented rain-
fall in the catchment area, lying in
Nepal territory. This heavy rainfall
resulled in the flood level in Rohini
exceeding the previous maximum re-
corded flood level by 1.25 metres,

WEST BENGAL

Heavy rainfall in the districts of
Midnapur, 24-Parganas, Murshidabad,
Malda, West Dinajpur, Jalpaiguri, and
Cooch Behar, caused extensive drain-
age congestion and floods. The whole
of Contai sub-division and part of
Tamluk sub-division in the district of
Midnapur were under water during
the last week of June, 1981 and in the
second week of August. Irrigation ana
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drainage structures and embankmenis

were damaged, and seedlings were re-
ported to have been totally destroyed.

The State Government has reported

that 1000 houses were entirely damag-
ed and 2500 partially damaged. The
sea walls at Digha in Midnapur district
were severely damaged,

The low lying areas in Sonarpur-
Arapanch Drainage Basin in South 24-
Parganas were inundated during June-
July, 1981. An area of 3.89 sq. km.
wag inundated at Hill Bridge site in
24-Parganas district due to  spill from
the river Jamuna.

The Ganga at Farakka crossea the
danger level on 25-7-1981 and is still
flowing above danger level. An area
of about 70 sqg. kms, in unprotected re-
gionsg of Murshidabad distriet was in-
unidated. The rivers Mahananda,
Fulahar and their tributaries were
also in spate during this period and
inundated low lying areas in Malda
and West Dinajpur districts. A stretch
of 34 kms, on the left bank of river
Fulahar near’ Kahala was seriously
ervoded, endangering the existing spurs,
apron and forward embankment. Brea-
ches also occurred in tha left bank of
river Dwarkg at Jurankandj in Mur-
shidabad district.

In North Bengal rivers Teesta and
Jaldhy a (Mansai) were in spate, ana
flooded low lying unprotected areas,

- River Jaldhaka also eroded some vil-
lages on its left bank in P.S. Matha-
bhanga in the district of Cooch Behar.

DELHI

As a result of yeleasegs below the
Tajewala Headworks, the river Yamu-
na crossed the danger Ievel gn 6th
August, 1981, at Delhi Railway
Bridge. The left forward bund upst-
ream of the Railway Bridge was under
attack from the river current, but the
situation was effectively tackled in
time and brought under control. The
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river has since receded and is now
flowing below the danger mark. Peo-
ple in the low-lying areas on the river
side of the flood protection embank-
ments were shifted to safer places by
the authorities.

DOA, DAMAN & DIU

The Union Territory of Goa, Daman
and Diu reported in early August,
1981 that there were floods in the
Bicholim river on account of heavy
rains. The overflow from fhe river
flooded  Bicholim town. Fiftytwo
houses were camageq and 128 persons
were affected.

4. As in previous years, the Central
Flood Fofecasting Organisation of the
Central Water Commission has been
providing flood forecasts for a]l major
rivers in the country, since the begin-
ning of the floog season this year.
There are 151 flood forecasting stations
in the country. Ip all 1500 forecasts
have been issued by this Organisation
80 far, which have reliably predicted
the flood levels at critical 1gcations
48—72 hours in advance of the flood
wave. These proved very useful for
issuing timely wanings for the evacua-
tion of population, caftle ana move-
able property to safer locatien.

5. Statistics of flood damage since
1953 show that out of the total flood
prone area of 40 million hectares in
the country, on an average about 3
million hectares are affected every
year. The total value of the damage
caused to agricultural and urban pro-
perty is of the order of Rs. 300 crores.
Keeping in view the widespread mi-
sery caused by fleods, the flood problem
hag received greater attention in the
recent years than in the past, so much
so that the outlay on flood control

. during the Sixth Five Year Plan has

now been fixed at Rs, 1045 crores, i.e.
more than the total amount spent in
the entire period since the First Five
Year Plan till march, 1880. This is
expected to provide~reasonable flood
frotocﬂontonnamod:-imﬂ.uonm
ares. ’
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Stat. re. British
. India Corp. (Acquisition of
Shares) Ordinance, 1981

12.12 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

BRITISH INDIA CORPORATION
LIMITED (ACQUISITION OF SHA-
RES) BILL**

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): Sir, I beg to
move for leave to introduce a Bill to
provide for the acquisition of certain
shares of the British India Corporation
Limited with a view to securing the
proper management of the affairs of
the Company and the continuity and
development of the production of goods
which are vital to the needs of the
country and for matters connected
therewith or incidental thereto,

MR, DEPUTY SPEAKER: The Ques-
tion is.

‘“That leave be granted to
introduce a Bill to provide for the
acquisition of certain shares of the
British India Corporation Limited
with a view to securing the proper
management of the affairs of the
Company and the continuity and
development of the production of
goods which are vital to the neeas
of the country and for matters con-
nected therewith or incidental
thereto.”

The motion was adopted.

SHRI PRANAB MUKHERJEE: 1
introduce* the Bill.

—

STATEMENT RE BRITISH INDIA
CORPORATION (ACQUISITION OF
SHARES) ORDINANCE, 1981

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): 8ir, with
your permission I beg to lay on the

AUGUST 24, 1881

Matiers under
Rule 377 04

Table an explanatory statement (Hindi
and Englisp vergjons) giving reasong
for immediate 1 ation by the British

India Conporation (Acquisition of
Shares) Ordinance, 1981.

———

1204 brs.
]
MATTERS UNDER RULE 377

(i)Railway facilities in Nalagarb
Tehsil in Himachal Pradesh

=Y oy ger gerarrg <} (fonr) ¢
ntqE wEie, fenma wdw # agdier
armg, faer dem, od aga aw
stalfie @ aamr s @ &
agt 3¢ arEn Wil & 5% §
ol @ fomr # gonw, ad@ amr
gy ¥ #rY IO ;W @
q%g 9§ a€ @z #r faeg & faragh
o aqE @ #r fafeew  awy
BIwE wifig § Wik AET #Y
aE9Z I §W @ & g g v
Wi A afed swam 4@ &
agH™ ATeg ¥ T WrEA 1926
A fadhh g€ o, oY f& @ anc ®
ey mfe ¥ I ¥ faw aww
gfeqret & fao aad of € sk
™ ¥ aum d@ swifma & w@r
a7 | I3 9 aga qEer Swre & T
Wi ot T arn # ag fadr gd
gedl, fo o3 gg wigm & 4T, @9
Te Wz &1 & W oam A g
fr 23 @2 ¥ IWF 3 qzd o
gEiz & v 6l arnag, fgamaw
WRw ar A g A F avor
a  w-fefamq, g fmw
T QY[ FA-TEHIT TAWEL BT ¥
A § | yrlhw S Y gaA] Saw
gfr a2 wrar fN a N awel w5

**Published in Gazette of India Extraordinary, Part II, Section 2,

dated 24-8-1981,

&

*Introduced with the recommendatiofiof the President,
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aEw ¥ qged & afed § @
t @ oag wm §oowa F
W T ® W] wer oft ¥
anr vt § fo ARy ¥ ag W
=@, M 1926 ¥ fadr @, AW
AT FIET AW WK T8 AT 7@
it sy am ¢ & femew
st F Am ¥ W oA A
ay & % ¥ fpew w1 B

-,

fga ad w&r |

§ wir s@r § & femraw
Ry ¥ AaErg I WA ¥ gTa
fraar sirg 1 mac ag A qAEA
A @ adr Wd ®wa &
@™ A 9aa # A1 %1 0
9M §, a% ST NY 1 3QHT FEAT
3 favize @ aftw adl &) =T
Fd @ ¥ aW e faar o, atfe
g &a ¥ dw amriEa § aF 1

(1) NEED FOR TAKING OVER OF
Moxn: MiLis LTp, BEGHORIA IN
24 PArRGANAS DISTRICT oF WEST
BENGAL.

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, unaer rule 377, I wish
to raise the following matter;

Mohini Mills Ltd., a textfle mull,
located 1n Belghoria of 24-Parganas
districi of West Bengal 15 under lock-
out for more than one year and eight
months. On the 4th August, 1981, a 23-
year old wife of an employee of the
mill committed suicide being unable
to withstand the pangs of hunger ot
her small child. Condition of-all the
workers and employees of the locked-
out mill is so bad that similar fate
may wait for many. Minister of Crm-
merce of Government of Indig earher
promisea to take over the gaid mill by
the Government. But despite this
prolonged agonising lock-out, nothing
has proceeded in that direction.

BHADRA 2, 1908 (SAKA)
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1 request that urgent steps be taken
for the take-over of Mohini Mills, so
that tragic incidents like Minatis un-
timely death may not occur again, and
the workers and employeeg may be
saved from direct distress.

(iii) NEED TO DECLARE RAMESWARAM
A MAJOR PORT.

SHRI M. S, K. SATHIYENDRAN
(Ramanathapuram): Sr, under rule
377, I wish tp raise the following mat-
ter:

Rameshwaram is a pilgrim centfe of
not only gll-Inaia importance but also
of great international value and poten-
tial. Rameswaram is the first landing
point for thousands of tourists from
Sri Lanka. The steamer named Rama-~
nujam, in remembrance of the
great Indian mathematician, carries
on alternate days a minimum of six
hundred foreign tourists from Sri
Lanka. None of the major ports in
South India carries such a heavy bur-
den on alternate days. Unfortunately,
Rameswaram conlinues to be a minor
dort woefully lacking even mn ele-
mentary amenities for the tourists.
Besides tourists, Rameswaram recei-
ves repatriates from Sri LanKa. On-
their arrival, the hopes and aspirations
of these repatriales are belied beyond
their expectations. These repatriates
are made to stand in sun and showers
for hours for Customs scrutiny. It Is
unfortunate that the Customs officials
treat all these repatriates as smug-
glers, and wilhout appreciating the
fact that they have left everything in
Sri Lanka, they are subjected to inhu-
man examinations. While the Cus-
tomsg officials concentrate on them, the
actual smuggling around the islana
of Rameswaram goes on merily un-
checked. On enbarkment, the tourists
have tq face g lot of difficulties,

Their difficulty is further intensified
by the absence of train facility., The
inordinate delay in the exetution of
Pamban bridge works on the part of
the State Government of Tamil Nadu_
has further aggravated their misery
in moving to the mainland quickly.
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In these circumstances, it is impera-
tive that Rameswaram should be de-
clared a major port; and then only all
the infrastructure facilities will be
built. Whep it is declareq a major
part, then only it can become The real
watch-dog on the Indian Ocean which
is present]y the hot-heq of interna-
tional rvalry. From the slrategic
point, of view also, Rameswaram
should be declarea a major port.

(iv) NEED FOR TAKING-OVER BY GOV-
ERNMENT OF EYE HOSPITAL SITA-
PUR IN UTTAR PRADESH,

s wwam oy (frafa) -
ITEAE  WEITA, TATY IW F wEwT N
=fm § S 9™ ¥ wgar 9EF AR
q¥fess  wTRIT F WWr ¥ WAAT W
S ATl & fawre &), wid @Y a3
g fawerin ag & g fawa & fag
qqqr AT AT WA AP 5w fuewrs
¥ ¥¥, A fafesr faaw N o
faiw a7 W FY wrawEmwar g |

AR g8 § 20 ¥ fafvw v=ei &
oraf AR QM Afga gt qQar
mr frar Fuvma sgaT &Y ST W@
fagewr  fazw gl fwar smr
g § |

adur @wg § Wi W ¥ g@
6 sw@ Ax weawt § ¥ s
TRY F AAGT FIATIT T IT FEAN
‘I FT Fedar, Frarge’ svar fafrse
TarT @At § 1 efwar 7 s fafwear
gt & § | Ag W@ Fr seard
HEW FETZ AFR T T qNT A @rgar
W owfe @1 =T AP wEh Ow WX
gmfas wivgsr 3 sv § aw T
weqr  eqrfye <X § @ww gy, adf
Ya Pafs o & oty =urfa &
Ja Qi ¥ wat
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AT AT A §¥ 9§ Wi W
womaE R §iR qERgE ar o QG
2o A fafgm
T 3 F) €941 Mo AR A & wwrl
firar ar fagar @9 fawr wfeard
N weasar ¥ ar § 1 w=@AwQr
wifq & ag & & ag wesarT gu A
¥ wfe & M 7WELT guT | N2W,
F q9r wosn A aEd
g fafwer deam =Y snfaw wgrgan
fracft <@ &

wrage favafemaz & av@@ Aq
fafwear qefa # 98 Masax fewmr
# fe @@ g5 ¥ fag oF AW &
w9 H A W g Frage freafaeeg
& grag  geqmEl A g ¥ O AEE
{EIedE Wit WCd GRS & AT @
T &I TEAYI o To a@iﬁ
¥ fraw & I wevarer ¢ frar g
TG T I T & e GIHC AWK
wreey Harag & freav ag g ¥
FAT W@ E oo deum W U
fga § = gowrenfarda FLagfaa
qaTAT F AIEAW A THHT a1 B
qife 3o MR F wardi gra wiwa
w0l A gwfa s Sfran F s
weequ i frar @%

gutm & 37 fafwear faam &
T W@ Heqm & wAwT< ud fafaeaw
g ugmw F foarv 7 & Taed
vd waara & fatfa fafagw ao
Wt @ fxar smar 1 age Wy W@
uoy  Faeat A1 wfgwrd F sfe oad
Yaar At § 1 ofeam-EET 10
WS ¥ WTAY 9 WY FY ¥ T F
FTENMHICE | AN T3 AOST AT
wif ¥ fadew a= &1 dwel
Hrer ¥ W Qe dwwi € qEre §F
fra-afe frow @ ale}E  woTam™
N wakr A W § W TRY



¥ W@ F g TE woT /i
Fov WA JgEEATA Y A AR a«
& wiwr 7% o 9 afveq 7 warhea v
Ay, #E ot gerard 7 & ?

O g & favwarqEas  saan
g fA ¥ T TN FTEAT T
R enfa-uT T ST WY
afudid FT F GEEA FL UK
% 37 fafrear faam doom & o
FHafEl #1  AEifew Faan T
giaard ¥ S A7 SO X worar
I NIW gIFR 7 Fdfoe w1

(v) Stepg for bringing Dimapur
Airport in Nagaland under the
Ministry of Civil Aviation.

SHRI CHINGWANG KONYAK:
Nagaland has only one airport at
Dimapur, which ig under the control
of the Defence suthorities. It has no
control tower and necessary equip-
ments essential for an airport,

The existing building of the Dima-
pur Airport is not commoditious and is
quite small. Air travelling passangers
are increasing day by day. There are
ng separate Entrance end Exit (Gates
1o cater to the needs of the incoming
and outgoing passengers. In the ab-
gence of these, the passengers have to
wait for unduly long time to collect
their baggage because they have to
wait till the plane takes off. Thére
are no restaurant facilities,

BHADRA 2, 1903 (SAKA)
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The runway is in g very bad shape.
It has pit-holes and therefore mneeds.
immediate repairs. During rains the
runway is filled up with water and
gets water-logged with the result the
flight cannot land. For example, on
2nd of August this year, the Gauhati-~
Dimapur Flight had to be cancelled for
this reason alone,

In these circumstances, the Dimapur
Airport should be improved and deve-
loped by carrying out urgent repairs’
to its runway and py providing the
necessary equipments, for the control
Tower, etc. I would request the Hon.
Minister for Civil Aviation for taking
over the Dimapur Airport under the
control of the Department pf Clvil
Aviation immediately for its proper
development,

(v1) Action against petsons luiring
innocent people for the jobs in
Gulf Countries.

*SHRy V. 8. VIJAYARAGHAVAN:
(Palghat); Sir, it has become a matter
of great concern that some unscrupu-
lous agents in the cities of Bombay
and Delhi are chealing innocent peoplz
by luring them for employment in
Gulf countries. Many such peolrle
have been trapped by these criminals
who masquerade as agents, These
agents operale from big cities like
Bombay and Delhi. Their modus
operandi is the same everywhere.
These agents have a large network
of sub-agents who, in turn, are local
people, These sub-agents lure people
in confidence and extract a huge
amount of money varying from
Rs. 17,00p to Rs. 25,000, After collect-
ing the money, these sub-agents hand
over the amount to the chief agent and
collect their commission.

Alter paying the money, which they
raise by selling their homestead land
or the jewellery, they wait for a
word from the agent. After six months
Or so, g telegram is peceived by them
to reach Bombay or Delhi for flight.

—— i e —

*The original speech was delivered in Ma\hyalm
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After collecting the remaining gmount
from them, the sub-agents and the
<hief agent would quietly disappear.
In many cases, there is to be np flight
ang even in those cases where the
flight is arranged, they will be trapped
4at the airport of the country of their
destination because the visa would be
fake. This is not the story of a hund-
red people but many thousands are
cheated in this way.

These agents who commit such nak-
ed fraud on the poor and innocent
people gre a menace to the society.
The ‘Government has g3 moral responsi-
bility to protect the innocent people
from this open robbery.

‘Therefore, I urge upon the Govern-
ment to act firmly against these agents
and take such measures so tHat the
unwary people do not become victims
of these predatory agents.

(vii) Need to provide fast Rail-
way Service for passengers bet-
ween Meerut and Delhi.
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12.30 hrs,

STATUTORY RESOLUTION RE. AP-
PROVAL OF PROCLAMATION IN
RELATION TO STATE OF ASSAM
AND ASSAM BUDGET, 1981-82—
GENERAL DISCUSSION ANpD DE-
MANDS FOR GRANTS (ASSAM)
1981-82—contd.

MR. DEPUTY SPEAKER: Now we
take up further discussion on Item
Nos, 10, 11 and 12. Time allotted is
three hours. We have exhausted two
hours and forty minutes. So, only 20
minutes are left. Shri Chitta Basu
was on hig legs. He will take only
three minutes. Then Mr. Ravindra
Varma will be the last speaker. Afler
that the Ministser will reply.

SHRI CHITTA BASU (Barasat):
I have pny only three points to make
and I will not take more than fhree
minutes,

There has been a prolonged diologue
going on between the agitation leaders
ang the Government of India. We,
the Members of Parliament, and the
people at large do not know as to what
has been the actual dialogue between
them. There are conflicting news
coming out from aifferent sources.
Such things would create further com-
plications rather than helping the
dialogue. May I request the Govern-
ment to come out with a white paper
stating the position of the Government
in thig respect and the stand taken by
the agitation leaders on those-poOffts.
On an earlier occasion also I mention-
ed it and the Home Minister was pleas-
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ed to say that it was a good suggestion
and the Government ghall make avail-
able such a detafled white paper on
the subject whenever they feel it
necessary. 1 would request the Gov-
ernment to redeem its promise,

The people of Assam have been the
victim of continued neglect’ from the
Government of India. I will point
out certain projects which requlre
special consideration or attention of
the Government, particularly the Fin-
ance Minister.

There is a Loktak Hydro-electric
Project in Magipur. No adequate
funds have been placed for the cons-
truction of this project.

There is also the question of exten-
sion of broad gauge line to Tauhati.
Due to paucity of funds the wor¥ orr
this project is not advancing,

There was a proposal of having &
paper making plant at Silcha?. No-
body knows at what stage fhis pro-
posal res?s.

The Komili Hydro-electric Project
has gone four years behind schedule.
How can the Government claim that

the demands of the people of Assam
and North-eastern Region will get pro-
per attenfion from it.

There is a proposal of having a LPC
plant. This plant was sanctiond
during the Janata rule. The project
was to utilise mnatural gas which 1s
being flared away at the rafe ot 10
million cubjc metres per second over
the past 13 years. Now the Govern-
ment should explain the actual gtate of
affairs regarding the establishment of
this plant.

Coming to the last point, the
Brahmaputra Control Board Bill has
already been passed. But ny adequate
funds have been placed to start the
work.

There are other ftems also which
can go to prove that the genuine
and legitimate grievances of the
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people of Assam have not received
proper attention from the Centre.
Therefore, when the Finance Minis~
ter replies to the Demands, he should
make specific mention about these
projects.

MR. DEPUTY-SPEAKER: I knew

that Mr, Chitta Basu will flnish in
time,

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Basu, he is compli-
menting you,

SHRI CHITTA BASU: I always

finish my gpeech within the allotted
time,

SHRI SOMNATH CHATTERJEE :
He has completed a three-minute
speech in six minutes.

MR. DEPUTY-SPEAKER: Hg is

capable of completing jt in 30 minutes
also,

SHRI RAVINDRA VARMA (Bom-
bay North): Sir, the presidential
proclamation under article 356 was
promulgateq at the fall of the Minis-
try headed by Shrimati Anwara
Taimur. The most charitable thing
that I can say of the Ministry is that
it could never demonstrate its authen-
ticity. It coulg never shed the appear-
ance of an interloped, smuggled into
power from somewhere ,and sustain-
ed in power from somewhere else.
When the State went to the polls, the
Congress (I) could not secure a
mandate from the people. The Min-
istry could not prove that it had sup-
port of a majority of Members in the
House. When the State went to the
polls, 8 Members were returned on
the Congress (I) ticket. After the
fall of the previous Ministry, there
was a prolonged period of incubation,
two successive stretches of Presi-
dent’'s Rule, during which the party
itself, seems to have been in incuba-
tion, At the end of thig period, when
the State was on the threshold of &
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constitutional crisis, Shrimati Taimur
was authorised by the Governor to
form g Ministry. At that time, 8 had
swollen to 41 through the unholy
technique of inducing defections, I
do not know whether some other
techniques can be used and some other
things can be inducteq in the incube-
tor, but certainly it wag a case of
inducing defactions while the State
was in the incubator.

Sir, at the best of times Shrimati
Taimur claimed that she had the sup-
port of 47 members. I can very
well understand, though not condone
the Governor, deciding that the faith-
ful and others coulq not be weighed
with the same balance, Therefore,
cannons were set gside for her. She
was never asked to prove that she
had the support of 41 members of the
House. The Governor never said
that she had to prove her majority
in the House forthwith, in 4 session of
the Assembly. The Governor never
said that within a certain period of
time the Assembly must meet so that
her majority could be proved. These
normal criteri; were set aside, Then
the Ministry went on merrily for 31
months, praying that the cup may
pass without facing the Assembly or
proving its majority and the Ministry
might have gone on eternally till the
Kingdom comes, without facing the
Assembly, but for a constitutional
conundrum,

The Assembly had to pass the
budget. A session was summoned, no
budget was presented, but Supple-
mentary Demands and a Vote on
Account and Appropriation Bill were
presented. T do not have the time to
go into the sordig unprecedented
drama that was enacted in that ses-
slon A Cut Motion was adopted. My
Iearned friend here, speaking in this
House, said that the Cut Motion was
adopted, but it did not amount to a

AUGUST 24, 1981

of Proclamation in 416

Assam and Assam Budget,
D.G. (Assam), 1981-82

vote of no-confidence in the Govern-
ment, because the Government itself
voted for the Cut Motion.,

I do not want to enter into the
argument at this moment, but the fact
remains that the Cut motion was
adopted, and the Government could
not get the Appropriation Bill and
the Vote on Account passed by the
House. The House was adjourneq and,
on the strength of the advice tender-
ed by  Ministry that could not prove
its strength in the House, that could
not get its Demand passed by the
House, the Governor decided to pro-
rogue the House and to promulgate an
Ordinance, the Appropriatipp Ordi-
nance, The seal of office of the Gov-
ernor was used as a rubber stamp to
promulgate, {0 perpetrate a constitu-
tional monstrosity, an impermissible
impropriety, which cuts at the very
root of parliamentary and representa-
tive democracy. The corner stone of
parliamentary democracy and repre-
seniative democracy is that the repre-
sentatives of the people have the
right 10 vote amounts from the ex-
chequer, that taxation and expendi-
ture should have the sanction of the
representatives of the people. If,
therefore, tha House can be by-pass-
ed, if the will of the House can he
circumvented and thwarted, if the
expenditure and taxation can be on
the basis of the promulgation of an
ordinance by the Governor or Gov-
ernor-General, one is remindeg of the
old davs when the Central Assembly
meeting hers could have thrown out
a budget but the Vicerov could have
certifieg it, and it would have be-
come law.

Sir, are we going back to those
days? Thig dangerous doctrine that
undermines the very concept of rep-
resentative parliamentary democracy
was put forward and defended by the
hon, Members sitting opposite.

. I do not want to go info the de-
tails of this case, but, Sir, the enor-
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mity of 3 dogma which believes that
a House can be bypassed is some-
thing wliich shoulg be exposed and
exploded.

Meanwhile, what happened in
Assam? The ineptness of the adminis-
tration, the obsession with political
survival, unconcern for the para-
mount economic issues that were
afflicting the State and the people,
and increasing tensions among social
groups resulted in internal rumblings
in the party. The Members of the
party themselves began to say that
their support to the leader was con-
ditional, and that unless the leader
wag removed they would not vote for
the party. Therefore, even the num-
ber of 47 was dependent on condi~
tional loyalty, contingent and condi-
tional loyally. The Tea Garden
Group (TGG) withdraw its support.
The PTC withdrew its support, and
then the Leftist group withdrew its
support ang the Ministry resigned.

It is very clear, therefore, that the
Budget that we are discussing today
in the absence of the Members from
the area concerned, or most of the
area concerned, is a budget that has
to be understood in the context of
the political and economije situation
of that area. We all know that what
has been ailing the State is the ques-
tion of foreign nationa.ls in the State.
It was very glad the hon. Home Min-
ister, the other day, while inlerven-
ing in the debate saiy that he recog-

nised that the question of Indian
nationalg is a national issue....
(Interruptions)

MR. DEPUTY-SPEAKER: I know
that you would complete your speech
within the fixed time, That is why I
need not tell you.

SHRI RAVINDRA VARMA: Thank
you very much....that it was g na-
tional ‘ssue; that a solution should
be found through neggtiations; and
that every Indian citizen would agree
that foreigners shouly be removed.

1446 L.S.—14,
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Sir, it is a long way that the Home

Minister has come—and I must con-
gratulate him for that—a long way
from the time when the bona fides of
the movement were Qquestioned, it
was caricatured and denigrated gs an
anti-national movement whep the
reality of massive public support was
denied and when an attempt was
made to divide the ranks, plant agents
provocature and to use terror and
repression to deal with a vital mat-
ter of national importance. I must
congratulate him for the distance that
he has traversed, He said that the
negotiations have been going on in an
air of conviviality or congniality. He
spoke in Hindi. Where the Home
Home Minister is, there is a high
degree of humffour, conscious or other-
wise. It is not conviviality that is
absent, the risk is of triviality. How-
ever, I do congratulate him for
achieving this atmosphere of convi-
vialily, There 15 no doubt that nego-
tiations have taken long. Negotiations
on such issues take time But, Sir, a
year-and-a-half ig not a short period.
One agrees that the consensus that is
achieved should protect the interests
and integrity of the nation, the citi~
zens and the electorate, and also at
the samg time protect the interests of
every genuine Indian citizen irres-
pective of language, religion or the
area from which he comes, But fre-
quent postponements, changes of levels
of negotiations, downgrading of the
level of representation shifting, con-
fusing coflicting statements from  the
representatives of the Government,
the demand for commitment from one
side and the reluctance to be clear on
proposals from the other side
make one sometimes wonde, whether
it is a part of the tactics of a war of
attrition, meant to wear down he ad-
versary but not to commit yourself.
If it is so, then that will not be some-
thing conductive to the creation of
consensus. Now, 8ir, he said that
conditiong should be created for a con-
sensus, I agree. As far as the students
ang agitatorg are concerned, today
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there ia no agitation in the State. But
what about the Government? Indis-
criminate arrests of journalists and
og students, the use of the CRP, the
BSF, the National Security Act, cen~
sorship, MESO,—is all thig conducive
to create an atmosphere in which a
consensug can be evolved, an atmos-
phere of reconciliation, an atmosphere
of give ana take?

Sir, the hon. Mimster tackled of re-
moving foreigners, I do not want to
take your time, otherwise I would
have quoted from his characteristic
Hindi. Whatever language he uses is
characteristic, So, the hon. Minister
talkeq of removing foreigners, How
do you remove a fareigner without
determining that he is a foreigner?
Therefore, detection, deletion and de-
portation are processes which you
cannot sweep under the carpet. The
definition of an alien acquires signi-
ficance, And the definition of an alien
has to be a legal exercise, and not an
exercise in humanitarianism. There-
fore, 1f someone talks of the Consti-
tution, the Citizenship Act, the Pass-
port Act and says that these must
provide the basis of the legal defini-
tion of citizenship. Then no one can
say that it is irrelevant, that these are
irrelevant coansiderations. Nobody can
say that. (Interruptions) Well, you
may say. I do not think that you say
so0 loud enough.

SHRI SOMNATH CHATTERJEE:
The first part of your speech is being
spoiled.

SHR! RAVINDRA VARMA: It all
depends upon whether voy agree or
not, I agree with you that that is so.

The Hon. Minister talked of huma-
nitarian considerations and interna-
tional obligations. The question of
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definition of citizenship, aof the status
of being. a citizem or otherwise, de.
pends on legal deflnition, Once the defi~
nition is arrived at, in applying it to
a person or a case or a category, there
can be humanitarian consideration. My
learned friend will not say—in a
court of law that if a man ig accused
of murder, then because the President
hag a right to extent clemency, the
case should not be proceeded with or
pursued according to law. The case
will be pursued according to the law,
and after that even if some
one jg found guilly, the Presi-
dent may exercise his right to
extent clemency. Even though
definition becomes an important mat-
ter, when the definition is affived at
two matters arise. One is that it
should be tempered with humanitarian
considerations, The other is that the
status of the person should be deter-
mined by a quasi judicial authonty,
not by denunciation, not by diserimi-
nation or by a witch hunt. There is
no doubt about it. But if international
obligations are referred to, if they are
invoked, then it becomes imperative
that the Government should let the
people know what these international
obligations are, They are not negatives
meant to be developeg in a dark
room, We must know what these in-
ternational obligations are. It cannot
be left to the Executive to decide at
their sweet will what these interna-
tiona] obligations are.

No_w. I want to refer to the guestion
of violence, If I do not do so, it will
not be proper for me to conclude.

Whatever I have said should not be
taken to mean that there is any justi-
fication to resort to violence for any
group aganst another group or against
the State. There should be no sympa-
thy with violence. But my comp-
laint, is that there hag been palpable
unconcern, almost complicity from
those who were Incharge of the ad-
ministration. Often times an effort is



w1 Stet. Res. ve. Agprl. BHADRA 2, 1008 (SAKA) of Proclamation in 423

reigtion 1p Siete of

1981-82--~Genl. Disc. and
made to lay the blame for acts of
violence at the door of agitators, But
when people are apprehended; sus-
pectg are apprehended, it has often
been found that they had nothing to
«do with the agitators and the detec-
tion of some persons led to infinite
embarrassment for those who were
in authority, I do not have time.
Therefore, T do not want to go into
this question at length.

This discussion, as my hon. friend
Shri Chittg Basu pointed out, refers
not only to the political questmn
which comes up, when we deal with
the related item—the first item on the
agenda, but it deals also with the
Budget of the State. It is highly un-
fortunate that the Budget of the entire
State has to be disposed of in a
few minutes, and Members who want
to participate in trving to under.
stand, analyse the adequacy of the
Budget of the State have to confine
themselves i two minutes or three
minutes,

I am concluding. I am aware of
your indulgence and I shall not mis-
use it.

MR. DEPUTY SPEAKER: The
understanding hag come to a close
now,

SHRI RAVINDRA VARMA: The
administration is rudderless, listless.
These has been fall in industrial pro-
duction in agricultural production. As
my friend pointed out, the State is
chronically at the mercy of floods; and
there have been four waves of floods
this year. There has been sever
damage to ahu and jute crops. The
problem of erovsion is plaguing Dibru.
garh, Majuli, Palasberi Teraberi and
other places. The Rrahmaputra Board
for which we voted here hag not been
constituted, The loans for flood control
‘Schemes have been reduceg from
Rs. 16 croreg to Rs, 10 crores, If I
hadl the time, I would have read out
the figures to shew how, under prac-
tically every head, thex-e hag been a
reduction in the outlay,
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The value of money, my hen. friend,
the Finance Minister will not contend
has increased in these years, So, if
the outlay has deereased, and the
value of money has decreased, despite
all his efforts to control prices, if
means that the outlay that is avail.
able for the State of Assam is much
less than what it was. Therefore, it is

very grave gituation,

I do not want to take more time of
the House because vou seem to indi-
cate that I should now conclude. 1
would not like to be guillotined,
Therefore, I would conclude py saying
that it is a very and state of affairs,
that specially when the responsibili=
ty for running the administration of
the State is in the capable hanas of
hon. gentlemen like Mr. P. Venkata-
subbian and Mr. R. Vienkataraman
the State should have received a raw
deal at the hands of this Goverament.
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKATASUBBAIAH): Mr, De-
puty Speaker Sir, the Home Minister
while intervening in this debate has
explained to the House the compli-
cate situation that is now prevailing
in Assam. Our friends especially
Shri Vajpayee, have made allegations
against the Government that the Op-
position has not been taken into con-
fidence. In my humble opinion, it is
mot correct. Thig agitation is not the
creation of the present Government,
It is the baby that has been given
to this Government by Shri Ravindra
Varma'’s Government. The moment
our Prime Minister has takea over
charge, she called for the mceting of
all the Opposition parties and discus-
sed thig problem at length on a num-
ber of times, twice, thrice. The Op-
position parties meeting was held and
a consensus was trieg to be arrived
at so fay as the complicate problem
of Assam js concerned.

SHRI ATAL BIHARI VAJPAYEE:
Will you now take the Opposition
parties into confidence?

SHRI P, VENKATASUBBAIAH:
There has been a constant dialogue
with the leaders of the agitation and
AASU and the GSP. Some of the
several matters that were being dis-
cussed have been solved.

With regard to strengthening the
border and increased security ar-
rangement the modalities with re-
gard to deletion, detection and de-
portation of the foreigners, on all
these matters, there has been a
continuous discussion with the agita-
tion leaders; And moreover the mi-
norities representatives also met
the Home Minister as well as the
Prime Minister, Thejr representations
are also with the Governmeant, The
linguistic , minorities and religious
minorities have made representa-
tions, It is not as though the Oppo-
sition has not been taken into confi-

Assam and Assam Budget,
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dence. I woulg like to tell the Hon,
Members that at the appropriate time
the Government of India will cer-
tainly take the Opposition parties ine
to confidence,

SHR] ATAL BIHARI VAJPAYEE:
What is the appropriate time?

SHRI P. VENKATASUBBAIAH:
Talks are going on. Only yesterday,
some progress has been made and
now the talkg have been adjourned.
They are being conducted at an ffi-
cial level and the AASU studentg as
well as GSP have seat theiy repre-
sentatives, They have been carrying
on negotiations. They are going on.
I would like to inform the Hon. Houge
that discussiong were held in a very
cordial atmosphere with the leaders
of the AASU who came here, Some
sort of a discussion has taken place.
Some progress hag been made,

With regard to other matters that
were mentioned in their Memoran-
dum, some steps have been taken by
Government with regard to modali-
ties of defection ang alsp the Citi-
zenship rights and strengthening the
security arrangements.

With regard to strengthening the
border and seeing that no infiltratora
are allowed to enter Assam_  some
steps have been taken by Govern-
ment of India,

At the same time, an assurance is
being given time and again that the
identity, culture and language of ihe
people will be protected because they
form the mainstream of our national
life.

13.00 hrs,

Assam State ig a part of India.
All these matters are being discussed,

My hon, friend, Mr. Ravindra Varma,
made a frontal attack on the Govern-
ment and he used some words like.in-
cubation, defection, ete. There ig the
example of Maharashtra before us
where, when there was defection, the
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Janata Party also entered into a coali-
tion and formed the Government,
So, all these matters are there,

About the financial aspect and also
the several measures that have been
undertaken for the economic im-
provement of the north-eastern re-
glon and also Assam, these will be
very comprehensively dealt with by
the Finance Minister,

With these few words, I commend
this Resolution for acceptance by the
House.

MR. DEPUTY-SPEAKER: Now,
the Finance Minister. -I think he
will not take much time, and after
his reply, we shall pasg it.

SHRI R. K. MHALGI (Thane):
What about the bomb explosion in-
quiry?

SHRI P. VENKATASUBBAIAH:
About the bomb explosion, I can only
say that what Mr, Vajpayee has said
about it is not correct.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): One clari-
fication.

MR. DEPUTY-SPEAKER: No cla-
rification, I have called the Minister.
We have already taken more time.

The Finance Minister.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr,
Deputy-Speaker, Sir, at the outset I
would like to express my deep ap-
preciation to the House for the com-
mendable restraint with which this

explosive situation has been
handled. In fact the distinguished
Members who participated in the dis-
cqussion did not add fuel to the fire..,

SHRI ATAL BIHARI VAJPAYEE:
‘We never do it.
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SHRI R. VENKATARAMAN:....
but tried very much to ease the sitila-
tion by....

MR. DEPUTY-SPEAKER: Fortuna-
tely they happen to be former Minis-
ters also,

by making constructive suggestions.
I would, particularly, like to mention
one of two very valuable suggestions
made in the course of the debate.
Shri Chandrajit Yadav laid emphasis
on the solution of this problem and
he made a very partinent statement:
he has said that so far as minori-
ties are concerned, no  distinction
shoulg be made on the basis of reli-
gion anq that we should try to solve
this problem on a humanitarian basis.
That is exactly what the Government
is trying to do,

A number of hon. Members asked
whether the Government wag resiling
from the position it had taken about
the cut-off year 1971, ] wish to assure
them that the Government are nego-
tiating with the people to find a solu-
tion which will be acceptable not
only to the Assam agitators but to the
entire House, As my dislinguished
colleague hag said, nothing would be
done by Government without taking,
in the ultimate analysis, into confi-
dence the House and the Opposition.
I should also say that the Prime
Minister has been having a number
of consultationg with the Opposition
leaders on this issue and has tried to
carry the Opposition with her in the
courge of thege negotiations. She has
mentioned the status of the negotia-
tions amongst the varioug leaderg of
Parties in our country. This is a very
difficult situation and everybody will
agree on that, All that we should try to
do in this dificult situation is to find
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some solution which will be acceptable
to all and try to solve the problem
rather than exacerbate it.

The political aspect of it hag been
very ably dealt with by my collea-
gue, the Home Minister, and also the
Minister for State in the Ministry of
Home Affairs. 1 would only mention
one or two pointg which Shri Vajpayee
has raised. Shri Vajpayee asked the
question as to what the Government

had done to stop infiltration,

Sir, 1 would like tb point out fthat
the wg:lance in the India-Bangiadesh
border has been strengthened. Ad-
ditiona] border outposts have been
opened in Assam border and patrol-
ling is being strengthened. Actually
a full compliment of force under the
prevention of infiltration of foreign-
ers scheme has been sanctioned by the
Assam Government. The ravine police
has also been strengtheneq and the
patrol boats with out-boat motors
have also been put into operalion.
We are also trying to issue identity
cards with photographs to the voters
in the North-Eactern as well ag Eas.
tern-Regions in a phased manner and
to maintain an upto-date births and
deaths rcgister, Well, this will natu-
rally take some time but the efforis
are now being made to prevent infil-
iration It is not only by putting a
sort of & barbed wire fence that it
should be done; it hag to be done by
a very great ang sustained effort to
guard the borders ang the patrol is
beming sirengthenmed. That is being
done.

Sir, I hope this will give some as-
surance to hon, Members that the
matter is not neglected. On the other
hand, it I8 being dealt with utmost
consideration that it requires. The
prolonged agitation in Assam  has
done a lot of damage to Assam itself
and its economy. Most hon, Mem-
bers referred to the neglect of Assam
and said that in the decades, Gov-
ernment of India have not shown the
due consideration that should have
been given t0 a backward State,

Assawm and Assam Budget,
DG. (Asstm), 1981-82

Sir, if Assam has suffered, it is not
because of any neglect by Government
of India, by the Centrsl Government
but, 1t hes suffered because of beth
geography e well as history, If you
look at the situastion where it is located
and the various difficulties as also the
physical features of this area and it
you also look at the attention that was
paid by the British before 1947 to this
area, you will easily understand that
most of the problems related to the
date ulterior to. Independence rather
than after that. I can give you some
figures of what the Government ha®
done to expose this myth that Assam
had been neglected.

Sir, you take the central assistance
to the Assam State, after Independence,
You wili find that it has been treated
on a gpecial category. Actually, Assam
ig one of the States which comes under
the category of special States and it
is not governed by the Gadgil Formula
which distributes the central assistance
on a pro.rata basis on 60 per cent of
population, 10 per cent on tax effort
and so on. In the Third Plan, while
the per capita central assistance for
the States’ average was Rs. 55 the per
capita central assistance for Assam was
Rs, 116. In the Fifth Plan, the per
capital central assistance for all the
States was Rs, 65/- while the per capi-
ta central assistance for Assam was
Rs. 119. In tht Fifth Plan, the per
capita central assistance for all the
States was Rs. 102 but, for Assam, it
was Rs. 166. In the Sixth Plan the per
capilta assistance to all the States is
Rs, 258 but, for Assam, it is Rs. 565

The charge that the Centre has
neglected Assam Is not at all sustained
on the figures which I have given. If
you look at the per capita income also,
Assam js not the least or the mast
backward State as some hon. Members
described it during the course of the
debate. Actually, you will find that the
per capita income of Assam is Rs. 791.
In Bihar in which we have invested
more than Rs. 4,000 crores in the cen-
tral projects, it is only Rs. 645, in
Madhya Pradesh, again, where there
has been a very large amount of cen-
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tral investment, it is Rs. 776 and in
U.P.—it is one of the big State—-the
per capita income is only Rs. 715.
Therefore, you cannot say that Assam
has been neglected and that the per
capita income of people in Assam 18
the lowest in the country. I am anxi-
ous to dispel this kind of impression
because it will mislead the people who
are agitating in Assam. It will make
them feel that they are justified in the
kind of agitation in which they are in-
during in because they have been
neglected.

Even if you take the question of
number of people below poverty lne
you wil] find that in Assam the num-
her of persons below the poverty line
ig 51,10 per cent whereag in Bihar 57.49
per cent; Maharashtra 57.73 per cert
and Tamil Nadu 52.12 .per cent. Even
by that test you cannot say that Assam
is backward or it has been neglecied.

I do not want {0 go on giving these
figures. I only want to assure the
House that Assam receives the best
consideration from the Central Gov-
ernment and Government is very an-
xious to see that people of Assam re-
ceive not only their due share
but a little extra because of
its geographical and histori-
cal situation. I do not want Assam
agitators as well as people of Assam
to gy under the impression that they
are in any way treated in a step-
motherly fashion.

I will now deal with the Plan also.
In the Fifth Plan we provided for
Rs. 474 crores whereas in the Sixth
Plan we have provided Rs. 1,15 crores
In the current year also the Central
assistance to Assam is Rs. 172 crores
inclusive of Rs. 12.55 crores as special
assistance for hill areas. We have
introduced a third line air service in
Agsam—Vayudhoot—because we foungd
that the area is not properly connected.
The transport and communication sys-
tem is poor. Therefore, we wanted to
expedite transport-facilities by intro-
ducing the third-level air aystem. Shri
Ravindra Varma said that in the cur-
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rent year's budget though in monetary
terms it is higher yet in real terms it
is lower. Well, it is true. But I must
point out that in real terms the re-
ceipts are lower. People only want me
to index expenditure but if I want to
index income then there is lot of hue
and cry. We can gnly cut the coat
according.y to the cloth, We are try-
ing to see within the resources avail-
able we are fair ang reasonable, For
agriculture we have provided Rs. 45.04
crores. In Central sector outlays
aggregate Rs. 42 crores. The position
is that in the budget there Wwill be an
overall increase and there may be
sectoral differences. In certain sectors
we may reduce expenditure whereas in
certain other sectors we may increase
it. What one should loox at is the
total picture. One should not pick out
two or three items, for example, say
in respect of Brahmputra flood control
you have reduced expenditure by so
much or as Mr. Banaiwalla said for
natural calainities you have redureli
tht expenditure, When we have pro-
vided larger expenditure in the over-
all, it means that the relative priori-
ties have been taken inlo account and
we have provided those itemg where
the priorily is higher larger amounis
that are necessary for them. In fact,
you can take the final figures ani
compare them with last year. The last
year’s Budget was presented in Nov-
ember. Therefore, the expenditure in
respect of natural calamities was in-
cluded in the Budget. But this year
we are providing only the ‘margin
money' and we have not yet incurred
all the expenditure in respect of na-
tural calamities and when the final
figure comes the amount will be much
larger because we will have to provide
for r;lief in respect of flood and other
calamities. Therefore, in comparing,
you must look into the comparable
figures and not take the figure of
November where full account is being
rendered with March figureg where we
are only making a provision for the
‘margin money’ and not the total ex-
penditure in respect of this item.

Therefore, | want to mihe it clear
that so far ag the present Budget is

[
i
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concerned, we have provided not only
a larger sum of money, but we have
also given larger emphasis on all im-
portant aspects.

Take for instance the National Rural
Employment Programme (NREF). Now,
under this year's Budget we are poing
to piovide Rs 132 lakhs mandays of
empioyment under NREP. This will
show a larger expenditure because we
think that the emphasis should bLe on
providing larger employment to the
people and therefore certain money
should b~ diveried to it. '

Some hon. Members also mentioned
that adequate attention has not been
given to power generation. Here also
the figures do not justify the criticism.
On the contrary you wil] find that the
existing installed capacity in Assam
is only 152 M.W. and the 6th Plan pro-
vision is for 458 MW. an interest of
300 per cent in this Plan period itself.
We have also included in the curreni
year a provision for Bongaigaon Ther-
mal Project and Lakhwa Thermai Pro-
ject and the Lower Borpani Project.
So, all these schemes are to be taken
into execution. So, I find that in res-
pect of provision for power generation,
this jg perhaps the largest ever provi-
sion made so far as Assam is con-
cerned.

Now, take Communications also. 1f
you look at the Railway line construc-
tion, you will find that there is pro-
vision made for the construction of the
parallel B.G. line, New Bongaigaon to
Gauhati, which is expected to be com.
pleted in 1981-82, The conversion of
Gauhati-Dibrugarh  Section {0 B.G.
(580 K.Ms.) is being taken up in the
current year. It would cost Rs. 100
crores.

There are number of other on-going
schemes Emphasis has been laid on
communications and the development
of road transport in this area. National
Highways have also received very high
priority. The Badarpur-Silchar-Imphal

Assam and Assam Budget,
D.G. (Assam), 1981-82

Road (N.H. 53) for a length of 320
K.Ms. is being raised to the level of
a National Highway. We have made
a total provision of Rs. 16 crores for
Roads in this Budget. 900 Kilometres
will be added ag new road during the
current budget.

Therefore I would like to emphasise
that adeguate attention is being given
to the most vital sectors of the econo-
my namely, power generation, trans-
port, communication and roads,

Some hon. Members asked some
questions about industrial projects,
about paper projects and all that. I
have also got figures for these.

The Nowgong Paper and Pulp Pro-
ject has a capacity of 3 hundred thou-
sand tonnes. You know ihe cost may
go up The total cost as on 1-4-80 is
Rs. 217 crores and 1t is expected to be
commissioned in 1983. Then vou have
a second Pulp and Paper Project at
Cachar with a capacity of a hundred
thousand {onnes and its tolal cost
would be 217 crores, An outlay in
the current year of Rs. 217 crores has
been provided for. It js likejy tp be
commissioned by the end of 1983, The
Bongaigaon Refinery and Petro-Che-
mical Complex will be taken up for
construction, The anticipated cost
of this project is likely 1io be
Rs. 186.40 crores, Therefore, if you
look at the main industrial projects
also, Assam has received not only
its due share but a little
more than 1ts proportionate ghare.
Well, in moving the budget of Assam
for the last year, I said that I would
go to Assam and try to take note of
the various needs of the State. I did
go to all the North Eastern States to
provide for their immediate needs.
But the situation in Assam did not per.
mit me to go into Assam and really de.
vote a personal attention to their imme-
diate needs, I do hope that the situation
will improve during the current year
and I will be enabled to go and per-
sonally see that the best is done,
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One question has been raised from
time to time, that is: what I8 the
royuify that they will get in respect of
the crude? Now only recently we have
increased the royalty of crude from
Rs. 41 to Rs. 61. Under the law, the
crude royalty can be raised once in 4
years, but the crude royalty has been
raised only recently. Though this is the
law, [ stil]l maintain that the Govern-
ment always gives to these matters a
very sympathetic consideration. I thank
the House for the patient hearing they
have given and in any event the Gov-
emment of Assam is carry on. What-
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article 358 of the Constitution in
Yelation to the State of Assam.”

The motion wag adopted.

MR. DEPUTY-SPEAKER. I ghall
now put cut motion Nos. I and 2
moved by Shri G, M. Banatwalla to
the Demands for Grents {Assam)
for 1981-82 tqo vote.

Cut Motions No. 1 and 2 were put
and negatived.

MR, DEPUTY-SPEAKER. I ghall
now put the Demands for Grants
(Assam) 1981-82 to the vote of the
House.

ever it is, we have got to pass the
budget and see that the Administration
of Assam ig carried on and we enable
the State to come back to normalcy
and marc¢h forward with all of us

The question jis:

“That the respective sumg not
exceeding the amounts yn Revenue
Account and Capita; Account
shown in the fourth column of the
Order paper, be granted to the Presi-
dent out of the Consolidated Fund of
the State of Assam to defray the
charges that will came in course of
payment during the year ending the
31st day of March, 1982, in respect
of the heads of demands entered in
the secong column thereof against
Demand Nos. 1 to 72.”

The motion wag adopted.

MR. DEPUTY-SPEAKER : 1 shall now
put the statutory resolution appro-
ving the Proclamation in relation to
the State of Assam, moved by Giani
Zaj) Singh to the vote of the House.

The question is:

“That this House approves the
Proclamation jssued by the Presi-
dent on the 30th June, 1981 under

Demands for Grants (Assam), 1981-8z Voled by Lok Sabha

Amount of Demand on* Amount of Demand** Voted by

No. Name of Demand Account Voted by the the House
of Assam Legislative Assembly
Demand on 31-3-1981 B
Revenue Capital Revnue Capital
_;——__H_ e 3 4
T T TR Rs.  Rs Rs. Rs
1 State Legislature . . 18,56,400 . 34,47.600 ‘e
2 Council of Ministers . 8,085,000 . 14,95,000 .
8 Administration of Justice 55,68,300 . 1,08,41,700 .
4 Elections . .o . 26,34,600 . 48,932,400 .
% Taxrs on Income and Ex-
penditure . . . 2,609,800 .. 5,01,200 .
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1 2 3 4
Rs. Rs. Rs Rs.
6 Land Revenue and Land
Ceiling . . . 2,63,39,500 . 4,89,16,500 -
7 Stamps . . . 314,800 . 5,84,200
8 Registration . . 9,77,000 ‘e 18,14,000 .
g State Excise . . . 24,017,400 . 44,59,600 .
10 Sales Tax and Other Taxes 34,46,100 . 63,99,900
11 Transport Services . . 1,17,48,100 .. 2,18,17,900 .
12 Elcctrical Tnspectorate . 2,74,800 .. 5,10,200 .
19  Small Savinas . . 1,0%,500 1,099,500
14 Financial Inspection . . 48,800 1,46,200 .
15 Cavil Secretariat and Attachcd
Offices . . 1,11,91,300 . 2,07.83;700
16 District Administration . 1,06,24,100 .. 1,97,39,900 .
17 Treasury and Accounts Ad-
ministration . . 36,40,000 e 67,60,000
18 Police . . 11,21,88,000 35,000  20,83,40,000 65,000
19 Jails . . . 59,70,000 1,10,87,000
20 Stauonery and Printing . 49,89,800 . 92,67,200 .
21 Administiative and Functional
Buildings . 3,32,54,800 2,95,60,300 6,17,59,200 5.01,20,700
22 Fic Services . . . 31,98,300 59,390,700 .
23 Vigilance and Spcctal Com
missions . 3,095,100 7,33,900
24 Cwil Defence and Homc
Guards . 57,00,500 1,05,86,500
25 Guest Houses, Government
Hostels, et . . 0,22,200 17,12,800 .
26 Administrative Training . 2,04,400 .. 3,79,600 .
2y Vital Statistics, ete. . 4,44,500 .. 6,39,500 ..
28 Pensions and other Retirement
Benefits . . . 1,24,31,200 2,30,86,800 .
o9 Aid Materials . . . 33,009,200 .. \ 61,45,800 .
g0 State Lotteries . . . 10,75,800 .. 10,098,200 .
g1 Education . - - 83,71,29,000 66,700  62,60,97,000 1,33,300
82 Art and Culture . . 38,46,900 .- 71,44,100
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H 2 3 4
Rs. Rs. Rs Rs
33 State Archives . . . $5,000 65,000
34 Moedical and Public Health 15,18,61,400 45,00,000  28,20,28,600 90,00,000
35 Sanitation and Sewerage . 4,68,000 8,69,000 e
g6 Housing Schemes . . 80,15,000 12,00,000 1.48,85,000 24,00,000
37 Residential Buildings . . 92,335,200 1,13,37,000 1,71,47.800 2,26,74,000
38 Urban Development . . 55,15,600 8,50,000 1,02,43,400 17,00,000
39 Information and Publicity 21,04,500 39,08,500 .
40 Llabour and Employment . 87,8g9,400 . 1,63,22,600 .
41 Civil Supplies . . 42,43,600 . 78,81,400 ..
42  Relief and Rehabilitation . 43,400 8o 600 .
43 Welfare of Scheduled Castes/
Scheduled Tribes and others 1,71,01,000 10,00,000 3,17,50,000 20,0 ),000
44 Social Welfare . . 75,55,500 . 1,40,31,500 .
45 Prohibition . . . 15,43,500 28,66,500 -.
46 Pensions to Freedom Fighters,
Rajya Sainik Board, etc. 13,86,000 25,74,000 .
47 Natural Calamities . . 2,42,20,000 4,49,80,000 .e
48 Social and Gommunity
Services . . 1,80,100 . 3.34.,900 ..
49 Planning Board . . 11,12,700 .. 20,66,300
50 Cooperation . . .  2,13,41,400  1,57,83,600  3.96,34,600  3,1567.400
51 North Lastern Council
Schemes . . 91,53,600 53,62,300 1,69,99,400 1,07,24,700
52 Statistics . . . 43,75,700 81,26,300 e
53 Weights and Mcasures . 11,45,600 . 21,27,400 .
54 Trade Adviser . . 1,91,100 3,54,900
55 Agriculture . . 11,57,37,100 81,00,000 21,49,39,900 1,62,00,000
56 Irrigation . . . 1,55,95,300 8,36,36,300 2,89,62,700  16,72,72,700
57 Soil and Water Conservation  1,43,81,200 52,74,700 2,67,07,800 1,05,49,300
58 Animal Husbandry an
Veterinary . . . 3,01,08,000 . 5,59,15,000 ..
59 Dairy Development . 44,23,800 . 82,16,200 .-
60 Fisheries . . . 71,2%,100 66,700 1,32,35,900 1,33,300
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61 Forests . . . 6,07,76,500 . 11,28,70,500 .
62 Community Development . 2,93,66,100 . 5,45,36,900 .
63 Industries . . 74,24,900 9 6,50,000 1,37,89,100 1,03,00,000
64 Sericulture and Weaving 1,55,99,500 83,000 2,89,70,500 1,66,000
65 Cottage Industries 85,95,800 56,30,000  1,59,64,200  1,12,60,000
66 Mines and Minerals 28,23,100  16,63,33,300 §2,42,900  31,26,66,700
67 Flood Control . 1,95:27,200  4,73,66,700  3,62,64,800  9,47,33,300
68 Roads and Br dge 6,42,45.700 5,55:40,300  11,93,13,300  11,10,80,700
6g Tourism . 10,99,300 .. 20,41,700 ..
T vugnmrnt oo Tcal

Bodi s and Panchavats Ra

Institutions . . 1,36,73,900 . 2,53,94,100 .
71 Assam Capital Constiuction .. 10,63.300 21,26,700
72  Loans and Advances to

Goviinment Seryants 1,65,66,700 3,31,33, 300

—

*Authoriscd to be withdrawn from and out of the Consolidated Fund of the State of Assam
by the Assam Apptoprianon (Vote on Account) Ordinance, 1981.

**Includes amounts authotised by the Preslident of India under art cle 357,1)(c) of the
Constitution of India vide Mapsuy of Einance Notification No SO. 610(E) dated 27-7-1981 .

13.23 has

ASSAM APPROPRIATION BILL*

THE MINISTER OF FINANCE
(SHR] R VENKATARAMAN): I

for leave

to introduce

angd appropriation of certain sums
from ang out of the Consolidated
Fund of the State of Assam for
the services of the financial year

1981-82."

beg to move
a Bill to authorise payment and ap-
propiiation of certain sums fromn and
out of the Consolidateg Fund of the
State of Assam f-r the services of
the financial year 1991-82

MR. DEPUTY-SPEAKER:
queslion is:

“That leave be granted ¢o intro-
duce a Bil] to authorizse payment

The

The motion wag adopted.

SHRI R. VENKATARAMAN: I
introduce the Bill

I beg to move:**

“That the Bill to guthorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Assam

*Published
dateq 24-8-1981.

**Introduced /moved with the

in Gazetter of India Extraordinary Part If Section 2,

recommendation of the President.
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for the services of the financial
yvear 1081-82 be taken into consi-
deration.”

MR. DEPUTY-SPEAKER: The
question is;

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consolida-
ted Fund of the State of Assam for
the services of the financial year
1981-82 be taken into consideration.”

The motion was adopted

MR DEPUTY-SPEAKER:
we will take up clause by
consideration of the Bill

Now,
clause

The question is:

“that clauses 2 anq 3 stand Dpart
of the Bill”

The motion was adopted.
Clauses 2 and 3 were added to the
Bill .

The Schedule, Clause 1, the Enact-
ing Formula and the Title were added
to the Bill.

SHRI R. VENKATARAMAN: I
beg to move:

“That the Bill be passed.
MR. DEPUTY-SPEAKER: The
question is:
“That the Bill be passed.”

The motion was adopted.

13.27 hrs.

The Lok Sabhg then adjourneq for
Lunch tilt thirty wminutes past four-
“leen of the Clock.

p——
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Prov,) Bill ang Prev. of
Blackmarketing ang Maint.
of Sup. of Essn. Com. ..
(Amdt.) Bill

The Lok Sabha reassembled, after
Lunch, at Thirtyfive minutes past four-
teen of the Clock,

[MR. DEPUTY-SPEAKER in the Chair]

ESSENTIAL COMMODITIES (SPE-
CIAL PROVISIONS) BILL—Contd.
PREVENTION OF BLACKMARKE-
TING AND MAINTENANCE OF
SUPPLIES OF ESSENTIAL COM-
MODITIES (AMENDMENT) BILL.
—Clontd.

MR. DEPUTY SPEAKER: We will
now take up further consideration of
the motion vn Essential Commmodities
(Special Provisions) Bill ang the
motion on Prevention of Blackmar-
keting and Maintenance of Supplies
of Essentia] Commodities (Amend-
ment) Bill,

Shri Bhurja was on hig legs. He
hag spoken for one minute. He may
resume hig speech.

it faeflq fag whur (Fmaar )
3IqTeqey wERA, NI fad qgr N Ay
wrqw ¥ qE foar ar s Sawy
qui FTH w1 W) WIE WOy qE faar
2, 3% fora & ooy wFaarg AT E

gareqer wiEa, ¥ falnd z«y
F FEEq| ¥ WIaOr gf AT | gAY
FAA TG I A1 F A4E FY
g @ wsaw & fo 99 g
¥ Trirgz woa o vawr  fady
FQ@ & | A 1975 ¥ gEr ik
ot we 3q fifcae § w wic 3w &
st wr g fawrw gun 9 1 gAx
@1 1 Were WI, AW & g &
MR W W anw W Afwfead B
sANEIE STy R 1T e ¥
wrevr 2o wr A0 & ave fawrs gat
& agar arfe gk RN @t &
qLET W Y WX CEF GrOF T )
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qq ZAY 1977 ¥ wOr I A
far v sqw wrfwkead Wl we-
Tl FW IR T T T I IARY
wr 7% | fee adt N ag a4y oY
g ot | s fedt X &t WP
wGIT T §, O w50 Aff T FWAT
& ad g St et F S H
WELEAT T GAT | TATH B AT
VWA 5 787 97 Wi afy oo g fw
oSt g wRfewr & s WA 98 @
1 faee¥ § gad ¥ qwiAr q¥
@ g

gt ag wfr W =gy fw
I g Aw F awwr A faqq
FCA AT TN 9T ¥ gy TA AW
wfsfeqd e weEfal 1 g
FATE | A was Qe gal & wrday
o1 ot ag Wi wMgic g fw wroay
SR § W Q8 AY AT g I AN |
¥ AW waraAi F A @i f 0 ¥
N A ) GH T T2y § !
CF & & e wes & g&7 T
ot wifge 1 o ga qw A g
[ F W w faww o w @
A /T wdEnenT Wi Y ATt

TeAE AERT, ¥ T Wy qnR
welt oft ®Y ®ZA AL F, WTK IE
qrq AT Wy g st oy oY @, e §
gt ardsiiae faaor someft ¥ gare
g | WT AT F AR AN g
¢ 9q ¥ A woAr faqeor spqewr ¥
I FS AT EWY &1 zaF g g
IR G WIRYAT FY GI L0
wiife o WY ®r oA wTw wg F
w0 & QX § 28 wwe wgd ¥ dw
fear wrgwr o wer STRY W A Y
fodmr 1 wafeg galt 3w & o ¥
#w  Awd wRmifer e
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g o foqaY deacfor 7 w09 &,
gasr  qifefaiws gl wrdwiHa
facteor sqqeqr A dAr wifgg 1 ™=
qeF1 AfGA F grw ga wodr gra-
Sitrw faqcor  sgqear wy gaTE T Y
ot ¥y ¢, foad fe e & dia ot
giead wfzadaat ax wrrEs NF
oEEr A 9gWT AR

4 He' wged ¥ FgaT Tigar §
o i< 39 ¥ § wed sdw wifafoad
W FAARAY T g@m T Ay
EARATST wedwa ¥y waqa fea
WQ 1 gAR ey ¥ Nar svwdy
thza mdy ¥ @7 15 waTe N wEr-
Feafat w1 srafar Fad k
"5 Nfge foar a5 1 w7 gH
TAF] & FAT § A gR wEHrd
QAT FT oA AATFIAC | AR
BT W& A F g wew v ARA g
@R EEl T 7T A TW FARN
HEaaedr € @ §41 WY gH F1A
Tt@r SAgY 1 A dE FAF awE
Q) 7 FrImrardy AT sATAFE
TA@T U, TF FAF § | @ FHW
w 0 & fag, vw s@F fag
awfy A FAA AL FINT BT 3¢
wId AR wed ¥ wre AN § weAy
g AW ag /Fe g |

_F Wl ¥ §w @ wAdY Ay
off ¥ ot fadas wega feurd, sawr
q gada war g1 ona-fgm

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri). Mr. Deputy Speaker, Sir,
rise not gppose the objects of the
Bill and we on this side have never
opposed the steps taken by the Go-
vernment to do effectively with the
persons indulging in anti-social or
However, some
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of the hon members from that side
who spoke the other day made men-
tion that that some knowledge has
dawnmed upon the opposition members
and now they have stopped opposing
this motion; but when the previous
Bill, namely, Prevention of Black-
marketing and Maintenance of Sup-
plies of Essential Commodities was
passed, we staged a walk out and now
we are supporting the objects of
very clear in order to keep the re-
cord straight that at thai time the
walk-out was not for the purposes
the Bill. 1 would like to euke it
of opposing the objects of the Bill
but it was because of the law of de-
tention which according to us was a
law of the Jungle; and we ure go-
verned by the rule of law and it is
our say and 1t w'll be our say that no
person should be kept behind bars
unless opportunities have been given
to him to defend himself against the
charges; it was because  uf that we
staged a walk out. I would like to
repeat 1t that that walk out was not
stageg because we wanted to oppose
the objecls of that particular Bill.
This particular act came t0 he passed
first in the House in 1954 and the
provisions were made stringent by
making amendmentg in 1976. I would
like to ask the hon. Minister whether
during al] these years and even after
making the law stringent by amend-
ments in 1876, the prices have come
down? What I mean ty say is that by
making the provisions stringent the
Prices will never come down; It
requires a strong political will and
strict implementation of the law.

[Surr HARINATH Misra in the Chair]
13 hrs.

Now I would like to invite the
attention of the hon. Minister to the
fact that the implementation of these
laws 5 not properly made. So, I
wanted to make a submission that
some provisions should be incorporated
in the Bill with regard to implementa-
tion. I had the opportunity to con-

Bill and Prev.
Maint. of Sup, of Estn,
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duct many cases under this’ particular
Act, and if we see the decision of the
court we will ind that the courts were
compelled to acquit the accused not
because of any wrong provision of law
or because of any deficiency in the law
but because of the investigation pro-
cedure, because the panchas were
brought by the police, the habitual
panchas were brought. In 99.5 per cent
of the cases, the panchas turned hostile,
The Panchnamas of the property were
not properly made and the Magistrates
and the judges were t_:ompelled to
acquit the accused though there was no
lacuna in this particular law.

This is not the only case. Since 1954
we have COFEPOSA. We have Preven-
tive Detention. Then we have Prevéh-
tion of Blackmoney Act. It is about
a year that we had passed the Preven-
tion of Blackmoney Act. At that time,
I remember the hon.” Home Minister
said, if this law is legislated and the
powers are given to the executive to
detain persons against whom there is
a suspicion that they are indulging in
such activities, it is very likely that
in a few months we will bring down
the prices. I would like to pose a
queslion and ask the hon. Minister to
tell us what is the position since the
passing of this particular Bill by which
we have {aken this draconian power
to detain the persons behind bars with-
oul trial. I want to know whether the
prices have come down. This is what
you have said in the preaﬂble.

“whereas for dealing more effer-
tively with persons indulging in such
anti-social activitiey and the evil of
vicious inflationary prices,....”

But I submit that even with the passing
of this measure, this objective will not
be achieved. The preamble is a con-
fession on the part of the Government
that by legisiation the prices cannot
be brought down. Therefore, I would
request the Government to consider
seriously what steps the Government
would be required {c take to "achieve
thig obleptive.

Asg far as-the Bill iz concerned, I
find that only four amendments are
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sought to be made to the original Act
of 1954. The first provision is that
instead of the appeals lying to the
judicial authority when the collector
used to confiscate the goods, the forum
is changed and appeals are to lie to
the gState Governments. The second
amendment is that the offence is made
non-bailable. The third amendment is
that special courts are being establish-
ed. 1 do not know why they are in
favour of speciil courts when they had
developed an allergy for special courts.

MR. CHATRMAN: The circumstances
may be special.

SHRI BAPUSAMEB PARULEKAR:
may be special,

Maybe there are special circumstances
on the basis of which the amendments
are being made. The fourth amend-
ment is that a minfmum sentence of
three monthg is prescribed. By bring-
ing these four amendments, do you
seriously fee] that the prices of essen-
tial commodities will e Brought down?
¥ you ask me, I wiil honestly say that
even if you make the law more strin-
gent, the prices will not come down.

There is another interesting aspect
of the Bill. Clause 1(3) of the Bill
says that 1t shall cease to have effect
on the expiry of five years. Govern-
ment feeljthgt with these four amend-
mente, within five years the pr.ces
will come down. I would ask the
Minister, since the passing of the
Prevention of Blackmarketing Bill pro-
viding for detention, how many per-
song have been detained and what is
the price index now? Thig will show
that none of the objectives mentioned
to this House by the Minister have
been achieved.

On page 6, in the statement of ob-
jects and reasong, it is mentioned that
there are a large number of court
cases pending under the principal Act
all over the country and the price rise
eontinued unabated in the years 1979
and 1880 and thevefore, this amend-
ing Bill is being brought. As you ob-
served, Mr. Chairman, there are
special ecireumstances and this may be
one of Be gpecial circumstances, i.e.

1446 15,
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backlog of 76,000 cases. But surpris-
ingly the provisions have not been
made applicable retrospectively, Cla'igse
2 says*

“provided that the amendments
specified in gectiong 7 to 11.."—1I fee]
the word ‘sections’ is wrong, Ye-
cause only section 8§ is amended, at
least that amendment they shall
have to accept—*“sfiall not apply to,
or in relation to, any offence under
the principal Act committed before
the commencement of this Act....”

80, you yourself say that the jurisdice
tion of the special courts will not ex-
tend to those 76,000 cases which are
pending as mentioned in the state-
ment of objects and reasons. There-
fore, in what way are you going fo dis-
pose of those pending cases? I do not
know why those cases are mnot being
brought under the jurisdiction of the
special courts. I request the Minister
to explain why this should not be made
applicable retrospectively and why it
should be only prospective.

Coming to clause 5, this is an amend-
ment to Section 6¢c of the principal
Act. In this the authority to file ap~
peals, has been given to the State
Government instead of the judicial
authority. I do not know the reason-
ing. The only reasoning which I tried
to hunt out from the Statement of
Objects on page 7 is that in order to
ensure availability of essential com-
modities to the consumers provision is
being made for preferring apveal
against the order of confiscation to the
State Government. How by preferring
an appeal to the State Government in-
stead of the Sessions Judge or the
Judicial Magisirate, the prices are to
come down? I would very much like
io be enlightened by the hon. Minis-
ter on this particular point.

Kindly consider the difficulties
which the people will be experienciag,
The persons who have committed the
offence should be dealt with very seve-
rely. But at the same time, it is our



451  Essn. Com. (Spl Prov) AUGUST 4, 1681

of Blackmarketing and

[Shri Bapusaheh Parulekar]

duty to see that ihe innocent per-
gons do nol suffer. Supposing an
offence is commutteg in g remote
village ana the goods are confiscated.
Formerly under the Act of 1954 or
1976 the person used to go to taluka
place to file an appeal with the sessions
judge or the magistrate If villagers
are charge-sheeted and arrested, how
many of them will be in a position to
go to the State capital? That may
be told to us by The hon. Minister. At
the same time, he may also tell the
logic behind this particular amendment,

Ingtead of making these offences
nof-bailable 1 would like that some
strifigent steps should be taken. I would
fike to make a submission and a very
sérious submission that a distinetion
ghould be made between offences of an
ordinary nature and tHe offences of
Boarding and black-marketing. Not
#isplaying the items and ptices on the
boéird Is an offence and black-mariet-
ing and hoarding is also an offence. If
you read the entire Act, the punish-
ment and the bail provision
are the  same. I respecttully
subreit that by thiz way, we are golug
t0 make grave injustice to those people
Who are petty shopkeepers. I am re-
minded of a case. In a village there
was s small shop where total commodi-
ties were not worth Rs. 1000. That man
displayed the prices on the bourd with
a chalk. There was a shower and in
the shower the board was washed
away. At the instigation of somebody,
he wags arrested by the police. If that
be the case, then he will not be able to
get ball And the minimum punish-
ment is three months. Kindly con-
sider the difference between serious
offences and petty offences. That is why
T say that this Bill has not been pro-
perly drafted.

MR. CHAIRMAN: You mean to say
that the offences ghould be categorised.

SHR! BAPUSAHEB PARULEKAR:
Yes, Sir.

Bill and Prev.
Muaint, of Sup. of Essn.
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Then the hon. Minister has made
the offences non-bailable. I would res-
pectfully submit thaf by making the
offenceg non-bailable it will not be
possible to curb and check this nus-
chief. Non-bailable offence iz not an
offence where bail cannot be granted
and the bail cannot be considered as
a matter of right. But even there the

Magistrate would release {the man oun
bail

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH):
Why do you bother?

SHR! BAPUSAHEB PARULEKAR:
There is a proviso that any person
shall not be released on bail unless he
is under the age of 16 years or is a
woman or is a sick or inflrm person.
Such a serious step has to be taken
against black-marketeers and hoarders
only.

With reference to special courts, I
may submit that the special courts are
establjshed to try person who commit
such offences and the powers are given
to the Magistrate, But here the abet-
tor has been made to stand on a
differgnt footing. The abettor is a
person who commits the offence of a
serious nature. He should be dealt
with severely. In clause 8 there is a
provision to release him on bail That
should be checked.

If we take into congideration all
other provisions on which I will speak
when I move the amendments, this Bill
as a whole—I am sorry to say—is not
properly drafted, the implementation
would not be proper and the objective
will not be achieved. It is very neces-
sary that it shoulq be sent o the Select
Committee so that s threadbare dis-
cussion on every clause, every provi-
sion of the Bill, could be had. Though
I support the objects of the Bill, I do
not support the draft of this particular
Bill, which contains many lacunae.



45%  Essn. Com. (Spl. Prov.) BHADRA 2, 1903 (SAKA) Bill and Prev. 454

of Blackmarketing and

*SHRI V. 8. VIJAYARAGHAVAN
(Palghat): Sir, I support this Bill. 1
congratulate the hon. Minister {for
bringing this measure, which 1s meant
io deal with blackmarkefeers, hoarders
ana profiteers.

It 15 the State Governments which
have to implement this law There-
tore, we must see that they do imple-
ment 1t and there is no let-up in the
implementation, Why 1 say this 1s
that .ast time when the Preventive
Detention was cnacted for effectively
dealing with blackmarketeers, who deal
in essentia]l commodities, the Govern-
ment of Kerala and the Government
of West Bengal openly said that they
would not use Preventive Detention
against the blackmarketeers. This
stang of these sState Governments en-
couraged the blackmarketeers and re-
sulted in further price rise. These
State Governments could not raise a
little fingre agaihst the elements who
were responsible for price rise. There-
fore, the Central Government should
think about a mechanism whereby the
law passed by Parlilament can be im-
plemented effectively ever if the State
Government hesitates to do that.

My friend, Shri Balanandan of ihe
CPM supported this Bill. He wanted
the punishment to be for 5 years in-
stead of 2 years as is provided in the
Bill While I am happy that he sup-
ported it, I wonder whether he sincerely
meant it, The reasons is that his
party which is running Government in
to States had refused to use preventive
detention against the very same ele-
ments who are meant to be punished
by this law. Any way, I hope the State
Governments run by his Party will
implement the law.

The country is facing a terrible in-
flationary situafion. It is said that the
rate of inflation is aroused 18 per cent.
This has pushed up the prices and the
Government will have to take very
stringent measures to deal with that.
I want to say a word about the officials
who are entrusted with the task of

Maint. of Sup. of Essn.
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implementation o! these laws The
Governmeni should see to it that the
officials do not misuse the provisions
ot the Bul. The Governmeni should
also see to 1t that while :mplementing
ihe law honest citizens are noi put to
harassment.

Once agam supporling this Bill, I
conclude.

SHRI R. L. BHATIA (Awuuitsar): Mr.
Chairman, I was surpnsed to listen to
Shri Parulekar, who was ieflerring to
special courts. He piobably forgot
that during the Janata rule so many
special courts were constituted against
politicians, against the opponentis and
good citizens. We are having special
courts for summary trial only against
anti-social elements like blackmar-
keteers and hoarders. So, he should
not object to this. He was very plous
in his intentions. So far as the objects
of the Bill are concerned, he is one
with us. But he was mentioning that
suppose a vendor in a village has com-
mitted some office, he will have fo
spend a lot of money to go to the
court which will be difficult for him.
So far as anti-social elements are con-
cerned, whether they are in the wvil-
lages or towns, they must be punished
whatever the circumstances.

This Bill 1s being brought forward
to curb hoarding and check blackmar-
keting. 71t is a fact thaf we brought
forward an amending Bil] in 1976, but
its provisions were not sufficient to
punish the anti-social elements We
had to plug the loopholes and that is
why this Bil] is being broughi forward.

At present there are over 50,000 cases
in the courtg and the tardy procedure
of the civil courls always comes in our
way and we are not able to punish the
guilty, as we desire.

15.00 hrs,

So, taking this into consideration
we have thought of bringing this Bill
to make it more stringent and by

*The original speech was deliveredin Malaylam,
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enforcing the provisions of this Bill
we will be able to achieve our ob-
jects,

Sir, the first amendment is the
summary tiiale Noimally in the
court it {akes a lot of time to carry
on these cases and see that the
guilty aie punished. Therefore, in
order to have an expeditious trial we
are bringing about the summary
trials in this special court.

Secondly, we have made it manda-
tory that if there is anybody who
is commitling this offence, he will
have the punishment for a minimum
period of three months. Formerly,
this provision was not there, and by
bringing this provision it will be a
sufficieni deterrent for the anti-social
elements to act in this way.

Thirdly, we have made this offence
non-bailable. Formerly, the cul-
prits would always get out of our
hands by sceking bail and then fol-
low up the cases and the cases took
a long time. Since they are non-
bailable now, it will be a sufficient de-
terrant for thesc people, for the black
marketeers and for the hoarders.

One more thing has been added
that the goods will be seized and
sold.  Formerly culprits would al-
ways come to the court with an ap-
Plication that ‘the goods are perish-
able, they would ro¥. So generally
the courts would permit them to have
the seized goods back if they gave
rufficient securily. But in this case
it will not be pnssible, the goods would
be sold out and the money deposited
n the court,

The~+ are the main  provisions
which we are bringing about and we
hope that these provisions will be
sble to achieve our object with re-

I'z“ar:d to hoarding and blackmarket-
g
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But, Sir, my mind goes farther and
I feel that it is not by law alone we
can check all these things. We have
made laws in the past also, we have
brought about amendments also and
we are bringing amendments even
now. But at the same time we have
to sce our policies also. Some time
back we initiated our policies of pro-
curement, our policies of storage and
our policies of distribution so far as
foodgraing and essential articles are
concerned. So if we have a look
at our policies and their implemen-
tation we find that there are many
flaws. With regard to procurement,
iake for inslance, the procurement of
wheat in the last season. What we
find is that in our system there are
certain lacunae, there are certain areas
where the hoarders and blackmarke-
teers always find out a certain way
and play their part. We must pro-
cure every single grain that comes
to the market, Last year whal hap-
pened was that pecple from Bombay
and other areas, before the Govern-
ment functioned and started procure-
ment, had already taken away a good
deal of wheat from Punjab and Har-
yana and the result was that we in
Punjab and Haryana got a bad name
that we could not fulfil our targets.
So it is very important that the pro-
curement system ghould be enforced
in such a manner that we get every
single grain that comes to the market.
It is a policy matter no doubt, whe-
ther you have state trading in wheat
or you have a monopoly procurement
system or whatever system you have
and it is imperative that a country
like India you have to feed 68 crores
of people. How can you do it in the
manner in which you are doing it now?
The hoarders and blackmarketeers
always find a way out and they
create a problem for us

PROF. N. G. RANGA (Guntor):
Make the FCI more efficient.

SHRI R. L. BHATIA: Whatever it
ijs, it is for him I am only just sug-
gesting it,
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You have to import 1.5 million ton-
nes of wheat from outside, Last year
I wrote to you and to the Prime Mi-
nister thatin America wheat is rot-
ting. At that time there was embar-
go on Russian purchases and China
had not come to the market. I re-
ported to you when 1 came back
from America that the wheat was
lying outside over there and is very
cheap. There is a great depletion of
our food stocks, 1 suggested to you
if at all vou have to buy, it is right
time to buy. You purchased this
year when embargo  was not there
and China has come to make purcha-
.ses. Had you purchased at that time
it would have been economical and
your granary would have been full
Procurement could not have been
that bad as it is now. We would
not have gone through all this, Hoard-
ers would not have taken advantage
of the situation and the black mar-
keteers would not have taken this
advantage at all.

1his is your obligation. It is good
that you have imported now and
you have improved your storage
But I am sorry that a man like Shri
Bajpayee objected to this. Some of
our friendg are also objecting. Shri
Vajpayee said in Bombay, “We will
tell the workers not to unload. We
will tell the traders not to sell it
and we will tell people not to buy
it.” To improve the stock position
Vajpayce objects his buying wheat?
Is this his attitude? T am glad that
the Minister has imported this year
and improved his storage of wheat
ang it will be possible for us to feed
pack our fair price shops.

Similarly, with regard to storage I
must say that we must build the stor-
age capacity more because last year
and even a year back I found in
Punjab and Haryana areas lot of pad-
dy had deteriorated. I put a num-
ber of questions. Even today my
question was there and you agreed
that there has been some deleriora-
tion in stock and there have been
losses.

Maint. of Sup. of Essn.
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India is large in size ang popula-
tion. We must keep up enough food
and arrange go downs to see that we
feed back our fair price shops. In this
country there is also drought, etc.
Keeping in view the over all position
we must improve on this side also.

Now I come to distribution, I must
say to my dissatisfaction that our
distribution system is very defective.
The poor people do not gel essential
articles at the fair price shops. The
poor man goes and finds the shop
closed. Second time he agamn finds it
closed. The third time when he finds
the shop open, the ration dealer says
that all the stocks have been sold out.
We are getting such complaints. I
know it is not your affair, But there
should be some liaison between the
Centre and the State. 'When we are
procuring for the people, why have
we given distribution to them? Why
do we not do it directly? We must
improve the situation. People must
get essential articles, You are supply-
ing it. You are making them avail-
able from India and abroad. If it does
not reach the poor people, it means
there is something wrong We ought
to see to it.

I must say that apart from ihese
changes which we are bringing about,
the provisions which we are bringing
about, it jg very imperative that we
look inte our policies and see if we
can implement to the extent that
people feel sqtisfied. With 1these woid-
I support this Bill,

St o FAT A (FEr )
samrfa o, FowwE drow o @e
werey, =Y ;T AEH Fi W HAiT A G
s 7T &Y A §  Fawwra fraver
AEar § W) Agdw A e E
FIA-TETE T rEdiars, gaFr <fea
w F o ora F yes A\ wlaw g
W WY wowy Tifgn, 7 ew aw Y
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AT % @ ST SR § W g
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¥ dvar § ity dar gar 41, Su W
ot Fawr & ar &7 91, AfaA WA

Z(H WEY TP WX 350 To A T IewT
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@ EEFT WER VI ST 971, 99
#Y 98 T B BT AT AT | PH
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& ot wfws & Avwr fpw m



461 Bam, Com. (Spl. Prov.) BHADRA 3, 1003 (SAKA) Bill and Prev. 462

of Blackmarkseting and

<t Afefer &, fredw am w
Ffcar fa ATy IATT AW TFR
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Y W F Q1 @ A@R {AT W@
§ Fe oo sdeehrd, gehahay, e
@yt wifeRl o HEw ey e,
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T I ag WY femr S [F
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Maint. of Sup. of Essn.
Com. (Amdt.) Bill

wrrad wied § iy aww e Ty
QAT A AR ATEE A W
g EAEE, W1 A [GR W
g &, T sfEaw a qa
qE wW AW 7w AN g% g0
g fa mm B oA A & A N
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F ¥ & oS T @ 9 59 A W
a1 W fraw g, =nd §
g g, foardT &, siq o wow daat
N AT AT usdfs T e @,
WR T FLaFr | g Afgax
AT R R, Al siwr e Wy § A Wi
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SETUT WG EF FI6 E—8 HNE,
1981 ®( # 1€ AT Fehw A
TEFT 287 2 9X GEH WUT— WA
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wmf H—mfi 19 56T g, oW
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W F B UGFU TREE ) qiE
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#  wafg 1 77 qTw w7 I, W
R F ¥R |

¥ few g g9 IE #T
R

Wi g FAT AW AZ AIA
WY ¥ ORI AT WO |

MR. CHAIRMAN: Hoping against
hope.

St gowr gAre Avgw : SEr
TeAHT ATRT T wgr g f5 N wAfeedw
®T ATFGTH ®W9 7 fwar g, 99 w7 F
g FIGT g AR wrEwm A 9y qw
Ry SadFfgers §1 Aoy
WIY ¥E WA W WS dg NTAETT
foar @ @ 7@ | FAlwede frar
@ W AW IF ST g8 ST 97 R
I F W & gra &wr @, §
Ia% fasgw famrw g wo & ot 72
wgr ¢ o 0w wew ey 3 e
@ ¥\ a9 faar oo, ag @ § +=ifw
T8y wWd ¥ sqrqrdr faw Wiy 4
X A q= fFarargr, saar
AW T T wragw w1 K e
FAC § A W ¥ A ag swraaw
frar B &= waifEE 1 &€ ¥
e aq@r sm, IT &0 & fadm
FHI(E AR TN T0A 7 a8 T0t 317 ¥
A | "G wremar ar ag € froww
T AT T araqrifasr #, Qg
agfe & g farree «ff w0 &
# gg waaac g o o i1 fast § o
¥ wragrA Sy g, F samnfasr w1
WO & | WY wgar ag & fv e
TgAuT F aerra fdy spEfras srnfedy
# ;e rafE dag sk Faieer-
¥Fqe W SN STy foar @, s owr &
AN W § |
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wE WY AHTE e o T 5

You have already taken fifteen mi-
nutes. Eight munutes were allot-
ted,

SHRI KRISHNA KUMAR GOYAL:
I am summng up, Sir

F A @A g
(sTmamm) . . .

Tl agea & sTHEw

T RE

ot Fow gurc Awm . afwafee
W WM AT Tt @ " i
TA¥ AT a9 @ §, s9 ¥ & S
weaT § ¥few @ & & a3 wAT wigm
fr R & 7 M W T F AR
BEVTE FH T F1, T7 Je B UF
& ¥r& x wfor, AR E
g wqrq @ g w4y feew wiw
ae fae @ oy g R fia &
oy frar &,  Eifesr &t @ 9 #rer @@y
o1 §), 98 UF WU T W T AMAT
= ooF @ ¥HO ¥ W@, @ ag
e <& R 1 39 T W
afieETgEs  faw frar smr =iy
T oI FHET F) T (&7 B TR
FET AR 1

o ¥ AN Tww & fou 9 59
g AT §, S€F AR § wifew
qrga & W Fonr 7 fRur & wroam
¥ I F IR KW T T AT ST, A
3q % agw @wy  wanr, A &
T Fg AT g R e afaw
7 ¥ WX W o R
I WO T § 0w
TR N R S N, W W

a
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saT Ag 8, g O TE FT oagr
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Ao F1E T A1 Nfarsrw w0 T w1
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AT IR ¥ i FEIE S R
a1 FEL A OFE § IWF WA wE-
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] ¥ A9 7 Afww gfawddz N qiw e
wr &+ gumfy St wo Swe 3
fr qwdi graw & oF awar afge a
17 faeat & ag g q=ew fagan
2 o Y ororHE FaT & AT G
T & Wy gEfiw S A Wy
e gt @ greaTe frar @ Sfew
TN T % oo fedy ofy s wiffeas
aT W ®) R PREHEA &7 Ut d w7
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g am m ¥ dnw 712 SEC dET
g afaw & afyw e s a=1gd )
R ETG <7 T TR LIS qA g STy
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W H ewe o a7 fogfe &
e H A A oy @ RS @
g awy & SHEY FwT s ) &
guAaT g ug S s g 1 WA
W OHIEATIE & Iidi AT &4 Y
I AT FeAl §, A X OHRC WG
¥ qQE Amr a3 g foreat qwred W}
qAE §, WA IE WWE ®E W}
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2 o o ufew g *1F w1 sior
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W e faw fdwe o &
wifwfen s WEEE W qeAnde
uTH WA aR el waveRe faer #
Sigt sl A1 Eifaas i AT @
[IAFT SiTG I¥ ATYN FAANE @&T &)
Sar fa & ogdr awr fa gy ofww
€t & | sgtacfe qiefras aarfd
%! FEW ¢ Tur G WY SHFH| FYE
T & THEFW AT FCT | AT WY
T WL F1 grad faar § ag A
g & 1w gE WifeAa = SRy
& 7 OFr AITEr SF WO AAT
wifgy, 8 A% Ty oy Sy = iR
woEEdE F fag ss & S@ gar g
W< TE WGANE HALEHE wT ¥ Ay
§ gomaT g @ wff €
(eqwens ) WY F TW AT B
o9 A1 =g

T AR T A g g g
Sq oF wg aweqr wal g, fwogd
faoddi @i i F41 § SAF TR ey w1
e st g ur e w1 dT @A
g % § AWETE F9 wEl g |

SHRI K. T. KOSALRAM (Tiru-
chendur): My, Chairman, Sir, I wel-
comg the Essential Commodities (Spe-
cial Provisions) Bill, 1981 and the
Prevention ot Black Marketing and
Maintenance of Supplies of Essential
Commodities (Amendment) Ball, 1981
moved by my ton, friend

Sir, my hon. friend, Shri Parulekar
opposed the non-bailable section
severe  punishment ete, Though I
demand more stringent punishment
like even death by hanging for the
hoarders and black marketeers of
essential commodities, who are com-
mitting crimes against the society and
the nation, the Government may find
it difficult {0 go that far,

We have enough essential commodi-
tieg but we have not got effective

Maint, of Sup. of Essn.
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public  distribution system. In 1976
our Government had formulated and
implemented the public distribution
system for fourteen essential commo-
dities, The price tags on all the essen-
tial commodities were to be compul-
sorily put up. This enabled the peo-
Ple to know the prices prevailing in
differentusparts for the same essential
commodities. Price variation was
avoided in this manner, The Janata
Government gave up these things.
Now, the scheme of public distribu-
tion should be reintroduced. It is going
to be an Act. But, implementation
is the question. If the State Govern-
ment is not implementing it, you must
be very careful about that It is a
major thing in thig Bill

Unless the prices of essential com-
modities are  controlled, no public
distribution system can be effective.
now even in fair price shops there is
no uniform price for the essential
commodities. There is no checking also
of the prices chirged by the fair
price shops. Naturally, this leads to
widespread corruption. The primary
step to be taken by the Government
ig that prices of essential commodi~
ties should be fixed and imposed if
necessary even with statutory support.
Then only we will be able to help the
poor people of the country. The Plan-
ning Commission has accepted that 40
per cent of our population is living
below the poverty line. The Govern-
ment knows that the earning per day
of such people is just 75 paise. How
do we expect them to buy essential
commodities for their living at the
prices which change hour by hour.
Soaring prices of essential commodi-
ties are the breeding ground for all
corrupt practices.

1 say this from my personal experi-
ence. I took it up with the Tamil
Nadu Civil Supplies Corporation that
the Agencies of Civil Supplies Corpo-
ration to whom they give kerosene
and sugar sell the kerosene drums
and sugar bags in the blackmarket.
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The Corporation did find that some
retailers were doing this. Inspite of
my repeated demand that these offen-
ders should be prosecuted no action
hag been taken by the Government of
Tamil Nadu to prosecute them. The
Corporation has neither the power nor
the staff to underiake prosecution, I
suggest that the Panchayat Commis-
sioners, Tehsildars and the Police
officialgs above the level of Sub-Ins-
pectors must be empowered to launch
prosecution as soon as such offenders
are caught. I would even demand ca-
pital punishment provision in the law
which will prove g real threat for
these anti-social and anti-national
elements.

Sir, I was referring to the soaring
prices which prove an incentive for
blackmarketing, Similarly, in the
case of cement even the manufactur-
ers are not above this blame, They
are in league with the stockists and
cement is sold in blackmarket even
at the factory level. The Regional Ce-
ment Controller must be empowered
to have a check on the production of
cement. The Tehsildars, Panchayat
Commissioners and the Industries
Department officials are authorised to
issue cement permits, I have been sug-
gesting for a long time that there
should be a check to ensure that the
cement procured under specific per-
mits is used for that specific purpose.
In the absence of such a check, ce-
ment is being sold in the market now
at more than Rs. 80 per bag. A sys-
tem of such a scrutiny must be evolv-
ed and those who are found not using
the cement for the purpose for which
they got it through permit muost be
prosecuted and deterrent punishment
should be awarded.

Sir, I demand that the State Govern-
ments which do not implement the
Essential Commoditiegs Act effectively
must be taken to task. Though the
Centre supplies wheat to Tamil Nadu,

.
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the Tamil Nadu Government is al-
ways telling the people that the Cen-
tre is not supplying the required
quantity of wheat to the State.

Similarly, the foodgrains supplied
under the Food-for-work programme
are also not being properly distribut-
ed to the workers. There is wide-
spread rumour that the foodgrains are
being given to the party cadre.
These things must be looked into by
the Centre,

Unless the Government of India
evolves a price control mechanism, at
least for the essential commodities, it
will not be possible to successfully
implement any distribution system,

For example, frequently the  tyre
manufacturers are allowed to increase
the prices of tyres. It has a chain re-
action resulting ultimately in the in-
crease in the prices of essential com-
modities. If petrol and diesel prices
are increased, it is reflected in the
price increase of vegetables and other
essential commodities because trans-
portation cost increases How do you
break this vicious circle and ensure a
stability in prices of essential com-
modities? The hon. Minister must
think over these matters seriously,
and formulate concrete stepg to con-
trol prices of essential commod.ties
and also for effectively distributing
them, Thank you.

wrd wnew 3@ (TRRY)
gvmafa off, wmdg gfe = o &
R A, FIgEIY, AR T
TFY & Feaed ¥ ¢ fadas dor Frar 2
| IT P agia & aud| v § 1o
TS Sar et & (oa T w1 gvay
syrarfeat & fard ag ard ghar swdr
2 A adt wreor @ f wge W 9 AT
Gy qga arer w wrefy B, wfwa awfror
@F F 97 A T Adf qad w@ifw
iy worge fwaret & a1 9@ T



7 of Blackmarketing and

wr %Y qrag qff €, sutmfat & 4%
¥ " 9% WEA AL AATA
W@, 9 qrEf § qEed Hi 9o FHTT T
ofv o avgr fa g for e 1 g ST
&, Afam, W o T 4T YR il §
& oY widT § fo IR F @ W TS
fermar 8 1 afaid Wi 907g w40 ST
W ? S A ARG, O AT qEEHT
wifgd 1 9% FfF wR 9y vy
@ T § At & ) v agy §
A gad( 77 i€ | F4T ard ol ST A
AT & IS Y T SF U4 ST
g1 0 wE B iy w9 oA F
Haz T faar, g F1 T A< Lt qr
s G w0 Tt & 7 foram 1w Ry
o7 9T Qg AL ¥, WA oF &
T, Ui H U G e siqsrw avayer
F amey @¥r a7 ¥ wg fryr ug @
w2, 37 #1 afefre ¥ fon
W1 & AT A 0 | fordy KR T GF
A gl § ang &1 faur, s 9qa
faret et &7 & AT e -SLLEATHY THH
qETE &< frar | ug Wgw et w® M
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*Expunged as ordered by the Chair.
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T W FT U527 T4 7 g W 28
wrd w @ ¥ wg =l feegram
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Fer wTAT §, W T wWy Stew Ay )

wwrefr wgea @ A T gy
findt wradra aeg & fasrs g0 a@ d
Ay W A /Nd ot 8 weaer ar
ot wrd 2gt TT AT &Y, T4 WIT AT
e, gt @ F TH0oT § MW F qH,
aft @ qg W@ HATET .. ..

wewed WA 37 awrafr wgEy,
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g TALIF T qFF § | AW A AW
g

SHRI N, K, SHEJWALKAR (Gwa-
lior): Sir, I have a point of ordder.

{Interruptions)

MR. CHAIRMAN: Please see Rule
No. 353 of the Rules of Procedure. I
will read it oul for your benefit.

“353. No allegation of a defama-
tory or incriminatory nature shall
be made by a member against any
person unless the member has given
previous intimation {o the Speaker
and also tp the Minister concerned
sp that the Minister may be able to
make an investigation into the mat-
ter for the purpose of a reply”.

wriqfe wgtew ;& oy a7 TAr §
FUH STAAT A F

wrard WA 3 3E 3 W A
agh W &
fea & w0 e 93, €17 F T R/,
T ®Y s oy g w7 F e ¥

7g 9T & faxer ax FY W aa
RE, FIAFHFFTEE !

RN ALY © WIT HIAC TH A
L

ot gaEacvan wifea () ¢
gaR & faen s g et A w4 g

el wge : wT wo@ A
aF )

g v ¥y Faw a ¥
g, T g W E |

(exmara)

avrafe wgrra: T sads wA,
T HEAA TR I AN FIG( AT A 1€ &
ofqy

*sExpunged as ordered by the

Chair.
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wirg frg acg ¥ Wity W @ &,
sore ag fawfaar gaar <gr, av fa
ay #r waar afl @ Wi aford
o® Tw fare oA | gafag & @ §
FET g fo o T At W FE
g¥y &, Afwe am T HfifsT

SHRI N K SHEJWALKAR That
should be expunged

MR. CHAIRMAN" 1 may powmt it
out to you that I was the first person
to take it up; I will go through the
record and do the needful

sard Wnatr 3w oz fra ¥
AT B THRET Y arT o, Al BAL
WragFIT AR I3, 2w
wier @1 Shmr 91 T [
Y Searat & ey Y §3 § « zafwe
o wgar qvar § @ ateatasar war g,
frg s § Sl #r Srags
faa wr 21

# wgar wmgat g f faad ot T
wae ¥ TF A ATATF, IT AW Y
BT FT G Fre-arsedr A Areqrga
fear 1+ zeEifrg e @t & )
wg 7§ <Y, Ag o gad qaret ¥
wrat wr Far feafe @ ? g @O0 ¥
Freor At areg, Wiwg W foat s
@ 91, AT W% 72 B w9y fEey
o< qgw &, wiife awi ay Frdfaa
<Y 1 warg Forgr star § ) (eraena)

waafr wgixw : fra-faaa Y
war ffad

®Ad AR [ ;7§ TRWAY
vt & ofr & fn“otar for &7 qger
wgr &, W wY g N a0 ¥ @
wafrg W &Y @ § R SRl 93
wiw W Y § ) et W oW T
T TEgE § @ g
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Faw waw T9T A B W@ T
G AR LR LR C R I
IT 9T 4 MEAT Y | WA WERT W
T YRR TR TEATE |

Frr A7 4gx WY avgr mar av AW
s W AT 1 gR O Ao
¥ WYY AT @ W AR
N T wF qewd oy e AwAr g 0
g g fawmr vk gird gfee, wet
Wt IAF 9aT Far §, § 97 WA 8
9FEd «T AW ¥ W § 1
78 M Nearegd g A Fmar o @r g,
arfe fadt Mt =rd frarger 3 @) @t
WY wfrgmamy §Hr e
FTH Iz FCITF AR A1 IEW
errarfdT 3 Ww a1 ¥ § WIR ITET
AT T AT & | IR GF TAr &
qd= %1 § i T F1 raqrovs goTe @
| A T @ITHS GEIT §
W F@ Ag § A o 7 el @
I FC AL w7 @ &1 fadey
gifeq T e FEr w@ var g fe o
T 9T § IARX FFEI T AT |
WS IAFY GET FT fraverr Frnar gur
¢ sreRfereE Yarew W ¥
frarcfaad 78 s & fo 2w 2
wi-s7qEaT F1 §Q  GUTAT & | WO
gAgr degfrd sy qach & 7 —
ag wrfem @<t § fr SeamTd 8
A & gowew & Iaw vk W g,
& IgEr Qear gy § a1 7@
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q Ay wewm # U Tw GRS
B o E 1 ghee SR AT
mTW%ﬁ,Wq‘g@ﬁrﬁ;
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A WA o wE v d, fw s
WA frdw & G Alrara oo
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M ofET FF o T AR E |
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N g g, wewms  agE F oA
¥ o dwe o F s & mm
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AT AR IR gfew s AT der )
amT, o feafa § w=wEn: A f
W} §5 7 WrdETd T mEwaar
T Y 1 Wz o feath g W
¥ gu WR AW At fra T 9
® @Y & 979 el #1 W@ & g
® ¥ A SR wivar § & Tar ag

Bill and Prev, 48°
Maint, of Sup, of Essn.
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AT T AT IAURT @A E PO
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wgT WY wigar, e swgfeafs gt
A% S AT AEL FEY E
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W F AR A AN E Ay I
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difadt & srfcg #gdfy sg@ & "t %
st # gz ¥ ¥ uw gav A
T 59 ¥ 3 a7 gu § % 71 sorr
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aey fify 51 fox gor 1 foa
ams  5g AR A g9 ¥ W,
IE A GEN AT I ) aETC N 0y
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@i, o 7 i 3 wg few
FT & 7 § Afwa B N fwa 2 7@
15 9% § agr T 2 ¥ 3099 faer
e & e frdaw ger wToAR
fere fadmor s s 2 &3 80 9 farely
0T G FSe ¥ W AT W Wy
feet <l Y v e o€ @7 aw
FY T W, F7 A LAY 6 Bra T
FLEA AT Swar 9 & awrety
AW F AAT A WX FA F AT
feor & e dfe o S W@ -
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Tafay u B Hiva W I W 90T-
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oyr  wa F7 gy & IaFT TR q@T
#Er  gWT ®AT ? T(W FET AR T
BATT WITY | T wWX § I Y
¥& WX § NT vy o A wg)
gE, 8T, 10 v AFH F 12
To fAdY P i WX 3w A § TW
45 YWTT A 77 w9 d sYreyfadr A
#g fent far sarer Ao A 3 RO
dar @Ay (wrf) W aFdT & AN

TR Y I

ygr < wew = fwx  w@rn
e #1 arar § B o w oy
verred wurer gwr ¢ g efy
#fr fr qr@ FT W WE I
T WY § o ¥ frary & dew
& IAEA @ ¥ ouwedy M
¥ wudy wrg war off & Ped
w1 aeor fas war A @R
F wogre ¥ At A AT, e
o o wrala’ & gro ¥ war
ar fec e & N It X§ WIW-
#re & ol gt & Shrer snim
fre g7 &, <ok qre % adr o
nfay g wagz @ w fae
wrorre X weAr wEr ¥ faq FAr
1448 LS—16

gﬂmm
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qr wgr &1 F wgm f gl Ay
At ta T # avE a4 & @
TeR A A A PR A A oAW

qr o2y I8 ¥ AT g S

¥ ®w@r W e 7
g foaar A ¥ WR? A
FFT FT IY TEA AT IEY ¥ W N
& g awwar srd A@ W awy
?? 7 FRwr R Ag  Hww
AT EATT T AEY I9 awar 9 ?
HA TN g F Ay oy e
T gg g ¥ ATt fgwma A srem
g e 4 S F feww §
¥fe Sgr a% wgnt ATy @,
fred arer & ¥ & AW, 80-81
¥ aoe & any, fa gar off &
agr a1 v Swg wNr A e
T A% WaAR & @ DErq
w1 off ¥ © AT ¥ arw  wy
%ﬂw&"ﬁ‘qm%mﬂf%‘:“

W AR & Ay e ag A
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i
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[=t Wi mT)

¥ arq fwar | feazgd aw & ™ WA
! avT ¥ *F fag @ g@RA
qx dar mifaw swm fear foawr
wox # fody Y s F am
gra v wifgy & =R Pt o
Nx arg F waw wedr =leg
Ll

At R gma Sy fagaw
war § vu ¥ wf aig FE wE
fafiramr wyafoe a1 s &1 &
Ffg @dr qur T q@ AR AT
sqI T8 @ Fr =W frmrAT S[TEAT
g fo o e fafimer st
A g9 ¥ g, A S oAAY g
110 w4y 97 gg¥ oo gard o%
dg¥ wax mfafa 1 F o A
qr | TF AT AT AT A @ A
# sgaear N wf @ fr cEfme
Furfedts qae, fra & dwias w39
F fag gw W fase wx @ #
A WR A IJeedwT FWT R
A I8 9T 110-HYo Mo Fro Hro &
TIAZT WAATEY A STAAY, WO ey
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& wrg f5 Syar Iedww A@AI@
g1 1974 ¥ gg W wnp @ war
a7 Igk FIT @ IW a9 T F
I A J7ar wE F '@ ¥ WK
I ww Fw gy sww  (wrd)
¥ W ¥ qoefaat & wrm fan
d wma agm 5wy we-
7 ¥ @ a9 wqr ey o= @
% = ar =mfy ¥ fawme
Wwefens s v forar od e
gafedt or %1 FeAwH

Bill and Pyev,
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16.00 hrs.

forar &1 ar sewm v = w
fem &1 wifes sw & fo ara
110 § wAx  IEad v &
ey A Y oER M F m o
AT WAW wfen oo ¥, gfaam
TG ¥, ol @ o ¥ o oAy
AT W AW a6 ¥ oaf fear
T O110 N FnE-gTo  (§)
wifrs amfeds or & e
FE AW QT FrEAET A9
W g @ qq
fora® Earﬁﬁﬂﬁv?rzair’*g:
gT & fau wfaar afafee 2, w0 &
wies <z & fAu sraum far,
1974 ¥ U 7 7g Wik WA
@R F1 &, T g@TA 7 IW
T FHATET wH F faw &
qIER W X AgwrE  wgdr WS,
TIAR ¥ FT Ied¥w gar Tar
T IUWHAT AFTg_ g@r AT A
afwa ©F W STTrd s
e S YT dro Mo Gro Yo
A ArA-110 F qraga_ 5 Friargl
g #Y W | s oforer w4 gwr-
AsT B AT # §); Afwa Frars st
F AEAWBS A0 Ad g, 9 IR
#t am g1 safeg F gz sgvr g
wr g f& wn A fawae o 6o
W ¥ AW T W Ay, TWEC
sy T@r fgr

agrafa wgww : s w@, wwE
Fw Y ¥ e s gy aa ?

St WM WY ;. WIg WY §T

g, & va ¥ wew F@T AEA

awfr AR WY SR
fare wfc & «ifog
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w8t gefaw aw yr sfawm =y
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With these words, I think that the
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Six croreg children are not going
to school because their parents cannot
afford to send them to primary school.
These children belong to poor families
the harijans, the scheduled castes,
the scheduled {ribes, backward classes
Their parents prefer to make them
domestic  servants because of their
weak economic position. The child
earns Rs, 30 to 40 per month
Therefore, he will be able to earn his
dal and roti. This is the situation
It needs a very serious comsideration
of the entire socio-economic policy.
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In Section 6C of the principal Act—

for the words “any judicial

authority appointed by the State
Government concerned and the
judicial authority”, the words “the
State Government concerned and
the State Government” shall be
substituted.
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They have said in Clause 5:

“....in sub.section (1) for the
words any judicial authority ap-
pointed by the State Government
concerned and the judicial authqrity
the words “State Government con-
cerned and the State Government™
shall be substituted.”

T qreex fag
fagar & 1

DR T HRT ITRG

sl quuA Ir oy fawgw S
am & | A wgr far ady, zg S
I3X F woAfas d Wiy, § A
XA AnE fawer ¥ og aw wr af |
M g8 IR F) wRfRg e q@fma
#) BT 3% Ifedee amar Iifge | 4
#gar wrgar § o wm qdfmd =
gET WL YA ®1 9MAT AT ARY 2,
F4 YT A fam sfog "t =8 €1 ag
AT AT X &, T@ AN EF
¥ Fforg | MY dAwA—7 ¥ wiEye
T AW 7T I =T § A owm W
FATHT HTHT F4T TEQ 9T | AT BT
FM@-7 T FFAT ¢ ¢

Clause 7 of the Bill reads:

“In section 7 of the principal Act,—

(a) in sub-section (1), the pro-
viso to sub-clause (ii) of clause (a)
shall be omitted;

(b) the proviso to sub-section (2)
shall be omitted;

(e) the proviso to sub-section
(2A) shall be omitted;...."

Now, what is the proviso they want
to omit? The provision the principal
Act reads:

“Provided that the court may,
for any adequate and special rea-
sons to be mentioned in the judg-
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ment, impose & sentence of impri-
sonment for a term of not less than
three months” _

In the case of proviso to sub-seclion
(2A) it is six months.

Iq & nrRT A gT 91, SaF wfey
Al fanr &, Ffea TEw wiRdeE 57
it wiforw ¥y | o weEdE  mmod
faar i stotsr g w& 9@ | F FgAT
rgar § o oot ¥ foam s @
S § 1 wm ¥ g frar .

“,..or are qualified to be appoin-
ted as judges....”

What do you mean by ‘are quali-
fled..’? Why not: “Every such
Board shall consist of three persons

who are, or have been, judges of
High Court, and such peraon?ﬁﬁd

be appointed....”?

39 T H QA o TR o dlo &T forar
HICIRA FT QI 1 79 919 & O 35T
o ¥ war g-smé-uw-rnfamde |
Faforerie ag w19 § 541 g &y ifre
FY | A qgH WY T W FleEe
UG S AR FAfrme L Toie-
2w | Afwa wry F wrefor war <r g,
go aft | ¥feq fy-faa-tammnEe
uw ofsr | FAT o ¥ ATA-TET ARy
w¢ fear W arw-¥gasnde ¥
¥ are ¥l Ine w1 fmar Ak awd
ZTAW FW F q@ YU ¥ I9 G F yea%
g fa N ater aw =7 g £ s
F wre & w0 At g e se ¥ 1w
gwr ¥ ez fear &, ¥ §adg ¥
gt 9T ¥ 2 e wrhy § a1 99 WY
& 7y e < au gY | ¥ wrEHY
70 arer W @, FE ST ar T g,
LR R ECUE & R SRR
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SHRI CHITTA BASU: Sir, so far

the intention, the objectwe of the
gﬂl in dealing with the blackmar-
keteers and hoarderg are concerned,
I think there cannot be any differ-
ence of opinion. But, Sir, I am inclin-
ed to observe at this stage that by
this amendment, Government propose
to include certain special provisions
and a few categorieg which they have
prescribed for the special provisions.
They are:

1, there should be a provision of
special courts;

2. there should be a provision for
summary trials; and

3, offence should be non-bailable,

These are the special provisions, Let
me make this submission that the
amendments, by themselves, cannot
really fulfil the object of the BRill
The object of the Bill and the Long
Title is ‘“for dealing more effectively
with persong indulging in hoarding
and blackmarketing of, and profiteer-
ing in essential commodities and
with the evil of vicious inflationary
prices..” Sir, you woulg notice that
if the phenomenon of inflation has
also been connected with this 15 it
possible to fight back the inflationary
trend, the rise in prices, by this kind
of amendment? I am sorry to say
that if we have to fight back the in-
flationary trend, thern some special
economic policy, special economic
steps are required which could check
the inflation.

Sir_ as I have told you earlier, these
amendments, left by themselves can-
rot fulfil the object of the Bill. You
nave rightly pointed out that this Act
was in force from the year 18568 or
1955, Has there not beén any inctédse
in price after 19567 There has been.

So far as Prevention of Blackmar-
keting Act is concerned it had been
passed earlier and we have bedn told *

Egm. Com. (8pl, Prov.) AUGUST 24, 198

Bill and 513
aint. of Sup. of
Com. (Amdt.) mil

that there were 843 arrests or deten- «
tiong under that Act, It has also been
said that 3,746 searcheg and seizures
took place last and so far as COFE-
POSA is concerned therg were 354
detentions. Don’t misunderstand me
but these facty do point out that
merely by these measures the price
rise cannot be curbed, On the con-
trary prices have gone up. Therefore,
it is not only thg question of legisla-
tion or amendment, some other mea-
sures are required if we are to deal
with the price rise..

For example, you cannot curb the’
price rise unless you have a wide
range distribution system of essential
commodities and you cannot have an
effective distribution system thraugh
public channel unless you have got
physical control ovep the commodi-
ties. What is happening today is .hat
under the name of public distribu-
tion system you have got no physical
control over the commoditiegs which
are essential, Commodities are not
being supplied at cheaper or fixed
rates through those shops because
you have no physical control over the
commodities. Therefore if you want
really to make public distribution
system successful ang effective it is
necessary to have physical coritrol
over the essentlal commeodities. I
know the hon, Minister will be
angry with me whereas I reiterate
my position that unless you take over
the wholesale trade of essential com-
moditieg all talk of effective distribu-
tion svstem is going to be ineffective,

Sir, even in the parent Act 1§
wag provision in Section 6A whereby
Goverhment can statutorily fix prfdes,
What prevents the Government from
fixing the prices of eszential c
dities statutorily and then ;eui.ng
the prices are not brought up.

Sir, & proposal has beep made by the
West Bengal Government, naniely,
there dhould bea Hat of fotirtévn ellibn-
tlai commodities alid the prices of thiose
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fourteen essential items should be sta-
tutorily fixed all over the country and
there should be Civil Supplies Corpo-
ration with an element of subsidy from
the Centre ang they should see that
these essential commodities are dis-
tributed to the consumers through
fair price shops. (Intérruptions) You
cannot curb the prices if you go the
IMF way,

17.00 hrs,

The World Bank asks you to
reduce the subsidy. And you tell
them, yes we are going to reduce the
subsidy, But may I tell you this?
By reducing the subsidy the prices can-
not come down, It ig the IMF and
the World Bank which prescribe that
subsidies should be reduced and if ne-
cessary abolished altogether. They
say that there should be ban on stri-
kes and you have agreed to that. But
I am not discussing those things just
now. I say, if you have really bona-
fide inlensions there should be a re-
versal of this policy.

It is my demand that Government
shoulg not only strengthen the pub-
lic distribution system  but they
should statutorily fix prices of essen-
tial commodities, I have already
mentioned 14 items. There should ke
Civil Supplies Corporation at the
State Level which should be estab-
lished with an element of subsidy.
The State Government shoulgd be al-
lowed to distribute them 1to consu-
mers at cheper rate. There should be
differential price rate; for the poorer
sections of the community the price
should be lower, Agricultural work-
ers eng weaker sections of the com-
munity should be able to get food
articles and essential items at cheap-
er rates., I feel that unless that poli-
ey is pursued by the Government,
these Kkinds of ' piecemeal amend-
ments will not achieve the objectiva
eg in view.

My last point iz ‘this, My "friend
Shri M, C. Daga has also pointed out

14468 LS—117.
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about this. There ig a deliberate at=-
tempt at aboilition of the judiciary at
every step. Wherever the word
‘Judicial authority’ is mentioned, the
proposed amendment says, ‘It will be
substituteq by State Government’, as
if the judiciary is the vilain of peace
or the culprit in the entire set-up.
The parent Act provided that the
judges should be sitting judges. But
now you want to substitute by a
single person sitting court, And who
will be the judge? Any lawyer be-
longing to your party having 10 years
experience of practice in any High
Court can become Judge of this Spe-
cial Court. This is an indication of
your partisan attitude and partisan
interest, You want to go to the exient
of removing the judicial control in
thig entire set-up. You want only
your partymen to head these Special
Courts, I feel that such kinds of laws
will be misused and abused. What
vou should do is that you should
bring about a major shift in our eco=
nomic policy so that the prices can
come down and the consumerg can
be assured of supply of essential com-
modities at cheaper ang reasonable
prices. With these words I conclude.

awwfy e ar o, 9w O
# AT &, TN AT GH AT

= fireen<t wret |mrw (wWieaTeT):
gagla wEma W faw wmds g8
EEE Tgi v Nega far &, swwr
|Wa 7@ 19w ¥ ) aw
griwat § svd e ¥ F awe fadew
FEA )
e

™ # o A w3 & fe gadi SrE gt
srar wat foar war & B & o
97 u< ¥ fogar gmm @ waar
g, wiv gad Wt @A o3 Ja% faars
#ar Y gFar § | wae Wi fafez @
sga1 gIAA @ar §. & IuF fag v
EeAT YA T SRw A H Wy
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qéramwara FH G & IaN
QT SC G |

wE Wt & @ 7 @ QA
FT FIET FIATE |

SHRI RATANSINH RAJDA (Bom-
bay South) : Mr. Chairman, 8ir, the
avoweg object of the Government is
to make the Acl as stringent as possi-
ble and to take harsher action against
the anti-social elements, blackmar-
keteers, hoarders etc. In the Govern-
ment’s view some special provisions
are required to meet the current in-
flationary situation and that they
want to curb the anti-social elements
indulging in hoarding and black-mar-
keting, as I just now said.

But, Sir, I am very much surpris-
ed. Since 1955 the Governmeént is arm-
ed with full legal powers, but unfor-
tunately the anti-social elements, black-
marketeers and hoarders are having
their fielg day and all the attempts of
the Government have gone phut.
What is the root cause, we should
ask ourselves? Any sane person will
be the last man to say that no action
should be taken against black-mar-
keteers, anti-social elements and
hoarders. 1 woulg like to submit that
the Government is passing the buck
on others and make their scapegoats
for their own failures. Sir, had the
existing provisions of law been fully
exploited and utilised in a very hon-
est manner through the Government
machinery, I think the blackmarket-
ing hoarding etc., would have been
the matter of the past, But unfor-
tunately, the failure of the Govern-
ment to curb all these is because of
the Government's wrong economic poli=
cies, Inflation ig not due to anything
else, but due {o the failure of the
government’s economic policies,

Sir, the Government’s machinery
at the lower rung is very corrupt.
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There is also g hand-in.glove rela-
tionship between the big sharks and
the treasury benches. " All these big
sharks go scotfree and wrong type of
people or small fries are netted in.
It iz they who have to suffer.

Therefore, 1 would like to ask the
Government whether they are very
serious about it. Whether they have
got the political will to implement it
and to bring to book all thnse anti-
social elements, blackmarketeers and
hoarders? Sir, I have my own doubts
about the intention of the Govern.
ment ag far ag this aspect is concern-
ed,

The time at my dispqsal-is very
short. I had made a long list of the
entire history of how this has hap-~
pened.

Sir, the trading community in this
country hag got some reasonable ap-
prehensiong on this, I am not talk-
ing of 1those blackmarketeers or
hoarders, Here I am talking of
petty traders. The staff at the lower
rung get hold of those petty traders
and make them scape-goat. They are
after their blood. Simply because
they have not mentioned the prices
on the notice-board, they are victi-
mised

I think this Government is making

a show, This Government is not very
serious in solving the problem of in-
flation in bringing down the price-
line, in bringing to book all these
blackmarketeers, hoarders and anti-
social elements,

Under the circumstances I would
like to request the Government to re.
fer thiy to Select Committee, That is
the only way to make it a foolproof
aystem, Otherwise it will be very
difficult for you tfo cope up with the
aituation, So far you have miserably
fajled and you will fail again.

oY ow we ot ( frafa )
qwraf wgw, AT WK -
o T ) AR wgng o frgae
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FQ& § @ T AT q=aT § )
g sgad AR R gw wrEy
oF W & Qv 7¢Y v 4v, Afeq
¥ g AWrEF I F TR TS
W T qTATR L WX TATEET ¥
% o9 § FgAr W OF agETw ¥ qEr
fear 1 wgEre § A & & faw qgw
BN IRATY T I S F w47
fie wm dar DHifwg w1 e Hifsg )
T AL &7 N 4T F g g we f7g

Bill and Prev.
Muaint. of Sup. of Essen.
Com. (Amdt.) Bill
i o e 9g¥ Y o TR WY
(wwm ) . ..

¥ grdamegm ARITE 1 WY

fast & ot wvawR 4 § 97 48
g7 ... (sawmw ) ... =d 7,
fadt #r o ahwr forec 70T Foware
faaar av, qma F afoaw § s§ T
w2 15faezfrarman) . ., (soxEm)
I w1 Frer agr w< faar w3

AT g w1 Hada ag & o w9
FL F AW A w7, FEATA FGF
qoq @rEl & wror @ ¥ afm 9%
Fraam «ff #T qdT | FAAT AR
F F TH ) JTE FIATTEMA H/I_T
v wafma F1ar o wr, feamr o¥m,
sav wf@ wY wefoe T 93w
qF IT FT AW AT AT U 9 |
T JTT WA gEWNW,  §F 9R-
I W FET Frard g g o
AN ATFATIAAET, F3 QT
agf ... (swEmF) ...

Fa faaaq v agar g, 2w
oY moreg qw a feafs &  w
sa ¥ fediom @ s @ ga1 5w oy,
Fifashfaac Hr e &1 owF ¥
afaat & qod #t & s gad ¥ faema
MY wWHFAA W R Qw1
... (wEmw) ..,

awrefe W : wT o i
W WE % G WA feceuw for
ST L

The Minister will reply to the de-
bate tomorrow.

————
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17.32 hrs,

HALF-AN HOUR DISCUSSION

FINANCIAL ASSISTANT TO FoOD-AFFECT-
€D STATES
MR. CHAIRMAN: Now the House

will take up Half-an-Hour Discus-
sion.

Mo fadmr gard e
(Fraiterg) @ warefa waew, afk
T W ¥ wAlwa e gfe e at Ao
¥ fodfy v # g wwrer feand T,
ofi wen fear€ ¥ wY wE ww o
warar faar ¥ 1 F ooedr &
aR ¥ fadza ¥ S o -
e # wpfa & Prsar ge orgm fear
Far &Y 7 ™ N fasw @
A #F AP IR WA WX GE AN
fenfa @Y o< g7 7d 7gf @A wios
sfafez g€ fo ow ag  sama Y
grrd 1 179, & 9T 20 qAE AW
gaft wfas wdscarfar g€ soge WK
R ¥ AW O™ ¥ vy § fa omag
200 w¥ 1 TFAGE BT AT WA
T AW 9 TFTT AN svlewr F RN
g W fAd 1 e 3w X
arg Bwwfaa &1 aveg o o afaw
satfa § 37 a1 fow & arcan =gt £
WA9T, WATEWIEIGY, YW, «ATGATIT,
Frer, o " Ak 5 seafaw @
§ yofrad | w@ e o wfa w9
g Tam A ag § 5 atw e A
qOY areTE 7 §T & g Fiiew wiuw
X #r Forg & 22 T W gl WL @
wragr1 e F7gd waw AWML |
&€ vy, ok ow wIWR & qwm
oo wdt g o fddr ase gf
W W o nYAT S 9 €Y gar wonem i
# frder sr@r agdr fes toreare
T ¥ wrAr o v & awE o
wrd, IwA freqa st Rarawrd
H 3a faeqa AR ¥ At oA AR 0

5%

to Flood

States (HAH)
¥aw ag il st g fe g
wfr ot g€ & ¥ 400 sO¥ Ty &
1 S o o worg § gt A7 ard
gl wimren s wd
grer #1 ara faa wla fza @ ofraw
nQ R ggWmew adht
@t s & e e feal am gt
wTar AT T E T W
Fara W, wEElFar e g
@ Fgro i1 @ aw ¥ Wy
T Q0 ATE @ AATd § TH § w4y
| R o fasdt ol gf @ e
ot @ 8/ AqATT wdt Farar 7 F
T E g ST A Sl gfd e
T, TR TAFIE AT W wh
oY TrsrEdY WO o IFA vgrar fe
uF T ¥ Ty Aar Sw v o el
g FN W W AT TR awW A A
L

& were A o) gfews gfefadr
AT T @A ETE TwrlEd
g8 €1 gfmerd zE wd awgE
fr-Ferfadmes &t ot Ja] o ag
gfagea g€ | ToEaw & A &Y
Y @ @l § wR R e
WA A amm 9 e, Tveww
w1 Zak arew, &% WY AR F & afae
¥ T | A Ao favew ar g A
quaqr ST g1 AT |

fefiw wT omge ¥ o wfa gf @
IAFT MTATA WX G QF A% @
wrondy f wr orfr §, few =
wrar & | xgt & R0 Y greaE afe
o g9 M oy afra f I@T 1 @R
# 817.2 fasriteT asf = feal &
g5 1 w7 WA o awy § fe QY

Feafs % war gwrr v ? wE A
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[SYe friwr waTd wwmE]

WSET QAT @ BEME* A
s feg 3 o & & Qwr w<am Wiy o
WAg ¥ qUAT Ty w1 g
QT 7T § TET | qGYT WY ST AT
grar fam afeg § fed Ao
WA TR F @ A A vdew o
WA § AT ST w9y T § A we s
WT % 3G &1 IGHY §F FY TEHT WL
THUT & ALAT GHT ATCH goiT 1 . &F
a3 Iz 7% 3 Iwe wC & wWnefar @
7€ § Wi we=T Oy SE-SHE zmﬁtr-:
WU EHIR | STHEX WX W ¥ SR
P& qTH T wTR § FET AR Ag
frefy | wde &t @ @§y wafear
gZrgE g o f5 vl A womw 9@
gC I @@ g @ St
17 ®RR 20 I & @9 A @
wiza g€ | 9A Anlsal &Y @A W
o @a: &g S 9T WA g
MFRIITATg1 T@Ea = &
RAFT FawT wq1 § 5 37 wf@ a¥
& & T www WY § fred s
qU gHT At foeT mar @ 1 g@R
weft € waTwT ACE 1 g WY
#Frgwmd feE § A% aqEr a@
STHT ¥ TWT AR A F ¥ 1 -w@
s qga AT afa g g o+ smgT F
naTn e foer % oo g A g T
arfeat AR Al Hagmar)  Faw oETg
HIGE; AT £ 9FhT HHA & a9T &) |
g ¥ ak ;R AT aw)  F@Tm
fed ¥ wAaR 32 @1 W § WK
70 Smarg | avg WA W ufuw
WM X TA N TrwEAT YL T A
& gard amaige f¥r § wawc feafa dar
gt &1 = st e A ey ey oY
wﬁ#w,ﬁ%mmﬁ T
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aqalf  afa o) v g § vy sw
T R o R whw wor ®
WAHT wmar wT § )

awrft W@ ;W uR
feafir a7 wra) e w1t fewr & & ww

 Hawr af € ger & a1 § € A,

arfe  #Y off S § w9 )

" SHRI SATISH AGARWAL (Aj-

mer): The half-an-hour -discussion
has been admittedq because the ans-
wers given to the question were uot
satisfactory. So, she ig justifieg in nar-
rating the full facts and I support
her.

MR. CHAIRMAN: Facts she has
narrated, I only said, if she wants
certain stepg to be taken by the Gov-
ernment, she should point them out.

gto  fmfar gwt e
e wiafem srer s fowr &, o fw
Fq frefaw s &, agiveiaea wha
afrgf g =F sfofem wroved
wa we g1k g Fesmr A &
A S5 WHAT X1 ART 41 HIT WIS
/e & 7EX § ogoge wue feend
Y oY, wirst agt NruA W fem g ¥
g WA giw anTE B omew A
QAT FF T FY 1 AT e
welt, =iy gfe iy &Y, F aga
wigw sTOF e wmgmeem ¥
Y o a1 gard waen fiar Wik
g ST FH T A W S fomr fa
Tiwar § et wfa g & ik wiw
FOE 8 wRer O | Iy W Ay
e & wfa §F wad g s feeger
@ @ YA ST EY S g
A 31 SR EU W N W ST
oT @wAr §, S A U EET B @€

*The Speaker not having subsequently accorded the necessary per-
mission the document wags not treated as lajd on the Table,
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arg Y wAr. S g §,

U] ®Y, I7 IN1 T, I FAT aygwanit
W, ATTHRT T S A ez A 0§
&, st e 3, O Y frar s @
1 F W wma ug o gar T
fe 28 s wr WAy & I A
ST REr & AR 1Y &Y g WEE
A, ohway dfgwr it wga. afew
ST FA gC W I TERAE B
M FT I GGHT E | AT TR
wraw 3 v § v g gafe
feafa am weny« G 1 zE AW
qT & wwAm Ffe d@&E & o @A
HEY 51 FY graH 4T wigay o TFe
e A7 Fad wiw & vgrErag &y
gu3z feafa 1 yum = wiw I
A N wgmAr &, wg Hfedesy
T Y, 9T ATT T IT SR HATC
Ffifr) Ao awag }Y & am
A FW I wE@EAWTN AG g, Y
% ag fags awar wgdr far ww as
qf at@ A8 Fga, aw aw FE H
WEIFATATY; 3 & aR H @A
€Y WA qE g YoM | AET S w
ferg fret wo 2, s & ag wgAT
gt g fir 3w wgmar A wfaa agnar
st wifgu | Te W ST R 3@ AT
wgqr aige: faramf 14 A F1 @I
L I & oY, Faa
@a faq & 9 gu @, & wfniza @Y

agl w41 9t &, IFEEA 24 I AN
&% ga waw feofa %1 fgema & amw
wawar far | anf S wgEar @R
fan W Wy af €, wifs smgT
Tt TR A g S A I
CE FE-JHCH TEATY, FYST
gy Wi NF gadr SaR Y ygrar
& wf Ia% fom “gArY st WA oY
o feefie weft oie Fre-tRed ot 0

o
States (HAH) 58

agd T e o o o
wwif w5 dwEr | § 28 faded e
g e rmeam # el wiae wfa
g & = wam g0 v & wawwe Tar

CImT TR | aufy S 8@ e oY
afa gf § wetA @ §, w oaww N

¥ foid smey faw wf &, 0T
T ¥ A s war, e § &
33430 $em WX g, o far 334 e
¥y §) WA quiE A
BT & IAFY @Ala 7 uTHR 95 AT
=Y &1 st s AET &1
TAAA 41. 01 TE T ATHD AR
aﬂﬂﬁm@*éaﬂ*mma T RTATH
3189.25 @ &1, fa=rg ¥ i,
ama iz &7 &l &1 AT 081,72
s ©, daa wfafadt & o 8-
HZ W 4 & A A% g ¥E IHE
@fa &1 AHM  1348. 03 A Y,
Tadew, ey wife #71 afs
I WM 296 WK w9, feeEr &
AR e A A @fa g€ § 99 w1 ATNA
216,36 9@ WA, AN &
gt & ST nTAN 261439 TR,
SEwt A7 @ T ATAR 84 T W,
T& o< ww ¥ aw sifa fwar w1 400
HOT WA @ T 4005 T
1 afa a1 wamar gv fom s
&%, W foa s & g wEmar
AN — WA WY off, W ® AR A
g Fawrd ! T uwy SR
FTETLA WA Gro T o ¥o & FTAT
A %3 sfeadl 7, A fage gow
ff, fFesvam ST aniT & ...

W Wt ¢ Wl W
feast s |
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ﬁe m&m et
5 vz

wwrfa WENT : TR STST W
ﬁagg wet frfreze smEe ® A
BT & 34 ¥ A® 4 A"EW WA
qeT . ..

RN fadar gAY e : Q

e wie & fwg |

g I7FeA afeadiwy 747 F
fag feaies wfgd, v srfgg
%fs word fearn W WA W o
*qm & wmiwg & fdaw amar

wipft & g whiw 8 sfus @fe
!ﬂf‘wq, ferdige afog afs oo #
feed T T W EF |

us  fadga § ag o wear =GEd
fo wowdrr ¥ ¥g g@FA AR
g T ¥ wgmar ¥ fag v endidy
eqd A AT @ § | T AR qF
61 Tr@ TIAT TIAGEY HeqrHi  FIT
st fpar s gwr g 1 ¥ q@ oA
qT WA T AR agF F &rl #y
ff wegarg ¥AT ATEA — IRFA oY
gard  wga weraar w g 1 fewrww
AT FH T 29 | TFF 707 % f9Q
gfemar wix atg =ife 3% =r  argar
frar 2\ T@ UWT TEw A 93 g
AMATT Gt 99T AR AT ARG &
ft v fraga B fo Tomww & oY
gt ¢ WER SAF W a7 faw
g w agEar Afvg 1 & @9 ¥
AT TSI X FRIFR F AT QD
fea =1 a7 7 F fag wgdw wET

% W weRa ¥ fadw T ¥
fadgr  wEdr fe qiw wdw Tl ¥
o Afl &M, W WEar® g
wfew agar o SRR 0 ¥ ¥
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g fr & @6T ¥ oF amr o wgar
agdt g—ReT AT qd § frdww Foar
ar fif Ay & wre-aTy fgxerm & v
s A gET @1 oeaw F At T
¥ gro-gra wf fod TF & g qar
qz  war &, o aff fro § 4R
o' gadT, ey, e, faatenz
gafqq I@ g@ar & gJar A9
agraqr w o freae wsawar o

& WeRT & qrq & oqq¥ a3y Y
X T G T WEAET TZT F7 Ar
a3 T&dr § |

i aar widtr  gafaater  xar
faarl aar amfoe gfa wat (T
WXy fag ) :  wwda awfy agea,
HAAIG GEERT ¥ TSiedT F AT F oy
FE § IT B GAFT wgRy W @ guT
§ WX WA F LT qIT T §H & WK
FER 1 W T @ A0 SARQ
f& weEaw ¥ gumw it R ¥
froxr wdR feaar SawEs JEam
gt B 9 ¥ Tk O 9 wah
W 1T 9T 976 TE1 Ay, 17 frg T
F® A Al g qErad & fag
gy ¥dARAH T JAEHF 841
fady drex arfow arde & Sarer @
7%, &F ¥ ariw afcn & 425 frdfifies
aifar sarar g€, Cf g ¥ e
g qIEHr 9t 1 gwR d  faaar
TO ITFIEH AT, BT FIR ISTFT
/M F1 FA WY wifow o, sgaar
Wtdr 1576 wiEi 9T WEME 9
FT HAL T W FE 7 AT 88 FA
T TN T HAURIAGE 1w
oft arfr Fag gt & w2 srer 48
gAR FRA TN F wgel F qwaw
B WRTAT  TACATT LR T OCh &
BT qre TPT R 1 143 WF AW
& wroaw aw st e &) 228 %
wlx @i & qn §F @ g g e
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X A% IF w1 gAr A% qur § N g
e g wgmiaem Y fe wnew
wmA W wrarafE) 33 vaAmEr
wadt wT AT 9T § WX 5857
qa% AT AR 67 I H HIT FH
arm  fre oy 1 Frady g
R F7rz qefr &, ST w0 AAoEH
wut o § s 39 ¥ fag dww 2w
Ay Ffag o W WA
quae fm vy &y Fodd wag & fag
W AR IF F FAT A€ RINr gham,
VT AT & 5 AT WY T @H
qFIH TR THT F1 0 q2
& & fafore feg oo S scdr 19 ¥
¥ U IO T W qgrgar
N F {1 5 FTAT T P
Tw Sfqdr * fa¥ &, fog 1 =i
qETeE AFAIATAATE | I #1 FHAIS
F are qT gaar waar fzar war &
T @ § fow & wam fread, sawr
600 ¥X § ¥ FT 1050 TIF W
AFA  THAE & AR F qqriAw
R¥FE 1 g g avm W™a @
‘war ) ar wvW faeger firg @ @,
IqF) AT gU, S F [FAN F)1 TS
qxr Frar § =T 37 Fr gafasr faar
g1

& ag W agwr swgar § fw
FTX F geR o IFYo o A
w1 2 A gEhHEE T or &y §
arf |l Y A woaAr o & )

gunfr #wd=a, & ag wmaT E
‘fo W@ NF W wwaw gt @
ot ¥ W W QT qurEsw wrg
N TR A T w1 W A<
o § W W ach § Wit g A
wrenT 3% @ At W€ afew WX fey-
™ B o T arw o v ¥ we
AT GAT & | A8 SRS ST

States (HAH)

wnqr § fo a ¥qw ¥ ®\§ s fafwgq
RaC afia Yo ¥, A7 ¥ qEeEA
ot &« wdx 300 Y T w7
FEmaRIT AT I E 1 w€
AT § AR-ATCIAT AFAH g &
A 1978 F TR AWM F TG Y
agy SArErIHATA GRT -+ 18 fafaa
TRAT A7 F I AR AE o Wk
99 & wea [waT WY aga Wl gwr
TRANF wreAfpr goard §, 50
aq% § wrg e g fodlts @
F o 7g Wt AT ween A
I AN THFAW QAT R, 99 § ggmar
% ¥ sarer Q) A & o fegea A
wik ofwr ¥+ ggraar fradl &1
FEl 3 qrEA A 75 Bl gEgmar,
AN Ve @Rz [, sq Hwra
TR G FATE | THEqH FH-
1 fdl § qofar ww a@ R
feaar agraar ywnfaa gawch &, @
FT HHAT Sedr QY WwAT | ww QA
& wa am v e wr qnwi
TSI ¥ 394 FAT 33 @ TIX
F FEEIAT AAY § AT @R A /T
o afta s v g e = ¥
qTH S g AT AT GEA FAAT
A fod Sqafas rar g 1+ a8
W IREm gWR F a9 7 AT
74 @ X 91 WX 5 FAT WX
SR feg a1 gw ag omie v
§ & oo feaml @ oY qfn
9E X w0

wt agw fenrc  waf (ar) ¢
TG A AN F olfiwn T e el
TN E s Fa A ofi g

wq W fag @ At ¥ N
aft wr @rE 1 9aw fag fyad
IQTAT q IITAT WIS TORTT 72T X Tmfy
A T FARA W [ gER
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giE i g wf ) faw
o dYo, TwT AT Wl § wwr
WwE gWTR 1 &% 9-10 R ¥
M gw g 1 afen fawr qeew
1878 ¥ FUT 4T, SGRT {EHAT
WIER #7241 & 59 a1 AE gur §
(wwma) .. ¥T @ g T Ay
WX g guTHT & §W S/ qITH A
AT GHA | Y AW AT 4T I§ WL
e mar g1 sfan W sEe g€
Sy g, arlr of fawa &1

g1 fe &% area wor ot €
f& == = =1 QU =, /Y @ o
EAT SIT AF wgl g AT OF qg qEE
B A9 W1 @ AW W [/ FEA
oEit | gErdeors 2 wrd ot
R G@ Fag ST g1 1440
Wfeaa TFE G qr ag st § s
¥ 1300 Wifeaw wFT W fOd
FEm Ffeifiag s g1 oF
aw @iw Ft gfaa agear a8 i
9 % g gIaT WAT | Fafwendr &
feam ¥ a3 @w ft amg Ad §
wr fog gaR T AW AOw ¥
LRI GG LI L
gRwng & W § AR @ SR
F@ § ot afard s aandy wm §,
QT W ¥ WY, SR a8 %
foramz 1 faam & a1 vy
a® 130 dfean T BT F @
FE T AW Y awGT § AR &
Q Eaw g wfew ¥ OB
70 wifegn oFE Nz 9F F HT
WK F AN | TH AW & a1 &r
#fegr owe ot F g W =G
# wifex o%F @ v g%T {5 oY
12 &Y #Hifewa oFT 9T T AER
*fAT § apm 1 SO ™ WA
feart wfie wr 8 )
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Sar fie AmdT TxeT  wgr 8,

T wefemrgfe wre s

o0 awg A a%T {1 @ oAwer @

T g T TEAAE B -dare @i

¥ faq sgd @Y £ 1 B W

W S A TRY § ) TT A

‘oae F feg wowtaa g faedr
o | oFF feg Wit uF wew i

TR war g R fafeh

FOHRY | ®ET X "L WET HET

fofis s g1 Tomaw & weT
Wt swfgar fofe wfm o1 sy
awt fear mar & wife g @ fifew
R ¥V AR ¥ IFC ) ZRIR RS

CgER 7o fofe s w1 ow

HiEaT g | ¥HHr T qgy § FRarg &
e T ar gEl o 0% ¥ ndew
WY @) I AW E g TEATT T
FH E 1 AWEH ATET T q1AT FH-
o W g A1 gAY AEwH it ug @y
g fF gl wei 4w wwrd om gwA g,
gl Fg T BR BE AW qE FH
qrit  ®1T fwaT ST "waT & )

darfedy ww Farfragad
forEmt  sa &% & T aq oF
fegem 1 gzww & At & W
g | BR B fe@rtae &
foaet snew  wrep §dR A Fraw
for S 1 B2 G Al & 15
Hifwaa 0F% & T qry &\ T ST 8w
¢ ¥ uiw #Hiferaq oaT fie & w57
B WR @R Ewy § 0 fo o2 ani
R Exi ¥ frar o awar &1 ¥fe
qg 9T AT age W oTare @ Ry
fr wga & feeh (1 oar & oao
frmr f& avae & A oW & anda
w1 N afar g
oY § waT Fawr ol at o Qw
N IRAR § AT N IAA e
Y g wi an e W g
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gfearmt & wwe 3o fafeen i
£+ gay Ffoant & s O
7g-78  feorcarar & s AN fafer
F{G| a/aa% TR H WY AIE AR
F oA AR R THKE F
HRIETH T & & Q@I |

18.00 hrs.
FqH qarfas TEIREWA 9@ § Aa
FER F @ F aF W

3§ AR ¥ agq § FIq Wra-
TR I5T W g o A gwla waarg
e e xq o & foq @gra  grir
f8 We-g@ER Y GUF § e Ay
qfida 1 ] F@ F fqg 1§ w4
agt S o1 @ g

frex &g aWwHF N wWar we
FEIA 748 F I AIGATE 98 975
FUT W4T & W A7 fas 59 93 oo
F WET T JIR IO AT KA A
U oI ) Q) 9, IHF qEES §
SHET WA CET T S 1045 FAT
Ty o T ) oy ¥ fagAr
FIT AT a8 T ITH) FTT TG |

MR, CHAIRMAN: Now four Mem-
bers whose names come in the ballot
-will ask one question each. Minister
will reply if there ig any new point.

Shri Ajit Kumar Saha.

SHRI AJIT KUMAR SAHA (Vish-
nupur): With your permission 1
wwill speak in Bengali,

*Mr. Chairman, Sir, with your per-
snission 1 would like to speak in
Bengali.

Mr, Chairman, Sir, the country has
gaineg independence in 1947 and 34
years have gene by since that time
and we have yet not been able to
control the floodg which cause devas-
tation in our countiry year after year.

States (HAH)

The hon. Minister just now in rep
lying to the mover of this discussion
narrated the Government’s policy
with regard to flood control and the
different things that he proposes to
do to control floods in the country,
How far these will materialise we
do not know? Sir, in the
year 1949, Shri Jawaharlal Nehru
hag formed a Committee comprising
of scientists to evolve plans to con-
trol floods in the country. In 1954,
another Commission called the Mitra
Commitltee was sel up and this Come
mission suggested various measures
and out of that the Central Govern-
ment selected the recommendations
of the Commission ip construct damy
on Dameodar river and eventually the
DVC was formed. Following this, the
Man Singh Committee recommended
that Rs, 310 crores should be
sanctioned for the DVC  project
but we have seen that this recom-
mendation was not followed in
toto and as a result of this the
bunds on DVC ecould not be construc-
ed as per the desired level ang pau-
city of funds was one of itg main
causes, The consequences of this was
indeed very severe because we found
in 1978 there was a devastating flood
which caused utter ruination to the
12 districts of West Bengal. Every
vear we find that the State of Assam,
West Bengal, Bihar and U.P, suffer
because of floods and thig year there
was a terrible in Rajasthan about
which the mover of this discussion
has given a lucide description about
the damages caused, lives lost and
other losses incurred by people of
that State. Last year the National
Commission on Flood Control had
submitted its report we do not know
as yet as to what has happened to
their recommendations and how of
their recommendations are being
implemented, I would like to remind
thig House that our former Irrigation
Minister Shri K. L. Rao, hag held
talks with the Government of Nepal
with a view to controlling floods in
Brahamputra and he had also mooted

—pra

*The original speech was delivered in Bengal’
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a plan to link Brahmaputra and
Ganga which would not only control
floods in the region but would also
help generate electricity. I would
Jike to know if any further steps
have been taken by the Government
in pursuanee of this proposal of the
former Irrigation Minister. It is my
personal feeling that recommenda-
tions of the Committees and Commis-
sions are not implemented and as
a result every year we suffer from
floods ‘which cause immense loss-
es of property and human lives. The
hon. Minister was just mow saying
that according to the recommenda-
tions of the 7th Finance Commission
every State was given margin money
angd there was no cause of worry be-
cause out of this money the States can
take suitable measures to control floods
or to deal with the flood damages and
provide relief. In this context I
would like to put a question to the
hon, Minister., I would like to know
how much money the Finance Com-
mission had recommended for being
given to the State Governments which
suffer from floods and how much was
actually given by the Centre to these
States? I say this because the States
which are effected by floods regular-
1y had askeq for Rs. 205 crores and
63 lakhs for flood protection but the
Centre had given tp them only Rs.
five crores and 56 lakhs, I would
like to know if the Minister has any-
thing to say in this regard and how
can State Government control fluods
with such meagre amount?

SHRI R, P. DAS (Krishnagar):
Mr. Chairman, Sir, the hon. Minis-
ter tried to make us believe that flood
is only a npatural calamity and it is
almost like an earthquake. It ig not
80. Although it is a natural calamity,
yet we canpot but remember that from
the very dawn of civilisation, even
before that, the people fought against
floods and they tried to protect land
and property by building big embank-
mentg along the rivers. Therefore, the
hon. Minister cannot shirk his res-
ponsibility by merely saying that
flood Is only a patural calamity.
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At the time of atfaining Indepen-
dence, in 1847, there were 120 km. of
embankments along the river Damodar
and another 3,500 km, of embank.
ments along various channels in the
Gangetic delta of the Sunderbang in
West Bengal,.In Orissa, there were, in
stretches, 1209 km. of embankments
along Mahanadi and, in Bihar,
there were 150 km, of embankments
along both the banks of Gandak., In
short, there were about 5280 km, of
embankments along different rivers
giving protection to about 3 million
hectares of land. But with the aboli-
tion of zamindari system, there was
nobody to look after ihese embank-
ments. The Government at that time
was callous and all the embankments
were allowed to decay. As a result of
that, the embankments had broken
down they had decayed and became
out of use.

So, because of that, most of the
Places, particularly, the Bengal Basin
experience floods annually. The
lower part of Bengal almost every year
comes under flood waters, This time,
I am sure, when there are ng effec-
tive measures taken for controlling the
floods, when floog waters from Uttar
Pradesh, Bihar and Assam come down
through the rivers, the whole of
Bengal Basin will be inundated by
flood waters. In 1978, three-fourths
of the land came under flood waters.
In West Bengal, out of 15 districts, 12
districts were affected. This time, as
far ag the report goes, 5 districts are
experiencing floods in West Bengal,
I am sure, within a very short time,
most probably this month or the
following month, the Bengal Basin
would be over-flooded.

In view of this, 1 would like to put
a specific question, What was the
estimated total damage by floods in the
State of West Bengal for the last 10
Years at current prices and the annual
average. (Interruptions). It will be
helpful to us if you give figures for
the last 10 years. If you like, you can
give figures for the last 35 years.

What was the estimated total dama-
ges by floods in the State of West
Bengal for the last 10 years at
current prices and the gnnual
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average? This will be very helpful.;
How much money was allocateq for
flood victims of West Bengal all these
years? Wag that sufficient in\ the
opinion of; the experts of the Union
Government? If not, why higher
allocation could not be made available
to West Bengal?

SHR1 MUKUNDA MANDAL
(Mathurapur): Just today we are
discussing flooq situation when our
scientists have successfully launched
APPLE in the space and parhaps our
Hon. Minister will take advantage of
the APPLE to broadcast hig views of
the nation that such and such calamity
has taken place in India and that
India Government has failed to control
the floods and the nttural calamities!

This is a great problem to India.
A planned programme should be taken
up by the Government. I would like
to particularly ask: How; much
money is given for the flood protec-
tion work to the Eastern region States
every year? I would like to know
particularly the amount given to West
Bengal, the region which is affected
more, of the lower Ganga region and
Midnapore. If so, what allocations
are made for 1980-81 and the amount
sanctioned for 1981-82.

Eastern region cannot be effectively
controlled unless we are able to con-
trol the ravages of the Brahmaputra
and the rivers which originate in
Nepal. So far as Brahmaputra is
concerned, already a Flood Contral
Board is there but, beyond this,
nothing has been done, I would like
o know; what positive programmes
have been taken up to control the
floods.

Crores of rupees have been spent
for relief work each year but I think
nothing, concrete has been done for
controlling the floods. So what are
the concrete measures, the positive
steps, positive programmes, the Gov-
ehnment is taking up for controlling
floods in the country so that in the
near future floods can he controlled?

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Chairman, Sir,

States (HAH)

1 do not like to make a speech, The-
Hon. Minister in his original answers
has given the figures of the damages
this year. I do not want to quote.
But he has said that it is very diffi-
cult for Government of India to build
reservoirs to store excess water during
the monsoon season. My friends had
made suggestions, concrele sugges-
tions but, so far as I remember in the
last Lok Sabha, the then Prime Minis-
ter Shri Morarji Desai has said that
Garland Plan will be taken up to
check the flood ravages of our country.
I want to know whehher this plan will
be taken up in the Sixth Plan. My
colleagues also have stated about
Assam West Bengal and UP. You
have also mentioned. These are the
States where every year flood damages
are there, including logs of lives. I
would like to know what is the fate
of the plan of linking of the Brahma-
putra with the Ganga because that
will save Assam and West Bengal from
the Brahmaputra floods and at the
same it will save the Calcutta Port
because in lean months Government
will be zble to supply 40,000 cusecs of
water from Ganga through Bhagirati.
I want to know what is the fate of
that garland plan mentioned by the
then Prime Minister, Shri Morarji
Desai—regarding linking of the
Brahmaputra with the Ganga.

SHRI SATISH AGARWAL (Jai-
pur): Sir, one question as a special
case because Jaipur is my constituency
which was affectedq by the unprece-
dented floods. I want to ask only one
question with your parmission,

MR. CHAIRMAN: According to
rules, 1t is not permissible. ..

SHR1 SATISH AGARWAL: As 7
special case.

MR, CHAIRMAN: But, ag a special
case, since you represent Jaipur and
there have been unprecedented floods,
I am permitting you.

SHRI SATISH AGARWAL: Ithank
the hon. Minister for the assurance
that he hasg given to me to his reply
to my letter.
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While supporting all the facts that
have been stated by the hon. lady
Member from  Chittorgarh, Prof.
Nirmala Kumari Shaktawat, I add
only this much that the volume and
the dimension of the problem are
much more. I would suggest that you
call a meeting of all Members of Par-
Jiament who are interested or whose
districts have been affected for an
across-the-table discussion with you
and for giving certain suggestions
Yecause we do not want to politicise
ihe issue; we have certain suggestions
to make. I do not want to make
them here. The main problem in the
Jaipur district—1 have come from
Jaipur only today—is levelling of the
Jang ‘where 10 to 20 feet oif additional
lang has been left deposited over the
fields on account of floods. I want to
know whether Government will pro-
vide the necessary assistance in the
form of tractors and bulldozers for
this purpose. Some people from
Bombay have come and they are doing
the job. The main demand of the
people in the Jaipur region is this:
they do not want doles, they want the
land to be levelled and wells to be
cleaned. 1 want to kncw whether
Government will make adeguate pro-
vision and arrangements for levellig
of the lands and cleaning of the wells
thereby restoring operation of pum-
psets.

You have stateq that you will pro-
vide 75 per cent of assistance so far
as floog relief is concerned, Naturally,
Rajasthan should be given immediate
assistance without waiting for the
report of the Team; against the dam-
ages worth Rs. 400 crores, at least
Rs, 200 crores should be given. Imme-
diately Rs. 100 crores should be ad-
vanced as an interim relief. In addi-
tion, a National Calamity Fund should
be formed at all-India level like Group
Insurance cheme to which every State
contributegs and the beneficiaries are
the States affected.

RAO BIRENDRA SINGH: I have
noted the nuggestion of the hon. Mem-
sber from Jaipur. It is not possible for

AUGUST 24, 1881

to Flood Affected
States (HAH)

me to give any assurance on matters
like this because, after all, we have
been following certain norms and pro-
cedures, so far, and any deviation from
any norms that have been followed
upto thig time cannot be maae without
consultation with the Finance Minis-
try-—maybe, 1 have even to go to the
Cabinet for this purpose. But I have
no objection to the suggestion of the
hon, Member that I call a meeting of
the hon. Members from Rajasthan.
They are most welcome and I will be
glad to discuss with them, and I will
put across to my other colleagues and
see what more ran be done for Rajas-
than.

Some of the hon. Members who
spoke were interested in getting more
information about West Beigal. In
fact, they have themselves given most
of the information. Probably they
know more about their own region
than I am in a position to state now.

With regard to the Sundarbans area,
the problemg gre specific because this
is the area where sea-water comes in.
The problems is to store fresh water
for the people for the cattle and for
the crops =lso. There is a research
project under our Scil Salinity Re-
search Institute at Karnal—-IL.C.R. We
are putting up embankments for stor-
age of fresh water and to keep the
sea-walep from entering this area.
Thig consits of islands—Sunderbans
area—ana there is a special problem.
We are trying to deal with the pro-
blem. He wanted to know about the
margin money placed at the disposal
of various States. I do not think you
would have the time for me to state.
But, they will be glaid to know fhat
the margin money allocated to West
Benga] is the highest in the country.
Rs. 13.16 crores of margin money is
allocateq every year. No other State
has got this amount of money. So,
West Bengal has already got special
considerations. I dg not see that
there has been any partiality shown to
West Bengal. I say that the case of
West Bengal has been properly looked
after., One hon. Member wanted to
know the outlay for the flood control
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works durl:ft the BSixth Plan. For
West Bengal, it is Rs. 200 crores during
the Sixth Plan. 1 can also give the
figures for the North-Eastern region.
I do not think they are much interest-
ed. (Interruptions) Let them not
react to what I have said. I know
that they are interestegq in West
Benga] only.

SHRI KRISHNA CHANDRA HAL-
DER: No, We are interested for the
whaole country.

RAQO BIRENDRA SINGH: I have
already given that—Rs. 1,045 crores.
Do you want break-up for all the
States?

SOME HON, MEMBERS: Yes.

RAO BIRENDRA SINGH: For Bihar
it i Rs. 158 crores, for U.P. it is Rs, 132
crores and for the Arunachal Pradesh
it is Rs, 100 crores during the Sixth
Plan Any other States in which you
are interested?

MR. CHAIRMAN: They want the
figure for Assam.

RAO BIRENDRA SINGH: It is
Rs 2240 crores for Assam. I have
already said as far as Rajasthan is
conrerned. The total outlay in the
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Sixth Plan for Rajasthan comes to
Rs. 1775 crores. But, Rajasthan is
not a flood prone area. I hope you
woula agree thepre. Rajasthan s
mostly dry area.

SHRI SATISH AGARWAL: It is now
in floods.

RAO BIRENDRA SINGH: We have
about 40 million hectares of flood
prone area in the country., Out of
that, during the last thirty years we
had been able to treat only about 11
million hectares. I can see the magni-
tude of the problem. Nearly one-
fourth of the area only so far has been
treated and three-fourth stil] remains.

West Bengal wanted to know the
allocation for 1980-81. It was Rs, 32
crores for this year but for the current
year the outlay approved by the Plan-
ning Commission i Rs. 30.86 crores
for West Bengal. I think most of
their points have been covered.

MR. CHAIRMAN: Now we adjourn
to meet again tomorrow at 11 A.M.

8.25 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 25 1981/Bhadra 3, 1803 (Saka)
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